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NOTE BY THE SECRETARIAT

Under Article 102 of the Charter of the United Nations every treaty and every international agree-
ment entered into by any Member of the United Nations after the coming into force of the Charter shall,
as soon as possible, be registered with the Secretariat and published by it. Furthermore, no party to a
treaty or international agreement subject to registration which has not been registered may invoke that
treaty or agreement before any organ of the United Nations. The General Assembly, by resolution 97 (1),
established regulations to give effect to Article 102 of the Charter (see text of the regulations, vol. 859,
p- VIII).

The terms “treaty” and “international agreement” have not been defined either in the Charter or in
the regulations, and the Secretariat follows the principle that it acts in accordance with the position of the
Member State submitting an instrument for registration that so far as that party is concerned the instru-
ment is a treaty or an international agreement within the meaning of Article 102. Registration of an in-
strument submitted by a Member State, therefore, does not imply a judgement by the Secretariat on the
nature of the instrument, the status of a party or any similar question. It is the understanding of the
Secretariat that its action does not confer on the instrument the status of a treaty or an international
agreement if it does not already have that status and does not confer on a party a status which it would
not otherwise have.

Unless otherwise indicated, the translations of the original texts of treaties, etc., published in this
Series have been made by the Secretariat of the United Nations.

NOTE DU SECRETARIAT

Aux termes de I’Article 102 de la Charte des Nations Unies, tout traité ou accord international conclu
par un Membre des Nations Unies aprés '’entrée en vigueur de la Charte sera, le plus 18t possible,
enregistré au Secrétariat et publié par fui. De plus, aucune partie a un traité ou accord international qui
aurait di étre enregistré mais ne l'a pas été ne pourra invoquer ledit traité ou accord devant un organe des
Nations Unies. Par sa résolution 97 (1), I’Assemblée générale a adopté un réglement destiné & mettre en
application I’Article 102 de la Charte (voir texte du réglement, vol. 859, p. 1X).

Le terme «traité» et ’expression «accord international» n’ont été définis ni dans la Charte ni dans le
réglement, et le Secrétariat a pris comme principe de s’en tenir a la position adoptée a cet égard par I'Etat
Membre qui a présenté I'instrument a {'enregistrement, a savoir que pour autant qu'il s’agit de cet Etat
comme partie contractante I'instrument constitue un traité ou un accord international au sens de I'Article
102. 11 s’ensuit que l'enregistrement d’un instrument présenté par un Etat Membre n’implique, de la part
du Secrétariat, aucun jugement sur la nature de I'instrument, le statut d’une partie ou toute autre question
similaire. Le Secrétariat considére donc que les actes qu’il pourrait étre amené a accomplir ne conférent
pas a un instrument la qualité de «traité» ou d’«accord international» si cet instrument n’a pas déja cette
qualité, et qu'ils ne conférent pas 4 une partie un statut que, par ailleurs, elle ne posséderait pas.

*

Sauf indication contraire, les traductions des textes originaux des traités, etc., publiés dans ce Recueil
ont été établies par le Secrétariat de 'Organisation des Nations Unies.
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No. 22652

INTERNATIONAL BANK FOR
RECONSTRUCTION AND DEVELOPMENT
and
ARGENTINA

Loan Agreement— Yacyretd Hydroelectric Project (with
schedules and General Conditious Applicahle to Loan
and Guarantee Agreements dated 15 March 1974).
Sigued at Posadas on 6 November 1979

Authentic text: English.
Registered by the International Bank for Reconstruction and Development
on 4 January 1984.

BANQUE INTERNATIONALE POUR
LA RECONSTRUCTION ET LE DEVELOPPEMENT
et
ARGENTINE

Contrat d’empruut — Projet hydroélectrique de Yacyretd
(avec annexes et Conditions générales applicables aux
contrats d’emprunt et de garantie en date du 15 mars
1974). Signé a Posadas le 6 uovembre 1979

Texte authentique : anglais.
Enregistré par la Banque internationale pour la reconstruction et le dévelop-
pement le 4 janvier 1984.
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LOAN AGREEMENT!'

Publication effected in accordance with
article 12(2) of the General Assembly
regulations to give effect to Article 102 of
the Charter of the United Nations as
amended in the last instance by General
Assembly resolution 33/141 A of 19 De-
cember 1978.

I Came into force on 7 July 1981, upon notification by
the Bank to the Government of Argentina.

Vol. 1346, 1-22652

[TRADUCTION — TRANSLATION]

CONTRAT D’EMPRUNT!

Publication effectuée conformément
au paragraphe 2 de l'article 12 du régle-
ment de I’Assemblée générale destiné a
mettre en application I’Article 102 de la
Charte des Nations Unies tel qu'amendé
en dernier lieu par la résolution 33/141 A
de I’Assemblée générale en date du 19 dé-
cembre 1978.

1 Entré en vigueur le 7 juillet 1981, dés notification par la
Banque au Gouvernement argentin.



No. 22653

INTERNATIONAL BANK FOR
RECONSTRUCTION AND DEVELOPMENT
and
ARGENTINA and PARAGUAY

Owners Agreement — Yacyretd Hydroelectric Project. Signed
at Posadas on 6 November 1979

Authentic text: English.

Registered by the International Bank for Reconstruction and Development
on 4 January 1984.

BANQUE INTERNATIONALE POUR
LA RECONSTRUCTION ET LE DEVELOPPEMENT
et
ARGENTINE et PARAGUAY

Accord avec le maitre de Pouvrage — Projet hydroélec-
trique de Yacyretd. Sigué a Posadas le 6 novembre 1979

Texte authentique : anglais.

Enregistré par la Banque internationale pour la reconstruction et le dévelop-
pement le 4 janvier 1984,

Vol. 1346, 1-22653
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OWNERS AGREEMENT'

TION AND DEVELOPMENT

Publication effected in accordance with

article 12 (2) of the General Assembly
regulations to give effect to Article 102 of
the Charter of the United Nations as
amended in the last instance by General

Assembly resolution 33/141 A of 19 De-
cember 1978.

1 Came into force on 7 July 1981, upon notification by
the Bank to the Governments of Argentina and Paraguay.

Vol. 1346, 1-22653

— YA-
CYRETA HYDROELECTRIC
PROJECT — BETWEEN THE AR-
GENTINE REPUBLIC AND THE
REPUBLIC OF PARAGUAY
AND THE INTERNATIONAL
BANK FOR RECONSTRUC-

[TRADUCTION — TRANSLATION]

ACCORD' AVEC LE MAITRE
DE L’OUVRAGE — PROJET
HYDROELECTRIQUE DE YA-
CYRETA — ENTRE LA REPU-
BLIQUE ARGENTINE ET LA
REPUBLIQUE DU PARAGUAY
ET LA BANQUE INTERNATIO-
NALE POUR LA RECONS-
TRUCTION ET LE DEVELOP-
PEMENT

Publication effectuée conformément
au paragraphe 2 de larticle 12 du régle-
ment de I’Assemblée générale destiné a
mettre en application I'Article 102 de la
Charte des Nations Unies tel qu’amendé
en dernier lieu par la résolution 33/141 A
de I’Assemblée genérale en date du 19 dé-
cembre 1978.

! Entré en vigueur le 7 juillet 1981, dés notification par la
Banque aux Gouvernements argentin et paraguayen.



No. 22654

INTERNATIONAL BANK FOR
RECONSTRUCTION AND DEVELOPMENT
and
MALAYSIA

Loan Agreement— First Federal Land Consolidation and
Rehabilitation Authority Project (FELCRA I) (with
schedules and General Conditions Applicahle to Loan
and Gnarantee Agreements dated 27 October 1980).
Signed at Wasbiugtou on 20 July 1981

Authentic text: English.

Registered by the International Bank for Reconstruction and Development
on 4 January 1984.

BANQUE INTERNATIONALE POUR
LA RECONSTRUCTION ET LE DEVELOPPEMENT
et
MALAISIE

Contrat d’emprunt — Premiere phase du projet relatif a la
Federal Land Consolidation and Rehabilitation
Authority (FELCRA I) [avec annexes et Conditions
générales applicables anx contrats d’emprunt et de
garantiec en date du 27 octobre 1980]. Signé a
Wasbiugton le 20 juillet 1981

Texte authentique : anglais.

Enregistré par la Banque internationale pour la reconstruction et le dévelop-
pement le 4 janvier 1984.

Voal. 1346, 1-22654
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1984

LOAN AGREEMENT!

Publication effected in accordance with
article 12 (2) of the General Assembly
regulations to give effect to Article 102 of
the Charter of the United Nations as
amended in the last instance by General
Assembly resolution 33/141 A of 19 De-
cember 1978.

! Came into force on 10 March 1982, upon notification
by the Bank to the Government of Malaysia.

Vol. 1346, 1-22654

[TRADUCTION — TRANSLATION]

CONTRAT D’EMPRUNT!

Publication effectuée conformément
au paragraphe 2 de l'article 12 du régle-
ment de I’Assemblée générale destiné a
mettre en application I’Article 102 de la
Charte des Nations Unies tel qu'amendé
en dernier lieu par la résolution 33/141 A
de I’Assemblée générale en date du 19 dé-
cembre 1978.

! Entré en vigueur le 10 mars 1982, dés notification par
la Banque au Gouvernement malaisien.



No. 22655

INTERNATIONAL BANK FOR
RECONSTRUCTION AND DEVELOPMENT
and
MALAYSIA

Loan Agreement— Kedah Valleys Agricultural Develop-
ment Project (with schedules and General Conditions
Applicahle to Loan and Guarantee Agreements dated
27 October 1980). Signed at Washington on 7 February
1983

Authentic text: English.

Registered by the International Bank for Reconstruction and Development
on 4 January 1984.

BANQUE INTERNATIONA’LE POUR
LA RECONSTRUCTION ET LE DEVELOPPEMENT
et
MALAISIE

Contrat d’emprunt — Projet de développement agricole de
la région de Kedah (avec annexes et Conditions
générales applicahles. aux contrats d’emprunt et de
garantie en date du 27 octohre 1980). Signé a
Washington le 7 février 1983

Texte authentique : anglais.

Enregistré par la Banque internationale pour la reconstruction et le dévelop-
pement le 4 janvier 1984.

Vol. 1346, 1-22655
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1984

LOAN AGREEMENT!

Publication effected in accordance with
article 12 (2) of the General Assembly
regulations to give effect to Article 102 of

_the Charter of the United Nations as

amended in the last instance by General
Assembly resolution 33/141 A of 19 De-
cember 1978.

! Came into force on 12 April 1983, upon notification by
the Bank to the Government of Malaysia.

Vol. 1346, 1-22655

[TRADUCTION — TRANSLATION]

CONTRAT D’)EMPRUNT"

Publication effectuée conformément
au paragraphe 2 de larticle 12 du régle-
ment de I’Assemblée générale destiné a
mettre en application I’Article 102 de la
Charte des Nations Unies tel qu’amendé
en dernier lieu par la résolution33/141 A
de I’Assemblée générale en date du 19 dé-
cembre 1978.

! Entré en vigueur le 12 avril 1983, dés notification par la
Banque au Gouvernement malaisien.



No. 22656

INTERNATIONAL DEVELOPMENT ASSOCIATION
and
GHANA

Development Credit Agreement — Railway Rehabilitation
Project (with schednles and General Conditions
Applicahle to Development Credit Agreements dated
30 June 1980). Signed at Washington on 20 July 1981

Authentic text: English.
Registered by the International Development Association on 4 January 1984.

ASSOCIATION INTERNATIONALE
DE DEVELOPPEMENT
et
GHANA

Contrat de crédit de développement — Projet relatif a la
remise en état des chemins de fer (avec annexes et
Conditions générales applicahles aux contrats de crédit
de développement en date du 30 juin 1980). Signé a
Washington le 20 juillet 1981

Texte authentique : anglais.
Enregistré par I'Association internationale de développement le 4 janvier
1984,

Vol. 1346, 1-22656
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DEVELOPMENT CREDIT
AGREEMENT!

Publication effected in accordance with
article 12(2) of the General Assembly
regulations to give effect to Article 102 of
the Charter of the United Nations as
amended in the last instance by General
Assembly resolution 33/141 A of 19 De-
cember 1978.

1 Came into force on 22 December 1982, upon notifica-
tion by the Association to the Government of Ghana.

Vol. 1346, 1-22656

[TRADUCTION — TRANSLATION]

CONTRAT DE CREDIT
DE DEVELOPPEMENT!

Publication effectuée conformément
au paragraphe 2 de l'article 12 du regle-
ment de I’Assemblée générale destiné a
mettre en application I’Article 102 de la
Charte des Nations Unies tel qu'amendé
en dernier lieu par la résolution 33/141 A
de I’Assemblée générale en date du 19 dé-
cembre 1978.

1 Entré en vigueur Ic 22 décembre 1982, dés notification

par I'Association au Gouvernement ghanéen.



No. 22657

INTERNATIONAL DEVELOPMENT ASSOCIATION
and
ZAIRE

Development Credit Agreement — Kwango-Kwilu Technical
Assistance Project (with schedules and General Condi-
tions Applicable to Development Credit Agreements
dated 30 June 1980). Signed at Washingtou on 23 July
1981

Authentic text: English.
Registered by the International Development Association on 4 January 1984.

ASSOCIATION INTERNATIONALE
DE DEVELOPPEMENT

et
ZAIRE

Contrat de crédit de développement — Projet d’assistance
technique dans les régions de Kwango et de Kwilu (avec
annexes et Conditions générales applicables aux
contrats de crédit de développement en date du 30 juin
1980). Signé a Washington le 23 juillet 1981

Texte authentique : anglais.
Enregistré par I’Association internationale de développement le 4 janvier
1984,

Vol. 1346, 1-22657
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1984

DEVELOPMENT CREDIT
AGREEMENT!

Publication effected in accordance with
article 12(2) of the General Assembly
regulations to give effect to Article 102 of
the Charter of the United Nations as
amended in the last instance by General
Assembly resolution 33/141 A of 19 De-
cember 1978.

1 Came into force on 7 July 1982, upon notification by
the Association to the Government of Zaire.

Vol. 1346, 1-22657

[TRADUCTION — TRANSLATION]

CONTRAT DE CREDIT
DE DEVELOPPEMENT!

Publication effectuée conformément
au paragraphe 2 de l'article 12 du régle-
ment de I’Assemblée générale destiné a
mettre en application I'Article 102 de la
Charte des Nations Unies tel qu’'amendé
en dernier lieu par la résolution 33/141 A
de I’Assemblée générale en date du 19 dé-
cembre 1978.

1 Entré en vigueur le 7 juillet 1982, dés notification par
I'Association au Gouvernement zairois.



No. 22658

INTERNATIONAL BANK FOR
RECONSTRUCTION AND DEVELOPMENT
and
NIGERIA

Loan Agreement— Bauchi Agricultural Development Proj-
ect (with schedules and General Conditions Applicable
to Loan and Guarantee Agreements dated 27 October
1980). Signed at Washington on 2 September 1981

Authentic text: English.

Registered by the International Bank for Reconstruction and Development
on 4 January 1984.

BANQUE INTERNATIONALE POUR
LA RECONSTRUCTION ET LE DEVELOPPEMENT
et
NIGERIA

Contrat d’emprunt — Projet de développement agricole de
I’Etat de Bauchi (avec annexes et Conditions générales
applicables aux contrats d’emprunt et de garantie en
date du 27 octobre 1980). Signé & Washington le 2 sep-
tembre 1981

Texte authentique : anglais.

Enregistré par la Banque internationale pour la reconstruction et le dévelop-
pement le 4 janvier 1984.

Vol. 1346, 1-22658
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LOAN AGREEMENT!

Publication effected in accordance with
article 12 (2) of the General Assembly
regulations to give effect to Article 102 of
the Charter of the United Nations as
amended in the last instance by General
Assembly resolution 33/141 A of 19 De-
cember 1978.

I Came into force on 23 December 1981, upon notifica-
tion by the Bank to the Govcrnment of Nigeria.

Vol. 1346, 1-22658

[TRADUCTION — TRANSLATION]

CONTRAT D’EMPRUNT!

Publication effectuée conformément
au paragraphe 2 de l'article 12 du régle-
ment de I'’Assemblée générale destiné a
meitre en application I'Article 102 de la
Charte des Nations Unies tel qu’amendé
en dernier lieu par la résolution 33/141 A
de I’Assemblée générale en date du 19 dé-
cembre 1978.

1 Entré en vigueur le 23 décembre 1981, dés notification
par la Banquc au Gouvernement nigérian.



No. 22659

INTERNATIONAL BANK FOR
RECONSTRUCTION AND DEVELOPMENT
and
COLOMBIA

Gnarantee Agreement— Rural Roads Project (with General
Conditions Applicahle to Loan and Guarantee
Agreements dated 27 Octoher 1980). Signed at
Washington on 24 September 1981

Authentic text: English.

Registered by the International Bank for Reconstruction and Development
on 4 January 1984.

BANQUE INTERNATIONALE POUR
LA RECONSTRUCTION ET LE DEVELOPPEMENT
et
COLOMBIE

Contrat de garantie — Projet relatif aux routes rurales
(avec Conditions générales applicables aux contrats
d’emprnnt et de garantie en date du 27 octobre 1980).
Signé a Washington le 24 septemhre 1981

Texte authentique : anglais.

Enregistré par la Banque internationale pour la reconstruction et le dévelop-
pement le 4 janvier 1984.

Vol. 1346, 1-22659
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GUARANTEE AGREEMENT!

Publication effected in accordance with
article 12 (2) of the General Assembly
regulations to give effect to Article 102 of
the Charter of the United Nations as
amended in the last instance by General
Assembly resolution 33/141 A of 19 De-
cember 1978.

1 Came into force on 21 April 1982, upon notification by
the Bank to the Government of Colombia.

Vol. 1346, 1-22659

[TrRADUCTION — TRANSLATION]

CONTRAT DE GARANTIE!

Publication effectuée conformément
au paragraphe 2 de larticle 12 du régle-
ment de I’Assemblée générale destiné &
mettre en application U'Article 102 de la
Charte des Nations Unies tel qu'amendé
en dernier lieu par la résolution 33/141 A
de I’Assemblée générale en date du 19 dé-
cembre 1978.

1 Entré en vigueur le 21 avril 1982, dés notification par la

Banque au Gouvernement colombien.



No. 22660

INTERNATIONAL DEVELOPMENT ASSOCIATION
and :
PAKISTAN

Development Credit Agreement— Grain Storage Project
(witb scbedules and General Conditions Applicable to
Development Credit Agreements dated 30 June 1980).
Signed at Wasbington on 21 October 1981

Authentic text: English.
Registered by the International Development Association on 4 January 1984.

ASSOCIATION INTERNATIONALE
DE DEVELOPPEMENT
et
PAKISTAN

Contrat de crédit de développement — Projet relatif au
stockage de céréales (avec annexes et Conditions
générales applicables aux contrats de crédit de dévelop-
pement en date du 30 juin 1980). Signé & Washington le
21 octobre 1981

Texte authentique : anglais.

Enregistré par I’Association internationale de développement le 4 janvier
1984.

Vol. 1346, 1-22660
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DEVELOPMENT CREDIT
AGREEMENT!

Publication effected in accordance with
article 12 (2) of the General Assembly
regulations to give effect to Article 102 of
the Charter of the United Nations as
amended in the last instance by General
Assembly resolution 33/141 A of 19 De-
cember 1978.

! Came into force on 15 March 1982, upon notification
by the Association to the Government of Pakistan.

Vol. 1346, 1-22660

[TRADUCTION — TRANSLATION]

CONTRAT DE CREDIT
DE DEVELOPPEMENT!

Publication effectuée conformément
au paragraphe 2 de l'article 12 du régle-
ment de I’Assemblée générale destiné a
mettre en application ’Article 102 de la
Charte des Nations Unies tel qu’amendé
en dernier lieu par la résolution 33/141 A
de I’Assemblée générale en date du 19 dé-
cembre 1978.

! Entré en vigueur le 15 mars 1982, dés notification par
P’Association au Gouvernement pakistanais.



No. 22661

INTERNATIONAL DEVELOPMENT ASSOCIATION
and
PAKISTAN

Development Credit Agreement— Irrigation Systems Reha-
bilitation Project (with schedules and General Condi-
tions Applicable to Development Credit Agreements
dated 30 June 1980). Signed at Washington on 3 June
1982

Authentic text: English.
Registered by the International Development Association on 4 January 1984.

ASSOCIATION INTERNATIONALE
DE DEVELOPPEMENT

et
PAKISTAN

Contrat de crédit de développement — Projet relatif a
la remise en état des systemes d’irrigation (avec annexes
et Conditions générales applicables aux contrats de
crédit de développement en date du 30 juin 1980). Signé
a Wasbington le 3 juin 1982

Texte authentique : anglais.

Enregistré par I’Association internationale de développement le 4 janvier
1984.

Vol. 1346, 1-22661
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DEVELOPMENT CREDIT
AGREEMENT'

Publication effected in accordance with
article 12 (2) of the General Assembly
regulations to give effect to Article 102 of
the Charter of the United Nations as
amended in the last instance by General
Assembly resolution 33/141 A of 19 De-
cember 1978.

1 Came into force on 11 May 1983, upon notification by
the Association to the Government of Pakistan.

Vol. 1346, 1-22661

[TRADUCTION — TRANSLATION]

CONTRAT DE CREDIT
DE DEVELOPPEMENT!

Publication effectuée conformément
au paragraphe 2 de larticle 12 du régle-
ment de I’Assemblée générale destiné a
mettre en application I’Article 102 de la
Charte des Nations Unies tel qu’amendé
en dernier lieu par la résolution 33/141 A
de I’Assemblée générale en date du 19 dé-
cembre 1978.

1 Entré en vigueur le 11 mai 1983, dé&s notification par
P’Association au Gouvernement pakistanais.



No. 22662

INTERNATIONAL DEVELOPMENT ASSOCIATION
and
BURUNDI

Development Credit  Agreement— Integrated  Rural
Development/NGOZI III Project (with schedules and
General Conditions Applicable to Developmeut Credit
Agreements dated 30 June 1980). Sigued at Washington
on 29 March 1982

Authentic text: English.
Registered by the International Development Association on 4 January 1984.

ASSOCIATION INTERNATIONALE
DE DEVELOPPEMENT
et
BURUNDI

Contrat de crédit de développement — Projet de développe-
ment rural intégré/NGOZI III (avec annexes et Condi-
tions générales applicables aux contrats de crédit de
développement en date du 30 juin 1980). Signé 2 Wasb-
ington le 29 mars 1982

Texte authentique : anglais.

Enregistré par I'’Association internationale de développement le 4 janvier
1984.

Vol. 1346, 1-22662
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DEVELOPMENT CREDIT
AGREEMENT"

Publication effected in accordance with
article 12(2) of the General Assembly
regulations to give effect to Article 102 of
the Charter of the United Nations as
amended in the last instance by General
Assembly resolution 33/141 A of 19 De-
cember 1978.

I Came into force on 7 June 1983, upon notification by
the Association to the Government of Burundi.

Vol. 1346, 1-22662

[TRADUCTION — TRANSLATION}

CONTRAT DE CREDIT
DE DEVELOPPEMENT!

Publication effectuée conformément
au paragraphe 2 de l'article 12 du regle-
ment de I’Assemblée générale destiné a
mettre en application I’'Article 102 de la
Charte des Nations Unies tel qu’amendé
en dernier lieu par la résolution 33/141 A
de I’Assemblée générale en date du 19 dé-
cembre 1978.

1 Entré en vigueur le 7 juin 1983, dés notification par
PAssociation au Gouvernement burundais.



No. 22663

INTERNATIONAL BANK FOR
RECONSTRUCTION AND DEVELOPMENT
and
PERU and BANCO DE LA NACION

Loan Agreement — Eighth Highway Project (with schednles
and General Conditions Applicahle to Loan and
Guarantee Agreements dated 27 October 1980). Signed
at Washington on 4 June 1982

Authentic text: English.

Registered by the International Bank for Reconstruction and Development
on 4 January 1984.

BANQUE INTERNATIONALE POUR
LA RECONSTRUCTION ET LE DEVELOPPEMENT
et
PEROU et BANCO DE LA NACION

Contrat d’emprnnt — Huitieme projet relatif au réseau
routier (avec annexes et Conditions générales ap-
plicables aux contrats d’emprunt et de garantie en date
dn 27 octobre 1980). Signé a Washington le 4 juin 1982

Texte authentique : anglais.

Enregistré par la Banque internationale pour la reconstruction et le dévelop-
pement le 4 janvier 1984.

Vol. 1346, 1-22663
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LOAN AGREEMENT'

Publication effected in accordance with
article 12 (2) of the General Assembly
regulations to give effect to Article 102 of
the Charter of the United Nations as
amended in the last instance by General
Assembly resolution 33/141 A of 19 De-
cember 1978.

! Came into force on 17 March 1983, upon notification
hy the Bank to the Government of Peru and to Banco dela
Nacién.

Vol. 1346, 1-22663

[TRADUCTION — TRANSLATION]

CONTRAT D’EMPRUNT!

Publication effectuée conformément
au paragraphe 2 de l'article 12 du régle-
ment de I’Assemblée générale destiné a
mettre en application I’Article 102 de la
Charte des Nations Unies tel qu’amendé
en dernier lieu par la résolution 33/141 A
de I’Assemblée générale en date du 19 dé-
cembre 1978.

! Entré en vigueur le 17 mars 1983, dés notification par
la Banque au Gouvernement péruvien et au Banco de la
Nacién.



No. 22664

INTERNATIONAL DEVELOPMENT ASSOCIATION
and
RWANDA

Development Credit Agreement—Second Education Project
(with schedules and General Conditions Applicable to
Development Credit Agreements dated 30 June 1980).
Signed at Washington on 30 June 1982

Authentic text: English.
Registered by the International Development Association on 4 January 1984.

ASSOCIATION INTERNATIONALE
DE DEVELOPPEMENT

et
RWANDA

Contrat de crédit de développement — Deuxieme projet
relatif a lenseignement (avec annexes et Conditions
générales applicables aux contrats de crédit de dévelop-
pement en date du 30 juin 1980). Signé a Washington le
30 juin 1982

Texte authentique : anglais.

Enregistré par I’Association internationale de développement le 4 janvier
1984.

Vol. 1346, 1-22664
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DEVELOPMENT CREDIT
AGREEMENT!

Publication effected in accordance with
article 12 (2) of the General Assembly
regulations to give effect to Article 102 of
the Charter of the United Nations as
amended in the last instance by General
Assembly resolution 33/141 A of 19 De-
cember 1978.

I Came into force on 13 April 1983, upon notification by
the Association to the Government of Rwanda.

Vol. 1346, 1-22664

[TRADUCTION — TRANSLATION]

CONTRAT DE CREDIT
DE DEVELOPPEMENT!

Publication effectuée conformément
au paragraphe 2 de larticle 12 du regle-
ment de I’Assemblée générale destiné a
mettre en application I'Article 102 de la
Charte des Nations Unies tel qu'amendé
en dernier lieu par la résolution 33/141 A
de I’Assemblée générale en date du 19 dé-
cembre 1978.

! Entré en vigueur le 13 avril 1983, dés notification par
’Association au Gouvernement rwandais.



No. 22665

INTERNATIONAL DEVELOPMENT ASSOCIATION
and
RWANDA

Development Credit Agreement —Bugesera and Gisaka
Migongo— Phase II Project (with schedules and
General Conditions Applicahle to Development Credit
Agreements dated 30 June 1980). Signed at
Washington on 28 September 1982

Authentic text: English.
Registered by the International Development Association on 4 January 1984.

ASSOCIATION INTERNATIONALE
DE DEVELOPPEMENT
et
RWANDA

Contrat de crédit de développement — Projet concer-
nant les zones rurales de Bugesera et Gisaka Migongo
(deuxieme phase) [avec annexes et Conditions générales
applicables aux contrats de crédit de développement en
date du 30 juin 1980]. Signé a Wasbington le 28 sep-
tembre 1982

Texte authentique : anglais.

Enregistré par I’Association internationale de développement le 4 janvier
1984.

Vol. 1346, 1-22665



30 United Nations — Treaty Series @ Nations Unies — Recueil des Traités

1984

DEVELOPMENT CREDIT
AGREEMENT!

Publication effected in accordance with
article 12(2) of the General Assembly
regulations to give effect to Article 102 of
the Charter of the United Nations as
amended in the last instance by General
Assembly resolution 33/141 A of 19 De-
cember 1978.

! Came into force on 29 March 1983, upon notification
by the Association to the Government of Rwanda.

Vol. 1346, 1-22665

[TRADUCTION — TRANSLATION]

CONTRAT DE CREDIT
DE DEVELOPPEMENT!

Publication effectuée conformément
au paragraphe 2 de l'article 12 du régle-
ment de I’Assemblée générale destiné a
mettre en application I’Article 102 de la
Charte des Nations Unies tel qu'amendé
en dernier lieu par la résolution 33/141 A
de I’Assemblée générale en date du 19 dé-
cembre 1978.

! Entré en vigueur le 29 mars 1983, dés notification par
PAssociation au Gouvernement rwandais.



No. 22666

INTERNATIONAL BANK FOR
RECONSTRUCTION AND DEVELOPMENT
and
PHILIPPINES

Guarantee Agreement— Coal Exploration Project (with
General Conditions Applicahle to Loan and Guarantee
Agreements dated 27 Octoher 1980). Signed at Wash-
ington on 18 September 1982

Authentic text: English.

Registered by the International Bank for Reconstruction and Development
on 4 January 1984.

BANQUE INTERNATIONALE POUR
LA RECONSTRUCTION ET LE DEVELOPPEMENT
et
PHILIPPINES

Contrat de garantie — Projet relatif a la prospection du
charbon (avec Conditions générales applicables aux
contrats d’emprunt et de garantie en date du 27 octobre
1980). Signé a Washington le 18 septembre 1982

Texte authentique : anglais.

Enregistré par la Banque internationale pour la reconstruction et le dévelop-
pement le 4 janvier 1984.

Vol. 1346, 1-22666
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GUARANTEE AGREEMENT!

Publication effected in accordance with
article 12(2) of the General Assembly
regulations to give effect to Article 102 of
the Charter of the United Nations as
amended in the last instance by General
Assembly resolution 33/141 A of 19 De-
cember 1978.

! Came into force on 9 May 1983, upon notification by
the Bank to the Government of the Philippines.

Vol. 1346, 1-22666

[TRADUCTION — TRANSLATION]

CONTRAT DE GARANTIE!

Publication effectuée conformément
au paragraphe 2 de l'article 12 du régle-
ment de I’Assemblée générale destiné a
mettre en application I’Article 102 de la
Charte des Nations Unies tel qu'amendé
en dernier lieu par la résolution 33/141 A
de I’Assemblée générale en date du 19 dé-
cembre 1978.

! Entré en vigueur le 9 mai 1983, dés notification par la
Banque au Gouvernement philippin.



No. 22667

INTERNATIONAL BANK FOR
RECONSTRUCTION AND DEVELOPMENT
and
PHILIPPINES

Guarantee Agreement— Petroleum Exploration Promotion
Project (with General Conditious Applicahle to Loan
and Gnarantee Agreements dated 27 Octoher 1980).
Signed at Washington on 28 October 1982

Authentic text: English.

Registered by the International Bank for Reconstruction and Development
on 4 January 1984.

BANQUE INTERNATIONALE POUR
LA RECONSTRUCTION ET LE DEVELOPPEMENT
et
PHILIPPINES

Contrat de garantie — Projet relatif a la promotion de la
prospection pétroliere (avec Conditions générales ap-
plicahles aux contrats d’emprunt et de garantie en date
du 27 octobre 1980). Signé a Washington le 28 octobre
1982

Texte authentique : anglais.

Enregistré par la Banque internationale pour la reconstruction et le dévelop-
pement le 4 janvier 1984.

Vol. 1346, 1-22667
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GUARANTEE AGREEMENT"

Publication efffected in accordance with
article 12 (2) of the General Assembly
regulations to give effect to Article 102 of
the Charter of the United Nations as
amended in the last instance by General
Assembly resolution 33/141 A of 19 De-
cember 1978.

! Came into force on 26 January 1983, upon notification
by the Bank to the Government of the Philippines.
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[TRADUCTION — TRANSLATION]

CONTRAT DE GARANTIE!'

Publication effectuée conformément
au paragraphe 2 de larticle 12 du régle-
ment de I’Assemblée générale destiné a
mettre en application Article 102 de la
Charte des Nations Unies tel quamendé
en dernier lieu par la résolution 33/141 A
de I’Assemblée générale en date du 19 dé-
cembre 1978.

1 Entré en vigueur le 26 janvier 1983, dés notification par
1a Banque au Gouvernement philippin.



No. 22668

INTERNATIONAL BANK FOR
RECONSTRUCTION AND DEVELOPMENT
and
PHILIPPINES

Loan Agreement — Petroleum Exploration Promotion Proj-
ect (with schedules and General Conditions Applicahle
to Loan and Guarautee Agreements dated 27 October
1980). Signed/at Washington on 28 Octoher 1982

Authentic text: English.

Registered by the International Bank for Reconstruction and Development
on 4 January 1984.

BANQUE INTERNATIONA’LE POUR
LA RECONSTRUCTION ET LE DEVELOPPEMENT
et
PHILIPPINES

Contrat d’emprunt — Projet relatif a la promotion de la
prospection pétroliere (avec annexes et Conditions
générales applicahles anx contrats d’emprunt et de
garantie en date du 27 octobre 1980). Signé a Wash-
ington le 28 octohre 1982

Texte authentique : anglais.

Enregistré par la Banque internationale pour la reconstruction et le dévelop-
pement le 4 janvier 1984.
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LOAN AGREEMENT"

Publication effected in accordance with
article 12(2) of the General Assembly
regulations to give effect to Article 102 of
the Charter of the United Nations as
amended in the last instance by General
Assembly resolution 33/141 A of 19 De-
cember 1978.

! Came into force on 26 January 1983, upon notification
by the Bank to tbe Government of the Philippines.
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CONTRAT D’PEMPRUNT!

Publication effectuée conformément
au paragraphe 2 de larticle 12 du régle-
ment de ’Assemblée générale destiné a
mettre en application I’Article 102 de la
Charte des Nations Unies tel qu’amendé
en dernier lieu par la résolution 33/141 A
de ’Assemblée générale en date du 19 dé-
cembre 1978.

1 Entré en vigueur le 26 janvier 1983, dés notification par
la Banque au Gouvernement philippin.



No. 22669

INTERNATIONAL DEVELOPMENT ASSOCIATION
and
UPPER VOLTA

Development Credit Agreement— Third Rural Development
Fund Project (with schedules and General Conditions
Applicahle to Development Credit Agreements dated
30 June 1980). Signed at Washington on 28 October
1982

Authentic text: English.
Registered by the International Development Association on 4 January 1984.

ASSOCIATION INTERNATIONALE
DE DEVELOPPEMENT
et
HAUTE-VOLTA

Contrat de crédit de développement — Troisieme projet
relatif a un fonds pour le développement rural (avec an-
nexes et Conditions générales applicables aux contrats
de crédit de développement en date du 30 juin 1980).
Signé a2 Washington le 28 octobre 1982

Texte authentique : anglais.

Enregistré par I’Association internationale de développement le 4 janvier
1984.
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'DEVELOPMENT CREDIT
AGREEMENT!

Publication effected in accordance with
article 12 (2) of the General Assembly
regulations to give effect to Article 102 of
the Charter of the United Nations as
amended in the last instance by General
Assembly resolution 33/141 A of 19 De-
cember 1978.

1 Came into force on 4 May 1983, upon notification by
the Association to the Government of the Upper Volta.
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CONTRAT DE CREDIT
DE DEVELOPPEMENT"

Publication effectuée conformément
au paragraphe 2 de l'article 12 du régle-
ment de I’Assemblée générale destiné &
meltre en application ’Article 102 de la
Charte des Nations Unies tel qu'amendé
en dernier lieu par la résolution 33/141 A
de I’Assemblée générale en date du 19 dé-
cembre 1978.

1 Entré en vigueur le 4 mai 1983, dés notification par
PAssociation au Gouvernement voltaique.



No. 22670

INTERNATIONAL DEVELOPMENT ASSOCIATION
and
MALI

Development Credit Agreement— Economic Management
and Training Project (with schedules and General Con-
ditions Applicahle to Development Credit Agreements
dated 30 June 1980). Signed at Washington on 21 De-
cemher 1982

Authentic text: English.
Registered by the International Development Association on 4 January 1984.

ASSOCIATION INTERNATIONALE
DE DEVELOPPEMENT
et
MALI

Contrat de crédit de développement — Projet relatif a la
gestion économique et a la formation professionnelle
(avec annexes et Conditions générales applicahles aux
contrats de crédit de développement en date du 30 juin
1980). Signé a Washington le 21 décemhre 1982

Texte authentique : anglais.

Enregistré par I’Association internationale de développement le 4 janvier
1984.
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DEVELOPMENT CREDIT
AGREEMENT!

Publication effected in accordance with
article 12 (2) of the General Assembly
regulations to give effect to Article 102 of
the Charter of the United Nations as
amended in the last instance by General
- Assembly resolution 33/141 A of 19 De-
cember 1978.

1 Came into force on 6 May 1983, upon notification by
the Association to the Government of Mali.
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CONTRAT DE CREDIT
DE DEVELOPPEMENT!

Publication effectuée conformément
au paragraphe 2 de l'article 12 du regle-
ment de I’Assemblée générale destiné a
mettre en application 'Article 102 de la
Charte des Nations Unies tel qu’amendé
en dernier lieu par la résolution 33/141 A
de I’Assemblée générale en date du 19 dé-
cembre 1978.

! Entré en vigueur le 6 mai 1983, dés notification par
PAssociation au Gouvernement malien.



No. 22671

UNITED NATIONS
and
MALI

Agreement for the implementation of the Government per-
sonnel management component of the project to pro-
vide assistance for the strengthening of economic
management and finance training, fnnded hy the Inter-
national Development Association (credit 1307-MLI)
(lwith annexes). Signed at Bamako on 30 Decemher

983

Authentic text: French.
Registered ex officio on 5 January 1984.

ORGANISATION DES NATIONS UNIES
et
MALI

Accord en vue de exécution du volet gestion du personnel
de PEtat dans le cadre du projet d’assistance pour le
renforcement de la gestion de ’économie et pour la for-
mation finance sur des fonds de ’Association interna-
tionale pour le développement (crédit 1307-MLI) [avec
annexes]. Signé a Bamako le 30 décemhre 1983

Texte authentique : frangais.
Enregistré d’office le 5 janvier 1984.
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ACCORD' ENTRE LE GOUVERNEMENT DE LA REPUBLIQUE DU
MALI ET LES NATIONS UNIES, EN VUE DE L’EXECUTION DU
VOLET GESTION DU PERSONNEL DE L’ETAT DANS LE CADRE
DU PROJET D’ASSISTANCE POUR LE RENFORCEMENT DE LA
GESTION DE L’ECONOMIE ET POUR LA FORMATION
FINANCE SUR DES FONDS DE L’ASSOCIATION INTERNA-
TIONALE POUR LE DEVELOPPEMENT (CREDIT 1307-MLI)

Le Gouvernement de la République du Mali, représenté par le Ministre du tra-
vail et de la fonction publique, ci-aprés appelé «le Gouvernement» a conclu un ac-
cord de crédit avec ’Association internationale pour le développement, ci-aprés ap-
pelée « 1DA», en vue du financement du Projet de renforcement de la gestion (crédit
1307-MLI1) comprenant une composante « Assistance a la gestion du personnel de
I’Etat».

Le Gouvernement entend utiliser la partie dudit crédit consacrée a cette com-
posante pour confier aux Nations Unies, représentées par son Département de la
coopération technique pour le développement, ci-aprés appelé «le DCTD», Pexécu-
tion de cette partie du projet. Les annexes I et I1 font parties intégrantes du présent
accord.

Article 1. 1.1. Le DCTD sera conjointement responsable avec le Gouverne-
ment de P’exécution de I’Assistance a la gestion du personnel de I’Etat. Cette assis-
tance comporte les services décrits en annexe I du présent accord. La durée de cette
assistance ne devrait pas dépasser 3 ans & compter du troisitme mois qui suit la
signature du présent accord.

Article 2. 2.1. Le colit total de I’assistance est estimé a 685 000 dollars des
Etats-Unis, y compris les imprévus et les frais d’exécution, calculés a treize pour cent
des dépenses totales. Le montant alloué aux imprévus ne sera utilisé que si les prix
augmentent par rapport au niveau calculé.

2.2. Des la signature du présent accord, le Gouvernement soumettra a 'IDA
une demande de prélévement des fonds selon le calendrier de paiement inclus en an-
nexe II du présent accord. Ces paiements seront effectués directement au eompte
no 2-014-1-018531 a la Banque Chase Manhattan (825 UN Plaza, New York, N.Y.
_10017) en faveur du DCTD.

2.3. Le DCTD s’engage a soumettre au Gouvernement un rapport financier
tous les 6 mois couvrant les détails des dépenses effectuées, le Gouvernement se réser-
vant le droit de vérifieation. Au cas ou Ies dépenses effectuées s’écarteraient de fagon
substantielle du montant estimatif, le Gouvernement se réserve le droit d’aviser 'IDA
et de modifier le calendrier des paiements. Le DCTD ne commencera a exécuter les
services que lorsque le dépot initial aura été effectué conformément au calendrier des
paiements.

2.4. Aucun intérét n’est di sur tout solde débiteur éventuel du compte du
fonds de dépot.

1 Entré en vigueur le 5 janvier 1984, date 2 laquelle le Gouvernement malien a transmis & 'Organisation des Nations
Unies un exemplaire signé de I’Accord, conformément a I'article 9.
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2.5. Atout moment pendant la durée du présent accord, le Gouvernement et le
DCTD, apres consultation avec I'IDA, pourront décider de commun accord de
s’écarter du plan de travail ou du budget du projet et d’apporter les modifications
nécessaires au plan d’opération, a condition de rester dans le cadre des objectifs du
projet et dans les limites des fonds disponibles. S’il y a lieu, le calendrier des
paiements visé a l'article 2, paragraphe 2, ci-dessus pourra également &tre révisé dans
de telles occasions.

Article 3. Pour exécuter les services, le DCTD s’engage :

3.1. A recruter et a engager les experts et consultants requis conformément aux
termes de référence mentionnés a I’annexe 1 aprés avoir obtenu I'accord du
Gouvernement. Le Gouvernement pourrait proposer a cet effet des candidats.
Les experts et consultants seront recrutés et employés par le DCTD conformé-
ment aux dispositions du Statut du personnel des Nations Unies et aux
réglements relatifs aux conditions de service;

3.2. A superviser et 4 guider les experts et consultants dans I'exécution de leurs
tdches et a leur fournir le soutien administratif et les services consultatifs
nécessaires pour la réussite du projet;

3.3. A prendre les dispositions nécessaires pour s’acquitter de tous les paiements
dus aux experts et consultants ainsi que de tous autres frais liés a leur affecta-
tion, selon les dispositions du Statut du personnel et les autres réglements des
Nations Unies et en particulier :

i) Les frais de voyage au et du lieu d’affectation des experts [et] des personnes
reconnues comme €tant a leur charge, ainsi que les cofits et allocations
connexes, y compris, le cas échéant, d’autres dépenses telles que congé
dans les foyers et visite aux personnes a charge;

ii) Les salaires et indemnités;

iii) Le colt de I'assurance fournie par les Nations Unies contre les risques de
maladie, d’invalidité ou de déces;

iv) L’indemnité de déplacement pour les voyages en mission officielle dans le
pays d’affectation ainsi que les frais de voyage s’ils ne sont pas pris en
charge par le Gouvernement;

3.4. A exécuter, en consultation avec le Gouvernement, le programme de forma-
tion et de perfectionnement a ’étranger mentionné a ’annexe 1. Les réglements
des Nations Unies concernant ’administration des bourses seront appliqués
dans ce cas;

3.5. A sous-contracter, si nécessaire et approprié, les services aprés consultation
du Gouvernement;

3.6. A fournir et 4 controler I'usage de ’équipement spécifié en annexe 1 du présent
Accord;

3.7. En vue des avantages et priviléges accordés par le Gouvernement aux Nations
Unies, le titre de cet équipement ne sera transféré au Gouvernement qu’a
I’expiration du présent accord;

3.8. A gérer les fonds et & en rendre compte, conformément aux réglements finan-
ciers des Nations Unies et aux autres pratiques, procédures et réglements ap-
pliqués en la matiere, et a tenir des états et comptes séparés pour le projet;

3.9. A soumettre au Gouvernement au terme de cet accord, un rapport général
couvrant les sujets suivants :
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a) Les résultats obtenus & I’achévement du projet;
b) L’état financier d’'une maniére définitive, annuellement et a I’achévement
du projet;
3.10. A tenir aladisposition de 'IDA ou a rembourser & celle-ci, aprés consultation
du gouvernement et accord, tout solde des fonds recus qui n’aurait pas été
dépensé ou engagé a ’achévement du projet.

Article 4. Les obligations du DCTD aux termes de cet accord sont sujettes ala
décision de ses organes compétents et a ses réglements constitutionnels, financiers et
budgétaires, ainsi qu'au dépot des fonds nécessaires. Le DCTD n’assumera aucune
responsabilité pour les sommes excédant le montant que le gouvernement s’est
engagé a déposer aux termes du présent accord.

Article 5. 5.1. Le Gouvernement s’engage a fournir les locaux convenables
aux travaux des experts et consultants. En cas de besoin, le DCTD pourrait louer les
locaux dans le cadre du présent accord.

5.2. Le Gouvernement délivre les exonérations nécessaires ou prend en charge
les frais de douane et autres taxes et droits relatifs au dédouanement ou a ’admission
dans le pays de I’équipement. Il s’engage a organiser le transport, la manutention et
’entreposage de cet équipement et & assumer tous les frais de Iinstallation, de ’entre-
tien, de la réparation, du fonctionnement, de I’assurance et, si nécessaire, du rem-
placement de I’équipemcnt, sauf si ces frais ont été spécifiquement prévus dans le
budget du projet.

5.3. Le Gouvernement s’engage & payer, sur ses propres ressources ou sur
d’autres ressources provenant du Crédit, toute différence entre les sommes avancées
au DCTD et les frais réels supportés par le DCTD lorsque cet frais dépassent les pré-
visions du fait de révision des échelles de salaires, de fluctuations des taux de change
ou de circonstances imprévisibles.

Article 6. Le Gouvernememt devra répondre a toute réclamation que des tiers
pourraient présenter contre le DCTD, contre son personnel ou contre d’autres per-
sonnes fournissant des services pour son compte, et les mettra hors de cause en cas de
réclamations découlant d’opérations exécutées en vertu du présent accord, sauf dans
les cas ou le DCTD et le Gouvernement sont d’accord pour reconnaitre que de telles
réclamations ou plaintes résultent d’une grave négligence ou d’une faute intention-
nelle de ces personnes.

Article 7. Dans toute affaire liée a ’assistance fournie dans le cadre du présent
accord, le Gouvernememt appliquera au DCTD, a ses biens, & ses fonctionnaires et &
tout personnel désigné par lui pour fournir un service aux termes du présent accord
les dispositions de la Convention sur les priviléges et les immunités de ’Organisation
des Nations Unies'.

Article 8. L’Accord de coopération entre le Gouvernement du Mali et le Pro-
gramme des Nations Unies pour le développement signé par le Gouvernement
le 9 juin 19787 sera applicable 4 toute question non expressément prévue par le pré-
sent accord.

1 Nations Unies, Recueil des Traités, vol. 1, p. 15.
2 Ibid., vol. 1092, p. 9.
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Article 9. Le présent accord entrera en vigueur lorsque le Gouvernement aura
renvoyé au DCTD une copie de ce document signée au nom du Gouvernement mar-
quant ainsi son accord aux termes et conditions qui y sont énoncés.

Article 10. Le présent accord ne pourra étre dénoncé par une des parties que
par notification écrite adressée a ’autre partie, I’'accord cessant de produire ses effets
soixante jours aprés réception de la notification. Les obligations assumées aux termes
de I'accord par le DCTD et par le Gouvernement resteront en vigueur le temps néces-
saire pour permettre de procéder méthodiquement au retrait du personnel, des fonds
et des biens du DCTD et 4 la liquidation des comptes entre les parties.

Annexes

I. Description des services
Termes de référence
Budget du projet

II. Calendrier des paiements

Bamako, le 30 décembre 1983

[Signé — Signed]*

Pour le Département Pour le Gouvernement
de la coopération technique de la République du Mali :
pour le développement

Représentant résident [Signé]

Mr. A. M. AG HaMANI
Ministre du Plan

Mr. Drissa KEita
Ministre des finances
[Signé]

Mr. Mobiso KEITA

Ministre du travail
et de la fonction publique

ANNEXE I

Comprenant :
Annexe I @ : Descriptions des services;

Annexe I b : Termes de référence et descriptions des tiches de I’expert en gestion du person-
nel, conseiller technique principal du projet;

Annexe I ¢ : Budget du projet.

! Signé par Fagir Mahammad — Signed by Faqir Mahammad.
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ANNEXE la

DESCRIPTION DES SERVICES

Origine et justification du projet

1. Au Malj, la Direction nationale de la fonction publique et du personnel qui reléve du
Ministére de la fonction publique et du travail (DNFPP) a été crééc en 1978. Elle a pour fonc-
tion de controler et de gérer le personnel gouvernemental en poste dans les administrations cen-
trales, régionales et locales. En raison de sa position centrale, cette direction est potentielle-
ment 3 méme de jouer un role clé en aidant le Gouvernement dans le contrdlc des recrutements
et la limitation des dépenses de personnel. Depuis sa création, la DNFPP a regu une assistance
de la Commission nationale de la réforme administrative du Mali, notamment par Pin-
termédiaire du projet PNUD/Nations Unies ML1/82/006.

2. Toutefois, certaines faiblesses et déficiences de fonctionnement en matiére de gestion
du personnel tant au niveau de cette Direction qu’au niveau des Cellules administrativess et
financiéres des différents Ministéres (CAF) ont continué 4 constituer un obstacle pour la pro-
gression des travaux en matiére d’automatisation des salaires actuellement en cours, ainsi que
pour la prise en charge par la DNFPP de toutes les opérations automatisées de gestion ad-
ministrative du personnel ainsi que pour I’élaboration d’une politique de gestion prévisionnelle
des effectifs.

3. Les autorités nationales ont fait appel 4 Passistance de la Banque mondiale dans le
cadre du Projet d’assistance et de formation pour le renforcement de la gestion publique de
I’économie malienne (crédit 1307-MLI). Dans le cadre de ce projet a été retenue une com-
posante spécifique «Assistance a la Direction nationale de la fonction publique pour I'amé-
lioration de la gestion du personnel de I'Etat.» Le Gouvernement du Mali a décidé de confier la
plus large part de la mise en ceuvre de cette composante au DTCD/Nations Unies.

Objectifs du projet
4. Dans le cadre du projet d’assistance pour le renforcement de la gestion de I’économie
et pour la formation (crédit 1307-MLI), les objectifs du volet «Gestion des personnels de

P’Etat» ont éié précisés comme suit :

a) Maitriser la gestion du personnel de I’Etat;

b) Développer et mettre en place un réseau et un systéme d’information nécessaire 4 la gestion
du personnel afin de mieux définir les relations de travail entre la DNFPP et les autres ins-
titutions concernées par la gestion du personnel;

c) Développer et mettre en place un systtme d’automatisation des dossiers du personnel de
P'Etat;

d) Former les cadres chargés de la gestion du personnel tant au niveau du Ministere du travail
qu’a celui des autres départements mimistériels.

Résultats attendus du projet
5. Les résultats du projet peuvent &tre synthétisés comme suit :
— Mise a jour du fichier informatique existant;
— Mise au point des mécanismcs et des procédures de liaison entre la Direction de la fonction
publique et les Ministéres employeurs en vue d’assurer une constante mise a jour du fichier;
— Mise en place des équipements nécessaires A une gestion méthodique et rationnelle des per-
sonnels et & une informatisation compléte de cette gestion;
— Formation des personnels de direction et déxécution de la Direction nationale de la fonction
publique appelés a prendre la reléve du projet;
— Mise en ceuvre d’un programme de contrdle de Pemploi et des salaires devant déboucher sur
une gestion prévisionnelle des effectifs et 1a mise au point d’une planification/programma-
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tion budgétaire conceptualisée A partir des données de gestion prévisionnelle retenues (plans
d’effectifs et audit de la masse salariale).

Activités

6. Les activités du projet découlent logiquement des objectifs qui ont été définis et des
résultats attendus. Pour chaque résultat énuméré au paragraphe 3 correspond un type d’ac-
tivités spécifique (activités de conceptualisation, activités de caractére technique, activités de
formation).

7. Les activités touchant la mise a jour du fichier actuel, les mécanismes de mise a jour
constante, la mise en place des équipements devraient étre engagées immédiatement. Suivra la
formation des personnels. En dernier lieu, et une fois le dispositif mis en place et le personnel
de contrepartie formé, interviendra la mise au point des travaux spécifiques couchant a la ges-
tion prévisionnelle des effectifs et le systeme de planification.

8. Un programme de travail, prévoyant notamment les mécanismes et les délais d’inter-
vention pour chaque objectif retenu, devra étre élaboré en détail en accord avec les autorités
nationales par le conseiller technique principal dans le mois suivant son arrivée 3 Bamako.
Apres approbation par les services du Siége, ce programme de travail sera considéré comme
partie intégrante de la présente annexe.

Controle

9. Le projet est placé sous l'autorité du Ministre du travail et de la fonction publique.

10. L’expert, conseiller technique principal, soumettra un rapport trimestriel d’activités
a ’Agence d’exécution dont une copie sera transmise aux services résponsables de la Banque
mondiale.

11. Une mission technique du Si¢ge des Nations Unies est prévue au cours du deuxiéme
semestre suivant le démarrage du projet et une autre mission 2 la fin du projet en vue d’exami-
ner avec le Gouvernement les réalisations du projet en fonction des objectifs définis dans ce
document.

Contributions au Projet
12. Les moyens mis 2 la disposition de la Direction nationale de la fonction publique et
du personnel pour réaliser les objectifs du projet sont : une équipe d’experts et consultants
composée comme suit :

i) Un expert en gestion du personnel de I’Etat dont la mission sera d’assister la Direction na-
tionale de la fonction publique et du personnel (DNFPP) dans la formulation des poli-
tiques et procédures de mise en ceuvre du Statut général des fonctionnaires (ordonnance
n® 77-71 du 26 décembre 1977). L’expert veillera sur la bonne marche du travail a effectuer
par les consultants et 3 la réalisation des objectifs du projet. Il assistera la DNFPP dans la
préparation des listes d’équipement. Sa mission sera de 18 mois. La description de poste de
cet expert figure en annexe I b;

ii) Conseiller en organisation et méthode : Une mission de 4 mois visant a développer et &
mettre en place une meilleure gestion et méthodes de travail au sein de la Direction na-
tionale de la fonction publique;

iii) Conseiller en systéme d’information 3 la gestion : Une mission de 4 mois ayant pour objec-
tif de développer et mettre en place un systéme de circuit d’information entre la DNFPP et
les divisions ou sections chargées de la gestion du personnel dans les départements et ser-
vices d’Etat;

iv) Conseiller en matitre de documentation de gestion du personnel ;: Une mission de 6 mois
visant A développer et mettre en place un systéme de microfichage des dossiers du personnel
de I’Etat. Cette mission devra commencer 2 mois avant I'arrivée de I’équipement nécessaire;
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v) Conseiller en formation a la gestion du personnel : Trois missions de deux mois chacune en
vue d’organiser en collaboration avec 'IPGP, ou toutes autres institutions appropriées,
9 séminaires dans les domaines des activités mentionnées ci-dessus. Ces missions ne seront
effectuées qu’aprés le développement des systémes, procédures et nouvelles méthodes de
travail.

13. La description du poste figure en annexe I b. L’expert en gestion du personnel,
conseiller technique principal, établira une description de poste détaillée pour chacun des
consultants ainsi qu’un programmc de travail pour chacun d’eux avant leur recrutement. Ce
recrutement devrait intervenir rapidemcnt afin que I'équipe soit au complet au moment du
lancement du projet (1°F trimestre 1984).

14. L’équipement nécessaire A 'automatisation des dossiers du personnel de I'Etat, et les
moyens de bureaux et de transports relatifs aux travaux de la Direction nationale de la fonction
publique. Le projet, pour sa part, dispose d’un montant de 115 000 dollars qui sera utilisé pour
le matériel et les machines & acheter dans le cadre de I’accord avec les Nations Unies relatif a ce
volet. Cependant les régles de la Banque mondiale telles qu’elles sont définies dans le texte de
PAccord de crédit (1307-ML1) doivent &tre suivies.

15. Les bourses de formation seront divisées entre la formation a I'étranger de certains
hauts fonctionnaires du Ministeére de la fonction publique et du travail et la formation sur place
des fonctionnaires de catégorie intermédiaire et d’exécution appelés A prendre part a la gestion
du personnel selon les nouvelles procédures et en utilisant le nouvel équipement mis en place
dans le cadre du projet.

16. L’expert principal devra définir un programme de formation aprés discussion avec les
autorités du Ministeére.

17. Appui administratif. Une somme de 12 000 dollars USA a été affeetée au projet a ce
titre.

18. Divers. Une rubrique divers a été retenue pour un montant de 11 000 dollars USA.

ANNEXE Ib

EXPERT EN GESTION DU PERSONNEL, CONSEILLER TECHNIQUE PRINCIPAL

Termes de référence et description des tdches

Titre du poste : Expert en gestion du personnel de I’Etat,
Conseiller technique principal

Durée de la mission : 18 mois

Date probable d’entrée en fonction : Aussitt que possible

Lieu de la mission : Bamako, avec déplacement 3 I'intérieur du pays

Définition de la mission : Mise en ceuvre d’'un programme de rationalisation de la gestion du

personnel de I’Etat.
L’expert est notamment chargé d’assister le Gouvernement du Mali en vue de :

— Mettre en ceuvre un systéme efficace de collecte, de traitement et de diffusion de I'informa-
tion nécessaire a la gestion du personnel de la fonction publique;

— Formuler les politiques et procédures de mise en ceuvre du Statut général de la fonction
publique;

— Préparer ou assurer la sélection et/ou la formation du personnel indispensable pour la ra-
tionalisation et la modernisation de la gestion de la fonction publique;

- l?rocéc}er ou faire procéder a I'implantation des nouveaux équipements et les rendre opéra-
tionnels.
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En conformité avec ce qui précéde, I'expert devra :

— Dans le mois qui suit son arrivée, établir en accord avec les autorités nationales et ’Agence
d’exécution un programme de travail et d’activités qui sera considéré par toutes les parties
intéressées au projet comme partie intégrante de la présente description des services;

— Etablir les descriptions de poste des différents consultants appelés a se joindre a lui en cours
d’exécution du projet et a travailler sous son autorité;

— Participer a la sélection du personnel de contrepartie qui doit &tre formé et participer, en
tant que de besoin, a cette formation sur place;

— Faire rapport régulierement au Département de 1a coopération technique pour le développe-
ment tel que prévu par les régles régissant les opérations sur le terrain et transmettre au
minimum un rapport d’activités chaque trimestre;

— Préparer un rapport final un mois avant la fin de la mission suivant les directives du DTCD.

Formation et expérience requises : L’expert devra avoir :

— Une formation universitaire notamment dans le domaine de la gestion du personnel et de
bonnes connaissances en informatique;

— Une grande expérience dans le domaine de la gestion du personnel relevant du secteur
public;

— Une connaissance particuliére des problémes de gestion automatisée dans les pays en voie de
développement.

Langue : Frangais. Une bonne connaissance de I’anglais appréciée.

ANNEXE Ic

Pays : MALI

Numéro du projet : MLI/BIRD/83/007

Titre du projet : Assistance a la Direction nationale de la fonction publique
D. BUDGET DU PROJET

1983 1984 1985 Total
10. Personnel m/h 5 m/k 5
1. Expert
11.01. Gestion du personnel
Conseiller technique principal 12 110000 6 70000 180 000

11.02. Consultants
11.03. Organisation et méthodes 4 40 000 40 000
11.04. Systéme d’information 4 40 000 40 000
11.05. Documentation 6 60 000 60 000
11.06. Formation 3 30 000 3 30 000 60 000
11.99. Sous-total 280 000 100 000 380 000
13.00. Support administratif 8 000 4 000 12 000
16.00. Mission 4 000 4 000 8 000
19. Total personnel 292 000 108 000 400 000
30. Formation total du poste 40 000 40 000 80 000
40. Equipement
49. Total du poste 100 000 15000 115000
50. Divers
51. Maintenance 1 500 1 000
52. Rapport final 1 500
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53. Autres 4 000 3 000
59. Total 5500 5500 11 000
99, Total du projet 437 500 168 500 606 000
Cofiit du programme 13% 57 100 21 900 79 000
GRAND TOTAL 494 600 190 400 685 000

[ANNEXE 11)

A. CALENDRIER DES PAIEMENTS

1. Le cofit total des services est estimé 4 685 000 dollars des Etats-Unis.

2. Les versements de fonds en faveur du DCTC seront planifiés de fagon que le DCTD
dispose en permanence des fonds suffisants pour faire face aux dépenses devant étre effectuées
pendant une période de six mois.

Date Montant

Premier versement SignaturedePAccord ......... il e 250 000
Deuxi¢me versement Six mois aprés lasignaturede’Accord .........ciiii ... 250 000
Troisiéme versement Six mois aprés la signaturede PAccord .......... ... oL, 150 000
Quatri¢me versement  Six mois apres le troisi*me versement ........................... 35 000
685 000
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[TRANSLATION — TRADUCTION]

AGREEMENT' BETWEEN THE GOVERNMENT OF THE REPUBLIC
OF MALI AND THE UNITED NATIONS FOR THE IMPLEMEN-
TATION OF THE GOVERNMENT PERSONNEL MANAGEMENT
COMPONENT OF THE PROJECT TO PROVIDE ASSISTANCE
FOR THE STRENGTHENING OF ECONOMIC MANAGEMENT
AND FINANCE TRAINING, FUNDED BY THE INTERNATIONAL
DEVELOPMENT ASSOCIATION (CREDIT 1307-MLI)

The Government of the Republic of Mali, represented by the Minister of Labour
and the Civil Service, hereinafter referred to as “the Government”, has concluded a
credit agreement with the International Development Association, hereinafter re-
ferred to as “IDA”, with a view to financing the management strengthening project
(credit 1307 MLI) including a component “Assistance to Government personnel
management”.

The Government intends to use the portion of the credit earmarked for this com-
ponent to entrust the United Nations, represented by its Department of Technical
Co-operation for Development, hereinafter referred to as “DTCD”, with the execu-
tion of this part of the project. Annexes I and II shall be integral parts of this Agree-
ment.

Article 1. 1.1. DTCD shall be jointly responsible with the Government for
the execution of the Government personnel management component. The assistance
will comprise the services described in annex I of this Agreement. The duration of
this assistance shall not exceed three years, starting from the third month following
the signing of this Agreement.

Article 2. 2.1. The total cost of the assistance is estimated at $US 685,000,
including contingencies and implementation costs, calculated at 13 per cent of total
expenditures. The allocation for contingencies shall be used only if prices increase in
relation to the estimates.

2.2. Following the signing of this Agreement, the Government shall submit to
IDA a request for withdrawal of funds according to the payments schedule in an-
nex II of this Agreement. The disbursements shall be made directly to account
No. 2-014-1-018531 at the Chase Manhattan Bank (825 United Nations Plaza, New
York, N.Y. 10017) on behalf of DTCD.

2.3. DTCD undertakes to submit to the Government a financial report every
six months detailing the expenditures made, and the Government reserves the right
of verification. Should the actual expenditures vary substantially from the estimates,
the Government reserves the right to advise IDA and to modify the payments sched-
ule. DTCD shall begin to provide services only when the initial deposit has been
made in accordance with the payments schedule.

2.4. No interest shall be due on any debit balance of the account in which the
funds are deposited.

! Came into force on 5 January 1984, the date on which the Government of Mali transmitted to the United Nations a
signed copy of the Agreement, in accordance with article 9.
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2.5. At any time during the term of this Agreement, the Government and
DTCD may, after consultation with IDA, decide jointly to depart from the work
plan or the project budget and to make any necessary modifications to the plan of
operation, provided that such changes remain within the framework of the objectives
of the project and within the limits of available funds. Where necessary, the pay-
ments schedule referred to in article 2, paragraph 2, may also be revised on such oc-
casions.

Article 3. For the provision of services, DTCD undertakes:

3.1. Torecruit and appoint the required experts and consultants in accordance with
the terms of reference set forth in annex I, after obtaining the Government’s
agreement. The Government may propose candidates for this purpose. The ex-
perts and consultants shall be recruited and employed by DTCD in accordance
with the provisions of the Staff Regulations of the United Nations and the rele-
vant regulations covering conditions of service;

3.2. To supervise and guide the experts and consultants in the performance of their
duties and to provide them with the administrative support and advisory serv-
ices necessary for the success of the project;

3.3. To make the necessary arrangements to make all payments to the experts and
consultants and to defray for the assumption of all other costs connected with
their assignments, in accordance with the provisions of the Staff Regulations
and other regulations of the United Nations, including in particular:

(i) Travel costs to and from the duty station for experts and their recognized
dependants and related costs and allowances, including, where appro-
priate, such other expenses as home leave and family visits;

(ii) Salaries and allowances;

(iii) The cost of insurance provided by the United Nations agamst illness,
disability or death;

(iv) The travel allowance for official missions within the country of the duty
station and travel costs if they are not assumed by the Government;

3.4. To implement, in consultation with the Government, the training and
refresher training programme abroad referred to in annex I. The regulations
of the United Nations concerning the administration of fellowships shall apply
in such cases;

3.5. After consultation with the Government, to subcontract services where
necessary and appropriate;

3.6. To provide the equipment specified in annex I of this Agreement and to
monitor its use;

3.7. In view of the advantages and privileges granted by the Government to the
United Nations, ownership of such equipment shall not be transferred to the
Government until this Agreement expires;

3.8. To manage and be accountable for the funds in accordance with the Financial
Regulations of the United Nations and other practices, procedures and regula-
tions applied in that connection, and to keep separate statements and accounts
for the project;

3.9. To submit to the Government at the expiry of this Agreement, a general report
covering the following subjects:
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(a) The results achieved at the completion of the project;
(b) The final financial statement annually and at the end of the project;

3.10. After consultation with the Government and subject to its agreement, to make
available to, or repay IDA, any funds received which remain unspent or un-
committed at the end of the project.

Article 4. The obligations of DTCD under the terms of this Agreement shall
be subject to the decision of its competent organs and its constitutional, financial and
budgetary rules, and to the deposit of the necessary funds. DTCD shall not assume
any responsibility for sums exceeding the amount which the Government has under-
taken to deposit under the terms of this Agreement.

Article 5. 5.1 The Government undertakes to provide suitable premises for
the work of the experts and consultants. Where necessary, DTCD may rent the prem-
ises within the framework of this Agreement.

5.2. The Government shall allow the necessary exemptions or defray the
customs and other charges and duties arising from customs clearance of the equip-
ment or its admission into the country. It undertakes to organize the transportation,
handling and warehousing of this equipment and to assume all costs of installation,
maintenance, repair, operation, insurance and, where necessary, replacement of the
equipment, except where such costs have been specifically provided for in the project
budget.

5.3 The Government undertakes to pay from its own resources or from other
resources deriving from the credit, any difference between the amounts advanced to
DTCD and the real costs borne by DTCD when such costs exceed the estimates as a
result of revision of salary scales, fluctuations in exchange rates or unforeseen cir-
cumstances.

Article 6. The Government shall settle any claims which third parties may
make against DTCD, its personnel or other persons providing services on its behalf,
and shall exonerate them from claims arising from operations carried out in pur-
suance of this Agreement, except in cases where DTCD and the Government have
agreed to acknowledge that such claims or complaints result from serious negligence
or intentional misconduct of such persons.

Article 7. In all matters related to the assistance provided under this Agree-
ment, the Government shall apply to DTCD, its property, its staff and any personnel
designated by it to provide a service under the terms of this Agreement, the provi-
sions of the Convention on the Privileges and Immunities of the United Nations.'

Article 8. The co-operation agreement between the Government of Mali and
the United Nations Development Programme signed by the Government on 9 June
1978 shall be applicable to any matter not expressly provided for in this Agreement.

Article 9. This Agreement shall enter into force when the Government has
transmitted to DTCD a copy of this document signed on behalf of the Government,
thereby signifying its concurrence with the terms and conditions set forth therein.

! United Nations, Treaty Series, vol. 1, p- 15, and vol. 90, p. 327 (corrigendum to vol. 1, p. 18).
2 Ibid., vol. 1092, p. 9.
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Article 10. This Agreement may be denounced by one of the parties only by
written notice addressed to the other party, the Agreement ceasing to have effect
60 days after reeeipt of such notification. The obligations assumed under the Agree-
ment by DTCD and by the Government shall remain in effect for as long as is
necessary to permit the orderly withdrawal of the personnel, funds and property of
DTCD and the settlement of accounts between the parties.

Annexes
I. Description of services
Terms of reference
Project budget
1I. Payments schedule

Bamako, 30 December 1983

For the Department of Technical For the Goyernment
Co-operation for Development: of the Republic of Mali:
[FAQIR MAHAMMAD] [Signed]
Resident Representative Mr. A. M. AG Hamani

Minister for Planning

Mr. Drissa KEeiTa
Minister of Finance

[Signed]

Mr. MobiBo KEiTa
Minister of Labour and the Civil Service

ANNEX 1
Comprising:
Annex I (@): Description of services
Annex I (b): Terms of reference and job descriptions of the Expert in Personnel Management,
Principal technical adviser of the project
Annex I (¢): Project budget

ANNEX I (@)

DESCRIPTION OF SERVICES

Origin of and justification for the project

1. In Mali, the National Directorate of the Civil Service and Personnel, which comes
under the Ministry of the Civil Service and Labour (DNFPP), was cstablishcd in 1978. Its func-
tion is to oversee and manage government personnel in service in the central, regional and local
administrations. Because of its central position, this Directorate is potentially in a position to
play a kcy role in assisting the Government to oversee recruitment and limit staff costs. Since its
establishment, DNFPP has received assistance from the Malian National Cominission for Ad-
ministrative Reform, notably through the UNDP/United Nations project (ML1/82/006).

2. However, certain operational weaknesses and deficiencies in personnel management,
at the level of both this Directorate and the Administrative and Financial Units (CAF) of the
individual Ministries, have remained an obstacle to progress in the current work on payroll
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automation, the assumption by DNFPP of all automated operations of administrative person-
nel management and the preparation of a policy of forward planning in manpower manage-
ment.

3. The national authorities have asked the World Bank for assistance within the frame-
work of the project to provide assistance and training for the strcngthening of public manage-
ment of the Malian economy (credit 1307-MLI). Within the framework of this project, a
specific assistance component was retained within the National Directorate of the Civil Service
for the improvemcnt of the government personnel management. The Government of Mali
decided to entrust the major portion of the implemcntation of this component to
DTCD/United Nations.

Objectives of the project
4. Under the project to provide assistance for the strengthening of the management of
the economy and training (credit 1307-MLI), the following objectives were set for the govern-
ment personnel managcment component:

(@) Adequate management of government pcrsonnel;

(b) Developing and putting into place a personnel management structure and information
system in order better to define the work relations between DNFPP and the other institu-
tions concerned with personnel management;

(¢) Developing and putting into place a system for the computerization of govcrminent per-
sonnel files;

(d) Training the staff responsible for personnel management at both the level of the Ministry
of Labour and that of other ministerial departments.

Results expected from the project
5. The results of the project may be summed up as follows:

— Updating of existing data files;

— Refining the machinery and liaison procedures between the Directorate of the Civil Service
and thc Ministries concerned with a view to ensuring continued updating of files;

— Introduction of equipment for methodical and rational personncl management and full
computerization of that management;

— Training of the mnanagement and executive personnel in the National Directorate of the
Civil Service required to take over from the project;

— Implementation of a programme for monitoring employment and wages which will lead to
forward planning in manpower management and the development of budget plan-
ning/programming based on data obtained from forward planning (staffing plans and
payroll audit).

Activities

6. The activities of the project derive logically from the objectives set and the results
expected. For each result described there is a specific type of activity (conceptual, technical,
training). _

7. Activities concerning the updating of the current file system, the machinery for con-
tinued updating and the installation of equipinent should be undertaken immediately. Staff
training will follow. Lastly, once the apparatus is in place and the countcrpart personnel
trained, the development of specific tasks relating to the forward planning of personnel
management and the planning system will begin.

8. A work programme detailing the machinery and lead time for each objective should
be prepared jointly with the national authorities by the principal technical adviser in the month
following his arrival at Bamako. After approval by the services at Headquarters, the aforemen-
tioned work programme will be regarded as an integral part of this annex.
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Control

9. The project shall be placed under the authority of the Minister of Labour and the
Civil Service.

10. The principal technical adviser shall submit a quarterly report on activities to the
executing agency, a copy of which shall be transmitted to the appropriate services of the World
Bank.

11. A technical mission from United Nations Headquarters shall be sent during the
second six-month period after the start of the project and another mission shall be sent at the
end of the project with a view to studying with the Government the accomplishments of the
project in terms of the objectives described in this document.

Contributions to the project

12. The resources made available to the National Directorate of the Civil Service and
Personnel to achieve the objectives of the project are: A team of experts and consultants con-
sisting of:

(i) An expert in government personnel management whose task shall be to assist the National
Directorate of the Civil Service and Personnel (DNFPP) in the formulation of policies and
procedures relating to the implementation of the General Civil Service Staff Rules (Or-
dinance No. 77-71 of 26 December 1977). The expert shall be responsible for ensuring that
steady progress is made in the work carried out by the consultants and the achievement of
the objectives of the project. He will assist DNFPP in the preparation of equipment lists.
His mission shall last 18 months. The job description for this expert is set forth in an-
nex 1 (b);

(ii) An adviser in organization and methods: a mission of four months aimed at developing
and instituting better management and working methods in the National Directorate of
the Civil Service;

(iii) Adviser in management information systems: a mission of four months for the purpose of
developing and introducing an information system between DNFPP and the divisions or
sections entrusted with personnel management in the government departments and serv-
ices;

(iv) Adviser in personnel management documentation: a mission of six months aimed at
developing and establishing a microfiche system for government personnel files. This mis-
sion shall begin two months prior to the arrival of the necessary equipment;

(v) Adviser in management personnel training: three missions of two months each with a view
to organizing in co-operation with IPGP, or other appropriate institutions, nine seminars
in the areas of the above-mentioned activities. These missions shall be carried out only
after the development of systems, procedures and new mcthods of work.

13.  The job description is set forth in annex I (b). The expert in personnel management,
principal technical adviser, shall establish a detailed job description for each of the consultants
and a programme of work for each prior to their recruitment. This recruitment shall be expe-
dited so that the team will be complete at the time of the launching of the project (first quarter
of 1984).

14. The equipment necessary for the automation of government personnel files and the
office and transport facilities for the work of the National Directorate of the Civil Service. The
project shall have available an amount of $115,000 which shall be used for equipment and
machinery to be purchased within the framework of the agreement with the United Nations
relative to this component. However, the rules of the World Bank as set forth in the text of the
Credit Agreement (1307-MLI) shall be followed.

15. Training scholarships shall be divided between the training abroad of a number of
senior officials of the Ministry of the Civil Service and Labour and the local training of the in-
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termediate-level and executive personnel who will participate in personnel management under
the new procedures, using the new equipment installed in the course of the project.

16. The principal expert shall define a training programme after discussion with Ministry
authorities.

17.  Administrative support. A sum of $US 12,000 has been allocated to the project
under this heading.

18. Miscellaneous. An amount of $US 11,000 has been earmarked for miscellaneous
items.

ANNEX 1 (b)

EXPERT IN PERSONNEL MANAGEMENT, PRINCIPAL TECHNICAL ADVISER

Terms of reference and job description

Functional title: Expert in government personnel management, principal
technical adviser

Duration of assignment: 18 months

Expected date of entry on duty date: As soon as possible

Duty station: Bamako, with travel within the country

Purpose of assignment: To implement a programme for the rationalization of

government personnel management
The expert shall assist the Government of Mali to:

— Establish an effective system for the collection, processing and dissemination of informa-
tion necessary for Civil Service personnel management;

— Formulate the policies and procedures for implementing the General Civil Service Staff
Rules;

— Carry out or ensure the selection and/or training of personnel essential for the rationaliza-
tion and modernization of Civil Service management;

— Undertake or oversee the installation of new equipment and ensure that it is operational.
In accordance with the foregoing, the expert shall:

— In the month following his arrival, establish in agreement with the national authorities and
the executing agency a programme of work and activities which shall be regarded by all the
parties concerned with the project as an integral part of this description of services;

— Establish the job descriptions for the consultants required to aid him in the course of the
project and to work under his authority;

— Participate in the selection of counterpart personnel for training and participate, as needed,
in this local training;

— Report regularly to the Department of Technical Co-operation for Development, as pro-
vided in the rules governing field operations, and transmit at least one report on activities
each quarter;

— Prepare a final report one month before the end of the mission on the basis of DTCD
guidelines.

Training and experience required: The expert shall have:

— University training, particularly in personnel management, and good knowledge of com-
puter systems;

— Extensive experience of personnel management in the public sector;

— Special knowledge of the problems of computerized management in developing countries.

Languagc: French. Good knowledge of English will be an asset.
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ANNEX 1(¢)

Country: MALI
Project No.: MLI/IBRD/83/007
Project title: Assistance to the National Directorate of the Civil Service

D. PROJECT BUDGET

1983 1984 1985 Total

10. Personnel ) 5 m/h ;
I1. Expert
11.01. Personnel management

Principal Technical Adviser 12 110,000 6 70,000 180,000
11.02. Consultants
11.03. Organization and Methods 4 40,000 40,000
11.04. Information system 4 40,000 40,000
11.05. Documentation 6 60,000 60,000
11.06. Training 3 30,000 3 30,000 60,000
11.99. Sub-total 280,000 100,000 380,000
13.00. Administrative support 8,000 4,000 12,000
16.00. Mission 4,000 4,000 8,000
19. Total for personnel 292,000 108,000 400,000
30. Total for training 40,000 40,000 80,000
40. Equipment
49, Total 100,000 15,000 115,000
50. Miscellaneous
S1. Maintenance 1,500 1,000
52, Final report 1,500
53. Other 4,000 3,000
59. Total 5,500 5,500 11,000
99. Total for the project 437,500 168,500 606,000

13% programme cost 57,100 21,900 79,000

GRAND TOTAL 494,600 190,400 685,000
[ANNEX 11}

A. PAYMENTS SCHEDULE

1. The total cost of services is estimated at $US 685,000.

2. Disbursements made to DTCD shall be planned so that DTCD shall always have suffi-
cient funds to meet expenses over any six-months period.

Date Amount
First disbursement Upon signing of the Agreement ............ ... .. ... .. ..., 250,000
Second disbursement  Six months after the signing of the Agreement ................... 250,000
Third disbursement Six months after the signing of the Agreement ................... 150,000
Fourth disbursement  Six months after the third disbursement ........................ 35,000

ToraL [Annex 11} 685,000
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INTERNATIONAL AGREEMENT' ON JUTE AND JUTE PRODUCTS,
1982

PREAMBLE

The Parties to this Agreement,

Recalling the Declaration® and the Programme of Action on the Establishment
of a New International Economic Order,*

Recalling resolutions 93 (IV)* and 124 (V)* on the Integrated Programme for
Commodities adopted by the United Nations Conference on Trade and Development
at its fourth and fifth sessions,

Recalling further the Substantial New Programme of Action for the 1980s for
the Least Developed Countries,® and in particular paragraph 82 thereof,

Recognizing the importance of jute and jute products to the economies of many
developing exporting countries,

Considering that close international co-operation in finding solutions to the
problems facing this commodity will further the economic developnient of the
exporting countries and strengthen economic co-operation between exporting and
importing countries,

Have agreed as follows:

! Came into force provisionally on 9 January 1984 in respect of the following States and Organization which had
signed it definitively, or had deposited an instrument of ratification, acceptance or approval, or had notified the Secretary-
General that they would apply it provisionally and which had decided to put the Agreemnent into force provisionally
among themselves in whole, in accordance with article 40 (3) :

Date of definitive signa- Date of definitive signa-
ture (s), or of the deposit ture (s), or of the deposit
of a notification of provi- of a notification of provi-
sional application (n), or sional application (n), or
of an instrument of ratifi- of an instrument of ratifi-

cation, acceptance (A) cation, acceptance (A)
State or approval (AA) State or approval (AA)
Bangladesh .................. 11 February 1983 s Japan ........... .ol 1 June 1983 A4
Belgiuin ..................0... 6 June 1983 n Luxembourg ................. 6 June 1983 n
Canada ............cv0vvvnnn 30 June 1983 s Nepal ...........covviiinn.. 29 June 1983 s
China ....................... 30 June 1983 AA Netherlands .................. 6 June 1983 n
Denmark .................... 6 June 1983 Norway ..............oovnnit. 30 June 1983
Egypt ..ot 4 January 1984 n Sweden ...................... 30 June 1983
European Economic Community. 6 June 1983 n Thailand ..................... 23 December 1983
Finland ..................... 30 June 1983 » Turkey ....covviieiiiiiannnn. 29 December 1983
France .................o.... 19 Aprit 1983 n United Kingdom of Great Britain
Germany, Federal Republicof ... 6 June 1983 n and Northern Ireland ........ 22 December 1983
Greece 1983 n (Including the Bailiwicks of
India ................ooaet, 1983 s Guernsey and Jersey.)
Ireland 1983 United States of America ....... 24 June 1983 n
aly ..., 1983 n

2 See resolution 3201 (S-VI) in United Nations, Official Records of the General Assembly, Sixth Special Session, Sup-
plement No. | (A/9559), p. 3.

3 Ibid., p. 5.
4 United Nations Conference on Trade and Developiment, Proceedings of the United Nations Conference on Trade
and Develop t, Fourth Session, Vol I, Report and Annexes (TD/218 (Vol. 1)), p. 6.

5 Ibid., Fifth Session, Volume I, Report and Annexes (TD/269), p. 9.
6 United Nations Conference on the Least Developed Countries, Report by the Secretary General of the Conference,
Paris, Ist September 1981, A/CONF. 104/7/Add.3, p. 1.
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CHAPTER I. OBJECTIVES

Article 1. OBIJECTIVES
I. For the benefit of both exporting and importing members, and with a view
to achieving the relevant objectives adopted by the United Nations Conference on
Trade and Development in its resolutions 93 (IV) and 124 (V) on the Integrated Pro-
gramme for Commodities and taking account of its resolution 98 (IV),' the objec-
tives of the International Agreement on Jute and Jute Products, 1982 (hereinafter
referred to as “this Agreement”) shall de:
(a) To improve structural conditions in the jute market;
(b) To enhance the competitiveness of jute and jute products; 4
(¢) To maintain and enlarge existing markcts as well as to develop new markets for
jute and jute products;
(@) To develop production of jute and jute products with a view to improving, inter
alia, their quality for the benefit of importing and exporting members;
(e) To develop production, exports and imports of jute and jute products as regards
quantity so as to meet the requirements of world demand and supply.
2. The objectives referred to in paragraph I of this article should be met in par-
ticular by means of:
(@) Projects of research and development, market promotion and cost reduction;
(b) Collation and dissemination of information relating to jute and jute products;
(¢) Consideration of important issues concerning jute and jute products, such as the
questions of stabilization of prices and supplies and of competition with syn-
thetics and substitutes.

cHAPTER 1. DEFINITIONS

Article 2. DEFINITIONS

For the purposes of this Agreement:

(I) “Jute” means raw jute, kenaf and other allied fibres, including Urena
lobata, Abutilon avicennae and Cephalonema polyandrum;

(2) “Jute products” means products made wholly or almost wholly of jute, or
products whose largest component by weight is jute;

(3) “Member” means a Government or an intergovernmental organization as
provided for in article 5 which has consented to be bound by this Agreement provi-
sionally or definitively;

(4) “Exporting member” means a member whose exports of jute and jute prod-
ucts exceed its imports of jute and jute products and which has declared itself to be
an exporting member;

(5) “Importing member” means a member whose imports of jute and jute
products exceed its exports of jute and jute products and which has declared itself to
be an importing member;

(6) “Organization” means the International Jute Organization established in
accordance with article 3;

! United Nations Conference on Trade and Development, Proceedings of the United Nations Conference on Trade
and Development, Fourth Session, Volume I, Report and Annexes (TD/218(Vol. 1)), p. 22.
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(7) “Council” means the International Jute Council established in accordance
with article 6;

(8) “Special vote” means a vote requiring at least two thirds of the votes cast by
exporting members present and voting and at least two thirds of the votes cast by im-
porting members present and voting, counted separately, on condition that these
votes are cast by a majority of exporting members and by at least four importing
members present and voting;

(9) “Simple distributed majority vote” means a vote requiring more than half
of the total votes of exporting members present and voting and more than half of the
total votes of the importing members present and voting counted separately. The
votes required for exporting members must be cast by a majority of exporting
members present and voting;

(10) “Financial year” means the period from 1 July to 30 June inclusive;

(11) “Jute year” means the period from 1 July to 30 June inclusive;

(12) “Exports of jute” or “exports of jute products” means any jute or jute
products which leave the customs territory of any member; and “imports of jute” or
“imports of jute products” means any jute or jute products which enter the customs
territory of any member, provided that, for the purposes of these definitions,
customs territory shall, in the case of a member which comprises more than one
customs territory, be deemed to refer to the combined customs territories of that
member; and

(13) *“Freely usable currencies” means the deutsche mark, the French franc, the
Japanese yen, the pound sterling, the United States dollar and any other currency
which has been designated from time to time by a competent international monetary
organization as being in fact widely used to make payments for international trans-
actions and widely traded in the principal exchange markets.

CHAPTER 1III.  ORGANIZATION AND ADMINISTRATION

Article 3. ESTABLISHMENT, HEADQUARTERS AND STRUCTURE
OF THE INTERNATIONAL JUTE ORGANIZATION

1. The International Jute Organization is hereby established to administer the
provisions and supervise the operation of this Agreement.

2. The Organization shall function through the International Jute Council and
the Committee on Projects as permanent bodies, and the Executive Director and the
staff. The Council may, by special vote, establish for specific purposes committees
and working groups with specified terms of reference.

3. The headquarters of the Organization shall be in Dacca, Bangladesh.

4. The headquarters of the Organization shall at all times be located in the ter-
ritory of a member.

Article 4. MEMBERSHIP IN THE ORGANIZATION
1. There shall be two categories of membership in the Organization, namely:
(a) Exporting; and
(b) Importing. .
2. A member may change its category of membership on such conditions as
the Council shall establish.
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Article 5. MEMBERSHIP BY INTERGOVERNMENTAL ORGANIZATIONS

1. Any reference in this Agreement to “Governments” shall be construed as in-
cluding the European Economic Community and any other intergovernmental orga-
nization having responsibilities in respect of the negotiation, conclusion and applica-
tion of international agreements, in particular commodity agreements. Accordingly,
any reference in this Agreement to signature, ratification, acceptance or approval, or
to notification of provisional application, or to accession shall, in the case of such
intergovernmental organizations, be construed as including a reference to signature,
ratification, acceptance or approval, or to notification of provisional application, or
to accession, by such intergovernmental organizations.

2. In the case of voting on matters within their competence, such intergovern-
mental organizations shall vote with a number of votes equal to the total number of
votes attributable to their member States in accordance with article 10. 1n such cases,
the member States of such intergovernmental organizations shall not be entitled to
exercise their individual voting rights.

CHAPTER Iv. INTERNATIONAL JUTE COUNCIL

Article 6. COMPOSITION OF THE INTERNATIONAL JUTE COUNCIL

I. The highest authority of the Organization shall be the International Jute
Council, which shall consist of all the members of the Organization.

2. Each member shall be represented in the Council by one delegate, and may
designate alternates and advisers to attend sessions of the Council.

3. An alternate delegate shall be empowered to act and vote on behalf of the
delegate during the latter’s absence or in special circumstances.

Article 7. POWERS AND FUNCTIONS OF THE COUNCIL

1. The Council shall exercise all such powers and perform or arrange for the
performance of all such functions as are necessary to carry out the provisions of this
Agreement.

2. The Council shall, by special vote, adopt such rules and regulations as are
necessary to carry out the provisions of this Agreement and are consistent therewith,
including its own rules of procedure and the financial and staff regulations of the
Organization. Such financial rules and regulations shall govern, inter alia, the receipt
and expenditure of funds under the Administrative and Special Accounts. The Coun-
cil may, in its rules of procedure, provide for a procedure whereby it may, without
meeting, decide specific questions.

3. The Council shall keep such records as are required for the performance of
its functions under this Agreement.

Article 8. CHAIRMAN AND VICE-CHAIRMAN OF THE COUNCIL

1. The Council shall elect for each jute year a Chairman and a Vice-Chairman,
who shall not be paid by the Organization.

2. The Chairman and the Vice-Chairman shall be elected, one from among the
representatives of exporting members and the other from among the representatives
of importing members. These offices shall alternate each year between the two cate-
gories of members, provided, however, that this shall not prohibit the re-election of
either or both, under exceptional circumstances, by special vote of the Council.
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3. In the temporary absence of the Chairman, the Vice-Chairman shall act in
his place. In the temporary absence of both the Chairman and the Vice-Chairman or
the permanent absence of one or both of them, the Council may elect new officers
from among the representatives of the exporting members and/or from among the
representatives of the importing members, as the case may be, on a temporary or per-
manent basis.

Article 9. SgssioNs OF THE COUNCIL

1. As a general rule, the Council shall hold one regular session in each half of
the jute year.

2. The Council shall meet in special session whenever it so decides or at the re-
quest of:

(a) The Executive Director, in agreement with the Chairman of the Council; or
(b) A majority of exporting members or a majority of importing members; or
(¢) Members holding at least 500 votes.

3. Sessions of the Council shall be held at the headquarters of the Organiza-
tion unless the Council, by special vote, decides otherwise. If on the invitation of any
member the Council meets elsewhere than at the headquarters of the Organization,
that member shall pay the additional cost of holding the meeting away from head-
quarters.

4. Notice of any session and the agenda for the session shall be communicated
to members by the Executive Director at Ieast 30 days in advance, except in cases of
emergency when notice shall be communicated at least seven days in advance.

Article 10. DISTRIBUTION OF VOTES

1. The exporting members shall together hold 1,000 votes and the importing
members shall together hold 1,000 votes.

2. The votes of the exporting members shall be distributed as follows:
150 votes shall be divided equally among all exporting members to the nearest whole
vote for each member; the remaining votes shall be distributed in proportion to the
average volume of their net exports of jute and jute products during the preceding
three jute years, provided that the maximum number of votes of any exporting mem-
ber shall not exceed 450. The surplus votes in excess of the maximum shall be
distributed to all exporting members having less than 250 votes individually, in pro-
portion to their trade shares.

3. The votes of importing members shall be distributed as follows: each im-
porting member shall have up to five initial votes provided that the total of initial
votes shall not exceed 125. The remaining votes shall be distributed in proportion to
the annual average of the volume of their respective net imports of jute and jute
products during the three-year period commencing four calendar years prior to the
distribution of votes.

4. The Council shall distribute the votes for each financial year at the begin-
ning of the first session of that year in accordance with the provisions of this article.
Such distribution shall remain in effect for the rest of that year, except as provided
for in paragraph S5 of this article.

5. Whenever the membership of the Organization changes or when any mem-
ber has its voting rights suspended or restored under any provision of this Agree-
ment, the Council shall redistribute the votes within the affected category or cate-
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gories of members in accordance with the provisions of this article. The Council shall
decide the date on which the redistribution of votes shall become effective.

6. There shall be no fractional votes.

7. In rounding to the nearest whole vote, any fraction less than 0.5 shall be
rounded downward and any fraction greater than or equal to 0.5 shall be rounded
upward.

Article 11. VOTING PROCEDURE OF THE COUNCIL

1. Each member shall be entitled to cast the number of votes it holds and no
member shall be entitled to divide its votes. A member may, however, cast differently
from such votes any votes which it is authorized to cast under paragraph 2 of this ar-
ticle.

2. By written notification to the Chairman of the Council, any exporting mem-
ber may authorize any other exporting member, and any importing member may
authorize any other importing member, to represent its interests and to cast its votes
at any meeting or session of the Council.

3. A member authorized by another member to cast the votes held by the
authorizing member under article 10 shall cast such votes in accordance with the in-
structions of the authorizing member.

4. When abstaining, a member shall be deemed not to have cast its votes.

Article 12. DECISIONS AND RECOMMENDATIONS OF THE COUNCIL

1. The Council shall endeavour to take all decisions, and make all recommen-
dations, by consensus. If a consensus is not arrived at, all decisions of the Council
shall be taken, and all recommendations shall be made, by a simple distributed ma-
jority vote, unless this Agreement provides for a special vote.

2. Where a member avails itself of the provisions of article 11, paragraph 2,
and its votes are cast at a meeting of the Council, such member shall, for the pur-
poses of paragraph 1 of this article, be considered as present and voting.

3. All decisions and recommendations of the Council shall be consistent with
the provisions of this Agreement.

Article 13. QUORUM FOR THE COUNCIL

1. The quorum for any meeting of the Council shall be the presence of a ma-
jority of exporting members and a majority of importing members, provided that
such members hold at least two thirds of the total votes in their respective categories.

2. If there is no quorum in accordance with paragraph 1 of this article on the
day fixed for the meeting and on the following day, the quorum on the third day and
thereafter shall be the presence of a majority of exporting members and a majority of
importing members, provided that such members hold a majority of the total votes in
their respective categories.

3. Representation in accordance with article 11, paragraph 2, shall be con-
sidered as presence.

Article 14. CoO-OPERATION WITH OTHER ORGANIZATIONS
1. The Organization shall, to the maximum extent possible, rely upon and
fully utilize the facilities, services and expertise of organizations such as the food and
Agriculture Organization of the United Nations (FAQ), the International Trade Cen-
tre UNCTAD/GATT (ITC), the United Nations Industrial Development Organiza-
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tion (UNIDO) and the United Nations Conference on Trade and Development
(UNCTAD). In the event that their facilities, services and expertise are considered by
the Council to be deficient or inadequate for the effective functioning of the
Organization, the Council shall decide, where circumstances so warrant, to take the
necessary action to have the work carried out effectively, if necessary by the
Organization on its own.

2. The Council shall make whatever arrangements are appropriate for con-
sultation or co-operation with the United Nations and its organs, in particular
UNCTAD, and with FAO and such other specialized agencies of the United Nations
and intergovernmental and non-governmental organizations as may be appropriate.

3. The Council, bearing in mind the particular role of UNCTAD in the field of
international commodity trade, shall, as appropriate, keep that organization
informed of its activities and programmes of work.

Article 15. ADMISSION OF OBSERVERS
The Council may invite any non-member country or any of the orgamizations
referred to in article 14 and article 31 concerned with international trade in jute and
jute products or with the jute industry to attend as observers any of the meetings of
the Council.

Article 16. EXECUTIVE DIRECTOR AND STAFF

1. The Council shall, by special vote, appoint the Executive Director.

2. The terms and conditions of appointment of the Executive Director shall be
determined by the Council.

3. The Executive Director shall be the chief administrative officer of the
Organization and shall be responsible to the Council for the administration and
operation of this Agreement in accordance with the decisions of the Council.

4. The Executive Director shall appoint the staff in aecordance with the regula-
tions established by the Council. The Council shall at its first session decide on the
number of executive and professional staff the Executive Director may appoint for
the initial five-year period. Such staff shall be recruited in stages. Any changes in the
number of executive and professional staff shall be decided by the Council by special
vote. The staff shall be responsible to the Executive Director.

5. Neither the Executive Director nor any member of the staff shall have any
financial interest in the jute industry or trade, or associated commercial activities.

6. In the performance of their duties, the Executive Director and other staff
shall not seek or receive instruction from any member or from any other authority
external to the Organization. They shall refrain from any action which might reflect
on their positions as international officials ultimately responsible to the Council.
Each member shall respect the exclusively international character of the respon-
sibilities of the Executive Director and other staff and shall not seek to influence them
in the discharge of their responsibilities.

CHAPTER v. PRIVILEGES AND IMMUNITIES

Article 17. PRIVILEGES AND IMMUNITIES

1. The Organization shall have legal personality. It shall in particular have the
capacity to contract, to acquire and dispose of movable and immovable property and
to institute legal proceedings.
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2. The Organization shall, as soon as possible after the entry into force of this
Agreement, seek to conclude with the Government of the country in which the head-
quarters of the Organization is to be situated (hereinafter referred to as “the host
Government”) an agreement (hereinafter referred to as “the Headquarters Agree-
ment”) relating to such status, privileges and immunities of the Organization, of its
Executive Director, its staff and experts, and of delegates of members, as are
reasonably necessary for the purpose of discharging their functions.

3. Pending the conclusion of the Headquarters Agreement referred to in para-
graph 2 of this article, the Organization shall request the host Government to grant,
within the limits of its national legislation, exemption from taxation on remunera-
tion paid by the Organization to its employees, and on the assets, income and other
property of the Organization.

4. The Organization may also conclude, with one or more countries,
agreements to be approved by the Council relating to such privileges and immunities
as may be necessary for the proper functioning of this Agreement.

5. If the headquarters of the Organization is moved to another country which
is a member of the Organization, that member shall, as soon as possible, conclude
with the Organization a headquarters agreement to be approved by the Council.

6. The Headquarters Agreement shall be independent of this Agreement. It
shall, however, terminate:

(@) By agreement between the host Government and the Organization;

(b) Inthe event of the headquarters of the Organization being moved from the coun-
try of the host Government; or

(¢) In the event of the Organization ceasing to exist.

CHAPTER V. FINANCE

Article 18. FINANCIAL ACCOUNTS
1. There shall be established two accounts:
(a) The Administrative Account; and
(b) The Special Account.

2. The Executive Director shall be responsible for the administration of these
accounts and the Council shall make provision in its rules of procedure therefor.

Article 19. FORMS OF PAYMENT

1. Contributions to the Administrative Account shall be payable in freely
usable currencies and shall be exempt from foreign exchange restrictions.

2. Financial contributions to the Special Account shall be payable in freely
usable currencies and shall be exempt from foreign exchange restrictions.

3. The Council may also decide to accept other forms of contributions to the
Special Account, including scientific and technical equipment or manpower, to meet
the requirements of approved projects.

Article 20. AUDIT AND PUBLICATION OF ACCOUNTS

1. The Council shall appoint auditors for the purpose of auditing its books of
account.

2. An independently audited statement of the Administrative Account and of
the Special Account shall be made available to members as soon as possible after the
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close of each jute year, but not later than six months after that date, and be con-
sidered for approval by the Council at its next session, as appropriate. A summary of
the audited accounts and balance sheet shall thereafter be published.

Article 21. ADMINISTRATIVE ACCOUNT

1. The expenses necessary for the administration of this Agreement shall be
brought into the Administrative Account and shall be met by annual contributions
from members in accordance with their respective constitutional or institutional pro-
cedures assessed in accordance with paragraphs 3, 4 and § of this article.

2. The expenses of delegations to the Council, the Committee on Projects and
to the committees and working groups referred to in article 3, paragraph 2, shall be
met by the members concerned. 1n cases where a member requests special services
from the Organization, the Council shall require that member to pay the costs of
such services.

3. During the second half of each financial year, the Council shall approve the
administrative budget of the Organization for the following financial year and shall
assess the contribution of each member to that budget.

4. The contribution of each member to the administrative budget for each
financial year shall be in the proportion which the number of its votes at the time the
administrative budget for that financial year is approved bears to the total votes of all
the members. In assessing contributions, the votes of each member shall be calcu-
lated without regard to the suspension of any member’s voting rights or any redis-
tribution of votes resulting therefrom.

5. The initial contribution of any member joining the Organization after the
entry into force of this Agreement shall be assessed by the Council on the basis of the
number of votes to be held by it and the period remaining in the current financial
year, but the assessment made upon other members for the current financial year
shall not thereby be altered.

6. Contributions to the first administrative budget shall become due on a date
to be decided by the Council at its first session. Contributions to subsequent ad-
ministrative budgets shall become due on the first day of each financial year. Con-
tributions of members in respect of the financial year in which they join the
Organization shall be due on the date on which they become members.

7. If a member has not paid its full contribution to the administrative budget
within two months after such contribution becomes due in accordance with para-
graph 6 of this article, the Executive Director shall request that member to make
payment as quickly as possible. If the member has still not paid its contribution
within two months after such request, it shall be requested to state the reasons for its
inability to make payment. If at the expiry of six months from the due date of con-
tribution that member has still not paid its contribution, its voting rights shall be
suspended unless the Council, by special vote, decides otherwise. If that member still
fails to pay its contribution at the expiry of a period of one month from the date of
suspension of its voting rights, all rights of that member under this Agreement shall
be suspended by the Council until such time as it has paid in full its contribution,
unless the Council, by special vote, decides otherwise.

8. A member whose rights have been suspended under paragraph 7 of this ar-
ticle shall in particular remain liable to pay its contribution.
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Article 22. SPECIAL ACCOUNT
1. There shall be established two sub-accounts under the Special Account:
(a) The Pre-Project Sub-Account; and
(b) The Project Sub-Account.

2. All expenditures for the Pre-Project Sub-Account shall be reimbursed from
the Project Sub-Account if projects are subsequently approved and funded. If within
six months of the entry into force of this Agreement the Council does not receive any
funds for the Pre-Project Sub-Account, it shall review the situation and take ap-
propriate action.

3. All receipts pertaining to specific identifiable projects shall be brought into
the Special Account. All expenditures incurred on such projects, inciuding
remuneration and travel expenses of consultants and experts, shall be charged to the
Special Account.

4. The possible sources of finance for the Special Account shall be:

(a) The Second Account of the Common Fund for Commodities, when established;

(b) Regional and international financial institutions, namely, the United Nations
Development Programme, the World Bank, the Asian Development Bank, the
Inter-American Development Bank and the African Development Bank, etc.;
and

(¢) Voluntary contributions.

5. The Council shall, by special vote, establish terms and conditions on which
it would, when and where appropriate, sponsor projects for loan financing, where a
member or members have voluntarily assumed full obligations and responsibilities
for such loans. The Organization shall have no obligations for such loans.

6. The Council may nominate and sponsor any entity with the consent of that
entity, including a member or members, to receive loans for the financing of
approved projects and to undertake all the obligations involved, except that the
Organization shall reserve to itself the right to monitor the use of resources and to
follow up on the implementation of projects so financed. However, the Organization
shall not be responsible for guarantees given by individual members of other entities.

7. No member shall be responsible by reason of its membership in the Organ-
ization for any liability arising from borrowing or lending by any other member or
entity in connection with projects.

8. Inthe event that voluntary unearmarked funds are offered to the Organiza-
tion, the Council may accept such funds. Such funds may be utilized for pre-project
activities as well as for approved projects.

9. The Executive Director shall endeavour to seek, on such terms and condi-
tions as the Council may decide, adequate and assured finance for projects approved
by the Council.

10. The resources of the Special Account shall be used only for approved proj-
ects or for pre-project activities.

11. Contributions for specified approved projects shall be used only for the
projects for which they were originally intended unless otherwise decided by the
Council in agreement with the contributor. After the completion of a project, the
Organization shall return to each contributor for specific projects the balance of any
funds remaining pro rata to each contributor’s share in the total of the contributions
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originally made available for financing that project, unless otherwise agreed to by the
contributor.

12. The Council may, when appropriate, review the financing of the Special
Account.

CHAPTER vii. OPERATIONAL ACTIVITIES

Article 23. PROJECTS

1. Inorder to achieve the objectives set out in article 1, the Council shall, on a
continuing basis and in accordance with the provisions of article 14, paragraph 1,
identify, arrange for the preparation and implementation of, and, with a view to en-
suring their effectiveness, follow up projects in the fields of research and develop-
ment, market promotion and cost reduction and other relevant projects approved by
the Council.

2. The Executive Director shall submit proposals on projects referred to in
paragraph 1 of this article to the Committee on Projects. Such proposals shall be cir-
culated to all members at least two months before the session of the Committee at
which they are to be considered. On the basis of these proposals, the Committee shall
decide which pre-project activities shall be undertaken. Such pre-project activities
shall be arranged by the Executive Director in accordance with rules and regulations
to be adopted by the Council.

3. The results of the pre-project activities, including detailed costings, possible
benefits, duration, location and possible executing agencies, shall be submitted by
the Executive Director to the Committee after circulation to all members at least two
months before the session of the Committee at which they are to be considered.

4. The Committee shall consider the results of such pre-project aetivities and
make recommendations on the projects to the Council.

5. The Council shall consider the recommendations and shall, by special vote,
decide on the proposed projects for financing in accordance with article 22 and
article 27.

6. The Council shall decide on the relative priorities of projects.

7. Initially, the Council shall give priority to projects prepared by FAO and
ITC for the Preparatory Meetings on Jute and Jute Products under the Integrated
Programme for Commodities and to such other viable projects as the Council may
approve.

8. The Council shall obtain the approval of a member before approving a
project in the territory of that member.

9. The Council may, by special vote, terminate its sponsorship of any project.

Article 24. RESEARCH AND DEVELOPMENT
Projects relating to research and development should, inter alia, be aimed at:
(a) Improving agricultural productivity and fibre quality;
(b) Improving manufacturing processes for existing and new products;
(¢) Finding new end-uses and improving existing products.

Vol. 1346, 1-22672



1984 United Nations — Treaty Series o Nations Unies — Recueil des Traités 7

Article 25. MARKET PROMOTION

Projects relating to market promotion should, inter alia, be aimed at the
maintenance and expansion of markets for existing products and finding markets for
new products.

Article 26. CoST REDUCTION

The projects relating to cost reduction should, inter alia, be aimed at, in so far as
appropriate, improving processes and techniques relating to agricultural produc-
tivity and fibre quality, as well as improvement of processes and techniques relating
to labour, material and capital costs in the jute manufacturing industry, and
developing and maintaining, for the use of members, information on the most effi-
cient processes and techniques currently available to the jute economy.

Article 27. CRITERIA FOR APPROVAL OF PROJECTS
Approval of projects by the Council shall be based on the following criteria:

(a) They shall have the potential of benefiting, at present or in the future, more than
one exporting member and be of benefit to the jute economy as a whole;

(b) They shall be related to the maintenance or expansion of international trade in
jute and jute products;

(c¢) They shall offer prospects for favourable economic results in relation to costs in
the short term or in the long term;

(d) They shall be designed to be consistent with the size of the international trade in
jute and jute products;

(¢) They shall have the potential for improving the general competitiveness or
market prospects of jute and jute products.

Article 28. COMMITTEE ON PROJECTS

1. A Committee on Projects (hereinafter referred to as “the Committee™) is
hereby established. It shall be responsible to, and work under the general direction
of, the Council.

2. Participation in the Committee shall be open to all members. The rules of
procedure as well as the distribution of votes and voting procedure of the Committee
shall be those of the Council mutatis mutandis. The Committee shall, unless it
decides otherwise, meet four times a year or at the request of the Council.

3. The functions of the Committee shall be:

(a) To consider and technically appraise and evaluate project proposals referred to
in article 23;

(b) To decide on pre-project activities; and
(¢) To make recommendations to the Council relating to projects.

CcHAPTER vii. RELATIONSHIP WITH THE COMMON FUND
FOR COMMODITIES

Article 29. RELATIONSHIP WITH THE CoMMON FUND FOR COMMODITIES

When the Common Fund becomes operational, the Organization shall take full
advantage of the facilities of the Common Fund according to the principles set out in
the Agreement establishing the Common Fund for Commodities.
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CHAPTER 1IX. CONSIDERATION OF IMPORTANT ISSUES
CONCERNING JUTE AND JUTE PRODUCTS

Article 30. CONSIDERATION OF STABILIZATION, COMPETITION WITH
SYNTHETICS AND OTHER ISSUES

1. The Council shall continue consideration of the questions of stabilization of
prices and supplies of jute and jute products for export with a view to finding solu-
tions therefor. Following such consideration, any solution agreed upon that entails
measures not already explicitly provided for in this Agreement may only be im-
plemented by an amendment of this Agreement pursuant to article 42.

2. The Council shall consider issues relating to competition between jute and
jute products on the one hand, and synthetics and substitutes on the other.

3. The Council shall make arrangements for the continuing consideration of
other important issues relevant to jute and jute products.

CHAPTER X. STATISTICS, STUDIES AND INFORMATION

Article 31. STATISTICS, STUDIES AND INFORMATION

1. The Council shall establish close relationships with appropriate interna-
tional organizations, in particular FAO, in order to help ensure the availability of re-
cent and reliable data and information on all factors affecting jute and jute products.
The Organization shall collect, collate and as necessary publish such statistical infor-
mation on production, trade, supply, stocks, consumption and prices of jute, jute
products, synthetics and substitutes as is necessary for the operation of this Agree-
ment.

2. Members shall furnish statistics and information within a reasonable time
to the fullest extent possible not inconsistent with their national legislation.

3. The Council shall arrange to have studies undertaken of the trends and of
the short- and long-term problems of the world jute economy.

4. The Council shall ensure that no information published shall prejudice the
confidentiality of the operations of persons or companies producing, processing or
marketing jute, jute products, synthetics and substitutes.

Article 32. ANNUAL REPORT AND REPORT ON ASSESSMENT AND REVIEW

1. The Council shall, within six months of the close of each jute year, publish
an annual report on its activities and such other information as it considers ap-
propriate.

2. The Council shall annually assess and review the world jute situation and
outlook, including the state of competition with synthetics and substitutes, and shall
inform members of the results of the review.

3. The review shall be carried out in the light of information supplied by
members in relation to national production, stocks, exports and imports, consump-
tion and prices, of jute and jute products and synthetics and substitutes and such
other information as may be available to the Council either directly or through the
appropriate organizations in the United Nations system, including UNCTAD and
FAO, and appropriate intergovernmental and non-governmental organizations.
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CHAPTER x1. MISCELLANEOUS

Article 33. COMPLAINTS AND DISPUTES
Any complaint that a member has failed to fulfil its obligations under this
Agreement and any dispute concerning the interpretation or application of this
Agreement shall be referred to the Council for decision. Decisions of the Council on
these matters shall be final and binding.

Article 34. GENERAL OBLIGATIONS OF MEMBERS

1. Members shall for the duration of this Agreement use their best endeavours
and co-operate to promote the attainment of its objectives and to avoid action in
contradiction to them.

2. Members undertake to accept as binding decisions of the Council under the
provisions of this Agreement, and shall seek to refrain from implementing measures
which would havc the effect of limiting or running counter to them.

Article 35. RELIEF FROM OBLIGATIONS

1. Where it is necessary on account of exceptional circumstances or emergency
or force majeure not expressly provided for in this Agreement, the Council may, by
special vote, relieve a member of an obligation under this Agreement if it is satisfied
by an explanation from that member regarding the reasons why the obligation can-
not be met.

2. The Council, in granting relief to a member under paragraph 1 of this arti-
cle, shall state explicitly the terms and conditions on which, and the period for which,
the member is relieved of such obligation and the reasons for which the relief is
granted.

Article 36. DIFFERENTIAL AND REMEDIAL MEASURES

1. Developing importing members whose interests are adversely affected by
measures taken under this Agreement may apply to the Council for appropriate
differential and remedial measures. The Council shall consider taking appropriate
measures in accordance with section 111, paragraphs 3 and 4, of resolution 93 (IV) of
the United Nations Conference on Trade and Development.

2. Without prejudice to the interests of other exporting members, the Council
shall, in all its activities, give special consideration to the needs of a particular least
developed exporting member.

CHAPTER X11. FINAL PROVISIONS

Article 37. SIGNATURE, RATIFICATION, ACCEPTANCE AND APPROVAL

1. This Agreemcnt shall be open for signature at United Nations Headquarters
from 3 January to 30 June 1983 inclusive by Governments invited to the United Na-
tions Conference on Jute and Jute Products, 1981.

2. Any Government referred to in paragraph 1 of this article may:

(@) At the time of signing this Agreement, declare that by such signature it expresses
its consent to be bound by this Agreement;

(b) After signing this Agreement, ratify, accept or approve it by the deposit of an in-
strument to this effect with the depositary.
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Article 38. DEPOSITARY
The Secretary-General of the United Nations is hereby designated as the
depositary of this Agreement.

Article 39. NOTIFICATION OF PROVISIONAL APPLICATION

1. A signatory Government which intends to ratify, accept or approve this
Agreement, or a Government for which the Council has established conditions for
accession but which has not yet been able to deposit its instrument, may, at any time,
notify the depositary that it will apply this Agreement provisionally either when it
enters into force in accordance with article 40 or, if it is already in force, at a specified
date. At the time of its notification of provisional application, each Government
shall declare itself to be an exporting member or an importing member.

2. A Government which has notified under paragraph 1 of this article that it
will apply this Agreement either when this Agreement enters into force or, if this
Agreement is already in force, at a specified date shall, from that time, be a provi-
sional member of the Organization, until it deposits its instrument of ratification, ac-
ceptance, approval or accession and thus becomes a member.

Article 40. ENTRY INTO FORCE

1. This Agreement shall enter into force definitively on 1 July 1983 or on any
date thereafter, if by that date three Governments accounting for at least 85 per cent
of net exports as set out in annex A to this Agreement, and 20 Governments accoun-
ting for at least 65 per cent of net imports as set out in annex B to this Agreement,
have signed this Agreement pursuant to article 37, paragraph 2 (@), or have deposited
their instruments of ratification, acceptance, approval or accession.

2. This Agreement shall enter into force provisionally on 1 July 1983 or on any
date thereafter, if by that date three Governments accounting for at least 85 per cent
of net exports as set out in annex A to this Agreement, and 20 Governments accoun-
ting for at least 65 per cent of net imports as set out in annex B to this Agreement,
have signed this Agreement pursuant to article 37, paragraph 2 (a), or have deposited
their instruments of ratification, acceptance or approval, or have notified the
depositary under article 39 that they will apply this Agreement provisionally.

3. Iftherequirements for entry into force under paragraph 1 or paragraph 2 of
this article have not been met on 1 January 1984, the Secretary-General of the United
Nations shall invite those Governments which have signed this Agreement pursuant
to article 37, paragraph 2 (a), or have deposited instruments of ratification, accep-
tance or approval, or have notified the depositary that they will apply this Agreement
provisionally, to meet at the earliest time practicable and to decide to put this Agree-
ment into force provisionally or definitively among themselves in whole or in part.
While this Agreement is in force provisionally under this paragraph, those Govern-
ments which have decided to put this Agreement into force provisionally among
themselves in whole or in part shall be provisional members. Such Governments may
meet to review the situation and decide whether this Agreement shall enter into force
definitively among themselves, or continue in force provisionally, or terminate.

4. For any Government that deposits its instrument of ratification, accep-
tance, approval or accession after the entry into force of this Agreement, it shall
enter into force for that Government on the date of such deposit.

5. The Secretary-General of the United Nations shall convene the first session
of the Council as soon as possible after the entry into force of this Agreement.
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Article 41. ACCESSION

1. This Agreement shall be open for accession by the Governments of all
States upon conditions established by the Council, which shall include a time-limit
for the deposit of instruments of accession. The Council may, however, grant exten-
sions of time to Governments which are unable to deposit their instruments of acces-
sion by the time-limit set in the conditions of accession.

2. Accession shall be effected by the deposit of an instrument of accession with
the depositary.

Article 42. AMENDMENTS

1. The Council may, by special vote, recommend an amendment of this Agree-
ment to the members.

2. The Council shall fix a date by which members shall notify the depositary of
their acceptance of the amendment.

3. An amendment shall enter into force 90 days after the depositary has
received notifications of acceptance from members constituting at least two thirds of
the exporting members and accounting for at least 85 per cent of the votes of the
exporting members, and from members constituting at least two thirds of the import-
ing members and accounting for at least 85 per cent of the votes of the importing
members.

4. After the depositary informs the Council that the requirements for entry in-
to force of the amendment have been met, and notwithstanding the provisions of
paragraph 2 of this article relating to the date fixed by the Council, a member may
still notify the depositary of its acceptance of the amendment, provided that such
notification is made before the entry into force of the amendment.

5. Any member which has not notified its acceptance of an amendment by the
date on which such amendment enters into force shall cease to be a party to this
Agreement as from that date, unless such member has satisfied the Council that its
acceptance could not be obtained in time owing to difficulties in completing its con-
stitutional or institutional procedures, and the Council decides to extend the period
for acceptance of the amendment for that member. Such member shall not be bound
by the amendment before it has notified its acceptance thereof.

6. If therequirements for the entry into force of the amendment have not been
met by the date fixed by the Council in accordance with paragraph 2 of this article,
the amendment shall be considered withdrawn.

Article 43. WITHDRAWAL
1. A member may withdraw from this Agreement at any time after the entry
into force of this Agreement by giving written notice of withdrawal to the depositary.
That member shall simultaneously inform the Council of the action it has taken.
2. Withdrawal shall become effective 90 days after the notice is received by the
depositary.

Article 44. EXCLUSION

If the Council decides that any member is in breach of its obligations under this
Agreement and decides further that such breach significantly impairs the operation
of this Agreement, it may, by special vote, exclude that member from this Agree-
ment. The Council shall immediately so notify the depositary. One year after the date
of the Council’s decision, that member shall cease to be a party to this Agreement.
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Article 45. SETTLEMENT OF ACCOUNTS WITH WITHDRAWING OR EXCLUDED MEMBERS
OR MEMBERS UNABLE TO ACCEPT AN AMENDMENT

1. In accordance with this article, the Council shall determine any settlement
of accounts with a member which ceases to be a party to this Agreement owing to:
(a) Non-acceptance of an amendment to this Agreement under article 42;

(b) Withdrawal from this Agreement under article 43; or
(c¢) Exclusion from this Agreement under article 44.

2. The Council shall retain any contribution paid to the Administrative Ac-
count by a member which ceases to be a party to this Agreement.

3. A member which has received an appropriate refund under this article shall
not be entitled to any share of the proceeds of liquidation or the other assets of the
Organization. Nor shall such a member be liable for any deficit incurred by the
Organization after such refund has been made.

Article 46. DURATION, EXTENSION AND TERMINATION

1. This Agreement shall remain in force for a period of five years from the date
of its entry into force unless the Council, by special vote, decides to extend or
renegotiate this Agreement or to terminate it.

2. Before the expiry of the five-year period referred to in paragraph 1 of this
article, the Council may, by special vote, decide to extend this Agreement for a
period not exceeding two years and/or to renegotiate it.

3. If, before the expiry of the five-year period referred to in paragraph 1 of this
article, negotiations for a new agreement to replace this Agreement have not yet been
concluded, the Council may, by special vote, extend this Agreement for a period to
be decided by the Council.

4. If, before the expiry of the five-year period referred to in paragraph 1 of this
article, a new agreement to replace this Agreement has been negotiated but has not
yet entered into force either definitively or provisionally, the Council may, by special
vote, extend this Agreement until the provisional or definitive entry into force of the
new agreement.

5. If a new international jute agreement is negotiated and enters into force
during any period or extension of this Agreement pursuant to paragraphs 2, 3 or 4 of
this article, this Agreement, as extended, shall terminate upon the entry into force of
the new agreement.

6. The Council may at any time, by special vote, decide to terminate this
Agreement with effect from such date as it may determine.

7. Notwithstanding the termination of this Agreement, the Council shall con-
tinue in being for a period not exceeding 18 months to carry out the liquidation of the
Organization, including the settlement of accounts, and, subject to relevant decisions
to be taken by special vote, shall have during that period such powers and functions
as may be necessary for these purposes.

8. The Council shall notify the depositary of any decision taken under this ar-
ticle.

Article 47. RESERVATIONS
Reservations may not be made with respect to any of the provisions of this
Agreement.
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IN WITNESS WHEREOF the undersigned, being duly authorized thereto, have
affixed their signatures under this Agreement on the dates indicated.

DoNE at Geneva on the first day of October, one thousand nine hundred and
eighty-two, the texts of this Agreement in the Arabic, English, French, Russian and
Spanish languages being equally authentic.

ANNEX A

Shares of individual exporting countries in total net exports of jute and jute products of coun-
tries participating in the United Nations Conference on Jute and Jute Products, 1981, as
established for the purposes of article 40

Percentage
Bangladesh . ....ovieieeniiiiiii e 56.668
Brazil ... ... e e 0.921
India .....ooiiiiii i e e e e 31.457
3=+ | 3.452
o) P 0.097
Thailand .......coiiiiiiiiiiii it iii e 7.405

TotAL 100.000

ANNEX B

Shares of individual importing countries and groups of countries in total net imports of jute
and jute products of countries participating in the United Nations Conference on Jute and
Jute Products, 1981, as established for the purposes of article 40

Percentage
F N T 5 T N 0.916
AUSITAlia ... . it e e e e e e, 7.067
P13 5 T U 0.252
Bulgaria .....iii i i i i e e, 1.572
L@ V1 ¥« - LS 1.702
(@03 [} 111 T WA 0.000
CoStaRICA .. .o ittt i e it i e et 0.000
L1 A 5.258
Czechoslovakia .........ceiiiiiiiiiini it iiieieeeeiinannnn. 1.236
Ecuador ... ... i e et e 0.000
75 < 2.747
ElSalvador .....ooiiiiiiiii i it e et i e e 0.542
European EconomicCommunity ............ccoiiiiiiieiinanannn. 16.316
Belgium/Luxembourg ...........iiiiiiiiiiiiiiiiniaeen, 2.892
Denmark ..ottt i i it e e, 0.313
0 Y 1 1o PPt 2.778
Germany, Federal Republicof .............. . coiiiiiiinnnt. 2.831
(€] =T P 0.420
Ireland . ... i i i i i et 0.366
Ay Lo i e e et e 1.244
Netherlands . ........oiin it iiineeiaieenarenrennnannn 1.740
United Kingdom of Great Britain and Northern Ireland ......... 3.732
Finland . ... o e 0.191
(€)1 1 - T 0.336
HUNGATY oot ettt ettt 0.420
INdOnesia .. ..oot it i i ettt e e 2.366
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Percentage
6 Vo T 1.915
JaPaAN L. e e e e 5.952
Madagascar ... ..ot e e e e 0.350
Malaysia .. vvveeiit it e e e e e e 0.160
Malta ... e e 0.000
Mauritania ...t e et e 0.008
3 05 1o« 0.359
NICAragua ... ..ovuriiniiiiit i ittt et 0.122
N Ty - P 0.626
NOIWaY oottt e et e e e i 0.168
PaKiStan .ottt i e e e e e 7.547
Philippines . .....oiiiiiiii it it e e e 0.259
Poland ... e e e 1.221
RepublicofKorea ...ttt ittt 0.443
ROMANIA ..ttt it ittt ettt e e 0.885
Saudi Arabia ...t i e e e 0.313
Senegal ... e e e 0.023
DI .ot e 0.664
BT T 1 1 3.846
s = + 0.046
Switzerland ... ... o e 0.267
SyrianArabRepublic ........ ... .. . i e 1.740
T T L 0.328
TULKEY ot e e et e e e e, 1.160
Union of Soviet Socialist Republics .......................coun.. 11.729
United Republicof Tanzania ....................... i, 0.702
United Statesof America .............cciiiiiiiiiiiiiiinneenn, 16.644
Venezuela .. ... i e e i 0.053
Yugoslavia ... e e 1.526
ZAITE .. e e e 0.023

ToOTAL 100.000
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ACCORD' INTERNATIONAL DE 1982 SUR LE JUTE ET LES AR-
TICLES EN JUTE

PREAMBULE

Les Parties au présent Accord,

Rappelant la Déclaration? et le Programme d’action concernant I'instauration
d’un nouvel ordre économique international?,

Rappelant les résolutions 93 (IV)* et 124 (V)?, relatives au Programme intégré
pour les produits de base, que la Conférence des Nations Unies sur le commerce et le
développement a adoptées a ses quatriéme et cinquiéme sessions,

Rappelant en outre le Nouveau programme substantiel d’action pour les années
80 en faveur des pays les moins avancés®, et en particulier son paragraphe 82,

Reconnaissant I'importance du jute et des articles en jute pour ’économie de
nombreux pays en développement exportateurs,

Considérant qu’une coopération internationale étroite 4 la solution des pro-
blémes posés par ce produit de base favorisera le développement économique des
pays exportateurs et renforcera la coopération économique entre pays exportateurs
et importateurs,

Sont convenues de ce qui suit :

! Entré en vigueur 4 titre provisoire le 9 janvier 1984 I'égard des Etats et Organisation suivants qui ’avaient signé
définitivement, ou qui avaient déposé un instrument de ratification, d’acceptation ou d’approbation, ou notifié au
Secrétaire général qu'ils 'appliqueraient 4 titre provisoire et qui ont décidé de mettre I’Accord en vigueur entre eux en
totalité, conformément aux dispositions du paragraphe 3 de I'article 40 :

Date de signature défini- Date de signature défini-
tive (s), ou du dépor de la tive (s), ou du dépér de la
notffication d’application notification d'application
provisoire (n), ou de l'ins- provisoire (n), ou de l'ins-
trument de rat{fication, trument de ratification,
d’accepration (A) ou d'accepration (A) ou
Erar d’approbation (AA) Erar d'approbation (AA)
Allemagne, République fédéraled’ . 6 juin 1983 n Irflande ...................... 29 juin 1983
Bangladesh ................... 11 février 1983 s Btalie ........................ 6 juin 1983 n
Belgique ............ ... ... ... 6 juin 1983 n Japon .............o il 1¢7 juin 1983 4
Canada ....................... 30 juin 1983 s Luxembourg ................. 6 juin 1983 n
Chine ......... ... . ..ol 30 juin 1983 A4 Népal ....................... 29 juin 1983 s
Communauté économique euro- Norvége ..................... 30 juin 1983
péenne ..............iiin... 6 juin 1983 n Pays-Bas .................... 6 juin 1983 n
Danemark .................... 6 juin 1983 Royaume-Uni de Grande-Bretagne
Egypte .......cooiiiiiiii., 4 janvier 1984 n etd’IrlandeduNord ......... 22 décembre 1983
Etats-Unis d’Amérique ......... 24 juin 1983 n (Y compris les bailliages de
Finlande ...................... 30juin 1983 n Guernesey et de Jersey.)
France ..........c.ciiiinnn. 19 avril 1983 n Suede .............ccl. 30 juin 1981
Gréce ...l 25 juillet 1983 n Thailande ................... 23 décembre 1983
Inde ......................... 23 juin 1983 s Turquie ..................... 29 décembre 1983

2 Voir la résolution 3201 (S-V1) dans les Documents officiels de I'’Assemblée générale des Nations Unies, sixiéme ses-
sion spéciale, Supplément n® | (A/9559), p. 3.

3 Ibid., p. 5.

4 Conférence des Nations Unies sur le commerce et le développement, Actes de la Conférence des Nations Unies sur le
commerce et le développement, quatriéme session, volume I, Rapport et annexes (TD/218 [vol. 1)), p. 6.

S Ibid., Cinquiéme session, volume I, Rapport et annexes (TD/269), p. 9.

6 Conférence des Nations Unies sur les pays les moins avancés, Rapport par le Secrétaire général de la Conférence,
Paris, 1¢" septembre 1981, A/CONF. 104/7/Add.3, p. 1.
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CHAPITRE PREMIER. OBJECTIFS

Article premier. OBIECTIFS
1. Dans lintérét des deux catégories de membres, exportateurs et impor-
tateurs, et en vue d’atteindre les objectifs pertinents adoptés par la Conférence des

Nations Unies sur le commerce et le développement dans ses résolutions 93 (IV) et

124 (V), relatives au Programme intégré pour les produits de base, et compte tenu de

la résolution 98 (I1V)', les objectifs de I’Accord international de 1982 sur le jute et les

articles en jute (ci-aprés dénommé «le présent Accord») sont :

a) D’améliorer les caractéristiques structurelles du marché du jute;

b) De renforcer la compétitivité du jute et des articles en jute;

¢) De préserver et élargir les marchés existants et d’établir de nouveaux marchés du
jute et des articles en jute;

d) D’accroitre la production de jute et d’articles en jute en vue, notamment,
d’améliorer la qualité de ces produits dans P'intérét des membres importateurs et
des membres exportateurs;

e) D’accroitre le volume de la production, des exportations et des importations de
jute et d’articles en jute de fagon a satisfaire aux exigences de la demande mon-
diale ct de 'approvisionnement.

2. Les objectifs énoncés au paragraphe 1 au présent article devraient étre at-
teints en particulier par les moyens suivants :

a) Projcts de recherche-développement, de promotion des ventes et de réduction
des coiits;

b) Rassemblement et diffusion d’informations relatives au jute et aux articles en
jute;

¢) Examen des questions importantes concernant le jute et les articles en jute,
comme la question de la stabilisation des prix et des approvisionnements et celle
de la concurrence avec les produits synthétiques et les produits de remplacement.

CHAPITRE 1. DEFINITIONS

Article 2. DEFINITIONS

Aux fins du présent Accord :

1) Par «jute» il faut entendre le jute brut, le kénaf et les autres fibres
apparentées, y compris Urena lobata, Abutilon avicennae et Cephalonema polyan-
drum;

2) Par «articles en jute» il faut entendre les produits fabriqués en totalité ou
quasi-totalité avec du jute, ou les produits dont ’élément le plus important, en poids,
est le jute;

3) Par «membre» il faut entendre un gouvernement, ou une organisation in-
tergouvernementale visée & Particle 5, qui a accepté d’étre lié par le présent Accord &
titre provisoire ou définitif’;

4) Par «membre exportateur» il faut entendre un membre qui exporte plus de
jute et d’articles en jute qu’il n’en importe et qui s’est déclaré lui-méme membre
exportateur;

I Conférence des Nations Unies sur le commerce et le développement, Actes de la Conférence des Nations Unies sur le
commerce et le développement, quatriéme session, volume I, Rapport et annexes (TD/218|vol. 1)), p. 23.
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5) Par «membre importateur» il faut entendre un membre qui importe plus de
jute et d’articles en jute qu’il n’en exporte et qui s’est déclaré lui-méme membre im-
portateur;

6) Par «Organisation» il faut entendre I’Organisation internationale du jute
instituée conformément a ’article 3;

7) Par «Conseil» il faut entendre le Conseil international du jute institué con-
formément a larticle 6;

8) Par «vote spécial» il faut entendre un vote requérant les deux tiers au moins
des suffrages exprimés par les membres exportateurs présents et votants et les deux
tiers au moins des suffrages exprimés par les membres importateurs présents et
votants, comptés séparément, a condition que ces suffrages soient exprimés par la
majorité des membres exportateurs et par au moins quatre membres importateurs
présents et votants;

9) Par «vote a la majorité simple répartie» il faut entendre un vote requérant
plus de la moitié au total des suffrages exprimés par les membres exportateurs
présents et votants et plus de la moitié du total des suffrages exprimés par les mem-
bres importateurs présents et votants, comptés séparément. Les suffrages requis pour
les membres exportateurs doivent étre exprimés par la majorité des membres expor-
tateurs présents et votants;

10) Par «exercice» il faut entendre la période allant du 1¢r juillet au 30 juin in-
clusivement;

11) Par «campage agricole du jute» il faut entendre la période allant du
1¢T juillet au 30 juin inclusivement;

12) Par «exportations de jute» ou «exportations d’articles en jute» il faut
entendre le jute ou les articles en jute qui quittent le territoire douanier d’un membre,
et par «importations de jute» ou «importations d’articles en jute» le jute ou les ar-
ticles en jute qui entrent sur le territoire douanier d’un membre, étant entendu qu’aux
fins des présentes définitions le territoire douanier d’'un membre qui se compose de
plusieurs territoires douaniers est réputé &tre constitué par ses territoires douaniers
combinés; et

13) Par «monnaies librement utilisables» il faut entendre le deutsche mark, le
dollar des Etats-Unis, le franc frangais, la livre sterling et le yen japonais ainsi que
toute autre monnaie éventuellement désignée par une organisation monétaire inter-
nationale compétente comme €étant en fait couramment utilisée pour effectuer des
paiements au titre de transactions internationales et couramment échangée sur les
principaux marchés des changes.

CHAPITRE 1II. ORGANISATION ET ADMINISTRATION

Article 3. CREATION, SIEGE ET STRUCTURE DE L’ORGANISATION
INTERNATIONALE DU JUTE

1. 1l est créé une Organisation internationale du jute chargée d’assurer la mise
en ceuvre des dispositions du présent Accord et d’en superviser le fonctionnement.

2. L’Organisation exerce ses fonctions par I'intermédiaire du Conseil interna-
tional du jute et du Comité des projets, organes permanents, ainsi que du Directeur
exécutif et du personnel. Le Conseil peut, par un vote spécial et a des fins déter-
minées, créer des comités et groupes de travail ayant un mandat expressément défini.

3. L’Organisation a son siege a Dacca (Bangladesh).
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4. Le siége de ’Organisation est situé en tout temps sur le territoire d’un
membre.

Article 4. MEMBRES DE L’ORGANISATION
1. 11 est institué deux catégories de membres de I'Organisation, a savoir :
a) Les membres exportateurs; et
b) Les membres importateurs.
2. Un membre peut changer de catégorie aux conditions que fixe le Conseil.

Article 5. PARTICIPATION D’ORGANISATIONS INTERGOUVERNEMENTALES

1. Toute référence faite dans le présent Accord a des «gouvernements» est
réputée valoir aussi pour la Communauté économique européenne et pour toute
autre organisation intergouvernementale ayant des responsabilités dans la négocia-
tion, la conclusion et 'application d’accords internationaux, en particulier d’accords
sur des produits de base. En conséquence, toute mention, dans le présent Accord, de
la signature, de la ratification, de I’acceptation ou de I’'approbation, ou de la notifica-
tion d’application a titre provisoire, ou de ’adhésion est, dans le cas desdites organi-
sations intergouvernementales, réputée valoir aussi pour la signature, la ratification,
Pacceptation ou l'approbation, ou pour la notification d’application a titre pro-
visoire, ou pour ’adhésion, par ces organisations intergouvernementales.

2. En cas de vote sur des questions relevant de leur compétence, lesdites orga-
nisations intergouvernementales disposent d’un nombre de voix égal au nombre total
de voix attribuables a leurs Etats membres conformément a I’article 10. En pareil cas,
les Etats membres desdites organisations intergouvernementales ne sont pas auto-
risés a exercer leurs droits de vote individuels.

cHAPITRE Iv. CONSEIL INTERNATIONAL DU JUTE

Article 6. ComPOSITION DU CONSEIL INTERNATIONAL DU JUTE
I. L’autorité supréme de I’'Organisation est le Conseil international du jute, qui
se compose de tous les membres de I’Organisation.
2. Chaque membre est représenté au Conseil'par un seul représentant et peut
désigner des suppléants et des conseillers pour assister aux sessions du Conseil.
3. Un suppléant est habilité a agir et a voter au nom du représentant en
P’absence de celui-ci ou dans des circonstances exceptionnelles.

Article 7. POUVOIRS ET FONCTIONS DU CONSEIL

1. Le Conseil exerce tous les pouvoirs et s’acquitte, ou veille a 'accomplisse-
ment, de toutes les fonctions qui sont nécessaires a I’application des dispositions du
présent Accord

2. Le Conseil, par un vote spécial, adopte les réglements qui sont nécessaires a
I’application des dispositions du présent Accord et qui sont sont compatibles avec
celles-ci, notamment son réglement intérieur, le réglement financier de 'Organisation
et le statut du personnel. Ledit réglement financier contient des dispositions ap-
plicables notamment aux entrées et sorties de fonds du compte administratif et du
compte spécial. Le Conseil peut, dans son réglement intérieur, prévoir une procédure
lui permettant de prendre, sans se réunir, des décisions sur des questions spécifiques.

3. Le Conseil tient les archives dont il a besoin pour s’acquitter des fonctions
que le présent Accord lui confére.
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Article 8. PRESIDENT ET VICE-PRESIDENT DU CONSEIL

1. Le Conseil élit pour chaque année correspondant 4 la campagne agricole du
jute un Président et un Vice-Président, qui ne sont pas rémunérés par I'Organisation.

2. Le Président et le Vice-Président sont élus, ’'un parmi les représentants des
membres exportateurs, 'autre parmi ceux des membres importateurs. La présidence
et la vice-présidence sont attribuées a tour de role a chacune des deux catégories de
membres pour une année, étant entendu toutefois que cette alternance n’empéche pas
la réélection, dans des circonstances exceptionnelles, du Président ou du Vice-
Président, ou de I'un et de 'autre, si le Conseil en décide ainsi par un vote spécial.

3. En cas d’absence temporaire du Président, le Vice-Président assure la prési-
dence a sa place. En cas d’absence temporaire simultanée du Président et du Vice-
Président, ou en cas d’absence permanente de I'un ou l'autre ou des deux, le Conseil
peut €lire de nouveaux titulaires de ces fonctions parmi les représentants des mem-
bres exportateurs et/ou parmi les représentants des membres importateurs, selon le
cas, a titre temporaire ou permanent.

Article 9. SEgssioNs DU CONSEIL
1. En régle générale, le Conseil se réunit en session ordinaire une fois par
semestre de ’année correspondant a la campagne agricole du jute.
2. LeConseil se réunit en session extraordinaire s’il en décide ainsi ou §’il en est
requis :
a) Par le Directeur exécutif, agissant en accord avec le Président du Conseil; ou

b) Par une majorité des membres exportateurs ou une majorité des membres impor-
tateurs; ou

¢) Par des membres détenant au moins 500 voix.

3. Les sessions du Conseil ont lieu au siege de ’Organisation a moins que le
Conseil, par un vote spécial, n’en décide autrement. Si, sur 'invitation d’'un membre,
le Conseil se réunit ailleurs qu’au siége de I’Organisation, ce membre prend a sa
charge les frais supplémentaires qui en résultent.

4. Le Directeur exécutif annonce les sessions aux membres et leur en commu-
nique I'ordre du jour au moins 30 jours a I’avance, sauf en cas d’urgence ol le préavis
sera d’au moins sept jours.

Article 10. REPARTITION DES VOIX

1. Les membres exportateurs détiennent ensemble 1 000 voix et ies membres
importateurs détiennent ensemble 1 000 voix.

2. Lesvoix des membres exportateurs sont réparties comme suit : 150 voix sont
divisées & parts égales entre tous les membres exportateurs, le chiffre étant arrondi au
nombre entier le plus proche pour chaque membre; le reste des voix est réparti pro-
portionnellement au volume moyen de leurs exportations nettes de jute et d’articles
en jute pour les trois précédentes campagnes agricoles du jute, sous réserve qu’aucun
membre exportateur ne détienne plus de 450 voix. Les voix qui subsistent en sus du
maximum sont réparties entre tous les membres exportateurs détenant moins de 250
voix chacun, proportionneilement a leur part des échanges.

3. Les voix des membres importateurs sont réparties comme suit : chaque
membre importateur détient initialement un maximum de cinq voix, étant entendu
que le nombre total des voix initiales ainsi détenues ne peut &tre supérieur a 125. Le
reste des voix est réparti proportionneliement au volume annuel moyen de leurs im-
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portations nettes de jute et d’articles en jute pour la période de trois ans commengant
quatre années civiles avant la répartition des voix.

4. Le Conseil répartit les voix pour chaque exercice au début de la premiére
session de I’exercice conformément aux dispositions du présent article. Cette réparti-
tion demeure en vigueur pour le reste de ’exercice, sous réserve des dispositions du
paragraphe 5 du présent article.

5. Quand la composition de I'Organisation change ou quand le droit de vote
d’un membre est suspendu ou rétabli en application d’une disposition du présent
Accord, le Conseil procéde 4 une nouvelle répartition des voix a 'intérieur de la caté-
gorie ou des catégories de membres en cause conformément aux dispositions du pré-
sent article. Le Conseil fixe la date a laquelle la nouvelle répartition des voix prend
effet.

6. Il ne peut y avoir de fractionnement de voix.

7. Lorsqu’on arrondit au nombre entier le plus proche, toute fraction in-
férieure a4 0,5 est arrondie au nombre entier immédiatement inférieur et toute frac-
tion supérieure ou égale a 0,5 est arrondie au nombre entier immédiatement
supérieur.

Article 11. PROCEDURE DE VOTE AU CONSEIL

I. Chaque membre dispose, pour le vote, du nombre de voix qu’il détient et au-
cun membre ne peut diviser ses voix. Un membre n’est toutefois pas tenu d’exprimer
dans le méme sens que ses propres voix celles qu’il est autorisé a utiliser en vertu du
paragraphe 2 du présent article.

2. Par notification écrite adressée au Président du Conseil, tout membre expor-
tateur peut autoriser tout autre membre exportateur, et tout membre importateur
peut autoriser tout autre membre importateur, & représenter ses intéréts et a exercer
son droit de vote a toute séance ou session du Conseil.

3. Un membre autorisé par un autre membre a utiliser les voix que cet autre
membre détient en vertu de ’article 10 utilise ces voix conformément aux instructions
dudit membre.

4. En cas d’abstention, un membre est réputé ne pas avoir utilisé ses voix.

Article 12, DECISIONS ET RECOMMANDATIONS DU CONSEIL

1. Le Conseil s’efforce de prendre toutes ses décisions et de faire toutes ses
recommandations par consensus. Si un consensus ne peut &tre obtenu, toutes les
décisions du Conseil sont prises et toutes les recommandations faites par un vote a la
majorité simple répartie, 3 moins que le présent Accord ne prévoie un vote spécial.

2. Quand un membre invoque les dispositions du paragraphe 2 de I’article 11 et
que ses voix sont utilisées a une séance du Conseil, ce membre est considéré, aux fins
du paragraphe 1 du présent article, comme présent et votant.

3. Toutes les décisions et recommandations du Conseil doivent étre com-
patibles avec les dispositions du présent Accord.

Article 13. QuoruM AU CONSEIL

1. Le quorum exigé pour toute séance du Conseil est constitué par la présence
de la majorité des membres exportateurs et de la majorité des membres importateurs,
sous réserve que les membres ainsi présents détiennent les deux tiers au moins du
total des voix dans chacune des deux catégories.
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2. Si le quorum défini au paragraphe 1 du présent article n’est pas atteint le
jour fixé pour la séance ni le lendemain, le quorum est constitué le troisiéme jour et
les jours suivants par la présence de la majorité des membres exportateurs et de la
majorité des membres importateurs, sous réserve que ces membres détiennent la ma-
jorité du total des voix dans chacune des deux catégories.

3. Tout membre représenté conformément au paragraphe 2 de Particle 11 est
considéré comme présent.

Article 14. COOPERATION AVEC D’AUTRES ORGANISMES

1. L’Organisation, dans toute la mesure possible, sollicite et utilise pleinement
les facilités, services et connaissances spécialisées d’organismes tels que I’Organisa-
tion des Nations Unies pour I'alimentation et I'agriculture (FAO), le Centre du com-
merce international CNUCED/GATT (CCI), ’Organisation des Nations Unies pour
le développement industriel (ONUDI) et la Conférence des Nations Unies sur le com-
merce et le développement (CNUCED). Si le Conseil juge que leurs facilités, services
et connaissances spécialisées sont insuffisants ou inadéquats pour le bon fonctionne-
ment de I’Organisation, il décide, lorsque les circonstances I’exigent, de prendre les
mesures nécessaires pour que ’Organisation assure Pexécution efficace du travail, si
besoin est par ses propres moyens.

2. Le Conseil prend toutes dispositions appropriées aux fins de consultation ou
de coopération avec 'Organisation des Nations Unies et ses organes, en particulier la
CNUCED, ainsi qu'avec la FAO et les autres institutions spécialisées des Nations
Unies et organisations intergouvernementales et non gouvernementales qui seraient
appropriées.

3. Le Conseil, eu égard au rdle particulier de la CNUCED dans le domaine du
commerce international des produits de base, la tient au courant, selon qu’il con-
vient, de ses activités et programmes de travail.

Article 15. ADMISSION D’OBSERVATEURS

Le Conseil peut inviter tout pays non membre, ou tout organisme visé a l’ar-
ticle 14 et a P'article 31, que concerne le commerce international du jute et des articles
en jute ou P'industrie du jute a assister en qualité d’observateur a Pune quelconque des
réunions du Conseil.

Article 16. LE DIRECTEUR EXECUTIF ET LE PERSONNEL
1. Le Conseil, par un vote spécial, nomme le Directeur exécutif.
2. Les modalités et conditions d’engagement du Directeur exécutif sont fixées
par le Conseil.
3. Le Directeur exécutif est le plus haut fonctionnaire de ’Organisation; il est
responsable devant le Conseil de 'administration et du fonctionnement du présent
Accord en conformité des décisions du Conseil.

4. Le Directeur exécutif nomme le personnel conformément au réglement
arrété par le Conseil. Le Conseil fixe & sa premiére session P'effectif du personnel des
cadres supérieurs et de la catégorie des administrateurs que le Direeteur exécutif est
autorisé a nommer pour les cinq premiéres années. Le recrutement de ce personnel se
fait par étapes. Toute modification de Peffectif du personnel des cadres supérieurs et
de la catégorie des administrateurs est décidée par le Conseil par un vote spécial. Le
personnel est responsable devant le Directeur exécutif.
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S. Ni le Directeur exécutif ni aucun membre du personnel ne doivent avoir
d’intérét financier dans 'industrie ou le commerce du jute, ni dans des activités com-
merciales connexes.

6. Dans ’exercice de leurs fonctions, le Directeur exécutif et les autres mem-
bres du personnel ne sollicitent ni n’acceptent d’instructions d’aucun membre ni
d’aucune autorité extérieure a ’'Organisation. lls s’abstiennent de tout acte incompa-
tible avec leur situation de fonctionnaires internationaux responsables en dernier
ressort devant le Conseil. Chaque membre de I'Organisation doit respecter le
caractére exclusivement international des responsabilités du Directeur exécutif et des
autres membres du personnel et ne pas chercher a les influencer dans I’exercice de
leurs responsabilités.

CHAPITRE v. PRIVILEGES ET IMMUNITES

Article 17. PRIVILEGES ET IMMUNITES

I. L’Organisation a la personnalité juridique. Elle a, en particulier, la capacité
de contracter, d’acquérir et de céder des biens meubles et immeubles et d’ester en
justice.

2. L’Organisation entreprend, aussitdt que possible apres I’entrée en vigueur
du présent Accord, de conclure avec le gouvernement du pays ol son siége doit étre
situé (ci-aprés dénommé «le Gouvernement hdte») un accord (ci-aprés dénommé
«I’Accord de siége») touchant le statut, les privileges et les immunités de ’Organisa-
tion, de son Directeur exécutif, de son personnel et de ses experts, ainsi que des
représentants des membres, qui sont normalement nécessaires a 1’exercice de leurs
fonctions.

3. Enattendant la conclusion de ’Accord de siége visé au paragraphe 2 du psé-
sent article, I’Organisation demande au Gouvernement hote d’exonérer d’imp0ots,
dans les limites de sa législation nationale, les émoluments versés par 'Organisation a
son personnel et les avoirs, revenus et autres biens de ’Organisation.

4. L’Organisation peut aussi conclure, avec un ou plusieurs autres pays, des
accords qui doivent &tre approuvés par le Conseil, touchant les priviléges et im-
munités qui peuvent étre nécessaires a la bonne application du présent Accord.

S. Silesiége de I’Organisation est transféré dans un autre pays qui est membre
de I’Organisation, ce membre conclut aussitdt que possible, avec ’Organisation, un
accord de siége qui doit étre approuvé par le Conseil.

6. L’Accord de siége est indépendant du présent Accord. Toutefois, il prend
fin :

a) Par consentement mutuel du Gouvernement héte et de I’Organisation;

b) Si le siege de I’'Organisation est transféré hors du territoire du Gouvernement
hote; ou

¢) Si ’Organisation cesse d’exister.

CHAPITRE Vi. DISPOSITIONS FINANCIERES

Article 18. COMPTES FINANCIERS
1. 1l est institué deux comptes :
a) Le compte administratif; et
b) Le compte spécial.
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2. Le Directeur exécutif est responsable de la gestion desdits comptes et le
Conseil prévoit les dispositions nécessaires dans son réglement intérieur.

Article 19. MODES DE PAIEMENT

1. Les contributions au compte administratif sont payables en monnaies libre-
ment utilisables et ne sont pas assujetties & des restrictions de change.

2. Les contributions au compte spécial sont payables en monnaies librement
utilisables et ne sont pas assujetties a des restrictions de change.

3. LeConseil peut aussi décider d’accepter des contributions au compte spécial
sous d’autres formes, y compris sous forme de matériel ou main-d’ceuvre scientifique
et technique, selon les exigences des projets approuvés.

Article 20. VERIFICATION ET PUBLICATION DES COMPTES

1. Le Conseil nomme des vérificateurs aux comptes qui sont chargés de vérifier
ses livres.

2. Un état de compte administratif et du compte spécial, vérifié par des véri-
ficateurs indépendants, est mis a la disposition des membres aussitdt que possible
apres la fin de chaque année correspondant & une campagne agricole du jute, mais
pas plus de six mois aprés cette date, et le Conseil I'examine en vue de son approba-
tion & sa session suivante, selon qu’il est approprié. Un résumé des comptes et du
bilan vérifiés est ensuite publié.

Article 21. COMPTE ADMINISTRATIF

1. Les dépenses requises pour Padministration du présent Accord sont
imputées sur le compte administratif et sont couvertes au moyen de contributions an-
nuelles versées par les membres, conformément a leurs procédures constitutionnelles
et institutionnelles respectives, et calculées conformément aux paragraphes 3,4 et 5
du présent article.

2. Les dépenses des délégations au Conseil, au Comité des projets et aux
comités et groupes de travail visés au paragraphe 2 de Particle 3 sont a la charge des
membres intéressés. Lorsqu’un membre demande des services spéciaux a 1'Organisa-
tion, le Conseil requiert ce membre de prendre a sa charge les dépenses correspon-
dant a ces services.

3. Pendant le deuxiéme semestre de chaque exercice, le Conseil approuve le
budget administratif de I'Organisation pour I’exercice suivant et calcule la contribu-
tion de chaque membre a ce budget.

4. Pour chaque exercice, 1a contribution de chaque membre au budget ad-
ministratif est proportionnelle au rapport qui existe, au moment de I’adoption du
budget administratif de cet exercice, entre le nombre de voix de ce membre et le nom-
bre total des voix de I’ensemble des membres. Pour la fixation des contributions, les
voix de chaque membre se calculent sans prendre en considération la suspension des
droits de vote d’un membre ni la nouvelle répartition des voix qui en résulte.

5. Le Conseil calcule la contribution initiale de tout membre qui adhére a
I’Organisation apres ’entrée en vigueur du présent Accord en fonction du nombre de
voix que ce membre doit détenir et de la fraction non écoulée de ’exercice en cours,
mais les contributions demandées aux autres membres pour Pexercice en cours ne s’en
trouvent pas changées.

6. Les contributions au premier budget administratif sont exigibles a une date
fixée par le Conseil 4 sa premiére session. Les contributions aux budgets ad-
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ministratifs ultérieurs sont exigibles le premier jour de chaque exercice. Les contribu-
tions des membres pour l’exercice au cours duquel ils deviennent membres de
I’Organisation sont exigibles a la date a laquelle ils deviennent membres.

7. Si un membre n’a pas versé intégralement sa contribution au budget ad-
ministratif dans les deux mois qui suivent la date a laquelle elle est exigible en vertu
du paragraphe 6 du présent article, le Directcur exécutif lui demande d’en effectuer le
paiement le plus tdt possible. Si ce membre n’a pas encore versé sa contribution dans
les deux mois qui suivent une telle demande, il est prié d’indiquer les raisons pour les-
quelles il n’a pas pu en effectuer le paiement. S’il n’a toujours pas versé sa contribu-
tion six mois aprés la date a laquelle elle est exigible, ses droits de vote sont suspendus
4 moins que le Conseil, par un vote spécial, n’en décide autrement. Si ce membre n’a
toujours pas acquitté sa contribution a I'expiration d’un délai d’un mois & compter de
la date a4 laquelle ses droits de vote ont été suspendus, tous les droits qu’il a en vertu
du présent Accord sont suspendus par le Conseil jusqu’au versement intégral de sa
contribution, 4 moins que le Conseil, par un vote spécial, n’en décide autrement.

8. Un membre dont les droits ont été suspendus en application du paragraphe 7
du présent article reste tenu, en particulier, de verser sa contribution.

Article 22. COMPTE SPECIAL

1. Il est institué deux sous-comptes du compte spécial :

a) Le sous-compte des activités préalables aux projets; et

b) Le sous-compte des projets.

2. Toutes les dépenses portées au sous-compte des aetivités préalables aux pro-
jets sont remboursées par imputation sur le sous-compte des projets si les projets sont
par la suite approuvés et financés. Si dans les six mois de I'entrée en vigueur du pré-
sent Accord le Conseil n’a pas regcu de fonds pour le sous-compte des activités
préalables aux projets, il revoit la situation et prend les mesures nécessaires.

3. Toutes les recettes afférentes a des projets bien identifiables sont portées au
compte spécial. Toutes les dépenses relatives a de tels projets, y compris la rémunéra-
tion et les frais de voyage de consultants et d’experts, sont imputées sur le compte
spécial.

4. Le compte spécial peut &tre financé par les sources suivantes :

a) Le deuxiéme compte du Fonds commun pour les produits de base, une fois
celui-ci créé;

b) Des institutions financieres régionales et internationales, comme le Programme
des Nations Unies pour le développement, la Banque mondiale, 1a Banque asia-
tique de développement, la Banque interaméricaine de développement, la
Banque africaine de développement, etc.; et

¢) Des contributions volontaires.

5. Le Conseil fixe, par un vote spécial, les conditions et modalités selon les- .
quelles il devrait, au moment opportun et dans les cas appropriés, patronner des pro-
jets en vue de leur financement au moyen de préts, lorsqu’un ou plusieurs membres
ont volontairement assumé toutes obligations et responsabilités concerant ces préts.
L’Organisation n’assume aucune obligation dans le cas de tels préts.

6. Le Conseil peut désigner et parrainer toute entité, avec son assentiment,
notamment un membre ou un groupe de membres, qui recevra des préts pour le
financement de projets approuvés et assumera toutes les obligations qui en
découlent, étant entendu que 1’Organisation se réserve le droit de surveiller I'utilisa-
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tion des ressources et de suivre Pexécution des projets ainsi financés. Toutefois,
POrganisation n’est pas responsable des garanties données par un membre quel-
eonque ou par d’autres entités.

7. L’appartenance a I’Organisation n’entraine, pour aucun membre, une quel-
conque responsabilité A raison des emprunts contractés ou des préts consentis pour
des projets par tout autre membre ou toute autre entité.

8. Si des contributions volontaires sans affectation déterminée sont offertes a
POrganisation, le Conseil peut accepter ces fonds. Les fonds en question peuvent &tre
utilisés pour des activités préalables aux projets, ainsi que pour des projets ap-
prouvés.

9. Le Directeur exécutif s’attache a rechercher, aux conditions et selon les
modalités que le Conseil peut fixer, un financement adéquat et siir pour les projets
approuvés par le Conseil.

10. Les ressources du compte spécial ne sont utilisées que pour des projets ap-
prouvés ou pour des activités préalables aux projets.

11. Les contributions versées pour des projets approuvés déterminés ne sont
utilisées que pour les projets auxquels elles étaient initialement destinées, a moins que
le Conseil n’en décide autrement avec I'accord du contribuant. Aprés Pachévement
d’un projet I’Organisation restitue aux divers contribuants les fonds qui subsistent
éventuellement, au prorata de la part de chacun dans le total des contributions ini-
tialement fournies pour le financement dudit projet, 3 moins que le contribuant n’ac-
cepte qu'il en soit autrement.

12. Le Conseil peut, lorsque cela est approprié, revoir le financement du compte
spécial.

CHAPITRE vil. ACTIVITES OPERATIONNELLES

Article 23. PROJETS

1. Pour atteindre les objectifs énoncés a P'article premier, le Conseil, de fagon
continue et conformément aux dispositions du paragraphe 1 de P'article 14, détermine
les projets 4 entreprendre dans les domaines de la recherche-développement, de la
promotion des ventes et de la réduction des coiits, ainsi que les autres projets qu'’il
peut approuver, prend les dispositions en vue de leur préparation et de leur mise en
ceuvre et, pour s’assurer de leur efficacité, suit leur exécution.

2. Le Directeur exécutif soumet au Comité des projets des propositions con-
cernant les projets visés au paragraphe 1 du présent article. Ces propositions sont
communiquées a tous les membres deux mois au moins avant la session du Comité a
laquelle elles doivent &tre examinées. Sur la base de ces propositions, le Comité
décide des activités préalables a exécuter. Le Directeur exécutif organise lesdites ac-
tivités préalables conformément aux réglements que le Conseil adoptera.

3. Les résultats des activités préalables, indiquant notamment le détail des
cofits, les avantages éventuels, la durée, le lieu d’exécution et le nom des organismes
suseeptibles d’étre chargés de I’exécution, sont présentés au Comité par le Directeur
exécutif, apres avoir été communiqués a tous les membres deux mois au moins avant
la session du Comité a laquelle ils doivent étre examinés.

4. Le Comité examine ces résultats et fait des reccommandations au Conseil au
sujet des projets.

Vol. 1346, 1-22672



90 United Nations — Treaty Series @ Nations Unies — Recueil des Traités 1984

5. Le Conseil examine ces recommandations et, par un vote spécial, prend une
décision au sujet des projets proposés, aux ﬁns de leur financement conformément a
I’article 22 et a ’article 27.

6. Le Conseil décide de I'ordre de priorité des projets.

7. Audépart, le Conseil accorde la priorité aux projets élaborés par la FAO et
le CCI pour les réunions préparatoires organisées sur le jute et les articles en jute au
titre du Programme intégré pour les produits de base, ainsi qu'aux autres projets
viables que le Conseil peut approuver.

8. Avant d’approuver un projet sur le territoire d’'un membre, le Conseil doit
obtenir I'approbation de ce membre.

9. Le Conseil peut, par un vote spécial, cesser de patronner un projet quel-
conque.

Article 24. RECHERCHE-DEVELOPPEMENT
Les projets de recherche-développement devraient viser notamment :
a) A améliorer la productivité agricole et la qualité des fibres;
b) A améliorer les procédés de fabrication des articles existants et des articles
nouveaux;
¢) A trouver de nouvelles utilisations finales et 4 améliorer les produits existants.

Article 25. PROMOTION DES VENTES
Les projets de promotion des ventes devraient viser notamment a préserver et
élargir les marchés pour les articles existants et 4 trouver des débouchés pour les ar-
ticles nouveaux.

Article 26. REDUCTION DES COUTS
Les projets relatifs a la réduction des cotits devraient viser notamment, dans la
mesure appropriée, a améliorer les procédés et les techniques ayant un rapport avec
la productivité agricole et 1a qualité des fibres, & améliorer les procédés et les tech-
niques ayant un rapport avec le cofit de la main-d’ceuvre, le coit des matiéres et les
dépenses en capital dans I'industrie de transformation du jute, et & rassembler et tenir
4 jour, a I'usage des membres, des renseignements sur les procédés et techniques les

plus efficaces qui sont a la disposition de I'industrie du jute.

Article 27. CRITERES D’APPROBATION DES PROJETS

L’approbation des projets par le Conseil sera fondée sur les critéres suivants :

a) Les projets doivent étre de nature 4 apporter des avantages, immédiats ou a
venir, 4 plus d’un membre exportateur et &tre profitables a I’économie du jute
dans son ensemble;

b) IIs doivent &tre liés au maintien ou & I’expansion du commerce international du
jute et des articles en jute;

¢) IlIs doivent laisser entrevoir des résultats économiques favorables & court ou a
long terme en ce qui concerne les coflts;

d) lls doivent étre 4 1a mesure du volume du commerce international du jute et des
articles en jute;

e) lIls doivent étre de nature & améliorer la compétitivité générale ou les perspectives
du marché du jute et des articles en jute.
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Article 28. COMITE DES PROJETS

1. Il est créé un Comité des projets (ci-aprés dénommé «le Comité»), qui est
responsable devant le Conseil et travaile sous sa direction générale.

2. Le Comité est ouvert & la participation de tous les membres. Le réglement
intérieur, la répartition des voix et la procédure de vote y sont, mutatis mutandis, les
mémes qu'au Conseil. Le Comité, & moins qu’il n’en décide autrement, se réunit
quatre fois par an ou a la demande du Conseil.

3. Les fonctions du Comité sont les suivantes :

a) Examiner et évaluer sur le plan technique les propositions de projets visées a

Particle 23;

b) Décider des activités a entreprendre préalablement aux projets; et
¢) Faire des recommandations au Conseil au sujet des projets.

CHAPITRE viii. RELATIONS AVEC LE FONDS COMMUN
POUR LES PRODUITS DE BASE

Article 29. RELATIONS AVEC LE FONDS COMMUN POUR LES PRODUITS DE BASE

Lorsque le Fonds commun entrera en activité, I'Organisation tirera pleinement
parti des facilités dudit Fonds commun, conformément aux principes énoncés dans
P’Accord portant création du Fonds commun pour les produits de base.

CHAPITRE IX. EXAMEN DE QUESTIONS IMPORTANTES CONCERNANT
LE JUTE ET LES ARTICLES EN JUTE

Article 30. STABILISATION, CONCURRENCE AVEC LES PRODUITS SYNTHETIQUES
ET AUTRES QUESTIONS

1. Le Conseil poursuit ’examen des questions relatives a la stabilisation des
prix du jute et des articles en jute destinés a I’exportation, ainsi que des approvision-
nements, en vue de leur trouver des solutions. A Pissue de cet examen, P'application
d’une solution convenue impliquant des mesures qui ne sont pas déja expressément
prévues par le présent Accord exige un amendement au présent Accord conformé-
ment a l'article 42.

2. Le Conseil examine les questions se rapportant 4 la concurrence entre le jute
et les articles en jute, d’une part, et les produits synthétiques et produits de remplace-
ment, d’autre part.

3. Le Conseil prend des dispositions pour assurer I’examen suivi des autres
questions importantes relatives au jute et aux articles en jute.

CHAPITRE X. STATISTIQUES, ETUDES ET INFORMATION

Article 31. STATISTIQUES, ETUDES ET INFORMATION

1. Le Conseil établit des relations étroites avec les organismes internationaux ap-
propriés, en particulier la FAO, pour contribuer & ce que des données et informations
récentes et fiables soient disponibles sur tous les facteurs touchant le jute et les ar-
ticles en jute. L’Organisation rassemble, classe et au besoin publie, au sujet de 1a pro-
duction, du commerce, de 'offre, des stocks, de la consommation et des prix du jute,
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des articles en jute, des produits synthétiques et des produits de remplacement, les
statistiques qui sont nécessaires au bon fonctionnement du présent Accord.

2. Les membres doivent fournir dans un délai raisonnable toutes statistiques et
informations dont la diffusion n’est pas incompatible avec leur législation nationale.

3. Le Conseil fait établir des études sur les tendances et sur les problemes a
court et a long terme de I’économie mondiale du jute.

4. Le Conseil veille a ce qu’aucune des informations publiées ne porte atteinte
au secret des opérations des particuliers ou des sociétés qui produisent, traitent ou
commercialisent du jute, des articles en jute, des produits synthétiques et des pro-
duits de remplacement.

Article 32. RAPPORT ANNUEL ET RAPPORT D’EVALUATION ET D’EXAMEN

1. Le Conseil publie, dans les six mois qui suivent la fin de chaque campagne
agricole du jute, un rapport annuel sur ses activités et tous autres renseignements
qu’il juge appropriés.

2. LeConseil évalue et examine chaque année la situation et les perspectives du
jute sur le marché mondial, y compris ’état de la concurrence avec les produits syn-
thétiques et de remplacement, et il informe les membres des résultats de ’examen.

3. L’examen se fait a I'aide des renseignements fournis par les membres sur la
production nationale, les stocks, les exportations et importations, la consommation
et les prix du jute, des articles en jute et des produits synthétiques et de remplace-
ment, ainsi qu’a I’aide des autres renseignements que le Conseil peut obtenir soit
directement, soit par I'intermédiaire des organismes appropriés des Nations Unies, y
compris la CNUCED et la FAO, et des organisations intergouvernementales et non
gouvernementales appropriées.

CHAPITRE XI. DISPOSITIONS DIVERSES

Article 33. PLAINTES ET DIFFERENDS
Toute plainte contre un membre pour manquement aux obligations que le pré-
sent Accord lui impose et tout différend relatif a 'interprétation ou a I’application du
présent Accord sont déférés au Conseil pour décision. Les décisions du Conseil en la
matiére sont définitives et ont force obligatoire.

Article 34. (OBLIGATIONS GENERALES DES MEMBRES

1. Pendant la durée du présent Accord, les membres mettent tout en ceuvre et
coopérent pour favoriser la réalisation de ses objectifs et éviter que soient prises des
mesures allant a Pencontre desdits objectifs.

2. Les membres s’engagent a accepter d’atre liés par les décisions que le Conseil
prend en vertu des dispositions du présent Accord et veillent a s’abstenir d’appliquer
des mesures qui auraient pour effet de limiter ou de contrecarrer ces décisions.

Article 35. DISPENSES
1. Quand des circonstances exceptionnelles ou des raisons de force majeure
qui ne sont pas expressément envisagées dans le présent Accord lexigent, le Conseil
peut, par un vote spécial, dispenser un membre d’une obligation prescrite par le pré-
sent Accord si les explications données par ce membre le convainquent quant aux
raisons qui ’'empéchent de respecter cette obligation.
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2. Quand il accorde une dispense & un membre en vertu du paragraphe 1 du
présent article, le Conseil précise les modalités, les conditions, la durée et les motifs
de cette dispense.

Article 36. MESURES DIFFERENCIEES ET CORRECTIVES

1. Les membres en développement importateurs dont les intéréts sont lésés par
des mesures prises en application du présent Accord peuvent s’adresser au Conseil
pour des mesures différenciées et correctives appropriées. Le Conseil envisage de
prendre des mesures appropriées conformément 2 la section I1I, paragraphes 3 et 4,
de la résolution 93 (IV) de la Conférence des Nations Unies sur le commerce et le
développement.

2. Sans préjudice des intéréts des autres membres exportateurs le Conseil, dans
toutes ses activités, prend spécialement en considération les besoins d’un pays expor-
tateur particulier figurant parmi les pays les moins avancés.

cHAPITRE x11. DISPOSITIONS FINALES

Article 37. SIGNATURE, RATIFICATION, ACCEPTATION ET APPROBATION

1. Le présent Accord sera ouvert a la signature des gouvernements invités a la
Conférence des Nations Unies sur le jute et les articles en jute, 1981, au Siége de
I’Organisation des Nations Unies, du 3 janvier au 30 juin 1983 inclus.

2. Tout gouvernement visé au paragraphe 1 du présent article peut :

a) Aumoment de la signature du présent Accord, déclarer que par cette signature il
exprime son consentement 2 étre lié par le présent Accord;

b) Aprés la signature du présent Accord, le ratifier, ’accepter ou ’approuver par le
dépdt d’un instrument & cet effet auprés du dépositaire.

Article 38. DEPOSITAIRE
Le Secrétaire général de I’Organisation des Nations Unies est désigné comme
dépositaire du présent Accord.

Article 39. NOTIFICATION D’APPLICATION A TITRE PROVISOIRE

I. Un gouvernement signataire qui a 'intention de ratifier, d’accepter ou d’ap-
prouver le présent Accord, ou un gouvernement pour lequel le Conseil a fixé des
conditions d’adhésion mais qui n’a pas encore pu déposer son instrument, peut a tout
moment notifier au dépositaire qu’il appliquera le présent Accord & titre provisoire,
soit quand celui-ci entrera en vigueur conformément a ’article 40, soit, s’il est déjaen
vigueur, 4 une date spécifiée. En faisant sa notification a cet effet, le gouvernement
intéressé se déclare membre exportateur ou membre importateur.

2. Un gouvernement qui a notifié conformément au paragraphe 1 du présent
article qu’il appliquera le présent Accord quand celui-ci entrera en vigueur ou, s’il est
déja en vigueur, A une date spécifiée, est dés lors membre de I’Organisation & titre
provisoire jusqu’a ce qu’il dépose son instrument de ratification, d’acceptation, d’ap-
probation ou d’adhésion et devienne ainsi membre.

Article 40. ENTREE EN VIGUEUR

1. Le présent Accord entrera en vigueur a titre définitif le 1T juillet 1983 ou &
toute date ultérieure si, a cette date, trois gouvernements totalisant au moins 85 %
des exportations nettes indiquées a l'annexe A du présent Accord et 20 gou-
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vernements totalisant au moins 65 % des importations nettes indiquées a ’'annexe B
du présent Accord ont signé le présent Accord conformément au paragraphe 2, g de
Iarticle 37, ou ont déposé leur instrument de ratification, d’acceptation, d’approba-
tion ou d’adhésion.

2. Leprésent Accord entrera en vigueur a titre provisoire le 1€T juillet 1983 ou a
toute date ultérieure si, i cette date, trois gouvernements totalisant au moins 85 %
des exportations nettes indiquées a I’annexe A du présent Accord et 20 gou-
vernements totalisant au moins 65 % des importations nettes indiquées a I’annexe B
du présent Accord ont signé le présent Accord conformément au paragraphe 2, a de
l'article 37, ou ont déposé leur instrument de ratification, d’acceptation ou d’ap-
probation, ou ont notifié au dépositaire, en vertu de I’article 39, qu’ils appliqueront le
présent Accord a titre provisoire.

3. Si les conditions d’entrée en vigueur prévues au paragraphe 1 ou au
paragraphe 2 du présent article ne sont pas remplies le 1¢T janvier 1984, le Secrétaire
général de I’Organisation des Nations Unies invitera les gouvernements qui auront
signé le présent Accord conformément au paragraphe 2, a de l'article 37, ou qui
auront déposé leur instrument de ratification, d’acceptation ou d’approbation, ou qui
lui auront notifié qu’ils appliqueront le présent Accord a titre provisoire, a se réunir le
plus tdt possible et a décider de mettre le présent Accord en vigueur entre eux, a titre
provisoire ou définitif, en totalité ou en partie. Pendant que le présent Accord sera en
vigueur A titre provisoire en vertu du présent paragraphe, les gouvernements qui
auront décidé de le mettre en vigueur entre eux a titre provisoire, en totalité ou en
partie, seront membres a titre provisoire. Ces gouvernements pourront se réunir pour
réexaminer la situation et décider si le présent Accord entrera en vigueur entre eux a
titre définitif, s’il restera en vigueur a titre provisoire ou s’il cessera d’étre en vigueur.

4. Si un gouvernement dépose son instrument de ratification, d’acceptation,
d’approbation ou d’adhésion aprés 'entrée en vigueur du présent Accord, celui-ci en-
trera en vigueur pour ledit gouvernement a la date de ce dép6t.

5. Le Secrétaire général de I'Organisation des Nations Unies convoquera la
premiére session du Conseil aussitdt que possible aprés ’entrée en vigueur du présent
Accord.

Article 41. ADHESION

1. Les gouvernements de tous les Etats peuvent adhérer au présent Accord aux
conditions que le Conseil détermine et qui comprennent un délai pour le dép6t des
instruments d’adhésion. Le Conseil peut toutefois accorder une prorogation aux
gouvernements qui ne peuvent pas déposer leur instrument d’adhésion dans le délai
fixé.

2. L’adhésion se fait par le dépot d’un instrument d’adhésion aupres du dépo-
sitaire.

Article 42. AMENDEMENTS

1. Le Conseil peut, par un vote spécial, recommander aux membres un
amendement au présent Accord.

2. Le Conseil fixe la date a laquelle les membres doivent notifier au dépositaire
qu’ils acceptent Pamendement.

3. Tout amendement entre en vigueur 90 jours apreés que le dépositaire a regu
des notifications d’acceptation de membres constituant au moins les deux tiers des
membres exportateurs et totalisant au moins 85 % des voix des membres expor-
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tateurs, et de membres constituant au moins les deux tiers des membres importateurs
et totalisant au moins 85 % des voix des membres importateurs.

4. Apres que le dépositaire a informé le Conseil que les conditions requises
pour l'entrée en vigueur de I'amendement ont été satisfaites, et nonobstant les dis-
positions du paragraphe 2 du présent article relatives a la date fixée par le Conseil,
tout membre peut encore notifier au dépositaire qu’il accepte I'amendement, a condi-
tion que cette notification soit faite avant ’entrée en vigueur de "amendement.

5. Tout membre qui n’a pas notifié son acceptation d’un amendement a la date
a laquelle ledit amendement entre en vigueur cesse d’étre partie au présent Accord a
compter de cette date, 4 moins qu’il n’ait prouvé au Conseil qu’il n’a pas pu accepter
I’amendement en temps voulu par suite de difficultés rencontrées pour mener a terme
sa procédure constitutionnelle ou institutionnelle et que le Conseil ne décide de pro-
longer le délai d’acceptation pour ledit membre. Ce membre n’est pas lié par
I’'amendement tant qu’il n’a pas notifié qu’il 'accepte.

6. Siles conditions requises pour ’entrée en vigueur de 'amendement ne sont
pas satisfaites a 1a date fixée par le Conseil conformément au paragraphe 2 du présent
article, 'amendement est réputé retiré.

Article 43. RETRAIT
1. Tout membre peut se retirer du présent Accord a tout moment apres ’entrée
en vigueur de celui-ci, en notifiant son retrait par écrit au dépositaire. Il informe
simultanément le Conseil de la décision qu'’il a prise.
2. Leretrait prend effet 90 jours aprés que le dépositaire en a regu notification.

Article 44. EXCLUSION

Si le Conseil conclut qu’'un membre a manqué aux obligations que le présent Ac-
cord lui impose et qu’il décide en outre que ce manquement entrave sérieusement le
fonctionnement du présent Accord, il peut, par un vote spécial, exclure ce membre
du présent Accord. Le Conseil en donne immédiatement notification au dépositaire.
Ledit membre cesse d’étre partie au présent Accord un an aprés la date de la décision
du Conseil.

Article 45. LIQUIDATION DES COMPTES DES MEMBRES QUI SE RETIRENT OU SONT
EXCLUS OU DES MEMBRES QUI NE SONT PAS EN MESURE D’ACCEPTER UN AMENDE-
MENT
1. Conformément au présent article, le Conseil procéde a la liquidation des

comptes d’un membre qui cesse d’étre partie au présent Accord en raison :

a) De la non-acceptation d’'un amendement au présent Accord en application de
l'article 42;

b) Du retrait du présent Accord en application de 'article 43; ou

¢) De l’exclusion du présent Accord en application de 'article 44.

2. Le Conseil garde toute contribution versée au compte administratif par un
membre qui cesse d’&tre partie au présent Accord.

3. Unmembre qui a regu en remboursement un montant approprié en applica-
tion du présent article n’a droit a aucune part du produit de la liquidation de
I’Organisation ni de ses autres avoirs. Il ne peut lui é&tre imputé non plus aucun déficit
éventuel de I’Organisation aprés que le remboursement a été effectué.
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Article 46. DUREE, PROROGATION ET FIN DE L’ ACCORD

1. Le présent Accord restera en vigueur pendant une période de cinq ans a
compter de la date de son entrée en vigueur 2 moins que le Conseil ne décide, par un
vote spécial, de le proroger ou de le renégocier ou d’y mettre fin.

2. Avant I’expiration dela période de cinq ans visée au paragraphe 1 du présent
article le Conseil peut, par un vote spécial, décider de proroger le présent Accord
pour une période ne dépassant pas deux ans et/ou de le renégocier.

3. Si, avant I’expiration de la période de cinq ans visée au paragraphe 1 du pré-
sent article, les négociations en vue d’un nouvel accord destiné a remplacer le présent
Accord n’ont pas encore abouti, le Conseil peut, par un vote spécial, proroger le pré-
sent Accord pour une période fixée par lui.

4. Si, avant ’expiration de la période de cinq ans visée au paragraphe 1 du pré-
sent article, un nouvel accord destiné a remplacer le présent Accord a été négocié
mais n’est pas encore entré en vigueur a titre provisoire ou définitif, le Conseil peut,
par un vote spécial, proroger le présent Accord jusqu’a I’entrée en vigueur a titre pro-
visoire ou définitif du nouvel accord.

5. Si un nouvel accord international sur le jute est négocié et entre en vigueur
alors que le présent Accord est en cours de prorogation conformément aux para-
graphes 2, 3 ou 4 du présent article, le présent Accord, tel qu’il a été prorogé, prend
fin au moment de I’entrée en vigueur du nouvel accord.

6. Le Conseil peut & tout moment, par un vote spécial, décider de mettre fin au
présent Accord avec effet a la date de son choix.

7. Nonobstant la fin du présent Accord, le Conseil continue d’exister pendant
une période ne dépassant pas 18 mois pour procéder a la liquidation de I’Organisa-
tion, y compris la liquidation des comptes et, sous réserve des dispositions per-
tinentes a prendre par un vote spécial, il a pendant ladite période les pouvoirs et fonc-
tions qui peuvent lui étre nécessaires a ces fins.

8. Le Conseil notifie au dépositaire toute décision prise en vertu du présent
article.

Article 47. RESERVES

Aucune réserve ne peut étre faite en ce qui concerne 'une quelconque des
dispositions du présent Accord.

EN ro1 DE Quoi les soussignés, diiment autorisés a cet effet, ont apposé leurs
signatures sur le présent Accord aux dates indiquées.

Fart a Geneve le premier octobre mil neuf cent quatre-vingt-deux, les textes du
présent Accord en anglais, en arabe, en espagnol, en francais et en russe faisant
également foi.
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ANNEXE A

Part de chaque pays exportateur dans le total des exportations nettes de jute et d'articles en jute
des pays participant & la Conférence des Nations Unies sur le jute et les articles en jute,
1981, telle qu’elle a été établie aux fins de l'article 40

Pourcentage

Bangladesh ............coiiiiiiiiiii i 56,668
Brésil ... e e et i i e 0,921
0« (=3 PP 31,457
NEpal ..o i i e e 3,452
PIOU oottt ittt ittt ittt et 0,097
Thailande .......oiiiiiti ittt it iiiian e 7,405

ToraL 100,000

ANNEXE B

Part de chaque pays importateur et groupe de pays importateurs dans le total des importations
nettes de jute et d’articles en jute des pays participant a la Conférence des Nations Unies
sur le jute et les articles en jute, 1981, telle qu’elle a été établie aux fins de l'article 40

Pourcentage

PN Ty TP 0,916
Arabiesaoudite . ...... ..t i i i i e 0,313
- N T 1 T 7,067
P N1 5 1) £ V- 0,252
BUlgarie ... .ottt i it e 1,572
(@01 1 T C: K PR 1,702
[00s) 12 11 T- A AN 0,000
Communauté écOnoOmMique eUrOPEENNEe . .......covvrierrnnernnnans 16,316

Allemagne, République fédéraled” ....................... ..., 2,831

Belgique-Luxembourg ..............coiiiiiiiiiiiiiie., 2,892

Danemark ......oiiiiiiii it i i it e 0,313

Y 1o =S 2,778

(€ =72 - PPN 0,420

| 30 TV U -3 AP 0,366

Y [P 1,244

Pays-Bas .......oiiiiiiii i i i i i 1,740

Royaume-Uni de Grande Bretagne et d’IrlandeduNord ......... 3,732
COStA RICA .t i itiiiit it it i it it i 0,000
CUDA .ttt e e e e 5,258
280 o1 2,747
BlSalvador ..ottt i i e i e e e e 0,542
EqQUateur .........iiiiiiiiiiiiiie it i 0,000
ESPagne . .....oiiiiiiiiiiiiii it e 0,664
Etats-Unisd’AmMErique . ........ooiiiitiiniiiiiniinarinrennns 16,644
Finlande .....ooriiiii i i i e e it e 0,191
(&} 1%: 1 7 0,336
HONGIE ..ottt i i 0,420
0376 (03 T2 C - PN 2,366
0 L« PP 1,915
1 o7 ) + 5,952
Madagascar ... ....iiitiiiiiiii i i i 0,350
Y, - 1) - 0,160
% 1 P 0,000
MauUri AN o ..ottt it ittt it e i i e e e e e 0,008
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Pourcentage
1Y, (o 1o 1 1 0,359
e - Y 0,122
773 ¢ T Y PP 0,626
] 777 AP 0,168
) o214 11 - 1 S 7,547
D50 11101 o3 o 11 Y 0,259
o) o -4 1 V- 1,221
Républiquearabesyrienne ..............iiiiiiiiriiinennnennenn. 1,740
RépubliquedeCorée ... ..ottt 0,443
République-Uniede Tanzanie ...............ooiiiiienunnninnnnnn. 0,702
ROUMANIE .ottt ittt it ittt it eteeraennnernneaennnns 0,885
Sénégal .. ... e e 0,023
10T P T U AP 3,846
R T L 0,046
SUISSE ...ttt i, e 0,267
TehéCOSIOVAQUIE .. .ovvieetiitiiieriieerneeennreenneeennnnns 1,236
TUDISIE .ottt i ittt et e e 0,328
TUTQUIE .ttt et e e ettt e e 1,160
Union des Républiques socialistes soviétiques ...............c...... 11,729
Venezuela .. ...t e e et e 0,053
Yougoslavie ... ... i i e e i e e 1,526
/.2 V| (- et i, 0,023
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[RussIAN TEXT — TEXTE RUSSE]

MEXAYHAPOIOHOE COT'JIAIIEHUME I1O JXVYTY U IXYTOBBIM
U3JEJINUSAM 1982 TOOA

TIPEAMBYJIA

VuacTuukn HacTosuero CornalueHus,

HanoMHHas o Jexknapauun u [Iporpamme aeficTBul 110 YCTAHOBJIEHHIO HOBOT'O
MEXIYHapPOAHOI0 3KOHOMHYECKOTr'0 NMOPAIKa,

HanoMuHas o pesomouusax 93 (IV) u 124 (V) no MuTerpupoBaHHoOi NporpaMmme
U1 ChIPBEBBIX TOBApOB, NpHHATHIX Kondepenuuelt Oprannsanun O6beIUHEHHBbIX
Hauwmit no ToproBne 4 pa3BuTIIO Ha YeTBEPTON U NATON ceccHax,

ccpbinasch aanee na OCIOBHYIO HOBYIO IIporpamMmy aelicteuit Ha 80-e roasl ans
HanuMeHee Pa3sBHTHIX CTPaH, U B YaCTHOCTH Ha €€ MyHKT 82,

NMpU3HABas BaXXKHOE 3UAUYEINHE MKYTA H JOKYTOBBIX H3NENHil M 3KOHOMHKHU
MHOTHX Pa3BHBAIOLLIMXCA CTPAH-3KCIIOPTEPOB,

YYMTBIBAA, YTO TECNOE MEXAYHAPOOAHOE COTPYAHUYECTBO B IIOUCKAX pPeluernus
npobneM, CTOAWMX Nepen OAHNBLIM ChbiPbEBBIM TOBApOM, OyaeT coaeliCTBOBAaTH
3KOMOMHUYECKOMY PAa3BHTIIO CTPAH-3KCIIOPTEPOB H YKPEIUIEHHIO 3KOHOMHYECKOI'O
COTPYAHHYECTBA MEXAY IKCIOPTHPYIOIIMMH H UMIOPTHPYIOWHMH CTpanamii,

AOTOBOPHIINCH O HHXKECIICAYOLLIEM

rnaea 1. UEJIN

Cmampa 1. Ueau

1. B unrTepecax Kak 3KCIOPTHPYIOUWIHUX, TAK H UMIOPTUPYIOLINX YYACTHIIKOB

Ui JOCTHXKEHHS COOTBETCTBYIOLIMX 1enel, npuHAThIX Koudepennueit Opramnusa-

unu O6beauHeHHBIX Haluit 110 Topro,ie M pa3BuTHIO B pesomonax 93 (IV) u 124 (V)

10 MHTErPHPOBAHHON NMporpamMmMe U ChIPbEBbIX TOBAPOB, H C YYaCTHEM €€ pe30-

mouun 98 (IV) nenn MexaynapooHOTO COTJIALLIEHIA MO IXXYTY M KyTOBBIM

u3genusM 1982 roaa (B ganbHEHANIEM HMEHYEMOTO «HacTosuee CornaiieHue») 3a-

KJTIOYAIOTCS B CIIeAYIOLIEM:

a) yayvllilaTh CTPYKTYPHBIE YCJIOBUS Ha PBIINKE AXKYTa;

b) mnoBbILIATH KONMKYPEHTOCNOCOOHOCTD MXYTa N MKYTOBBIX U3IEIHH,

C) COXpaHsATh U PACIUUPATH CYLIECTBYHOILME DBIHKI, a TaK)KEe pa3BHBATh IIOBBIE
PBLIMKH JKYTa U JXKYTOBBIX W3AENHMN;

d) pa3BHBaTh NPOMN3BOACTBO MKYTAa ¥ JXKYTOBBIX H3AEHIA C LIe/IbIO MOBLILIENHSA, B
YaCTHOCTH, HX KauecTBO na Ojaro mMMOPTHOPYIOWNX M IKCIOPTIPYIOLINX
YYaCTHHUKOB;

e) pa3BMBaTh IPOU3BOJACTBO, 3KCIOPT H MMIIOPT MXYTAa H MKYTOBBIX N3AeaHli B
KOJIMYECTBEITHOM OTHOLLENHK, ¢ TeM, 4YTOObI YIOOBJIETBOPATH TpeOOBAHHUA
MHPOBOTO CIIPOCa ¥ MPENIOKEHUS.

2. lenu, yka3aHHpie B IyHKTE 1 macrosmell cCTaTbH, NOJIKIIbl JOCTHIraThLCA, B

YaCTHOCTH, MOCPEACTBOM:
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a) BbLHIOJHEHHS MPOEKTOB MO HCCAENOBAHHAM H pa3paboTkaM, coneficTBHIO pa3-
BHTHIO PbIHKA H CHH)KEHHIO ce0eCTOMMOCTH;

b) 06paboTKH M pacnpocTpaHeHus HHOOPMALHH, OTHOCAIIEHCA K IKYTY H OXKY-
TOBBIM H3[EJTHAM,;

€) pAacCMOTPEHHUA BaXKHbIX BONPOCOB, KACAOIIMXCA IKYTa M J)KYTOBBIX H3ICTHA,
TaKHX, KaK BONPOCH! CTAOHIM3AIMH LIEH H NOCTAaBOK H KOHKYPEHLUHH C CHHTETH-
YeCKMMH MaTepHanaMH H 3aMEHHTE/ISAMH,

rnasan. OINPEAOEJIEHUA

Cmampba 2. ONPEOENEHUS

B uensax nactosiero CornaiieHus:

1) «JxyT» O3HauYaeT HKYT-Chipell, KeHa(-chbIpell H APYrHe ChIPbEBble POS-
CTBEHHBIE BOJIOKHA, Bkmodas Urena lobata, Abutilon avicennae u Cephalonema po-
lyandrum;

2) «xyTOBble H3AECAUA» O3HAYAKOT M3OE/HA, H3TOTOBJIEHHBIE MOJHOCTHIO
WIH MOYTH NMOMHOCTHIO U3 I)KYTA, WIH H3AEIHS, B KOTOPBIX UKYT COCTABJISET HAH-
6onbiIyo 100 110 BeCy;

3) «Y4acTHHK» 0O3[a4YaeT NPaBHTENbCTBO HIH MEXIPABHTEALCTBEHHYIO Op-
TFaHH3aLHIO COFJIACHO MOJIOKEHUAM CTATbH 5, KOTOpbIE COrJIACH/IHCH ObITh CBSA3aH-
HbIMH YCIIOBHAMH HacTosuiero CorjaiieHAs BPEMENHO HIIH OKOHYATEIIbHO;

4) «IKCNOPTHPYIOIUH YYaCTHHK» O3HAYa€T YYACTHHMKA, SKCNOPT AXYTa H
OXKYTOBBIX H3JeJIHIT KOTOPOTO NMPEBBIILAET €ro HMIOPT JKYTa H IXKYTOBbIX H3€-
M B KOTOpbI 00BABHA ce0sl 3KCIOPTHPYIOIIHM YYACTHHKOM;

5) «VMBopTHPYIOIHNA YYACTHHK» O3HA4aeT YYaCTHHKA, HMNOPT IXKYyTa H
OXKYTOBBIX H3[€/IHIf KOTOPOrO NPEBBILAET €ro 3KCHOPT OXKYTA H IXKYTOBBIX H3J€E-
JIH#t B KOTOpbIt 00BABHIT CeOS HMIIOPTHPYIOLIHAM YYaCTHHKOM;

6) «Opradn3auns» oO3HayaeT MEXAYHAPOAHYIO OPraHM3alUI0 HO IKYTY,
YYPEKAEHHYIO B COOTBETCTBHH CO CTaTheil 3;

7) «CoBeT» 03HayaeT MexXOyHapOaHbL COBET 110 KYTY, CO3AAHHBIi B COOT-
BETCTBHH CO CTaThel 6;

8) «Ksanubuuuposannoe OONBIIMHCTBO TOJOCOB» O3HAYAET [0 MEHBIIEH
Mepe OBE TPETH IOJIOCOB, NOAAHHBIX 3KCHOPTHPYIOIUMMH YYACTHHKAMH, NPHCYT-
CTBYIOIHUMH H YYacTBYIOLIMMH B T'OJJOCOBAHHH, H IO MEHbIEH Mepe OBe TPETH
rojIoCcoB, MOAAHHbIX HMMNOPTHPYIOIIMMH YYaCTHHKAaMH, MNPHCYTCTBYIOLIMMH H
YYaCTBYIOLIHMMH B I'OJIOCOBAHHH, KOTOPbIE€ NOACYHTHIBAKOTCA Pa3ie/ibHO, NPH YCII0-
BHH, YTO 3TH rojioca NoaaHbl OOABIIHMHCTBOM 3KCIOPTHPYIOUIHX YYaCTHHKOB H 10
KpaitHell Mepe YeThbIPbMS HMIOP THPYIOIUHMH YYACTHHKAMH, MPHCYTCTBYIOLIMMH H
YYaCTBYIOLIMMH B I'OJIOCOBaHHH;

9) «IIpocToe pa3aenbHOe CONMBIIMHCTBO rOSIOCOB» 03Ha4YacT 6onee NOJIOBHHbBI
BCEX rOMIOCOB 3KCMOPTHPYIOILIHX YYACTHUKOB, IPUCYTCTBYIOIHUX H YYAaCTBYIOIIMX B
roJIocOBaHuH, u 60s1ee MOJJOBHHBI BCEX FOJIOCOB HMNOPTHPYIOIMX YYaCTHHKOB, MIPH-
CYTCTBYIOLIMX H YYAaCTBYIOIUUX B FOJOCOBAaHHH, KOTOpbIE NOACYHTBLIBAIOTCA pas-
pensHo. Tonoca, HeoOXxoaHMble AN 3KCHOPTHPYIOIIHUX YYACTHHKOB, AOMXKHbBI
noAaBaThbCs GONMBIIMHCTBOM 3KCIOPTHPYIOIMX YYaCTHHKOB, NPUCYTCTBYIOIMX H
YYaCTBYIOLIHMX B FOJIOCOBANHH;

10) «PumManCOBBIfi roa» o3Hauaer nepHon ¢ 1 Hroas no 30 HIOHSA BKJIIOYH-
TeJIbHO;
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11) «JXyTOBbIii rog» 03Hayaer nepro ¢ 1 Hons 1o 30 HIOHA BKITIOYHTENbHO;

12) «IxcnopT MKyTa» HIH «3KCNOPT MKYTOBBLIX H3ACNHN» O3HAYaeT BBIBOD
IDKYTa MM IKYTOBBIX U3JeNuit B m0O0M BHAE 3a NMpefe/ibl TAMOXXEHHOM! TeppUTO-
PHUH T060ro y4acTHHUKA, @ «KUMIIOPT AXKYTa» UM « AIMIIOPT AKYTOBBIX U3AE/IHIT» 03-
HavaeT BBO3 IXKYTa MIIM MKYTOBBIX H3OE/HI B N10O0M BHAE Ha TAMOXKCHHYIO Tep-
PHUTOPHIO MO6Oro y4acTHHKA, NIPH YCJIOBUH, YTO B LEIAX HACTOSALLMX ONpeaereHHN
TaMOXXEHHOHN TepPUTOPHEN, IPHUMEHHUTENBHO K Y4aCTHHKY, UMetoleMy 6osiee omHoMN
TaMOXXEHHO? TEPPHTODHH, CYHUTAETCH COBOKYMHOCTh TAMOXEHHBIX TEPPUTOpPUHN
3TOro y4yacTHHKA; U

13) «CBoGoaHO HCNOJIB3yeMble BAIIOTHI» O3HavatoT Mapky ®PIT, dpanuys-
ckuit hpaHK, AMOHCKYIO HeHY, GyHT cTepnHHros, nonnap CIIA u mobyio opyryio Ba-
JIIOTY, BpeMsi OT BpEMEHH Ha3HavaeMyH0 KOMIETEUTHON MEXIYHAPOIHOM BAIIOTHOMN
opraHu3auuel Kak BAIOTY, GaKTHYECKH IUHPOKO HCMOJIb3YEMYIO B ONEpalMaX Ha OC-
HOBHBIX Ba/IIOTHBIX PbIHKaX.

rnaBam. OPTAHU3ALIMA U YITPABJIEHUE

Cmambsa 3. YYPEXAEHMUE, ITAB-KBAPTUPA U CTPYKTYPA MEXOYHAPOIHOM
OPTAHM3BALIMH T10 MKYTY

1. HacroswuM yTBepxaaeTcd MexXayHapoaHas OpraHu3auus no QJKyTy anas
yIIpaBlieHHs OCYLIECTBIICHHEM MOJIOXKeHuit HacTosero CoryamieHus ¥ Habro-
JE€HMSA 3a €ero OeicTBUEM.

2. Opranu3auus ocyllecTB/seT CBOH QYHKUMH Yepe3 MexayHapoaHeiii coBeT
no mxyty H KoMHTeT Mo mpoekTaM B KavyecTBe MOCTOSHHBIX OpraHoB, a TaKiXKe
yepe3 UcnonHUTENBHOrO AMpEKTOPa H Nepconan. CoBeT MOXKeT KBanHpHUHpOBaH-
HBIM OONBLIMHCTBOM rOJIOCOB CO3/1aBaTh AN KOHKPETHBIX uenen KOMHUTETBI U pa-
Ooume rpynnel ¢ YCTAHOBJICHHBIM KPYroM BedeHHS.

3. IIra6-ksapTupa Opranu3auydy HAXOOUTCA B }laxxe, Banrnapen.

4, IllTab-ksapTHpa OpraHusauuy B 1000€ BpeMs HAXOOUTCA HA TEPPUTOPHH
OMHOTO H3 YYaCTHHKOB,

Cmamba 4. YYACTME B OPrAHM3ALIUM
1. TlIpeaycmaTpHBaeTcs ABE KaTErOPHH y4aCcTHHKOB Opranu3aluu, a HMeEH-
HO:
a) 3KCIOPTHDPYIOLIHE H
b) uMnopTHpYIOLIHE.
2. Y4aCcTHHK MOXET M3MEHHTb KaTErOpHiO CBOEr0 Y4acTHs Ha TAaKHUX YCI10-
BHAX, KOTOpBIE onpeaenseTr CoBerT.

Cmampa 5. YYACTHE MEXIPABUTEJILCTBEHHBIX OPTAHU3ALIVN

1. JIrobas cceiika B HactosiuieM CornamreHusd Ua «IpaBHUTENLCTBA» MOUH-
MaeTcs Kak BKIouvaiowas Esponeiickoe 3xOHOMHuYeckoe coobmecTso U mobyio
IPYryIO MEXIIPaBUTENBCTBEHHYIO OPraHH3alHIO, HECYIIYIO OTBETCTBEHHOCTD B OT-
HOILIEHUH TIPOBENCHHSA [IEPErOBOPOB, 3aKIIONEHUS H NIPUMMEHEHHS MEXIyHAPOOHBIX
COrflallieHHll, B 4aCTHOCTH TOBApHBIX cornamreuuit. COOTBETCTBEHHO, 0Oas
CCbUIKA B HACTOSIIEM COITAllIEHHH Ha MOANMCanue, paTHOUKauMIo, IPHHATHE WIH
onoOpeHHe, UMM HAa yBENOMJIEHHE O BPEMEHHOM IIDMMEHEHUH, WIH Ha IPHCOEdM-
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HEMHE HOHUMAETCH B OTHOLIEHHH TaKHX MEXIPaBUTENbCTBEHHBIX Oprauu3alHi KaK
BKJIIOYAIOLIAs CCHIJIKY Ha NOANMHCaHNe, paTHOHKALMIO, NPHHATHE HIH oa0OpeHHE,
HIIH Ha YBEAOMJIEHHE O BPEMEHHOM NpPHMEHEHHH, HJIH Ha MPHCOEOMHEHHE TaKHX
MEXNPaBHUTENbCTBEHHBIX OPraHU3aLHiA.

2. B cnyuae roniocoBaHMsi MO BONPOCAM, OTHOCAILUMMCS K HX KOMIETEHLIHH,
TaKHe MEXINPaBHUTENLCTBEHUBIE OPraut3alliy NOAAIOT NPH TOJIOCOBAHMH YHCIIO IO-
JIOCOB, paBHOE OOILLEMY YHCIY TONIOCOB, NPEIOCTABJIEHHBIX HX TOCydapCTBaM-
yJleHaM B COOTBETCTBHH CO cTaThel 10. B 3THX cllyyasx rocyqapcTBa-4IeHbl TAKHX
MEXNPABNTENbCTBENHBIX OPraHH3aluii He MOTYT OCYIUECTBIIATE CBOE¢ HHAHBHAY-
albHOE MpaBo roJoca.

rnaBa1v. MEXIVHAPOIHBIN COBET ITO IXVTY

Cmamva 6. CocTAB MEXIAVHAPOJHOI'O COBETA 1O IKVTY
1. BeiciuuM opranoM Opradu3andd sBIsSeTCS MeXIyHapOoublit COBET MO
IDKYTY, KOTOPBI# COCTOMT H3 BCeX yYacTHHKOB OpraHH3aluu.
2. Kaxnaelil ysacTnuk npeacrasinedH B CoBeTe OJHHM [ENEraToM H MOXET
Ha3HayaTh 3aMECTHUTENEN H COBETHHKOB IUTsl yuacTHsA B ceccuax Cosera.
3. 3aMecTuTens AeneraTa HalenseTCs MPaBOM AEHCTBOBATDL H rOI0COBATh OT
HMMEHH [eneraTa BO BPeMs €ero OTCYTCTBHS MJIH NpH 0COObIX 0OCTOsATENLCTBAX.

Cmamoa 7. TlonHoMouus v oVHKUMY COBETA

1. CoBeT OCylIeCTBIAET BCe NOJHOMOYHS M BBINOJIHAET HJIM IPHHHMAET
MepBbl AJ1S BLINOJINEHHS BceX QYHKIHN, KOTOPbie HEOOXOOHMBI 47151 BLINOTHEHUS 1O-
noxenuit nacrosuiero Cornalenus.

2. Coset KBanuPHUIHPOBaHHBIM OONBLUIKHCTBOM TOJIOCOB NPHHUMAET TaKHe
NnpaBHia, KOTOPbIe HEOOXOAMMBI A5 BLITOJTHEHHS NOI0XenuH nacrosmero Corna-
LIEHHSA H COOTBETCTBYIOT HM, BKJIIOYasi CBOH NIpaBHIia MPOUEaypel, a Takxe GuHaH-
COBbIe MpaBHJIA H NOJIOXEHHA O nepcoHane Opranusauun. Takue (rnHAHCOBBIE
NpaBHIIa H NOJIOXKEHHS PETYIHPYIOT, B YaCTHOCTH, MOCTYIUIEHHS M Pacxodbl 1o aji-
MHHHCTPaTHBHOMY M CHeLHaIbHOMY cueTaM. COBET MOJKET B CBOMX NpaBUiiax Npo-
negypbl NpeAyCMOTPETh NPOLEAypy, NOCPEACTBOM KOTOPON OH MOJXET peliaTh
KOHKpETHbIE BONPOCk! 6e3 co3biBa 3aceqauuil.

3. Coser BemeT OOKYMEHTALMIO, KOTOpas TpeOyeTcss ANs BHIMOJHEHHS UM
CBOHX (DYMKUHI B COOTBETCTBIIM C HAaCTOAINNIM CornalleHueM.

Cmamba 8. TIPEACEAATENB U 3AMECTHUTENL NPEACEJATENSA COBETA

1. CoseT u36upaeT na KakaAblil JXKYTOBBIH roa npeaceqaTesis U 3aMeCTUTENA
npeacenaTtens, paboTa KOTOPLIX He OITauuBaercs OpraHnusanueit.

2. Tlpeocematens W 3aMeCTHTENb NpeacenaTens H3OUpaloTCA: OOUH—U3
YHCIIa IPeACTaBITENeH IKCIOPTUPYIOINX YYACTHHKOB, a APYro—HM3 YHCiIa npea-
cTaBHTEJNIEN HMIIOPTHPYIOLIMX Y4aCTHHKOB. DTH JOMKHOCTH YePENYIOTCA KaXKObli
rog Mexay ob6euMII KaTeropusiMH YYaCTHHKOB IPI YCJIOBHH, OOIAKO, YTO 3TO Ie
NMPENATCTBYET B HCKIHOYUTENBHBIX 00CTOATENbCTBAX Neped3OpaHmIo KasKAOTro U3
HHX HIN 060HX KBaNTMGUUHPOBAHHBIM GONBLIMHCTBOM ronocoB CoBera.

3. B ciyuae BpeMEHHOTr0o OTCYTCTBHS NpPeACeNaTeNs €ro 3aMeIlaeT 3aMeCTH-
Tenb npeacenaTens. B cnyyae BpeMeHHOTO OTCYTCTBHSA KakK NpeaceaaTeis, Tak U 3a-
MECTHTENS IPEACENATENS HIH B CJIy4ae NOCTOAHHOTO OTCYTCTBHSA OJHOTO H3 MHX
i 06oux CoBeT MOXET H30paTh HOBBIX HOMXHOCTHBIX JTHL M3 YHCIA NPEACTABH-
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Tesnelt 3IKCHOPTHPYIOIUMX YYaCTHHKOB U/WIH U3 YUC/IA NpelcTaBHTENE! HMIOPTH-
PYIOIHX YYACTHHKOB, CMOTP# 1O 00OCTOATEILCTBAM, HA BPEMEHHON HJIM MOCTOSAH-
HOM OCHOBE.

Cmamba 9. Creccvmn COBETA

1. B nopsaake obuero npaBuia CoBeT NPOBOAMT OJHY OUYEPENHYIO CECCUIO B
Ka>XKIOM NONYroiuH MKYyTOBOIO rojaa.

2. CoBer coOHpaeTcs Ha CIEMANIBHYIO CECCHIO B ClTyYae, €CAM OH MPHHHMAET
pewieHue 06 3TOM, HIH IO NpockOe:

a) VICHOSHHTENBbHOTO AUPEKTOPA C cornacus npencenartens Cosera; HIM

b) OONBUIHHCTBA 3KCMOPTHPYIOIIMX YYaCTHHKOB HIIH GOJIBIIHHCTBA HMIIOPTUPYIO-
IIMX YYaCTHUKOB; UIIH

€) YYacTHHKOB, pacrnojararolyx no Menbiuet Mepe 500 rojocamu.

3. Cecchu CoBeTa npoBoOATCA B lITa0-KBapTHpe OprannsauuH, eciiH CoseT
KBUTHOHUIIHPOBAHHBIM OOJNBIIMHCTBOM IOJIOCOB HE NPUMET MHOTO peuleHusi. Ecnu
MO NPUINIALIEHHIO KaKoro-nmubo yyacTuHka CoBeT cobupaercs B HHOM MecCTe, Io-
MHMO Tab-kBapTHpH! OpraHM3anui, TO 3TOT YYACTHHK OIUIAYMBAET HOMNOJIHH-
TENbUbIE PACXOObl, CBA3AHHbIC C NPOBEOCHHEM 3acelaHUs BHE ITAG-KBapTHPBI.

4. VBeooMneHus O CO3bIBE OGO CEeCCHH M OBECTKA THSA 3TOM CECCHH Hanpa-
BNAIOTCA yyacTHHKaM MICIONHUTENBHBIM AUPEKTOPOM MO MeHbLIeH Mepe 3a 30 qHelt
IO €e OTKPBITHS, 3a MCKJIFOYEHHEM 3KCTPEHHbIX ClyyaeB, KOrjqa YBEOIOMIICHHS Ha-
NPaBJIAIOTCA MO MEHBLIEH Mepe 32 CeMb AHeN IO OTKPbITHS CECCHU.

Cmamesa 10. PACNPEANENEHME I'OJIOCOB

1. OxcnopTHupyrolliMe YYacTHHMKH pacnojaraior BMecTe 1000 rosocamu H
HMIOPTHPYIOLINE YYACTHUKH pacnonararoT sMecTe 1000 romocaMH.

2. Tojioca 3KCHOPTHUPYIOIIMX YYACTHHUKOB pACHpENeNnsAloTCs CAeayrolluuM
oOpa3oM: 150 ronocos AENsATCA NOPOBHY MEXAY BCEMH IKCIIOPTHPYIOLIHMH y4YacT-
HHKaMH C OKpYIJIeHHeM o Onurkaiiero Lenoro roaoca ayisi KaXxaoro y4acTHHUKA;
OCTaNbHbBIE rOJ10Ca pacnpeaensitoTCS NPONOPUHOUATIBHO CPeTHEMY OOBEMY HX YHUC-
TOrO 3KCMOpPTAa JAKYTa M JDKYTOBBIX H3JENMHH 3a NpeablayllHe TP IKYTOBBIX roga
NpH YCJIOBHMHM, ' YTO MaKCHMAaJbHOE YMCIIO TOJIOCOB NMIOOOro 3KCNOPTHPYIOLIETO
y4yacTHHKa ue npesbiiaeT 450. 306b1TOK roiocoB, NpeBhILLIAIIINE MaKCUMAJILHOE
4YUCJIO TOJIOCOB, paclpenensieTcsi Cpeayd BCEX HKCHNOPTHPYIOLIMX YYaCTHHKOB,
Ka)XKIbIH U3 KOTOPBIX B OTHAETbHOCTH HMeET MeHee 250 roiocoB, NponopIHOHaNbHO
HUX JOJIAM B TOPrOBJE.

3. Tonoca UMNOPTHPYIOLIMX YYaCTHHKOB paclpenessiioTCs CleayomHM obpa-
30M: KaXKIbI# MMNOPTHPYIOIIHH YYACTHHK UMEET N0 NATH NEPBOHAYAIBHBIX rOJIO-
COB IpH YCJNIOBHH, 4TO 00111ee YUCI0 MEPBOHAYANBHBIX FOJIOCOB He NpesbiaeT 125,
OcTanbHple IroJjioca pacnpeaensitoTcs NPONOPHHOHANBHO CPEAHErOX0BOMY 00BbEMY
HMX YUCTOro MMMoOpTa MKyTa U IHKYTOBBIX H3JENMHH 3a TPEXJIETHUI NEepHOH, HAuM-
HalolIHMcs 3a YeThIpe KaJICHAApHbIX rOla 10 MOMEHTa pacnpeaeeHus rojlocos.

4. CoBeT pacnpenenseT rojioca Ha Kaxapl¥l GHHAHCOBBIN roj B Hayaje nep-
BOH CECCHH JAHHUOTO roia B COOTBETCTBHH C NOJIOXKEHHAMH HacTOs1Iei cTaThbH, Ta-
KO€ pacnpeqieNIecHHE OCTAeTCA B CUE IO KOHIA JaHUOT0 roaa, 3a HCKJTFOUEHHEM CIly-
4yaeB, NPeAYCMOTPENHBIX B MYHKTE 5 HACTOSAIIEH CTAaTbH.

5. TIpH U3MEHEHUH COCTaBa YYaCTHHKOB OpraHu3allH HIYM NPH BPEMEHHOM
JIMILIEHUH UJIH BOCCTAHOBJICHHH NPaBa ronoca ja1060ro ydacCTHHKA B COOTBETCTBHH C
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moObIM nonoxxenueM HacTosimero Cornaweduss COBET nepepacnpenensieTr ronoca
B pPaMKaX COOTBETCTBYIOLIEH KATErOpHH HJIH KaTEeropHH YYaCTHHKOB B COOTBET-
CTBHH C NOJIOKEHUsAMH HacTosiuel ctaTbH. COBET ONpENeIsieT JaTy, C KOTOpO#
pacnpeneneHyue BCTYNaeT B CHITY.

6. IpoOneHue ronocoB He OJONYCKaeTCs.

7. TIpH okpyrnenuH OO OnmuKaiiiirero ueoro rosnoca modas Apo6b MeHplie
0,5 okpyrnsieTcss B CTOPOHY YMeHbIIeHus:, a mobas aApo6s 6onbuie uiH paBHas 0,5

 OKPYITIS€TCS B CTOPOHY YBEITHYEHHS.

Cmamba 11. ITpouenypa ronocoBAHUsS COBETA

1. Kaxnaplil yyacTHUK MMEET NPABO NOAABATh TO YHCIIO r0j0COB, KOTOPBIM
OH pacrnonaraer, H HH OJHH U3 YYaCTHHKOB He HMeeT IpaBa OEMTh CBOU rojoca.
Y4acTHHK MOXXET, OHAKO, NOJATh, HE3aBHCUMO OT 3THX rOJIOCOB, J1100bIE rojoca,
KOTOpPBIE€ OH YIOJIHOMOYEH NOAaBaTh COrIACHO MYHMKTY 2 HACTOSALUEH CTaThH.

2. IlyreM nHCBMEHHOrO yBeOMJIEHHS, HanpaBjieHHOro npeaceaaremo Co-
BeTa, 000 3KCIOPTHPYIOLHH YYaCTHHK MOXXET YITOJTHOMOYHTD TH0O0ro Apyroro
3KCMOPTHPYIOLIETO YYaCTHHKA, a 000N HMMNOPTHUPYIOLWIUHA YYaCTHHK MOXKET
YIIOJTHOMOYHTDb JIHOOOro MMINOPTHPYIOLIEr0 YYaCTHHKA NPEACTaBISATh €r0 HHTe-
pechl M MOAABaTh €ro rosoca Ha Jo0oM 3aceqaHuH HIIH Moboit ceccun CoBera.

3. VY4acTHMK, YIOJIHOMOY€EHHBIH APYIHM Y4aCTHHKOM NOAaBaTh rojioca, Ko-
TOPBIMH pacriojiaraeT yrnoJHOMOYMBAKOIUUN YYACTHHK B COOTBETCTBHH CO CTAThel
10, nomaeTt rojoca cOrjiacHO yKa3saHHAM YNOJHOMOYHMBAIOLIErO YYaCTHHKA.

4. Bo3gepxaBIIHHCS BO BpeMd rojIoOCOBaHHs YYaCTHHK pacCMaTPHBAETCS KaK
YYaCTHHK, HE NOLAABLIUN CBOUX I'OJIOCOB.

Cmamesa 12. PEWEHUSA U PEKOMEHIALIMU COBETA

1. CoBeT CTpPeMHTCS NPUHUMATDh BCE peLeHUs H BRIHOCHTDH BCE PEKOMEH/Ia-
LHH MyTeM KOHceHcyca. Ecnu koHceHCyc 00ecrieuHTh He YAAeTCsA, TO BCE PENIEHHS U
pekoMmeHaauHu CoBeTa NPHHUMAKOTCA HPOCTBIM pa3felibHbIM GOBIIHHCTBOM
roNocoB, ecnu HacTosUM CoramnieHHeM He IpeayCMOTPEHO KBaTHOHIIMPOBaHHOE
OONBUIHHCTBO r'OJIOCOB.

2. B TOM cnyuae, KOraa yYacTHHK HCITO/Ib3YeT [OJIOXKEHHS HYHKTAa 2 cTaThy 11
H €ro rojioca HogaHsl Ha 3acenaHHM CoBeTa, TaKoil YYaCTHHK B LENSAX NyHKTa 1
HaCTOsALLIEH CTaTbH CYHTAETCSA IPHCYMCTBYIOILMM H YYaCTBYIOLIHM B rOJIOCOBaHHH.

3. Bce peieHus u pekomengauuu CoBeTa AOMXKHBI COOTBETCTBOBATh HOJIO-
JKeHHUsM HacTosimero CornaileHus.

Cmambsa 13. KBOPYM HA 3ACEJAHHUSX COBETA

1. Ksopym Ha moOom 3acenanun CoBeTa o0ecrneyHBaeTCst NPUCYTCTBHEM
OONBIIMHCTBA 3KCIIOPTHPYIOMIHX YYACTHHKOB M OOJIBLUIHHCTBA HMIIOPTHPYHOLLMX
YYACTHUKOB NPU YCIIOBHH, YTO 3TH YYACTHHKH pacliojaraloT HO MEHbIUEH Mepe
IBYMS TPeTAMH ODILIero YHciaa rojioCoB B CBOUX KaTErOPHSX.

2. Ecnu B oeHb, Ha3HAYEHHbIA AJIs 3aCeAaHHs, HITH Ha CIIEOYIOLUMH NE€Hb KBO-
PYM B COOTBETCTBHH C IYMKTOM 1 HacToOs1IeHN cTaThH He oGecreyeH, TO KBOPYM Ha
TpEeTUH AeHb KM Mo3aHee 00eCeYHBAETCs MPHCYTCTBHEM OOJIBITMMCTBA YKCIOPTH-
PYIOIIHX YYACTHHUKOB H OOJNBIIHHCTBA HMIIOPTHPYIOLUMX YYaCTHHKOB MPH YCJIOBHH,
YTO 3TH YYaCTHHKH PACHOJIAraloT OOJBIIMHCTBOM OOIILEro YHCIA rOJI0COB B CBOUX
KaTEropHsXx.
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3. TlpeacTaBHUTEILCTBO B COOTBETCTBHH C MYHKTOM 2 cTaThH 11 paccMaTpu-
BaeTCs KaK NPHCYTCTBHE.

Cmamesa 14. COTPYIOHUYECTBO C OIPYTMMM OPIAHU3ALIUAMU

1. Opraausauus B MAaKCUMaJIbHO BO3MOJKHOM CTENEHH MOaraeTcs Ha BO3-
MO>KHOCTH, YCJIYTH U ONBIT TAaKKX opranu3auuii, kak [IpoooBonbCTBEHHAS H CEllb-
CKOXO03aiicTBeHHasn oprauusauus OobvenuneHHpix Hauuit (PAQ), MexxnyHapoaHbiii
ToproBbiit ueHTp IOHKTAI/TATT (MTL), Opraun3auus O6penuHeHHbix Haumit
no npomsbiiuieHnoMy pasputHio (IOHUIO) u Kondepenunns O6vennHennbix Ha-
uuft no Toproene ¥ pa3suTuro (IOHKTAI) 1 NONHOCTHIO HX HCIIONB3yeT. B cnyyae,
eciit COBET COYTET HX BO3MOXKHOCTH, YCIYTH M ONbIT HENOCTATOYHBIMHM HIIH HE
COOTBETCTBYIOIUMMHU A 3G(deKTHBHOTO GYHKUMOHHpPOBauHsS OpraHu3allid, OH,
KOrza 3TO ONpPaBAbIBAETCSA 00CTOATEILCTBAMHU, IPHHHMAET PELLIEMHE OCYILIECTBUTh
HeoOXxoauMbie OeHCTBHUA C LUenblo obecnedeHus 3G(eKTHBHOrO BbIMOJHEHUA Da-
6otbt OpranH3zaumeit, npH HEOOXOOUMOCTH, CBOUMHU CHIIAMH.

2. CoBeT npHHHMAET NI0OBIE Mephbi, NEOOXOAUMBIE [T TIPOBEACHUA KOHCY/Ib-
TauH#i 1 corpyaHndectsa ¢ Oprann3auuneit O0benuHennbix Haumit u ee opranami, B
yactHocTH ¢ IOHKTA/, a Takxe ¢ ®PAQO U TakMMH NPYTHMH CIIELMaIH3HPOBaH-
HbpiMH  yupexaeuusMu Opranmszauun OObenuHeHnbix Hauuit ¥ MeXnpaBHTENb-
CTBEHHbIMH W HEMNPAaBUTEIBCTBEHHBIMH OPraHH3alUHAMII, KOTOPbIE MOTYT ObITb
HEOOXOQUMBI.

3. VYuutniBas ocobywo pons IOHKTA/ B obnacT MeXAyHapoOHOH TOD-
TOBJIM CbIPbEBBLIMH ToBapamu, CoBeT B OO/KHON Mepe uudopmMupyeT 3TY
OPTraHU3alLHKI0 O CBOECH NEATENLHOCTH U MporpaMmax paboTsl.

Cmamoea 15. J1onyCK HABIIOAATEJIEN

CoBeT MOJET MPUrIaCUTh NIO0YI0 MEYYaCTBYIOILYIO CTPAHY HIH Mo0yio u3
Opra’Hm3aluii, YIIOMAHYTBIX B CTaThfAX 14 1 31, HMEIOILHX OTHOLUENKE K MEXOyHa-
pOOHON TOProBie MKYTOM H JOKYTOBBIMH H3NETHAMH WIH K JXKYTOBOH MPOMBIILI-
JICHHOCTH, NPHUCYTCTBOBaTh Ha MoOOM u3 3acenanuii Cosera B KayecTBe Habmo-
naTtens.

Cmamoa 16. WVICNOMHWUTE/BbHBIN OUPEKTOP U NEPCOHAJL

1. Coger kBanubpHUHPOBANHBIM OONBIIMHCTBOM rojIocOB Ha3HavyaeT Mcnon-
HHUTEJIBUOrO NHPEKTOpa.

2. ¥Ycnosus Hasnaueuus McmonHMTENBHOrO AupekTopa onpenensitorcs Co-
BETOM.

3. HcnonuuTenbnbi AMPEKTOP SABIAETCH TJABHBIM aIMHITHCTPATHBHbIM
NOJKHOCTHBIM NHUOM OpraHu3aliy B HECET OTBETCTBEHNOCTD nepen CoBeToM 3a
OCYWIECTBJIEHKE U OefcTBUE HacTosAwero CornameHus B COOTBETCTBHH C pellle-
auamu Cosera.

4. HcnonHUTENbHBIA AUPEKTOP Ha3HAYaeT MePCOMAll B COOTBETCTBHH C Mpa-
BHJIaMH, ycTaHOBNEHHbIMH CoBeTOM. COBET HA CBOEH MEPBOH CECCHM ONpenenseT
YUCJICHHOCTh aIMHHHCTPATHBHOIO MNEPCOHANa M MEpCOHaNa KaTeropuu crenua-
JIUCTOB, KOTOPbI€ VICNONHUTENBHBIN TUPEKTOP MOXKET Ma3HAYUTh Ha NMEPBbIE NATh
net. Tako#t nepcoHan HaOHpaeTcs mosTanuo. JItoObie U3IMEHEHHA B YMCICHUOCTHU
aAMHUHUCTPATUBIIOrO NMepcoHana U MepcoHana KATEroOpHH CIHELHAIHCTOB onpene-
naoTcss CoBETOM KBaTHPHUMPOBAaHHBIM OOMBIIUHCTBOM ronocoB. [lepconan
HECET OTBETCTBEHHOCTIb Nlepen VICNOHUTENBHBIM OHPEKTOPOM.
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S. Hu MCnOnHHTENbHBIA OAUPEKTOD, HH KaKOW-THOO 4YJIeH nepcoHasia He 0J1-
JKHBI UMETH Kako#-mubo PHHAHCOBON 3aMHTEPECOBAHHOCTH B NMPOM3BOACTBE HITH
TOProBjie [IKYTOM HITH B CMEXHBIX BUIaX KOMMEDPUYECKOH NeATENbHOCTH,

6. TlpH ucnoNHEHHH CBOMX OOs3aHHOCTEeN VMCHONMHHATENBHBIN AMPEKTOD M
ApYrHe wieHsl epCOHAa He NOJIKHBI 3alpallinBaTh HITH NMOTYy4YaTh HHCTPYKUMH OT
Kakoro-nmH6o y4acTHHKA HJIM OT KaKoOro-aubo Apyroro opraia, He OTHOCALIErocs K
Opranu3zammy. OHM OO/DKHBI BO3JEPXKHBATLCA OT JIOOBIX HeNCTBH, KOTOpLIE
MOTYT OTPa3UuThCS HA HX MOT0XKEHUHN KaK MEXIYHAPOAHBIX JOJKHOCTHBIX JIUL, OT-
BETCTBEHHBIX TONBKO Mepea CoseroM. Kaxnpl¥ yyacTHHK HO/DKEH YBaXaTh
HUCKITIOUHTENbHBIA MEXAYHAPOAMBIA xapaktep o0s3aHHOcTel McnonHuTensHOro
OMPEKTOPA U APYTHX YIEHOB IIEPCOHANIA B HE MBITATHCA BO3AEHCTBOBATL HA MUX NIPH
HCIIOJTHEHHH HMH CBOMX 00sA3aHHOCTEH.

rnasav. [NPUBUJIETUU U UMMYHUTETSI

Cmamuva 17. TIPUBUIENMHA M MUMMYHUTETBI

1. OpraHH3aUHA ABNAETCH IOPHAHYECKMM nuuom. Oua, B yacTHOcTH, 06na-
JaeT MpaBOCHOCOOHOCTBIO 3aK/IIOYATh AOTOBOPHI, NPHOOPETATL ABHXXHMOE H NEM-
BHXXHMO€E MMYUIECTBO, PACHOPAXKATLCA 3ITHM HMYILECTBOM M B030yXnaTek cyneb-
HbI€ aena.

2. OpraHu3aums CTPEMHTCA B KpaTUaNIIMA CPOK MOC/E BCTYIJIEHHS B CHITY
Hactosiiero CoraileHus 3aKJIOYHTD C IPAaBUTEILCTBOM CTPaHbl, B KOTOPOI pac-
nonaraercsa mrab-kBapTupa OpraHu3anyi (B DajbHERLIEM HMEHYEMEIM «IIPaBH-
TEJLCTBO MNPHUHUMAIOLIEN CTpaHbI»), COTJIAILUECHHE (B HOasibHeHIIEM HMEHyeMoe
«CornaueHue o 1Tab-KkBapTHPE») OTHOCHTENLHO CTATYCA, IPUBHIIETHIf H HMMYHH-
TeToB OpraHu3anyy, ee VICOJIHHTENBLHOrO AWPEKTOpa, NEPCOHaNa, KCIEPTOB H
IENeraToB-y4acTHUKOB, KOTOPBIEC HeOOXOOHUMEBI B Pa3yMHBIX IIpeAenax Ajs BbINOJI-
HEHHs UMH CBOHX OOf3aHHOCTEM.

3. o 3akmouenus CornaileHHs o wtaG-KBapTHpE, YKA3aHHOrO B MyHKTE 2
HacTosuel ctatb, Opraiu3auus MPOCHT NPABUTEILCTBO MPHHAMAIOLIEH CTPAHBI
OCBOGOOHTD B pAMKaX €€ HALIMOHAILHOT'O 3aKOHOAATENbCTBA OT HAIOr006/10XKeHHs
BO3HArpaXKzieHue, BbimIauMBaeMoe OpraHH3auuell CBOMM COTPYOHHKAM, a TaKxKe
aKTHBBI, 1OXOIbI H MPOYEE UMYILIECTBO OpraHu3anHH.

4. OpraHuH3alnus MOXET TaKXke 3aKTOUYHTh C OAHOM NI HECKONEKUMH CTpa-
HaMH COrNalleHHs, NOIIeXallne yTBepXAecHH0 COBETOM H KacarolHecs TaKHX
NMPHUBUJIErKit 1 HUMMYHUTETOB, KOTOPbI€ MOTYT ObIThH HEOOXOMMMBI IJIA HAJJIEXKA-
mero QyHKIHOHHPOBAHHA HacTosmero CornamieHus.

5. Ecnnwmwrab-ksapTHpa Oprann3aiiy nepeBoaHTCS B APYTYIO CTPaHy, KOTO-
pas aB/AeTCA y4acTHHKOM OpraHu3aluH, TO 3TOT YYACTHHK B KPaTHaNIIHH CPOK
3axmiovaeT ¢ OpraHH3anueit corjamieHHe o ITab-KBapTHpe, NOMIEXAllee YT-
BepkaeHuo CoBeTOM.

6. Cornawenne o mwrab-kBapTHPE ABIAETCA HE3ABUCHMBIM OT HACTOAIIErO
Cornawmenusa. OQHaKO ero AelCTBHE NPEKPAILaeTCs:

@) 1O COrNAleHHI0 MEXAY NPaBUTEILCTBOM NPUHUMaloLell cTpanbl 1 OpraHusa-
LMei;

b) B cnyyae nepesona wrab-keapTHpsl OpraHu3auyy U3 NPHHUMAKOLIEH CTPaHbI;

€) B cryvae NpPEKpAIEHHs CyLiecTBOBaHHs OpraHn3aiuu.
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rnaBa vi.. PUHAHCHI

Cmamba 18. OUHAHCOBBIE CUETA
1. Cosnarorcs Opa cyera:

a) AIMHHHCTDPAaTHUBHBIN cUeT H
b) CneunanbHbiit cueT

2. HcnonHuTenbHbI OHPEKTOP HECET OTBETCTBEHHOCTHL 3a HCIONb30OBAaHHE
3THX c4eTOB, H COBET BHOCHT COOTBETCTBYIOLIME MOJIOKEHHS B CBOH NPaBHJIa Npo-
Leaypsl.

Cmampsa 19. ®OPMBI [IATEXA

1. B3HOCBI Ha aAMHMHHCTDATHBHBIM CUET YIUIAaYHBAlOTCA B CBOOOOHO HC-
NOJNb3yeMbIX BaJIlOTaX H OCBOOOXOAKOTCA OT BaJIIOTHBIX OrPAHHYEHHIA,

2. @uuaucoBbie B3HOCHI Ha CreuHanpnbi#l CYET yIUIAauMBAIOTCA B CBOGOAMO
HCHOJIb3YEMBIX BaJIOTax H 0CBOOOXKAAIOTCA OT BAIOTHBIX OrPaHHUYCHHH.

3. CoBeT MOXET TaK)Xe PeIIHTh IPHHHMATD B3HOCKI Ha CrieliHAIbHbIH cueT B
Apyrux ¢opmax, B TOM UHCjie B OpMe HaydyHOro H TEXITHYECKOro o60pyaoBaHHSA
HJIM NepCOHasa, ¢ LENbIO YOOBJIETBOPEHHA MOTPEOHOCTEH YTBEPXKIEHHBIX HPO-
€KTOB.

Cmamosa 20. PEBU3NSA U ONYBAUKOBAHUE OTYETHOCTHU

1. Coser Ha3nayaeT PEBH3OPOB fUIS HPOBEAEHHS PEBH3MH CBOMX Gyxranrep-
CKHMX KHH.

2. TlpoBepeuubiit HE3aBHCHMBIMH PEBH3OPAMH OTUET O COCTOSSHHH A IMHITH-
CTPaTUBHOIO cyera M ChnelHaJBHOTO cyeTa IMpeACTaBAeTCH YYacTHHKaM B
KpaTyalimufl CpoK nocjie HCTEYEHHs Ka)KOOro IXKyTOBOIO roga, HO He nos3jHee
LICCTH MECSALEB MOCE 3TOR OaThl, H COOTBETCTBEHHO BBIHOCHTCS HA YTBED X AeHHE
CoBera Ha ero cnenytoiuelt ceccur. Ilocae 3roro nyOHKYIOTCS CBOOKA NPOBEPEH-
HBIX CYeTOB H OaaHCOBBIN OTUET.

Cmamps 2]. AIMVMHHUCTPATUBHBIN CUET

1. Pacxonpi, HeOOXOOHMBIE IS OCYIIeCTBIACHHA HacTosiero CornameHus,
MPOBOAATCA HO AJMHHHCTPATHBHOMY CUETY H OIJIAYHBAIOTCH 32 CUET €XKErodHBIX
B3HOCOB YYaCTHHKOB COTJIZCHO MX COOTBETCTBYIOLIHM KOHCTHTYLIHOHHBIM H/IH UH-
CTHTYUHOHHBIM IpoLEeAyPaM, H pa3Mep 3THX B3HOCOB YCTaUABJIHBAETCs B COOTBET-
CTBHM C NYHKTaMH 3, 4, 1 5 HacToslIEeHd CTaThH.

2. Pacxoaw! generauuii B Cosere, KomureTe no npoekTaM H KOMHTETAX H pa-
60oYHX rpynHax, yKa3aHHbIX B IYHKTE 2 CTaThH 3, OMJIAUHBAIOTCA COOTBETCTBYIO-
IIMMH yYacTHUKaMH. B criyuae, ecnu Kakol-nubo yuyacTHHK 3anpauminsaeT y Opra-
HH3ALHH HpeOOCTABJIEHHE CHELIMAJIbHBIX YCiyr, CoBeT TpeOyeT, YTOObI 3TOT YUaCTHHK
OIUIATHJI PACXOObI 10 OKa3aHHIO TAKHX YCIIYT.

3. Bo BTOpOIt HONOBHHE KaXaoro ¢bHHaHcoBOro roga CoBeT yTBepXOaeT
aIMHHHCTPaTHBHBIN OromxeT OpraHM3aulMH Ha CleAyIOIIHE (DMHAHCOBLIH roa H
YCTaHABANBAET CYMMY B3HOCOB Ka)KJIOT'0 YYACTHHKA B 3TOT OIOIXKET.

4. B3noc KaXxaoro y4YacTHHKa B aAMHHHCTPATHUBHBIN Ol0MXeT 3a KaXXAbIit dH-
HaHCOBBIN ol YCTaHaB/IMBAETCA NPONOPLHHOHANIBLHO TOM O0J1€, KOTOPYIO HA MOMEHT
YTBEPKIACHHA aJIMMHHUCTPATHUBHOroO OrONKeTa Ha JaHHBIN (GMHAHCOBLIN roa cocra-
BJISI€T YHCJIO €r0 I'OJIOCOB OT OOILEro Yncia rojlocoB Bcex yuacTHukoB. I1pH ycraHo-
BJIEHMH pa3Mepa B3HOCOB rojioca KaXJI0ro yYaCTHHKA NOACYUTEIBAlOTCA Oe3 yuera
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BPEMEHHOTO JIMILIEHHUA KaKoro-nubo yyacTHHKA NpaBa rosaoca Ui roboro cBa3al-
HOTO C 3THM IepepacnpeaeieH!s roJ0CoB.
5. CymMMa NepBOHA4alIbHOTO B3HOCA MIOOOr0 Y4YaCTHHKA, NPHCOECIUHSIO-
‘merocs k OprauMsauMd nocjie BCTYIUIEHHA B CHNy HacTtosuuero CornaiieHus,
ycTaHnaBnupaeTcss COBETOM B COOTBETCTBHH C UHCJIOM IOJIOCOB, KOTOPBIM OH OyaeT
pacronaraTb, H CO CPOKOM, OCTAIOIIMMCA OO0 KOULA TeKyllero ¢GHHaHCOBOro roaa,
OIHAKO B3HOCHI, YCTAHOBJIEHHBIE /1A APYTHX YYACTHUKOB HA TeKyLHil PHHAUCOBBIIH
rofl, B CBA3H C 3TUM HE H3MEHAIOTCS.

6. B3uoCHI B [IEPBBIH aAMHHUCTPATUBUBINA OIOMKET [TOANEXKAT YIJIATE B CPOK,
KOTODBIiT ycTanasnusaercas COBETOM Ha ero nepsoil ceccuH. B3HOChI B mocnenyro-
Ui a IMMMHCTPAaTUBHbIA OIOMKET MOMNIEKAT OIUIATE B NEPBbIH AeHb KaX<I0ro Gu-
HaucoBoro roga. Cpok yriaThl B3HOCOB YYaCTHHUKOB 3a (GPMHAUCOBBIN rof, B KOTO-
pOM OuH BcTynaroT B OpraHu3anuio, HaCTYMaeT B TOT A€Hb, KOTZa OHU CTaHOBATCSA
yyacTHHKamMu OQpraHu3aiuH.

7. Ecnu kaxo#i-mubO y4yacTMMK HE€ YIUTATH/ INOJIHOCTBIO CBOEro B3HOCA B
aJIMHMHCTPAaTHBHBIH OIO/KET B TeUEHHE ABYX MECALIEB C TOTO MOMENTA, KOraa 3TOT
B3HOC [TOJUIEKUT YIUTATE B COOTBETCTBUM ¢ MYUKTOM 6 HacToseld ctaTthd, Ucnon-
HMHUTEIbHBIA AUPEKTOP HPOCHT 3TOTO YYaCTIHKA HPOM3BECTH YIIATy KaK MOXKHO
ckopee. Eciu B TeueHHE ABYX MeCALIEB NTOCNE 3TONH NpOockOb! NaHHBIN yYaCTHUK BCE
€llle He YIUTATIUT CBOETO B3HOCA, MY NpeasiaraeTcs H3JI0XKHUTh NMPUYHHBI, 10 KOTO-
PbIM OH HE CMOT NPOU3BECTH YIUIATY. ECTH nMo MCTeYeHHH LIECTH MECALICB ¢ MO-
MEHTa, KOorjaa B3HOC MOAJEXUT yIUlaTe, JauHbI YYaCTHHK BCE €lle He YIUIaTHI
CBOEro B3HOCA, OH BPEMEHHO JIHIIAETCA Npasa rosoca, ecnd CoeeT KBanubHLMpPO-
BaUHBIM OOJILIIMUCTBOM I'OJIOCOB He IPUMET HHOro pewenus. Eciau 3ToT yyacTHHK
BCE €lll€ He YIIaTH/ CBOEro B3HOCA IO MCTEUYEHHMH OJHOIO MeECAlld ¢ MOMEHTa
BPEMEHHOTO JIMLLIEHUS NTpaBa royoca, CoBeT BpeMEHHO NHILUAeT JaHHOTO yYacTHUKA
BCEX npaB HO HactosumieMmy Cornialleddro OO0 TeX IOp, NMoKa OH HE YIUTATHT
MOJIHOCTBIO CBOEro B3HOca, ecnu CoBeT KBanuHUHMPOBAHHLIM GONBLIMHCTBOM
rOIOCOB HE NMPUMET HMOTO PElLLIEHHUS.

8. VYuacTHHK, KOTOpBI#i BPEMEHHO JIHILIEH CBOHX NPaB B COOTBETCTBHH C
MyHKTOM 7 HacTOsALIEH CTaThH, MPOAOJIKAET, B YACTHOCTH, HECTH 0OSA3aHHOCTS MO
ynjiaTe CBOEro B3HOCa.

Cmamoa 22. CHELUMAJIBHBIN CHET

1. B pamkax CneudanbHOTO Cu€Ta CO3NAOTCA IBa BCIIOMOTAaTENbHbIX CUETA:
a) TlpeaAnpoeKTHBIN BCIIOMOTaTENbHbIN CYET U
b) TIpoekTHbIl BCIOMOraTeNbHBIN CUET.

2. Bce pacxoas! no IIpeanpoeKTHOMY BCHOMOTaTeNbHOMY CUETY BO3Me-
waroTcea ¢ IIpoekTHOro BCMOMOraTeNbHOTO CueTa B TOM CIydae, €ClM NPOEKTbI
BINOCJIEACTBHH YTBEPKAAIOTCA H GUHAHCUPYIOTCA. EciM B TeueHue lIeCTH MecsAleB
NoCyie BCTYIUIEHHA B CHITY HacTosuiero Cornamenuss CoBeT He ITOMYYHT KaKuX-THOO
¢unaucopbix cpencts Ans IIpeXHPOEKTHOrO BCIOMOTATENbHOrO CYETa, OH pac-
CMaTpHBAET CO3JaBLIEECs MOJIOKEUUE U TPUHHUMAET COOTBETCTBYIOLLIHE MEPHI.

3. Bce mnocTymteHHs, CBS3aHHbIE C KOHKPETHBIMH HDOEKTaMH, IOA-
OAKLIMMHCS OHPEAENEHHIO, NpoBoasaTes no CneuuajabHOMY cuety. Bee pacxonp! Ha
TaKHe [IPOCKThI, BK/IIOYAsl BOZHAIPaXJIEHUE U HYTEBbIE PACXO/ibl KOHCYJLTAHTOB H
3KCNEPTOB, NPOBOAATCA N0 CHELHANBLHOMY CYETY.

4., Bo3MOXHBIMH HCTOYHMHKAMH (HHaHCHpoBaHHs CrielMalIbHOrO cyeTra
SABNISAFOTCS: )
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a) Bropoit cuer O6uiero GoHpa ANIs CIPHEBLIX TOBAPOB IOCIIE €0 CO3AAHUS;

b) peruoHanbHbie U MEXIAYHapoOHble GUHAKCOBBIE YUPEKACHUSA, a HMEHHO [1po-
rpamma passutus Oprauusauud OObeauHeHHbix Hauuii, MwupoBoit 0aHK,
A3HaTCKHil 6aHK pa3BuTHA, MeXaMepHUKAHCKKi 6Gauk pa3BUTHA 1 ADPHKaHCKHI
0aHK pa3sBUTHA U T.A.; U

¢) DOOpOBONBHBIE B3HOCHI.

5. CoBer KBaNMHPUUUPOBaHHBIM OOJBIIMHCTBOM TOJIOCOB YCTaHaBJIHBAET
YCJIOBHS, HA KOTOPBIX OH OyIeT, MO Mepe HeOOXOAMMOCTH, OPraHH30BbIBATh MPO-
€KTbl, QHHAHCHPYEMBIC 3a CueT 3aiiMOB, Bce 00A3aTeNbCTBA H BCHO OTBETCTBEH-
HOCTB 10 KOTOPBIM JOOPOBOJILHO NPHHSAJ Ha Ce0st Kakoi-ITHO0 YYaCTHHK HJTH yYacT-
HUKH. Oprasau3auys He HeceT 0053aTeNbCTB IO TAKHM 3aliMaM.

6. CoBet MOXeT Ha3HAYaTh JIIO6Oro cyobeKkTa ¢ €ro Coriacks, B TOM YUCTe
YYaCTHHMKA MJIH YUYACTHHKOB, JJIs NOJy4YeHHs 3aiiMoB Ma QUHAMCHPOBAHHE YTBEP-
JKCHHBIX NPOEKTOB H VI NPHHATHA Ha CeOA BCEX CBA3AHMBIX € 3THM 00432 TENBLCTB,
3a TeM HCKIIoYeHueM, yto OpraHM3aluus OCTaBlsieT 3a COO0M NpaBo KONTPOJIUPO-
BaThb HCMONBL30BAHHE DPECYPCOB M NPHHHMATL IOCIEAYIOUIHE MeEpbl B CBS3H C
OCYILIECTBJICHHEM NPOEKTOB, GHHAHCHpYEMBIX TaKUM 00pa3zoM. Oanako Oprauusa-
LIHA HE HECET OTBETCTBEHMOCTH 3a rapaHTHH, MPEJOCTABJICHHbIE OTIAEIbHBLIMU
Y4YaCTHHKAMHU WJIH APYTHMH CyOBEKTaMH. 4

7. Hu oMU U3 YYACTHHUKOB HE HECET OTBETCTBEHHOCTH B CHJIY CBOETO YYaCTHS
B Opranusaunu no Aro60oMy 0053aTENBCTBY, BLITEKAIOIIEMY W3 NMOJTYYCHUS 3aiiMOB
MK NPEJOCTABNCHHA KPEAHTOB JIIOOBIM APYTHM YYaCTHHKOM HIH CyOBEKTOM B
CBSI3H C MPOEKTaMH.

8. B cnyuyae OpraHu3aunHy NpeiIaraloTcs DJOOpOBOLHBIE HELESIEBbIE CPed-
ctBa, COBET MOJXKET NPHHATHL TaKHe CpeAcTBa. Takue cpeaAcTBa MOTYT ObITh HC-
MOJIL30BaHb! AJIA NPEANPOEKTHRLIX MEPONIPHATHIA, 4 TaKXKe INIA YTBEPKAECHHBIX NPO-
€KTOB.

9. HcnonuuTenbHBIN AMPEKTOP NMPHIAraeT YCHIUS OIS U3bICKAHHA, HA TAKHX
YCNIOBHSAX, KOTOPbIE MOXKET YyCTaHOBUTh COBET, HOCTATOUYHBIX H FapAaHTHPOBAHHUBIX
(DHHAHCOBBIX CPEACTB I NPOEKTOB, YTBEPKAEHHBbIX COBETOM.

10. CpenctBa CneHaNILHOTO cueTa HCIONb3YIOTCH TOJMBKO AN YTBEPKIOEH-
HBIX NPOEKTOB WJIH IUIS MPERIIPOESKTHBIX MEPONPHATHIA.

11. B3HOCBI [Jif YKa3aHHBIX YTBEDPXICHHBIX IMPOEKTOB HCMOIB3YIOTCH
TOJILKO HA MPOEKTbI, AJIS KOTOPBLIX OHH MepBOHAYaNlbLHO NpeaHa3Wa4yaluch, €CiId
CoBeTt, MO COTIaCOBAHHIO C TEM, OT KOTO 3TH B3HOCK! OBIJIH NOJIYYEHbI, HE IPUMET
HHOTO pereHus. ITocne 3aBepiueHns npoekTa Opranu3alis BO3BPaLIaeT BCEM TEM,
KTO BHEC CPEACTBAa MPONOPLUHOHAILHO [0Jie OTAENBLHBIX B3HOCOB B OOLel CyMMme
B3HOCOB, BHECCHHBIX NEPBOHAYANIbHO U1 GUMAHCHPOBAMKS JAHHOIO MPOEKTA, €CJIH
He OyneT HMOCTHUTHYTO COTrJiallieHHe 00 HHOM C TeM, OT KOro ObINH NOJYYE€Hb!
B3HOCHI.

12. CoBer MOXeT, IpH HEOOXOAHMOCTH, PACCMOTPETE BONPOC 0 GUHaHCHPO-
BaHuH CrneuHaJbHOI O CYeTa.

raaBa v, OTTEPATUBHASA OAEATEJIBHOCTH

Cmamuva 23. TIPOEKTHI

1. [ns 0OCTHXEHHA LeNel, H3JI0KEHHBIX B cTaThe 1, COBET Ha NOCTOAHHOMN
OCHOBE W B COOTBETCTBHH C MONOXXEHHUAMH NyHKTa 1 cTaTtbu 14 onpenenser npo-
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€KTbI B 00/1aCTH HCCIENOBAHUM U pa3paboToOK, CONENCTBHA PA3BHTHIO PBIHKA H CUH-
JKEHHA Ce0eCTOMMOCTH H APYTHE COOTBETCTBYIOLINE NMPOEKTHI, YTBETKAeHHbIE CO-
BETOM, TIPHHHMAET Mepbl 110 HX NOATOTOBKE H OCYILIECTBJIEHHIO U B LEJIsIX obecrie-
yeHHA UX 3P HEKTUBHOCTH IPHHUMAET NMOCICAYIOLINE MEPBI B CBA3H C 3TUMH IPOEK-
TaMH.

2. HcnonHuTeNbHbIN OHPEKTOp MNpeacTaBnseTr KomMHTeTy MO mpoeKTam
MPEeANIOXEHNA MO MPOEKTaM, YKa3aHHbIM B MYHKTe | HacrTosAmie# craThH. Takue
MpeaJIoXKEHHs HANIPABJIAIOTCA BCEM y4acTNHKaM 110 MEHbIIel Mepe 3a ABa Mecsaua
o Hauasa ceccMH KoMHTeTa, Ha KOTOpPO# ONHM AOJIXKHBI OBITH paccMOTpeHbI. Ha
OCHOBE 3THX MpenoxeHnit KOMHTET NIPHHHMAET PELLIEHHE O TOM, KaKue Mpearnpo-
€KTHbIE MEPONPUATHA ClIEAYET NPOBECTH. TakHe NPEeANPOEKTHBIE MEPONPHATHS OD-
raHH30BbIBAIOTCA VICNONHUTENBHBIM QHPEKTOPOM B COOTBETCTBHH C MPaBHIaMH U
MOMOXKEHHUAMH, MpHHUMaeMbIMH COBETOM.

3. JlaHHbIE O PE3Y/JIbTATaX NPEANPOEKTHLIX MEPOINPHATHH, BK/TIOYas NoApo6-
HYIO CMETY PAacXONOB, BO3MOXXHbIE BbITO/ibl, MPOJAO/IKHTEIBHOCTL, MECTO OCY-
ILECTBJICHUS H BO3MOXHBIE YUpeXAeHHA-UCTIOMHHUTENH, NpeaAcTaBastoTcs Ucnom-
HHUTENbHbIM OHPEKTOPOM KOMHTETY MOC/e pacnpoCTpaHeHHs Cpedd BCEeX y4acT-
HHKOB 10 MEHbIIIEl Mepe 3a ABa Mecsla 10 Havyasia ceccud KoMurTeTra, Ha KOTOpOit
OHH IOJKHBI OBITH PACCMOTPEHBI.

4. KomuTter paccMaTpHBaeT pe3yabTaThl TaKUX TPEANPOEKTHBIX MeEpOo-
NPHATHH U BLIHOCUT COBETY PEKOMEHAAIIHH 10 TPOEKTaM.

S. CoBeT paccMaTpHMBaeT PeKOMEHIAUMH H KBATHGHIMPOBAHHLIM OOJIBILIMH-
CTBOM TOJIOCOB IIPHHHUMAET pellleHHe 0 (PHHAHCHPOBAHHMM NPEANOoJaraeMeIX IMpo-
€KTOB B COOTBETCTBHH CO cTaTheil 22 H craThell 27.

6. CoBeT NPHHHUMAET DeEIlIEHHE O COOTBETCTBYIOLIEH OUepeAHOCTH OCyIIe-
CTBJIEHHSA NMPOEKTOB.

7. IlepBonauanbHO COBET yaenseT II€PBOOUYEPENHOE BHHMAHME IIPOEKTaM,
noaroToBjieHHbIM PAO u MTLI ang NOAroTOBUTENBHBIX COBEILIAHHUM TIO IKYTY H
IXYTOBBIM HU3A€NUAM B paMKax VHTerpHpoOBaHHON NpOrpaMMsl [IS ChIPBEBBLIX
TOBapOB, H TAKHM IPYrHM 3(dbek THBHLIM MpoeKTaM, KOTopbie COBET MOXET yT-
BEpPIMTh.

8. [Ilepen yTBep)xaeHHeM MPOEKTA, KOTOPBIH Npennogaraercs oCylmecTBUHTD
Ha TEPPHTOPHH Kakoro-mubo yyacTHHka, CoBeT 3apy4yaeTcst COrIacCHEM AAHHOro
y4yaCTHHKA.

9. CoBeT MOXeET KBaJIU(PHUHPOBAHHBLIM OOJBIIMHCTBOM TIOJIOCOB IIpeKpa-
TUTh (PHHAHCHUpOBaHHE THOOOro NpoeKTa.

Cmamba 24. WICCNEOOBAHHS U PA3PABOTKH
ITpoexTsl B 00/IACTH HCCIENOBAHUI H pa3pabOTOK AO/IXKHBI OBITh, B YaCTHOC-

TH, HalpaBJ/IeHbl Ha:
@) TNOBbILIEHHE MPOU3BOAUTEIBLHOCTH B CETLCKOM XO3SHCTBE H KAUeCTBO BOJIOKHA;
b) coBeplIEHCTBOBaHHE MPOLECCOB MIPOHU3BOACTBA CYIECTBYIOLIHMX U HOBBIX H3Jie-

JIU#;
C) H3BICKAHHE HOBBIX BUAOB KOHEYHOIO HCNOJIb30BaHHA H YJIYYILIIEHHE CYILECTBYIO-

LIUX HU3OETTHi.
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Cmambsa 25. COAENCTBUE PA3BUTHIO PEIHKA

ITpoekTs! B 0651aCTH COAEHCTBHS Pa3BHTHUIO PbIHKA JOJIKHbI ObITh, B YaCTHO-
CTH, HanpaBJieHbl Ha COXPAaHEHUE H PACIIIHPEHHE PLIHKOB AJIs CYILECTBYIOILHX H3a€-
JIH ¥ MOMCK PBLIMKOB AJ1 HOBBIX H3JENHHA.

Cmampa 26. CHWXEHUE CEBECTOUMOCTH

ITpoexkTs! B 0651aCTU CHHXKEHHS ce6eCTOMMOCTH AOJIKHBI ObITh, B YACTHOCTH,
HanpasJieHbl IO Mépe BO3MOKHOCTH Ha COBEPILIEHCTBOBAHHUE NMPOLIECCOB H METOAOB,
CBSI3aHHBIX C MIPOU3BOAUTE/ILHOCTBIO B CEIbCKOM XO3SIACTBE H Ka4eCTBOM BOJIOKHA,
a Tak’Ke Ha COBEPILIEHCTBOBAHHE MPOLIECCOB H METOOB, CBSI3aHHbIX C 3aTpaTaMH Ha
pabouyio CHJly, MaTepHabl H OCHOBHOMN KalUTaa B IPOMBIIIJIEHHOCTH MO nepepa-
0OTKe MKyTa M Ha pacIlIHpeHHe H oOecrieyeHHe B HacToslIee BpeMsI B IKOHOMHKE
IOKYTa.

Cmamboa 27. KPUTEPUH [Jisl YTBEPXKIEHUS MMPOEKTOB

VYTBepxaenue npoeKToB COBETOM OCHOBBIBAETCH Ha CIIECAYIOLIUX KPHTEPHAX:

a) OHH OOJDKHMbI 00f1afaTh NMOTEeHUHANOM AJiA obecreyeHHs BbITOA B HACTOSIIEE
BpeMsi HJIH B OyayiueM 6osee ueM /I OAHOTO AKCHOPTHPYIOLIErO YYaCTHUKA U
ObITh BBITOAHBIMH [JI 3KOHOMHKH [IXXKYTa B LIEJIOM;

b) OHM JOJIXKHBI OBITH CBA3AHBI C NOAAEPKAHUEM HIIH PACILIMPEHHEM MEXAYHAPOA-
HON TOProBJIH IKYTOM H JKYTOBBIMH H3OEJIHAMU;

¢) OHH OOMXHBI CO3AaBaTh BO3MOXHOCTH IS AOCTWXKEHHs ONaronpUATHBIX C
TOUYKH 3pEHHs 3aTPaT IKOHOMHUYECKUX Pe3yJIbTaTOB B KPATKOCPOYHON HJIM NOJI-
TOCPOYHON MePCNEK THBE;

d) OHH ONOMXHBI pa3pabaThIBAThCA C YYeTOM MAcIITaboB MexAYHapoaHo#l Top-
rOBJIH I)KYTOM H JUKYTOBBIMH H3IE/IUSAMH,;

€) OHH NOJIKHBI 06/1a1aTh MOTEHIHAIOM /1 MOBLIILIEHHs O0111elt KOUKYPEHTOCIO-
COOHOCTH MJIH YJIYUILIEHHs NePCIEeKTHB COBITa AXKYyTa U HXKYTOBBIX H3e/ni Ha
PbIHKE.

Cmambea 28. KOMUTET MO NMPOEKTAM

1. HacTtosmum yTeepxxaaercs KOMHTET no npoekTaM (B AanbHeHIIeM HMe-
HyeMslli «k KomuTeT»). Ou HeceT OTBETCTBEHHOCTL nepes CoBeToOM H paboTaeT noa
ero oOLIHM PYKOBOJACTBOM.

2. YuactHe B KOMHTeTe OTKPBITO /I BCeX ydyacTHMKOB. IlpaBmna mpoue-
OYpBI, @ Tak)Ke paclpefesieHHe rOJIocOB M Ipoueaypa rojiocoBaHHs Komurera
ABJIAIOTCA TE XKe, uTo U ansa CoseTa mutatis mutandis. KOMHTET, €CJ/TH OH He IIPHHU-
MaeT HHOrO pellleHHsi, HDOBOOHUT 3acellaHHs YeThIpe pa3a B rod HJIH No Hpocnie
Cosera.

3. ®yukuHaun KoMuTeTa ABAAIOTCA:

a) pacCMOTPEHHE U TeXHHUYECKask OLEeHKA HPEeIJI0XKEHHH IO MPOEKTaM, YKa3aHHBIX B
cTaTthbe 23;

b) npuHATHE pellenHuit MO NPeANPOEKTHLIM MEPONPHATHAM H

¢) BbIHeceHHe pekoMeHnauu#t CoBeTy OTHOCHTEIBHO IIPOEKTOB.
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rnasa vin. OTHOUIEHUA C OBIIUM ®OHJI0OM
JJ14 CBIPLEBBIX TOBAPOB

Cmamba 29. OtHouEHUA ¢ OBUMYM ®OHIOM AJ151 ChIPLEBBIX TOBAPOB

IMocne nHauana pyuxkumonuposanns O6mero ¢onga Opranusauus NOJTHOCTBIO
HCIONB3YeT BO3MOXHOCTH OO01ero ¢onaa B COOTBETCTBUH ¢ IPUHUHHAMH, coaep-
skamumuca B CornauieHHH 00 yupexxaennu OO6mero ¢oHna A ChIpbEBLIX TOBA-
poB.

rmaBa1x. PACCMOTPEHHME BAXHBIX BOITPOCOB
KACAIOIINXCA IXXYTA U JXKYTOBBIX I/IBIIEJII/IfI

Cmamba 30. PACCMOTPEHUE BOTMPOCOB CTABMITM3ALINM,
KOHKYPEHLIMM C CHHTETUYECKMMH MATEPUAJIAMM M APYTUX BOMPOCOB

1. CoseT npoaojkaeT pacCMOTPEHHe BOHPOCOB CTa0H/IM3aLHU LIeH H IoCTa-
BOK IDKYTa U IKYTOBBIX H3OEJIHI Ha 3KCNOPT € LENbIO H3BICKAHHA COOTBETCTBYIO-
mHx pewreHuil. Ilocne Takoro paccMoOTpeHHs 11000€ COrnacoBaHHOE DELIEHHE,
BJIEKyILLIEE 32 COOO0 MEDPBI, KOTOPBIE YXKe IIPAMO HE NIpeayCMOTPEHBI B HACTOALIIEM
CornanieHHd, MOKeT ObITh BBIIIOJIHEHO JIHMIUL Ty TEM BHECEHHS MOMPABKX B HACTOS-
mee CornaieHHe B COOTBETCTBHHU CO CTaThel 42,

2. CoBeT pacCMaTpHUBaeT BONPOCHI, KACAIOLIHECA KOHKYDEHLIMH MEXIY XKY-
TOM H I)KYTOBBIMH H3AEAUAMH, C OOHON CTOPOHbI, H CHHTETHYECKUMH MaTEpHa-
JIaMH H 3aMEHHUTENSAMU — ¢ ApYroi.

3. CosBer NpUHUMAET MePbI WUIA NMOCTOAHHOIO PAaCCMOTPEHHA APYTHX BaXK-
HBIX BOIIPOCOB, KaCaIOIIUXCA AKYTa M IKYyTOBBIX U3JEIUN.

rnaBax. CTATUCTHUKA, UCCIIEJOBAHUA N UTHOPOPMALIUA

Cmamba 31. CTATUCTHUKA, UCCJAEOJOBAHUA U UHOOPMALIUA

1. CoBeT yCcTaHaB/IUBAET TECUBIE CBA3H C COOTBETCTBYIOIIHMH MEXIOYHAPOI-
HbIMHM OpraHH3aUuusMH, B ocoOeHHOCTH PAQO, ¢ TeM yTOOBI COAEHCTBOBATH
00eCHEUEHHI0 HAMYMA NOCACOHHUX H HaJeXHBIX OAHHBIX H HHPOPMaUHH OT-
HOCHTE/ILMO BCEX (JaKTOPOB, OKAa3bIBAIOIIUX BO3AEHCTBHE HA JXKYT H HXYTOBbIE
H3penus. OpraHu3anHs coOHpaer, obpabaThiBaeT H HO Mepe HEOOXOOHMOCTH
ny0HKyeT Takue CTaTUCTHUYECKHE JaHHbIe O HDOU3BOACTBE, TOPIOBJIE, IPEAIOXKe-
HHH, 3anacax, MoTpeOAeHHH H LIeHaX Ha JXKYT, JXKyTOBbIe U3ENUsA, CHHTCTHUECKHE
MaTepHanabl H 3aMEHHTE/H, KOTOPble HEOOXONUMBI ANs AeHCTBHA HACTOSAILETO
CornameHHs.

2. YYacTHUKH NPEACTAB/AIOT CTATHCTHYECKHE NaHHbIE H HHOpMALIHIO B pa-
3YMHBIE CPOKH H B BO3MOXHO OoJiee nonoM obbeme Tak, 4TOOB! 3TO He IPOTHBO-
PeUHIO X HAUMOHAJIbHOMY 3aKOHOIATENbLCTBY.

3. CoBeT HpUMHMMAET MeEpPHI 1A MPOBENCHHA HCCIENOBAHHI B OTHOLICHHH
TEHIOEHLMH, a TaKXe KPaTKOCPOYHbIX H [OJIOCPOYHBIX NpodneM B OONACTH
MMPOBO# IJKOHOMMKH IKYyTa.

4. CosBeTr NpHHHMaeT MEPbI K TOMY, 4TOOBI nybnukyemMas mHPopMauHsa He
Hapymanga KOHOUACHIHAILHBIN XapaKTep Onepauuii OTAENBHBIX JTHL HJIH KOMIIa-
HH, 33aHHMAIOLIUXCS HPOH3BOACTBOM, NepepaboTKON HIH MapKeTHHIOM XKYTa,
IKYTOBBIX M3/JI€JTHI, CHHTETHYECKHX MAaTEpHAJIOB H 3aMEHHTeENel,
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Cmampea 32. EXEroaHsiit IOKJIAI M DOKJIAZ, MOCBSAIEHHBIN OLIEHKE
¥ OB30PY TMOJIOXKEHUS

1. CoBeT B TeYCHHE WECTH MECALIEB MOC/IE OKOHYAHHSA KaXXIOro JXKYyTOBOTO
roga nyoOJIHKYET €XKeroQHblil JOKIaa o cBoel NeATSILHOCTH H MOOYI0 APYrylO HH-
dopmanHIo, KOTOPYIO OH CUHTAeT HEOOXOAUMBIM ONYyOJIHKOBATE.

2. CoBeT eXerofHoO NPOU3BOLHT OLEHKY H 0030p MHDPOBOI'O IOJIOXKEHHS C
JOKYTOM M MePCNEeKTHB B 3TOM 0051aCTH, BK/IKOYAs COCTOSHHE KOHKYDEHLIHH C CHHTE-
THYECKHMHM MaTepHaJlaMH U 3aMEHHTENAMH, H HHPOPMHDPYET YYACTHHKOB O Pe3YJib-
Tarax 3Toro ogzopa.

3. OTOT 0030p NMPOBOAHTCA B CBETE MPEACTABJICHHON YYaCTHHKAMH HHGOD-
MalMH, Kacawiueicss HAHOHAJBHOIO MPOH3BOJCTBA, 3aMacoB, 3KCHOpPTa H HM-
nopTa, noTpedeHHs HKYTA H JUKYTOBBIX U3EJTHH, CHHTETHYECKHX MAaTEPHAJIOB U
3aMeHMTEJIeN H LieH Ma HUX, U TaKol Apyroif HHpopMaliuH, KOTopas MOXeT ObITh
nojiydyeHa CoBeToM JTHOO HEMOCPEACTBEHHO, JIHOO Yepe3 COOTBETCTBYIOILME OpPra-
HHU3auuH cHcTeMbl Opranusauuun O0venuHeHHbIXx Hauwmit, Bkiouas KOHKTA 1
PAO, a TakkKe COOTBETCTBYIOILIHE MEXIPABHTENbCTBEHHBIE M HENpaBHTEJIb-
CTBEHHbIE OpraHH3aliHH.

rnasa X1. TTPOYUE BOITPOCHI

Cmamos 33. JKAJIOBBI M CIIOPHI

JIro6as xkanoba Ha TO, 4TO KakoM-MTHOO yUaCTHHK e BBIMOJHHII CBOHX 00s3a-
TENbCTB MO HacTosAweMy CornameHnio, 1 1000 Cop 0 TOJKOBAaHHH HIIH TPHME-
HeHHH Hactosmero CornameHus nepenarorcs Ha peurenne Copera. Pemenus Co-
BeTa NO 3THM BONpPOCaM SABISAIOTCSA OKOHYATETBHBIMH H HMEIOT 00f3aTeNbHYIO
cuny.

Cmampa 34. OBIUE OBA3ATENBCTBA YYACTHUKOB

1. B Teuenne cpoka meicTBHA HacTosero CornaleHHs yYaCTHHKH NMpHIa-
raroT BCE YCHJIHSI H COTPYOHHYAIOT € TEM, YTOOBI CONEHCTBOBATh JOCTHXKEHHIO €ro
uesneit 1 u3beraTh AeUCTBHH, MPOTUBOPEYAINHX ITHM LIEJISAM.

2. Y4acTHHKH OOA3YHOTCS NMPH3HABATbL KaK HMEIOIUME 0OS3aTENbHYIO CHITY
pemieHHs COBETa B COOTBETCTBHH C IOJIOKEHHSIMH Hactosuwero CorjaieHus H
CTPEMSATCS BO3JEPKMBATECA OT OCYILECTBJIEHHS MepP, KOTOpPbIE OKa3biBanH Obl
OrpaHMYHTEIbHOE MIIH OTPHLUATENbHOE BO3AEHCTBHE Ha 3TH PELICHHA.

Cmampbs 35. OCBOBOXIEHME OT OBSI3ATEJILCTB

1. B cnyuae HeoOXOOHMOCTH BC/IEACTBUE HCKIFOYHTENBHBIX HIIH Ype3BbIvaii-
HBIX, U1 POPC-MaKOPHBIX OOCTOATENBLCTB, NPAMO HE NPELYCMOTPEHHBIX B HACTO-
siieM CornameHnd, COBET MOXKET KBaIMOHIMPOBAHUBIM OONBLIMHCTBOM FO/IOCOB
0ocBOOOIHTB YYaCTHHKA OT TOTO HJIM HHOTO 00a3aTeNnbCcTBa Mo HacTosimeMy Corna-
LIEHHIO, €CJIM OH YOOBJIETBOPEH OOBACHEHHEM 3TOTO yYaCTHHKA B OTHOILEHHH
MPHYHH, MO KOTOPLIM NaHHOE 00SA3aTENBLCTBO HE MOTJ/IO ObITh BBINOJIHEHO.

2. OcBoboxnas yyacTHHKA B CMNIY HYHKTA 1 macTosimell ctaTbH OoT 0b6s3a-
TenbCcTBa, COBET SICHO ONpedessieT, Ha KaKUX YCIOBHAX H Ha KaKol CPOK 3TOT
YYAaCTHHK OCBOOOXKIAETCA OT TAKOro 00A3aTENLCTRA, 4 TAKXKE HDHYUHDI, O KOTO-
PBIM NPEAOCTABIAETCA TAKOE OCBOOOKIECHHE,
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Cmamba 36. MEPBI NO ANGOEPEHILIMPOBAHHUIO U KOPPEKTUPOBKE

1. Pa3spHBaolllHECs UMNOPTHPYHOLIHE YYACTHUKH, Ha HHTEPECHl KOTOPBIX
OKa3bIBAKOT HEOJIArONpHATHOE BJIMSHHE MEPLI, IPHHHMAaeMble B COOTBETCTBHH C
HactosawmM CornamieuueMm, Moryt obpaiwatbes K CoBeTy ¢ mpock60il NPHHATH
COOTBETCTBYIOLLHE MepPBl no AHbdepeHUHpOBaHHId H KOppekTHpoBke. Coper
paccMaTpHBaeT BOMPOC O NMPUMATHH TAKHMX HAMJIEKAIIHX MEp B COOTBETCTBHH C
nmyHkTamu 3 u 4 pasaena 11 pesonrounn 93 (I1V) Kondepenunu Opranusanuu Odne-
JUHEeHHbIX Hauuit Mo Toprossie U pa3BUTHIO.

2. Be3ymepba 1518 HUTEPECOB APYTHX 3KCIOPTHPYIOLIHNX yyacTHHKOB CoBeT B
Xo[1e Beelt CBOEH NeATENbHOCTH yaenseT 0coboe BHHMaHHe NOTPeOHOCTAM KOHKPET-
HOro HauMeHee Pa3BUTOrO IKCIOPTHPYIOILEro yYaCTHHKA.

rnaBA x11. SAKJIIOYUTEJIBHBIE ITOJIOXXEHU A

Cmamoea 37. TIoANMCAHME, PATUGHKALIUSA, TIPUHATHUE U OIOBPEHUE

1. Hactosmee CornamieHne OyaeT OTKpBLITO A NOANHCAHUA B LleuTpanb-
HbIX Vupexaenusax Opranuzauuy O0veauneHHbiXx Hauuii ¢ 3 suBapsa no 30 HioHA
1983 r. BKIIOYHTEILHO NMPABHTENBCTBAMH CTPaH, NpHIalieHHbIX HA KoHpepen-
upro Opranusanuy OO6wvenuneHHbix Hauuit no mxyTy H DKYTOBBIM H3AEHUAM
1981 rogna.

2. JIio6oe NpaBHTENLCTBO, YNIOMAHYTOE B IYHKTE 1 HacTodweH cCTaThbH, MO-
XeT:

a) B MOMEHT OANKCAaHHA HacToslero CornameHus 3asBHTh, YTO TAKUM NNOANHCA-
HHEM OHO BbIPa)KaeT CBOE COTJIACHE C 0043aTENbHOCTHIO U1 HErO HACTOSALLETO
CornaiueHHs;

b) nocne moanHcaHHA HAacTOAWIETO CoraleHus paTHOULHPOBATE, IPHHATE UITH
0A00OpHUTDL €ro MyTeM CAAYH COOTBETCTBYIOLIETO AOKYMEHTA HA XPAaHEHHE [1EMO-
3HTaPHIO.

Cmamea 38. [EMNO3UTAPUI

Heno3urapueM uacrosuero CornaileHHss HacTOSIIMM Ha3HayaeTcs Ienepalib-
BbIil cexperaps Opraunzauun O0beauueHHbIX Hanmit.

Cmamvsa 39. YBEIOMJIEHWE O BPEMEHHOM ITPUMEHEHWH

1. TNoanHcaBuiee HacToslee CornaileHue MPaBUTEILCTBO, KOTOPOE HAMEPH-
BaeTcs paTHOHUMPOBATh , IPUHATH HIH OAOOPHTH €ro, WiIH NMPaBHTEILCTBO, WA
koToporo CoBeT YCTAHOBHJT YC/IOBHS TIPHCOEIHHEHHS, HO KOTOPOE €Llle HE CMOTIJIO
JIETIOMMPOBATH CBOM JOKYMEHT, MOXeET B I000e BpeMsl YBEAOMHTD AENO3HTAPHA O
TOM, YTO OHO OymeT MPHMEHATh Hactosilee CoriaileHHe BpeMEHHO JHOO0 ¢ Mo-
MEHTA €ro BCTYIUIEHHA B CHJTY B COOTBETCTBHH CO craThei 40, nubo, eclti OHO yxKe
BCTYIIHJIO B CHJIY, C YCTAHOBJIEHHOM AaThl. B MOMEHT YBEAOMIIEHMHSI O BPEMEHHOM
MPUMEHEHHH Ka)XKA0O€ MPaBHUTEIBCTBO OOBABIAET Ce0f IKCNOPTHPYIOIIHM HIH
HMIOOPTHPYOILHM Y4aCTHHKOM.

2. TlpaBHTeIBCTBO, KOTOPOE€ B COOTBETCTBHH C NYHKTOM 1 HacTtosleit
CTaThbH YBEAOMHJIO O TOM, YTO OHO Oyaer NMpHMEHATHL HacTosee Cornameunne
b0 ¢ MOMEHTA BCTYIJIEHMHS HacTosiero CoraiieHus B CHy, 0o, ec/ii HacTos-
mee CorallieHde y>e BCTYIIHIIO B CHITY, C YCTAHOBJIEHHON AaThl, ABJIAETCSA C 3TOr0
MOMEHTA BpeMEHHBIM YYaCTHHKOM OpraHuM3aiyy A0 TeX Nop, IOKa OHO He ACIOHH-
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pYeT CBOM DOKYMEHT O paTH(GHKALMH, IPHHATHH, O00OPEHHH UM IPUCOeOHHEUHH H
TEM CaMbIM He CTaHueT y4yacTHHMKOM Oprauu3aimH.

Cmamopa 40. BCTYIUIEHME B CUY

1. Hacrosmee Cornaienne oKoHYaTe/IbHO BCTynaeT B cuny | mrons 1983 r.
uM B moOoit nocneayroumit OeHb, €C/IH K 3TOM AaTe TPH NPaBUTEILCTBA, HA KO-
TOPbIE PUXOOAUTCA MO MeHbIIel Mepe 85% YyHUCTOro 3KCMOpTa, KaK YKa’aHo B IIpH-
noxeHun A K HactoameMy Cornaienuio, ¥ 20 IpaBUTENBCTB, Ha KOTOPbIE IPHXO-
AUTCA N0 MeHbIeR Mepe 65% YHCTOro HMNOPTA, KaK yKa3aHO B MPHIIOKEHHH B K
nacrosawmeMy Cornamenuio, noanucany Hacrosulee CornaiieHHe BO HCMOJIHEHHE
nyukTa 2 (a) cTaThy 37 HIH JENOHHPOBAITH AOKYMEHTBI O paTU(dHKAIIMH, IDUHATHH,
ON0OpEeHHH H/TH MPHCOEAUHEHHH.

2. Hacrosmee Cornaienyie BDeMEHHO BCTYIAeT B CUiy ! HIoMs 1983 r. v B
moboit nocnenyowHi TeHb, €CM K 9TOH AaTe TPHU MPaBUTENbCTBA, HA KOTOPbIE
MIPUXOAMTCA MO MeHbLIel Mepe 85% YHCTOrO 3KCOPTA, KaK yKa3aHO B IPH/IOXKEHHH
A K nacrosmemy Cornamennto, H 20 NpaBUTENbCTB, HA KOTOPbIE NPUXOAUTCH MO
MeHblIeH Mepe 65% YHCTOro HMMOPTA, KaK YKAa3aHO B MPHIOXKEHHH B K mactos-
wiemy Cornaienuio, noanucanu nacrosuiee CoralleHHe BO HCTIOJIHEHME NyHKTa 2 ()
cTaTbd 37 UM IOENOHHPOBAIH OOKYMEHTbI O paTH(MKAUMM, NPHHATHH WIH
oaoOpeHny, HIM YBEOOMH/IH OE€NO3HTAPHA B COOTBETCTBHH CO ¢cTaThell 39 0 ToM,
4YTO OMH OyAyT NPHMEHATH HacToslee CoraaileHHe BDEMEHHO.

3. Ecnu TpeGoBanus, HeOOXOAMMBIE AJA BCTYIIeHUss CoraileHHs B CHITY B
COOTBETCTBHH C MyHKTOM 2 HAaCTOALUEH CTAThbH, HE BLITIOJIHEHDI K 1 ssHBapa 1984 1.,
I'enepanbusblii cekperaps Opranuzauuu O0venunennstx Hauu#t npeanaraeT npaBH-
TENbCTBAM, MONNHCABIIMM Hactoswee CornanleHre BO HCNOJHMEHHE NMyHKTa 2(a)
cTaThbH 37 H/IM OENOMUPOBABIIHM IOKYMEHTHI O paTHOHKALIMH, TPUUATHH HITH OAO-
OpeHHH, WM YBEAOMHUBLUHM HENO3UTAPHUA O TOM, YTO OHH OyOyT NPHMEHATH
Hactosuee CornallieHHe BpEMEHHO, coOpaThCs B KpaTyaiilie npueMiIeMble CPOKH
KM PELIHTh BONPOC O BPEMEMHOM HJIM OKOHYATEIBbHOM, MOJIHOM HJIM YACTHYHOM
BCTYHJIEHMH HacToswero CoralieHus B CHIIY MeXAY HUMH. B TeueHHe BDEMEHHOTO
adefictBua HacTtosiwiero CoraliedHss B COOTBETCTBUM ¢ HACTOSIIHM NMyHKTOM TE
NpPaBUTENBbCTBA, KOTOPbIE€ PENIMIM BBECTH B NEHCTBHe HacToswmee CorjiaumieHue
MeXAy coO0 BpEMEHHO MOMHOCThIO HITH YaCTHYHO, AB/AIOTCA BPEMEHHBIMH y4acT-
HHKaMH. DTH NPaBHTENbCTBA MOTYT COOpPaTLCA, ¢ TeM 4TOObI paccMOTPETh CO3-
OaBllieecs IOJIOXKEHHE U PELIUTbh BOHPOC O TOM, BCTYHaeT JIH Hacrosuiee Cormna-
LIEHHE B CHJIY MEXIY HHMH OKOHMYATE/IbHO HJIH HpOAOXaeT OelCTBOBaThH Bpe-
MEHHO, HIH AEHCTBHE €ro npexkpaiaeTcs.

4. Hacrosumee Cornanlense BCTYHaeT B CHIY AJs JIHOOOro npaBHTENbLCTBA,
NENOMHPOBABLIETO OOKYMEHT O paTHOHWKALMH, NPHHATHH, OOOODEHHH W/IH MpH-
COEOMHEHHH TNOCIE €ro BCTYIUIEHUS B CHIIY, ¢ AAThl OENOHHPOBAHUA TAKOrO HOKY-
MEHTa.

5. TenepanbHblit cekpeTaps Oprauusauad O6veauHendsrx Hauuit co3bipaer
nepsy1o ceccuro CoBeTa B BO3MOXHO KpaTyaiflline CPOKH HOC/IE BCTYI/ICHHS B CHITY
HacTtoswero CorialeHHs.

Cmamoa 41. TIPUCOEOMHEHUE

1. Hacrosmee Cornamenvie OTKPBITO IS MOAMUCAHMSA HPABHTENBLCTB BCEX
TrOCYOapCcTB Ha YCIOBHSX, YCTaHOB/eHHbIX COBETOM, BK/IIOYAS CPOK AEMNOHHPO-
BaHHA JOKYMEHTOB O npucoenunenuu. CoBeT MOXET, ONHAKO MPOMIHTh 3TOT CPOK
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LIS TIPaBUTENBCTB, KOTOPbIE€ M€ MOTYT HOENOHHPOBATH CBOM IOOKYMEHTBI O
IIPUCOEOHHEHHHU K CPOKY, YCTAHOBJIEHHOMY B YCJIOBHUSIX O NPUCOCIHHEHH.

2. [IpucoeqHHEHHE OCYLIECTBIAETCA IOCPEACTBOM AENOHHPOBAHHS Y HENO3H-
Tapus JOKYMEHTA O NPUCOCOMHEHHH.

Cmamesa 42. TlonPABKH

1. CoBeT MOXET KBaTHQUIUPOBAHHLIM OGOJBIIKHCTBOM TOJIOCOB PEKOMEH-
JOBaTh Y4aCTHHMKAM BHECTI NOMPABKY B HacToslee CornameHue.

2. CoBer yCTaHaBIHBAET CPOK, B NpeleiaX KOTOPOTO YYaCTHHKH YBEIOM-
JIAIOT OENO3HTAapHs O NMPHIATHH UMH MOMPABKII,

3. TTomnpaska BCTyNaeT B CHITy Yyepe3 90 nmeit mocne noayuenus Oeno3uTapieM
YBENOMIJIEHHH O NMPHHATHH OT YYaCTHHKOB, COCTAaBJIAIONIMX MO MeMbLlUei Mepe ABe
TPETH IKCNOPTHPYIOLIHX YYAaCTHUKOB H HMEIOLIHX 10 MeHbIiel Mepe 85% ronocos
IKCNOPTHUPYIOUINX YYACTHHKOB, H OT YYaCTHHKOB, COCTABJISIIOLIMX MO MeEHbIIEit
Me€pe ABE TPETH UMNIOPTHPYIOLIHX YYaCTHUKOB M HMEIOLHNX IO Menbiueit Mepe 85%
roOJIOCOB UMIIOPTHPYIOIINX YYaCTHHKOB.

4. TIlocne Toro, Kak menosHraphil undpopmnpyer Coser 0 TOM, 4TO Tpebo-
BaHMs ISl BCTYIUIEHHS NMONPABKH B CHJIY BBINOJIHEHbI, YYaCTIIMK, H€3aBUHCUMO OT
NOJIOXKEHHH MYyHKTA 2 HAaCTOosALIEH CTaThH OTIOCHTEILHO CPOKA, YCTANABIHBAEMOTO
CoBeTOM, MOXET BCE €IlI€ HANPABHTL ACMO3MTAPHIO YBEAOMIICHHE O NPUNATHH HM
TONPaBKH IIPH YCIIOBHH, YTO TaKoe yBenomsienne OyaeT nanpasieHo 0 BCTYIUIEHIIA
NMONpaBKHU B CHITY. '

5. Jlrobo#t yyacTHHK, KOTODbIH HEe YBEIOMHMII O MPUHATHH UM IONPABKH KO
IHIO BCTYIUIEHHS Tako# MONPAaBKH B CHITY, IlepecTaeT ObITh CTOPOHOM HACTOSLIETO
CornauieHns ¢ 3TOro IHsA, 3a HCKJIFOYEHHEM CITy4aeB, KOroa TaKoH YYacTHHK Npea-
craBuT CoBery ybenuTenbHbie 0Ka3aTENbCTBA, YTO OH HE MOT IIPUHATL NONPABKY
B CPOK B CJIEACTBHE TPYOHOCTEMH, CBA3AHHBIX ¢ KOHCTHTYLHOHHBIMH KM HHCTHTY-
LMOHHBIMH npoueaypaMu, ¥ COBET PEUIMT MPOMIMTH /IS 3TOro y4aCTHHUKa Iie-
puol, YCTAHOBIICHHBIH A5l IPHHATHUSA NONPaBKH. s TaKOro y4YacTHHKA HOIIpaBKa
He siB/IsieTcsi 00A3aTENbHOI OO0 TOrO, KaK OH YBEAOMHT O CBOEM IPHHATHH IIO-
MpPaBKH.

6. Ecnu B cpoK, ycTaHOBNeHHbIHi COBETOM B COOTBETCTBHH C IYNIKTOM 2 Ha-
CTOALIEH CTaThH, TpeOGOBaUHs I8 BCTYIUICHUS MONPABKH B CHIIY M€ BHIMOJIHEHBI,
MOMNpPaBKa CYHTACTCA CHATOM.

Cmamusa 43. Beixon

1. YyacTHHMK MOXeT BhliiTH U3 HacTosulero Cornaniedss B moboe BpeMs no-
ClIE €ro BCTYIUIEHHS B CHIY MNyTeM I[OAayd MAENO3UTAPHIO IHMCbMEHHOro
YBEOOMJICHHS O CBOEM BbIXOAE. DTOT YYaCTHHK OIHOBpEMENHUO HHGOPMHpYET
CoBeT 0 NPHHATHIX UM OEHCTBUAX.

2. BroIxon BcTynaeT B cuiy vepe3 90 OHel mocne MoNydeHHs YBEIOMIICHHS
OErno3uTapHEM.

Cmamva 44. WICKMIOYEHUE

Ecnx CoBeT pemIuT, 4TO Kakoi-nu00 yYacTHHK HapylllaeT CBOM 06s13aTe/IbCTBa
1o HacrosweMy COriameHH!O, 4 PEWIHT Jajiee, YTO TAKOE HapyLIEHHE CyLLIECTBEH-
HbIM 06pa3oM 3aTpyauseT geficTBHe HacTosulero CornaileHHs, OH MOXKET KBAJIH-
(HUMPOBAaHHBIM GONBLUIMHCTBOM TOJIOCOB HMCKJIIOMHTBL TAaKOrO YYacTHHKA M3 Ha-
crosulero Cornamenus. CoBeT HEMEMJIEHHO yBeOOMIseT 06 3TOM Heno3UTapHA.
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ITo ucreyeHun OgHOro roga ¢ JaThl NPHHATHS COBETOM PEIEHHsI ITOT YYaCTHHK
nepecraeT ObITH CTOpOHOR nacTosuiero CoralieHus.

Cmamba 45. TIOPSOOK PACYETA C BBIXOOAWMMH WIN UCKJIIOYEHHBIMU
YYACTHUKAMMU WU C YHACTHUKAMH, KOTOPBLIE HE MOT'YT INPUHATDb INOIPABKY

1. B cooTBercTBHH c HacTosLlel cTaThelt CoBeT onpeaensieT NOpAAOK pacyera
€ YYaCTHHKOM, KOTODBI# npekpaiaeT ObITh cTOpoHOM HacTosimero CornaleHus B
pe3yJibTaTe:
a) HENpHHATHs MNONpaBKH K HacTtosumeMy CorjaileHH0O B COOTBETCTBHH CO
craTbeit 42;

b) BeIXOoma u3 nacrosiuero Corjallenus B COOTBETCTBHHU CO cTaThelt 43 WiIn
C) HCKMOUYEHHs H3 HacTosero Cornamennus B COOTBETCTBUH CO cTaThell 44,

2. Coser ynepxuBaer Mo0bie B3HOCHI, yJIa4eHHble HA A IMHHHCTPATHBHBIN
CYEeT Y4YacCTHHMKOM, KOTODBI mpekpamaer ObIThb CTOpoHON HacTosmero Corna-
LIEHHS.

3. YuacTHHK, KOTODBINH NONYYHIT HAUIEKalllee BO3MELIEHHE B COOTBETCTBHU
C HACTOSILICH CTATheN, HE HMEET MpaBa Ha KaKylo-JIHOO A0/I0 MOCTYIUIEHHHA OT JIMK-
BHIALWHM HJIX HA gpyrue akTuBbl Opranuzauun. Takoll y4acTHHMK He HECET TaKKe
OTBETCTBEHHOCTH NO MOOOMY AepHUMTY, BO3HHKaIOLEMy ¥ Oprauusanuu nocie
BBIIJIAThl TAKOrO BO3MeEUIEHHS.

Cmampsa 46. CPOK AEVCTBMA,
MPONJIEHHE U NMPEKPAIEHME AENCTBUS COrALIEHUS

1. Hacrosiee CornallleHue OCTaeTCs B CHIIE B T€YEHHE [IEPHOAA B MATDH JIET C
JaTbl €ro BCTyIulenus B cuny, ecnid COBEeT He NPHUMET KBATMOHLUHMPOBaHHBLIM
OONBIIMHCTBOM TONIOCOB PELUEHHS O MPOOJIEHMH CPOKa NEACTBHR HMACTOSILLErO
CorJiallieHust HITH O ero nepecMoTpe, HIH O NPeKpalleHuH ero AeiCTBUS.

2. 1o HcTeueHHs MATHIIETHErO MepHOAa, YKa3aHHOIO B MyHKTe 1 HacTosuien
cratbd, COBET MOXET KBATH(GUIHPOBAHHLIM OGONBIIMHCTBOM rOJIOCOB NPHHATH
PELIEHHE O NMPOUIEHUH CPOKa AelcTBUA HacTosuero CornalleHus Ha NepHOA, He
NMPEeBBLIIAIOIINNA ABYX JIET, H/WIH O €ro MmepecMoTpe.

3. Ecnu oo ucreyenus nATHIETHErO IEPHOAA, YKA3aHHOIO B NYHKTE | HAacCTOsA-
el cTaThH, NEPeroBOPLl O HOBOM COIJIALLIEHHH MJIs 3aMeHBl HacTosimero Corna-
LLIEeHHs elle He 3aBepHbl, COBET MOXeET KBUTHOHIHPOBaHUBIM OO0JILLIIMHCTBOM
roJIOCOB NPOMUIHTDL CPOK AeficTBHA HacTosero CornaileHus Ha ePUO, KOTOPBIN
Oyner onpenenen CoBeTOM.

4. Ecnu 10 ucTeueHNs NATHICTHErO IEPHOAA, YKa3aHHOTO B MYHKTe | HacTos-
el ctaTebH, HOBOE COTJIallleHHE, 3aMeHsollee HacTosamee CornamesHe, 3aKiio-
YEHO, HO €lll€ HE BCTYMHJIO OKOHYATENBHO HJIM BpeMeHHO B cuny, CoBeT MOXET
KBATH(PHIMPOBANHbIM OONBIIMHCTBOM TOJIOCOB IPOMAIMTL CPOK OeHCTBHUA Ha-
croswero CornaileHus 10 BPEMEHHOI0 MJIH OKOHYATE/IbHOrO BCTYIUIEHHS B CHNTY
HMOBOI0O COrJialleHHSA.

5. Ecnu HOBOe MeXAYHapoAHOE COrnalleHHe MO [KYTY 3aK/IHOYEeHO H
BCTYIAET B CHIIY B T€YeHHE MOOOro nepuona MpoaieHus CpOKa OefiCTBUA HACTOS-
nlero CorJiallleHus B COOTBETCTBHH C YHKTaMH 2, 3 HIIH 4 HacTosllelt cTaThH, Oeit-
CTBHE HAcToOsLIEro npoajieHHoro CornaiueHus MPeKpallaeTcs MO BCTYIJIEHHH B
CHJTy HOBOI'O COTJIALLICHHS.
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6. CoBeT MOXeT B 000€ BpeMs KBaNH(UUHMPOBAHHLIM OOJBILIMHCTBOM ro-
NIOCOB MPHHATH DELIEHHE O NMpPEKPaLICHHH Ne#cTBHUA HacTosuero CorjameHHs ¢
IaTbl, KOTOPYIO OH MOXXET YCTAHOBHTD.

7. He3aBucHMO OT NpeKpareHus aekicTeua nacrosuero Cornamenus Coet
NPOAOMKAET CYLIECTBOBAThH B TEUEHHE NEPHO/A, HE MPEBBIILIAIOIIETO 18 MecsALles, B
nenax MukBuaanuu OpraHH3alHH, BKIIOYas NPOBEAeHHE PacieToB, H NPU YCIIOBHH
IPHHATHA COOTBETCTBYIOLIHX PEllleHHH KBaTHOHIMPOBAHHBIM OOABUIMHCTBOM ro-
JIOCOB MMeEET B TEUEHHE ITOrO MEPHOIA TAKHE MOJITHOMOYHSA M BBINOJIHAET TaKue
(dYHKUMH, KaKHe MOTYT ObITh HEOOXOAMMBI JUIS YKa3aHHBIX LENeH.

8. CoBeT yBeNOMIISET NENO3UTAPHA O M10O0M pelleHHH, IPHHATOM B COOT-
BETCTBMH C NMOJIOKEHHUSIMH HACTOALLEH CTAaThH.

Cmampa 47. OTroBOPKHU
OroBOpPKH B OTHOILEHHH JII060ro 13 nookeHHN HacTosuiero CornaleHHs ue-
JOMYCTUMBI.

B VYIOOCTOBEPEHME YEr0 HHXKEMNOAMHUCABIIHECHA, OOIKHBIM 06pa30M Ha TO
VIIOJIHOMOYE€HHBIC, TOANMUACATH HACTOALLCE CornallleHle B yKa3aHHbIE€ OHU.

Cosepineno B JKeHeBe MEPBOro OKTAOpPA ThicA4a OEBATHCOT BOCEMBIAECAT
BTOPOTrO rofa Ha aHrNMHCKOM, apaGcKoM, HCTIAHCKOM, PYCCKOM M (paHIly3CKOM
A3BIKaX, IPUYEM BCE TEKCTHI ABMAAKOTCA PABHO ay TEH THUHBIMH.

IMPUNTOXEHUE A
Honau omolenbrbix 3KCNOPMUpPyOWUX CmMpaH 6 obujem Hucmom skcnopme Oxyma u

Oxcymoevix u3idenuit cmpan-ydvacmuuy Kongepenyuu Opeanuszayuu O6veduHeHHbIX
Hayuii no Oxcymy u Oxcymosvim usdenuam 1981 zoda, ycmaroeneHwnvie OnAa yeneil

cmamou 40
Honu s
npoyexmax

BaHITIAMELI ..ottt e ieee e ie e ae e e aansnaeennnnns 56,668
BPABHITHA ..o ittt ieeetnnneenar e seananannns 0,921

TIHOMA ...ttt it i ittt iieenernienas 31,457

Hemam ... ..ot i i e it e 3,452

) 0 5 2% 0,097

I 16 1 7 7,405

HTOro 100,000

TMOJIOXKEHHE B

Honau omodenbublx UMROPMUPYIOWUX CIMPAH U 2pYNN CMPAH 6 06ujem 4ucmom umnopme
Oncyma u Omcymoebix u3deauli cmpawn-ysacmuuy Kongepenyuu Opeanusayuu
O6vedurennvix Hayuii no oxcymy u oncymosgoim uzoenuam 1981 eoda, ycmaroenerHole
o8 yeneli cmamou 40

Honu e

npoyexsmax
ABCTDAITHS ot et vettieene s rnecaa s e ens e earenaanses 7,067
ABCTDHA .« v vt et etteee et enna e et en e anneennns 0,252
N 3 £+ R N 0,916
27307 o) - P 1,572
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[SpAaNISH TEXT — TEXTE ESPAGNOL]

CONVENIO INTERNACIONAL DEL YUTE Y LOS PRODUCTOS DEL
YUTE, 1982

PREAMBULO

Las Partes en el presente Convenio,

Recordando la Declaracidn y el Programa de Accion sobre el Establecimiento de
un Nuevo Orden Econdmico Internacional,

Recordando las resoluciones 93 (IV) y 124 (V), sobre el Programa Integrado
para los Productos Basicos, aprobadas por la Conferencia de las Naciones Unidas
sobre Comercio y Desarrollo en sus periodos de sesiones cuarto y quinto,

Recordando asimismo el Nuevo Programa Sustancial de Accion para el Decenio
de 1980 en favor de los paises menos adelantados y, en particular, el parrafo 82 de
dicho programa,

Reconociendo la importancia del yute y los productos del yute para las eco-
nomias de muchos de los paises exportadores en desarrollo,

Considerando que una estrecha cooperacidn internacional encaminada a solu-
cionar los problemas con que tropieza este producto bdsico impulsara el desarrollo
econdmico de los paises exportadores y reforzara la cooperacidon econémica entre
paises exportadores e importadores,

Han convenido en lo siguiente:

caprituLro 1. OBJETIVOS

Articulo 1. OBIJETIVOS
I. En beneficio tanto de los miembros exportadores como de los miembros im-
portadores y con miras a lograr los objetivos pertinentes aprobados por la Conferen-

cia de las Naciones Unidas sobre Comercio y Desarrollo en sus resoluciones 93 (IV) y

124 (V), relativas al Programa Integrado para los Productos Basicos, teniendo

ademas en cuenta su resolucion 98 (IV), los objetivos del Convenio Internacional del

Yute y los Productos del Yute, 1982 (al que en adelante se denominara, en este instru-

mento, “el presente Convenio”) seran los siguientes:

a) Mejorar las condiciones estructurales del mercado del yute;

b) Aumentar la competitividad del yute y de los productos del yute;

¢) Mantener y ampliar los mercados existentes, y desarrollar nuevos mercados, para
el yute y los productos del yute;

d) Fomentar Ia produccion de yute y de productos del yute a fin de mejorar, entre
otras cosas, su calidad en beneficio tanto de Ios miembros importadores como de
los miembros exportadores;

e) Desarrollar la produccion, las exportaciones, las importaciones de yute y de pro-
ductos del yute en lo que concierne a su cantidad, con objeto de atender a las
necesidades de la demanda y de la oferta mundiales.

2. Los objetivos a que se refiere el parrafo I de este articulo se alcanzaran en
particular mediante:
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a) Proyectos de investigacion y desarrollo técnico, promocion de mercados y reduc-
cién de costos;

b) La reunion y difusion de informacion sobre el yute y los productos del yute;

c) El examen de cuestiones importantes relativas al yute y los productos del yute,

tales como la cuestion de la estabilizacién de los precios y los suministros y la de la
competencia con los productos sintéticos y suceddneos.

capituLo 1. DEFINICIONES

Articulo 2. DEFINICIONES
A los efectos del presente Convenio:

1. Por “yute” se entenderd el yute en bruto, el kenaf'y otras fibras afines en bru-
to, incluidas la Urena lobata, el Abutilon avicennae y el Cephalonema polyandrum;

2. Por “productos del yute” se entenderan los productos fabricados total o casi
totalmente de yute, o los productos cuyo principal componente desde el punto de
vista del peso es el yute;

3. Por “miembro” se entendera todo gobierno o toda organizacién interguber-
namental comprendida en lo dispuesto en el articulo 5 que haya consentido en
obligarse provisional o definitivamente por el presente Convenio;

4. Por “miembro exportador” se entendera todo miembro cuyas exportaciones
de yute y de productos del yute excedan de sus importaciones de yute y de productos
del yute y que haya declarado ser miembro exportador;

5. Por “miembro importador” se entendera todo miembro cuyas importa-
ciones de yute y de productos del yute excedan de sus exportaciones de yute y de pro-
ductos del yute y que haya declarado ser miembro importador;

6. Por “Organizacion” se entenderd la Organizacién Internacional del Yute
establecida conforme al articulo 3;

7. Por “consejo” se entenderd el Consejo Internacional del Yute establecido
conforme al articulo 6;

8. Por “votacion especial” se entendera toda votacion que requiera al menos
dos tercios de los votos emitidos por los miembros exportadores presentes y votantes
y al menos dos tercios de los votos emitidos por los miembros importadores presentes
y votantes, contados por separado, a condicion de que tales votos sean emitidos por
una mayoria de los miembros exportadores y por lo menos por cuatro miembros im-
portadores presentes y votantes;

9. Por“votacion de mayoria distribuida simple” se entenderd una votacion que
requiera mas de la mitad del total de los votos de los miembros exportadores
presentes y votantes y mds de la mitad del total de los votos de los miembros impor-
tadores presentes y votantes, contados por separado. Los votos requeridos para los
miembros exportadores deberdan ser emitidos por una mayoria de los miembros
exportadores presentes y votantes;

10. Por “ejercicio econémico” se entendera el periodo comprendido entre el
192 de julio y el 30 de junio, inclusive;

11.  Por “afio yutero” se entender4 el periodo comprendido entre el 12 de julio y
el 30 de junio, inclusive;

12. Por “exportaciones de yute” o “exportaciones de productos del yute” se
entenderd todo el yute o todos los productos del yute que salgan del territorio
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aduanero de cualquier miembro, y por “importaciones de yute” o “importaciones de
productos del yute” se entenderd todo el yute o todos los productos del yute que en-
tren en el territorio aduanero de cualquier miembro; a los efectos de estas defini-
ciones por territorio aduanero se entendera, en el caso de un miembro que abarque
mas de un territorio aduanero, el conjunto de los territorios aduaneros de ese
miembro;

13. Por “monedas libremente utilizables” se entendera el dolar esta-
dounidense, el franco francés, la libra esterlina, el marco aleman, el yen japonés y
cualquier otra moneda que, por designacion, en cualquier momento, de una orga-
nizacion monetaria internacional competente, sea una moneda que se utilice efectiva
y ampliamente para realizar pagos por transacciones internacionales y se negocie
efectiva y extensamente en los principales mercados de divisas.

capiTuLo . ORGANIZACION Y ADMINISTRACION

Articulo 3. ESTABLECIMIENTO, SEDE Y ESTRUCTURA DE LA ORGANIZACION
INTERNACIONAL DEL YUTE

1. Seestablece la Organizacion Internacional del Yute para aplicar las disposi-
ciones y supervisar el funcionamiento del presente Convenio.

2. La Organizacién funcionar4 por intermedio del Consejo Internacional del
Yute y del Comité de Proyectos como érganos permanentes, y por intermedio del
Director Ejecutivo y del personal. El Consejo podra, por votacion especial,
establecer con fines especificos comités y grupos de trabajo con un mandato con-
creto.

3. La Organizacion tendra su sede en Dacca, Bangladesh.

4. La sede de 1a Organizacién estara en todo momento situada en el territorio
de un miembro.

Articulo 4. MIEMBROS DE LA ORGANIZACION
1. Habra dos categorias de miembros:
a) Exportadores; y
b) Importadores.

2. Todo miembro podrd cambiar de categoria en las condiciones que esta-
blezca el Consejo.

Articulo 5. PARTICIPACION DE ORGANIZACIONES INTERGUBERNAMENTALES

1. Toda referencia que se haga en el presente Convenio a los “gobiernos” sera
interpretada en el sentido de que incluye una referencia a la Comunidad Econdmica
Europea y a cualquier otra organizacion intergubernamental que sea competente en
lo que respecta a la negociacion, celebracion y aplicacion de convenios interna-
cionales, en particular de convenios sobre productos basicos. En consecuencia, toda
referencia que se haga en el presente Convenio a la firma, ratificacion, aceptacion o
aprobacion, o a la notificacion de aplicacion provisional, o a la adhesion, sera inter-
pretada, en el caso de esas organizaciones intergubernamentales, en el sentido de que
incluye una referencia a la firma, ratificacién, aceptacién o aprobacién, o a la noti-
ficacion de aplicacion provisional, o a la adhesion, por esas organizaciones in-
tergubernamentales.

2. Enel caso de que se vote sobre cuestiones de su competencia, esas organiza-
ciones intergubernamentales tendrdn un nimero de votos igual al total de los votos
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que puedan asignarse a sus Estados miembros conforme al articulo 10. En esos casos,
los Estados miembros de tales organizaciones intergubernamentales no tendran de-
recho a emitir los votos asignados a cada uno de ellos.

carituro Iv. CONSEJO INTERNACIONAL DEL YUTE

Articulo 6. CoMPOSICION DEL CONSEJO INTERNACIONAL DEL YUTE

1. La autoridad suprema de la Organizacidn serd el Consejo Internacional del
Yute, que estard integrado por todos los miembros de la Organizacidén.

2. Cada miembro estara representado en el Consejo por un delegado y podra
designar suplentes y asesores para que asistan a las reuniones del Consejo.

3. Todo suplente estara facultado para actuar y votar en nombre del delegado
en ausencia de éste o en circunstancias especiales.

Articulo 7. FACULTADES Y FUNCIONES DEL CONSEJO

1. El Consejo ejercera todas las facultades y desempefiard o hara que se
desempeifien todas las funciones necesarias para dar cumplimiento a las disposiciones
del presente Convenio.

2. El Consejo aprobara, por votacion especial, las normas y reglamentos que
sean necesarios para dar cumplimiento a las disposiciones del presente Convenio y
que sean compatibles con éste, tales como su propio reglamento interior, el regla-
mento financiero y el reglamento del personal de la Organizacion. El reglamento
financiero contendra, entre otras cosas, las disposiciones aplicables a las entradas y
salidas de fondos de la Cuenta Administrativa y de la Cuenta Especial. El Consejo
podrd prever en su reglamento interior un procedimiento que le permita decidir
determinados asuntos sin reunirse.

3. El Consejo llevara la documentacion necesaria para el desempeiio de las
funciones que le confiere el presente Convenio.

Articulo 8. PRESIDENTE Y VICEPRESIDENTE DEL CONSEJO

1. El Consejo elegird por cada afo yutero un Presidente y un Vicepresidente,
los cuales no serdn pagados por la Organizacidn.

2. El Presidente y el Vicepresidente seran elegidos, uno entre los represen-
tantes de los miembros exportadores y el otro entre los representantes de los miem-
bros importadores. Esos cargos se alternaran cada afo entre las dos categorias de
miembros, lo cual no impedird que, en circunstancias excepcionales, uno de ellos, o
ambos, sean reelegidos por votacion especial del Consejo.

3. En caso de ausencia temporal del Presidente, actuarda en su lugar el
Vicepresidente. En caso de ausencia temporal simultdnea del Presidente y del Vice-
presidente o en caso de ausencia permanente de uno de ellos o de ambos, el Consejo
podra elegir nuevos titulares de esos cargos entre los representantes de los miembros
exportadores y/o entre los representantes de los miembros importadores, segin el
caso, con carécter temporal o permanente.

Articulo 9. REUNIONES DEL CONSEJO

1. Como norma general, el Consejo celebrarda una reunion ordinaria cada
semestre del afio yutero.

2. El Consejo celebrard reuniones extraordinarias siempre que lo decida o a
peticion de:
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a) El Director Ejecutivo, de acuerdo con el Presidente del Consejo; o

b) Una mayoria de miembros exportadores o una mayoria de miembros impor-
tadores; o

¢) Varios miembros que reinan por lo menos 500 votos.

3. Las reuniones del Consejo se celebraran en la sede de la Organizacion a
menos que el Consejo, por votacion especial, decida otra cosa al respecto. Si, por in-
vitacion de cualquier miembro, el Consejo se reune fuera de la sede de la
Organizacidén, ese miembro pagard los gastos adicionales de la celebracion de la
reunion fuera de la sede.

4. La convocacién de toda reunion, asi como el programa de la misma, serdn
notificados a los miembros por el Director Ejecutivo al menos con treinta dias de
antelacion, excepto en casos de urgencia en los que la notificacion se hard al menos
con siete dias de antelacion.

Articulo 10. DISTRIBUCION DE LOS VOTOS

1. Los miembros exportadores tendrdn en conjunto 1.000 votos y los miem-
bros importadores tendrdn en conjunto 1.000 votos.

2. Los votos de los miembros exportadores se distribuirdin como sigue:
150 votos se distribuirdn por igual entre todos los miembros exportadores, redon-
deando al nimero entero mas proximo para obtener la cifra de cada miembro; los
votos restantes se distribuiran proporcionalmente al volumen medio de sus exporta-
ciones netas de yute y productos del yute durante los tres afios yuteros precedentes,
quedando entendido que el nimero méximo de votos de cualquier miembro expor-
tador no excedera de 450. Los votos que cxcedan del maximo se distribuiran entre
todos los miembros exportadores que tengan menos de 250 votos individualmente,
en proporcion a su participacion en el comercio.

3. Los votos de los miembros importadores se distribuiran como sigue: cada
miembro importador tendra cinco votos iniciales como maximo, siempre que el total
de votos iniciales no exceda de 125. Los votos restantes se distribuiran propor-
cionalmente al promedio anual del volumen de sus importaciones netas de yute y pro-
ductos del yute durante el periodo de tres afios iniciado cuatro afios civiles antes de la
distribucion de los votos.

4. El Consejo distribuird los votos para cada ejercicio econdmico al comienzo
de la primera reunion de ese ejercicio, conforme a lo dispuesto en este articulo. Esa
distribucion seguira en vigor durante el resto del ejercicio, sin perjuicio de lo dis-
puesto en el parrafo 5 de este articulo.

5. Siempre que cambie la composicion de la Organizacion o que se suspenda o
restablezca el derecho de voto de cualquier miembro conforme a cualquier dispo-
sicion del presente Convenio, el Consejo redistribuird los votos dentro de la categoria
o las categorias de miembros afectadas, conforme a lo dispuesto en este articulo. El
Consejo decidira la fecha en que surtira efecto la redistribucion de los votos.

6. No habri votos fraccionarios.

7. Cuando se redondee al nimero entero mas proximo, las fracciones in-
feriores a 0,5 se redondeardn al numero entero inferior y las fracciones iguales o
superiores a 0,5 se redondeardn al ntimero entero superior.

Vol. 1346, 1-22672



1984 United Nations — Treaty Series ® Nations Unies — Recueil des Traités 125

Articulo 11. PROCEDIMIENTO DE VOTACION DEL CONSEJO

1. Cada miembro tendra derecho a emitir el niimero de votos que posea y nin-
gun miembro estard autorizado a dividir sus votos. Sin embargo, todo miembro
podra emitir de modo diferente al de sus propios votos los votos que esté autorizado
a emitir conforme al parrafo 2 de este articulo.

2. Mediante notificaciéon por escrito dirigida al Presidente del Consejo, todo
miembro exportador podra autorizar a cualquier otro miembro exportador, y todo
miembro importador podra autorizar a cualquier otro miembro importador, a que
represente sus intereses y emita sus votos en cualquier sesién o periodo de sesiones del
Consejo.

3. Todo miembro autorizado por otro miembro a emitir los votos asignados a
este ultimo con arreglo al articulo 10 emitird esos votos de conformidad con las ins-
trucciones del miembro autorizante.

4. Cuando un miembro se abstenga, se considerard que no ha emitido sus
vOtos.

Articulo 12. DECISIONES Y RECOMENDACIONES DEL CONSEJO

1. El Consejo se esforzard por tomar todas sus decisiones y por formular todas
sus recomendaciones por consenso. Si no se llega a un consenso, el Consejo tomara
todas sus decisiones y formulara todas sus recomendaciones por votacion de mayoria
distribuida simple, a menos que el presente Convenio requiera una votacién especial.

2. Cuando un miembro se acoja a lo dispuesto en el parrafo 2 del articulo 11y
se emitan sus votos en una sesion del Consejo, ese miembro sera considerado, a los
efectos del parrafo 1 de este articulo, como presente y votante.

3. Todas las decisiones y recomendaciones del Consejo deberan estar de acuer-
do con las disposiciones del presente Convenio.

Articulo 13. QuoruM DEL CONSEJO

1. Constituird quérum para cualquier sesiéon del Consejo la presencia de la
mayoria de los miembros exportadores y de la mayoria de los miembros impor-
tadores, siempre que tales miembros revinan al menos dos tercios del total de votos de
sus respectivas categorias.

2. Sino hay quérum conforme al parrafo 1 de este articulo el dia fijado parala
sesion ni el dia siguiente, constituird quérum el tercer dia y posteriormente la presen-
cia de la mayoria de los miembros exportadores y de la mayoria de los miembros im-
portadores, siempre que tales miembros retinan la mayoria del total de votos de sus
respectivas categorias.

3. Seconsiderard como presencia toda representacién autorizada conforme al
parrafo 2 del articulo 11.

Articulo 14. COOPERACION CON OTRAS ORGANIZACIONES

1. La Organizacion, en todo lo posible, aprovechard y utilizara plenamente
las instalaciones, los servicios y la experiencia de organizaciones existentes como la
Organizacion de las Naciones Unidas para la Agricultura y la Alimentacion (FAO),
el Centro de Comercio Internacional UNCTAD/GATT (CCI), la Organizacidén de
las Naciones Unidas para el Desarrollo Industrial (ONUDI) y la Conferencia de las
Naciones Unidas sobre Comercio y Desarrollo (UNCTAD). En el caso de que el Con-
sejo considere que las instalaciones, los servicios y la experiencia de esas organiza-
ciones son deficientes o inadecuados para el eficaz funcionamiento de la Orga-
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nizacidn, el Consejo decidird, cuando las circunstancias lo justifiquen, la adopcion
de las medidas necesarias para que la labor sea efectivamente llevada a cabo, de ser
preciso por la propia Organizacion.

2. El Consejo adoptard todas las disposiciones que sean procedentes para
celebrar consultas o cooperar con las Naciones Unidas y sus organos, en particular
con la UNCTAD y con la FAO, asi como con otros organismos especializados de las
Naciones Unidas y otras organizaciones intergubernamentales y no gubernamentales
que sean pertinentes.

3. El Consejo, teniendo en cuenta la funcion especial de la UNCTAD en la
esfera del comercio internacional de productos bdsicos, mantendra informada a esa
organizacion sobre sus actividades y sus programas de trabajo, segiin sea procedente.

Articulo 15. ADMISION DE OBSERVADORES
El Consejo podrad invitar a cualquier pais no miembro, o a cualquiera de las or-
ganizaciones a que se refieren los articulos 14 y 31 interesadas en el comercio interna-
cional del yute y los productos del yute o en la industria del yute, a que asista en
calidad de observador a cualquiera de las sesiones del Consejo.

Articulo 16. DIRECTOR EJECUTIVO Y PERSONAL

1. El Consejo nombrara por votacién especial al Director Ejecutivo.

2. El Consejo determinara las modalidades y condiciones del nombramiento
del Director Ejecutivo.

3. El Director Ejecutivo sera el mds alto funcionario administrativo de la Or-
ganizacion y serd responsable ante el Consejo de la aplicacion y el funcionamiento
del presente Convenio conforme a las decisiones del Consejo.

4. FEl Director Ejecutivo nombrara al personal conforme al reglamento apro-
bado por el Consejo. El Consejo decidird en su primera reunidn el nimero de fun-
cionarios de categoria ejecutiva y profesional que podra nombrar el Director
Ejecutivo durante los cinco primeros afios. Dicho personal ird contratandose por
etapas. El Consejo decidira por votacion especial cualquier cambio en el numero
maximo de funcionarios de categoria ejecutiva y profesional. El personal serd res-
ponsable ante el Director Ejecutivo.

5. Ni el Director Ejecutivo ni ningin miembro del personal tendra interés
financiero alguno en la industria o el comercio del yute ni en actividades comerciales
conexas.

6. En el desempeiio de sus funciones, el Director Ejecutivo y los demas fun-
cionarios no solicitaran ni recibiran instrucciones de ningun miembro ni de ninguna
autoridad que no sea la Organizacién y se abstendran de adoptar cualquier medida
incompatible con su condicién de funcionarios internacionales responsables en
ultima instancia ante el Consejo. Todo miembro respetara el caracter exclusivamente
internacional de las funciones del Director Ejecutivo y de los demds funcionarios y
no tratara de influir en ellos en el desempefio de sus funciones.

cApituLo v. PRIVILEGIOS E INMUNIDADES

Articulo 17. PRIVILEGIOS E INMUNIDADES

1. La Organizacién tendrd personalidad juridica. En particular, tendra capa-
cidad para contratar, para adquirir y enajenar bienes muebles e inmuebles y para
litigar.
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2. A la mayor brevedad posible después de la entrada en vigor del presente
Convenio, la Organizacién adoptara las medidas necesarias para concertar con el go-
bierno del pais en que se halle la sede de la Organizacion (al que en adelante se deno-
minara, en el presente Convenio, “el Gobierno huésped”) un acuerdo (al que en
adelante se denominara “Acuerdo sobre 1a sede”) sobre la condicién juridica, los pri-
vilegios y las inmunidades de la Organizacidn, de su Director Ejecutivo, de su per-
sonal y de sus expertos, asi como de los delegados de los miembros, que sean
razonablemente necesarios para el desempeiio de sus funciones.

3. Entanto se concierta el acuerdo sobre la sede a que se refiere el parrafo 2 de
este articulo, la Organizacion pedira al Gobierno huésped que, dentro de los limites
de su legislacidn nacional, exima de impuestos las remuneraciones pagadas por la
Organizacion a sus funcionarios y los haberes, ingresos y demas bienes de la Orga-
nizacion.

4. La Organizacion podra concertar también, con uno o varios paises, acuer-
dos que habran de ser aprobados por el Consejo sobre los privilegios e inmunidades
que sean necesarios para el debido funcionamiento del presente Convenio.

5. Si la sede de la Organizacion se traslada a otro pais miembro de ésta, ese
miembro concertara con la Organizacion, lo antes posible, un acuerdo sobre la sede
que habra de ser aprobado por el Consejo.

6. El aeuerdo sobre la sede sera independiente del presente Convenio. No
obstante, terminara:

a) Por acuerdo entre el Gobierno huésped y la Organizacion;

b) En el caso de que la sede de la Organizacidn deje de estar en el territorio del
Gobierno huésped; o

¢) En el caso de que la Organizacién deje de existir.

capituLo vi. DISPOSICIONES FINANCIERAS

Articulo 18. CUENTAS FINANCIERAS
1. Se llevaran dos cuentas:
a) La Cuenta Administrativa; y
b) La Cuenta Especial.

2. ElDirector Ejecutivo estard encargado de la administracion de estas cuentas
y el Consejo incluird en su reglamento las disposiciones necesarias a tal efecto.

Articulo 19. FORMAS DE PAGO

1. Las contribuciones a la Cuenta Administrativa se pagardan en monedas
libremente utilizables y estardn exentas de restricciones cambiarias.

2. Las contribuciones financieras a la Cuenta Especial se pagardan en monedas
libremente utilizables y estaran exentas de restricciones cambiarias.

3. El Consejo podra también decidir aceptar otras formas de contribuciones a
la Cuenta Especial, entre ellas material cientifico y técnico o personal, para
responder a las necesidades de los proyectos aprobados.

Articulo 20. AUDITORIA Y PUBLICACION DE CUENTAS

1. El Consejo nombrara auditores para que lleven a cabo la auditoria de sus
libros de contabilidad.
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2. Los estados de la Cuenta Administrativa y de la Cuenta Especial, compro-
bados por auditores independientes, serdn comunicados a los miembros lo antes
posible después del cierre de cada afio yutero, pero no mds tarde de seis meses
después de esa fecha, y serdn examinados por el Consejo en su siguiente reunion para
que los apruebe, segun proceda. Después se publicard un resumen de las cuentas y del
balance comprobados por los auditores.

Articulo 2. CUENTA ADMINISTRATIVA

1. Los gastos necesarios para la aplicacion del presente Convenio se cargardn a
la Cuenta Administrativa y se sufragaran mediante contribuciones anuales de los
miembros de acuerdo con sus respectivos procedimientos constitucionales o institu-
cionales, fijadas conforme a los pdarrafos 3, 4 y 5 de este articulo.

2. Los gastos de las delegaciones en el Consejo, en el Comité de Proyectos y en
los comités y grupos de trabajo a que se hace referencia en el parrafo 2 del articulo 3
serdn sufragados por los miembros interesados. En los casos en que un miembro soli-
cite servicios especiales de la Organizacion, el Consejo le pedird que pague el costo de
€sos servicios.

3. Durante el segundo semestre de cada ejercicio econdmico, el Consejo
aprobara el presupuesto administrativo de la Organizacién para el ejercicio eco-
némico siguiente y determinara la contribucion de cada miembro a ese presupuesto.

4. La contribucién de cada miembro al presupuesto administrativo para cada
ejercicio econdmico sera proporcional a la relacion que exista, en €l momento de
aprobarse el presupuesto administrativo correspondiente a ese ejercicio econémico,
entre el numero de sus votos y la totalidad de los votos de todos los miembros. Al
fijar las contribuciones, los votos de cada miembro se calcularén sin tener en cuenta
la suspensién del derecho de voto de cualquier miembro ni la redistribucién de votos
que resulte de ella.

5. La contribucidn inicial de todo miembro que ingrese en la Organizacién
después de la entrada en vigor del presente Convenio sera determinada por €l Conse-
jo basandose en el niimero de votos que se le asignen y en el periodo que reste del ejer-
cicio econémico en curso, pero no por ello se modificaran las contribuciones im-
puestas a los demdas miembros para ese ejercicio econdmico.

6. Las contribuciones al primer presupuesto administrativo serdn exigibles en
la fecha que decida el Consejo en su primera reunién. Las contribuciones a los
presupuestos administrativos siguientes seran exigibles el primer dia de cada ejercicio
econdmico. Las contribuciones de los miembros correspondientes al ejercicio eco-
némico en que ingresen en la Organizacion seran exigibles en la fecha en que pasen a
ser miembros.

7. Si un miembro no ha pagado integramente su contribucion al presupuesto
administrativo en un plazo de dos meses contados a partir de la fecha en que tal con-
tribucidn sea exigible conforme al parrafo 6 de este articulo, el Director Ejecutivo le
requerird para que efectue el pago lo antes posible. Si el miembro sigue sin pagar su
contribucién en un plazo de dos meses contados a partir de tal requerimiento, se le
pedira que indique las razones por las que no ha podido efectuar el pago. Si al expirar
un plazo de seis meses contados a partir de la fecha en que su contribucidn sea exigi-
ble dicho miembro sigue sin pagar su contribucion, se suspenderdn sus derechos de
voto a menos que el Consejo, por votacion especial, decida otra cosa. Si el miembro
sigue sin pagar su contribucién al expirar un plazo de un mes contado desde la fecha
de suspension de sus derechos de voto, el Consejo suspendera todos los derechos que
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correspondan a dicho miembro en virtud del presente Convenio hasta el momento en
que haya pagado integramente su contribuciéon, a menos que el Consejo, por
votacion especial, decida otra cosa.

8. Todo miembro cuyos derechos hayan sido suspendidos en virtud del pa-
rrafo 7 de este articulo seguird siendo, en particular, responsable del pago de su con-
tribucién.

Articulo 22, CUENTA EsPECIAL
1. Dentro de la Cuenta Especial se llevardn dos subcuentas:
a) La Subcuenta de actividades previas a los proyectos; y
b) La Subcuenta de proyectos.

2. Todos los gastos efectuados con cargo a la Subcuenta de actividades previas
a los proyectos serdn reembolsados a dicha subcuenta, con cargo a la Subcuenta de
proyectos, si los proyectos son posteriormente aprobados y financiados. Si dentro de
los seis meses siguientes a la entrada en vigor del presente Convenio el Consejo no
recibe ningln fondo para la Subcuenta de actividades previas a los proyectos, exa-
minara la situacion y adoptard las medidas pertinentes.

3. Todos los ingresos resultantes de proyectos especificos identificables se con-
tabilizaran en la Cuenta Especial. Todos los gastos en que se incurra en relacién con
dichos proyectos, inclusive la remuneracion y los gastos de viaje de los consultores y
expertos, se cargaran a la Cuenta Especial.

4, Las posibles fuentes de financiacion de la Cuenta Especial seran:

a) La Segunda Cuenta del Fondo Comun para los Productos Bdsicos, cuando se
constituya;

b) Instituciones regionales e internacionales de financiacién, a saber, el Programa de
las Naciones Unidas para el Desarrollo, el Banco Mundial, el Banco Asiatico de
Desarrollo, el Banco Interamericano de Desarrollo y el Banco Africano de Desa-
rrollo, etc.; y

¢) Contribuciones voluntarias.

5. El Consejo, por votacion especial, determinara las modalidades y condi-
ciones en las que, cuando sea oportuno, patrocinard proyectos para la financiacion
de préstamos, en los casos en que uno o mas miembros hayan asumido volun-
tariamente todas las obligaciones y responsabilidades que se deriven de tales
préstamos. La Organizacion no tendra obligacion alguna en relacién con dichos
préstamos.

6. El Consejo podra designar y patrocinar a cualquier entidad con el consenti-
miento de esta ultima, en particular a uno o varios miembros, para recibir préstamos
destinados a financiar proyectos aprobados y para aceptar todas las obligaciones
resultantes, con la salvedad de que la Organizacidn se reservara el derecho de vigilar
el empleo de los recursos y de supervisar la ejecucion de los proyectos financiados con
tales préstamos. No obstante, la Organizacion no sera responsable por las garantias
que den los miembros u otras entidades.

7. Ningun miembro sera responsable, en su calidad de miembro de la Orga-
nizacion, de ninguna obligacion dimanante de la obtenciéon o concesiéon por otro
miembro o entidad de préstamos relacionados con los proyectos.

8. En caso de que se ofrezcan a la Organizacion con caracter voluntario fon-
dos no asignados a ningin proyecto concreto, el Consejo podra aceptarlos. Dichos
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fondos podran utilizarse para actividades previas a los proyectos, asi como para pro-
yectos aprobados.

9. El Director Ejecutivo se encargara de obtener, en las condiciones y modali-
dades que el Consejo decida, fondos suficientes y seguros para la financiacion de los
proyectos aprobados por el Consejo.

10. Los recursos de la Cuenta Especial sélo se utilizardn para proyectos apro-
bados o para actividades previas a los proyectos.

) 11. Las contribuciones asignadas a proyectos aprobados especificados sélo se
utlliza{én para los proyectos a los que se asignaron originalmente, a menos que el
Consejo decida otra cosa de acuerdo con el contribuyente. Después de terminado un
proyecto, la Organizacion devolverd a cada contribuyente una parte de los fondos
que sobren, en proporcion a su participacion en el total de las contribuciones apor-
tadas originalmente para la financiacion de ese proyecto, a menos que se haya acor-
dado otra cosa con el contribuyente.

12. El Consejo podra, cuando proceda, revisar la financiacién de la Cuenta
Especial.

carituro vii. ACTIVIDADES OPERACIONALES

Articulo 23. PROYECTOS

1. A fin de alcanzar los objetivos enunciados en el articulo 1, el Consejo, con
caracter permanente y de conformidad con las disposiciones del pdrrafo 1 del
articulo 14, identificard proyectos en las esferas de la investigacion y el desarrollo, la
promocion de los mercados y la reduccion de los costos, asi como otros proyectos
pertinentes aprobados por el Consejo, dispondra la preparacion y ejecucion de esos
proyectos, con miras a asegurar su eficacia, y los supervisara.

2. El Director Ejecutivo presentarda propuestas sobre los proyectos a que se
hace referencia en el parrafo 1 de este articulo al Comité de Proyectos. Esas pro-
puestas se distribuirdn a todos los miembros al menos dos meses antes de la reunion
del Comité en la que se hayan de examinar. Sobre la base de esas propuestas, el
Comité decidira las actividades previas a los proyectos que habran de emprenderse.
El Director Ejecutivo tomara medidas en relacién con esas actividades previas a los
proyectos conforme a las normas y reglamentos que apruebe el Consejo.

3. Los resultados de las actividades previas a los proyectos, incluidos los
costos detallados, los posibles beneficios, la duracion, la ubicacion y los posibles
organismos de ejecucion, serdn presentados por el Director Ejecutivo al Comité des-
pués de su distribucién a todos los miembros al menos dos meses antes de 1a reunién
del Comité en la que se hayan de examinar.

4. El Comité examinard los resultados de las actividades previas a los proyec-
tos y formulara recomendaciones sobre los proyectos al Consejo.

5. El Consejo examinara las recomendaciones y, por votacién especial, deci-
dird sobre los proyectos propuestos para su financiacién de conformidad con el
articulo 22 y con el articulo 27.

6. El Consejo decidira sobre la prioridad relativa de los proyectos.

7. Inicialmente, el Consejo dara prioridad a los proyectos preparados por la
FAOQ y el CCI para las Reuniones Preparatorias sobre el yute y los productos del yute
en el marco del Programa Integrado para los Productos Basicos y a los demas pro-
yectos viables que apruebe el Consejo.
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8. El Consejo, antes de aprobar un proyecto que deba ejecutarse en el terri-
torio de un miembro, debera obtener el consentimiento de ese miembro.

9. El Consejo, por votacion especial, podré dejar de patrocinar cualquier pro-
yecto.

Articulo 24. INVESTIGACION Y DESARROLLO

Los proyectos de investigacion y desarrollo deberan tener, entre otras, las
siguientes finalidades: '
a) Mejorar la productividad agricola y la calidad de las fibras;
b) Mejorar los procesos de elaboracion de los productos existentes y de los nuevos
productos;
c) Hallar nuevos usos finales y mejorar los productos existentes.

Articulo 25. PROMOCION DE MERCADOS
Los proyectos de promocion de los mercados deberdn tener, entre otras, la
finalidad de mantener y ampliar los mercados de los productos existentes y de hallar
mercados para los nuevos productos.

Articulo 26. REDUCCION DE COSTOS

Los proyectos de reduecion de costos deberan tener, entre otras, las siguientes
finalidades, en la medida en que sean apropiadas: mejorar los procesos y técnicas
relacionados con la productividad agricola y la calidad de las fibras, asi como me-
jorar los procesos y técnicas relacionados con los costos de la mano de obra, los
materiales y el capital en la industria de elaboracion del yute, y obtener y actualizar,
para uso de los miembros, informacion acerca de los procesos y técnicas mas efi-
cientes de que se disponga en la economia del yute.

Articulo 27. CRITERIOS PARA LA APROBACION DE PROYECTOS
Para la aprobacion de proyectos el Consejo se basara en los siguientes criterios:

a) Deberan presentar posibilidades de beneficiar, en ese momento o en el futuro, a
még de un miembro exportador y ser beneficiosos para la economia del yute en su
conjunto;

b) Deberdn estar relacionados con el mantenimiento o la expansién del comercio
internacional del yute y de los productos del yute;

¢) Deberan ofrecer perspectivas de tener a corto o a largo plazo resultados
economicos favorables en relacion con los costos;

d) Deberdn estar concebidos de modo que sean compatibles con el volumen del
comercio internacional del yute y los productos del yute;

e) Deberadn presentar posibilidades de mejorar en general la competitividad o las
perspectivas de mercado del yute o los productos del yute.

Articulo 28. CoMiTE DE PROYECTOS

1. De conformidad con este articulo se establecera un Comité de Proyectos
(llamado en adelante “el Comité”). El Comité sera responsable ante el Consejo y
trabajaré bajo la direccion general del mismo.

2. El Comité estard abierto a la participacion de todos los miembros. El regla-
mento del Comité, asi como la distribucion de los votos y el procedimiento de vota-
cion, seran, mutatis mutandis, los del Consejo. El Comité se reunird, a menos que
decida otra cosa, cuatro veces al afio o a peticion del Consejo.
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3. Las funciones del Comité seran:
a) Examinar y evaluar desde el punto de vista técnico las propuestas de proyectos a
que se hace referencia en el articulo 23;
b) Decidir sobre las actividades previas a los proyectos; y
¢) Formular al Consejo recomendaciones relativas a los proyectos.

capituLo vi. RELACION CON EL FONDO COMUN PARA
LOS PRODUCTOS BASICOS

Articulo 29. RELACION coN EL FoNDo CoMUN PARA LOs PrRoDUCTOS BAsicos
Cuando el Fondo Comun entre en funcionamiento, la Organizacion aprove-
chard plenamente las facilidades que ofrece dicho Fondo conforme a los principios
establecidos en el Convenio Constitutivo del mismo.

capituLo 1x. EXAMEN DE CUESTIONES IMPORTANTES RELATIVAS
AL YUTE Y A LOS PRODUCTOS DEL YUTE

Articulo 30. EXAMEN DE LA ESTABILIZACION, LA COMPETENCIA CON LOS PRODUCTOS
SINTETICOS Y OTRAS CUESTIONES

1. El Consejo seguird examinando las cuestiones de la estabilizacion de los
precios y de los suministros de yute y productos del yute para la exportacion, con
miras a encontrarles solucion. Toda solucién convenida como resultado de ese exa-
men que entraiie medidas que no estén ya expresamente previstas en el presente Con-
venio sélo podrd aplicarse previa enmienda del presente Convenio con arreglo al
articulo 42.

2. El Consejo examinara las cuestiones relativas a la competencia entre el yute
y los productos del yute, por una parte, y los productos sintéticos y suceddneos por
otra.

3. El Consejo tomara las disposiciones oportunas para que prosiga el examen
de otras cuestiones importantes relacionadas con el yute y los productos del yute.

capituLo x. ESTADISTICAS, ESTUDIOS E INFORMACION

Articulo 31. ESTADISTICAS, ESTUDIOS E INFORMACION

1. El Consejo establecerd estrechas relaciones con las organizaciones interna-
cionales competentes, en particular la FAO, para contribuir a asegurar la dis-
ponibilidad de datos e informacién recientes y fidedignos sobre todos los factores
que afecten al yute y a los productos del yute. La Organizacidn reunir4, sistematizara
y, cuando sea necesario, publicard informacién estadistica sobre la produccién, el
comercio, la oferta, las existencias, el consumo y los precios del yute, de los produc-
tos del yute, y de los productos sintéticos y suceddneos que sea necesaria para la
aplicacion del presente Convenio.

2. Los miembros proporcionardn estadisticas e informacion dentro de un
p}azgl razonable y en la medida en que ello no sea incompatible con su legislacién na-
cional.

3. ElConsejo tomard medidas para la realizacion de estudios de las tendencias
y de los problemas a corto y a largo plazo de la economia mundial del yute.
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4. El Consejo cuidara de que la informacién publicada no redunde en detri-
mento del cardcter confidencial de las operaciones de personas o sociedades que pro-
duzcan, elaboren y comercialicen yute, productos del yute y productos sintéticos y
sucedaneos.

Articulo 32. INFORME ANUAL E INFORME SOBRE LOS RESULTADOS
DE LA EVALUACION Y EL EXAMEN DE LA SITUACION

1. El Consejo publicard, dentro de los seis meses siguientes a la terminacién de
cada afio yutero, un informe anual sobre sus actividades y cualquier otra infor-
macion que considere apropiada.

2. El Consejo evaluard y examinard anualmente la situacion y las perspectivas
mundiales del yute, inclusive el estado de la competencia con los productos sintéticos
y los suceddneos, e informar4 a los miembros sobre los resultados de ese examen.

3. El examen se realizara teniendo en cuenta la informacién proporcionada
por los miembros sobre la produccidn, las existencias, las exportaciones e importa-
ciones, ¢l consumo y los precios del yute, de los productos del yute, de los productos
sintéticos y de los suceddneos en cada pais, asi como toda otra informacién que
pueda obtener el Consejo, directamente o por conducto de las organizaciones com-
petentes del sistema de las Naciones Unidas, en particular la UNCTAD y la FAO, asi
como de las organizaciones intergubernamentales y no gubernamentales com-
petentes.

capituLo x1. DISPOSICIONES DIVERSAS

Articulo 33. RECLAMACIONES Y CONTROVERSIAS

Toda reclamacion formulada contra un miembro por incumplimiento de las
obligaciones que le impone el presente Convenio y toda controversia relativa a la in-
terpretacidn o aplicacién del presente Convenio sera sometida a la decisién del Con-
sejo. Las decisiones del Consejo sobre estas cuestiones seran firmes y tendran fuerza
de obligar.

Articulo 34. OBLIGACIONES GENERALES DE LOS MIEMBROS

1. Durante la vigencia del presente Convenio, los miembros cooperaran entre
si y haran todo lo posible para contribuir al logro de los objetivos del presente Con-
venio y para no tomar medidas que sean contrarias a ellos.

2. Los miembros se comprometen a aceptar como obligatorias las decisiones
que el Consejo adopte conforme al presente Convenio y trataran de no adoptar
medidas que tengan por efecto coartar esas decisiones 0 que sean contrarias a ellas.

Articulo 35. EXENCION DE OBLIGACIONES

1. Cuando ello sea necesario en circunstancias excepcionales, situaciones
de emergencia o casos de fuerza mayor no previstos expresamente en el presente
Convenio, el Consejo podré, por votacidn especial, eximir a cualquier miembro de
cualquiera de las obligaciones impuestas por el presente Convenio si le convencen las
explicaciones dadas por ese miembro sobre las razones por las que no puede cumplir
la obligacion.

2. El Consejo, cuando conceda una exencion a un miembro conforme al pa-
rrafo 1 de ese articulo, indicard expresamente en qué condiciones y modalidades y
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por cudnto tiempo se exime a tal miembro de esa obligacion, asi como las razones por
las que se otorga la exencidn.

Articulo 36. MEDIDAS DIFERENCIALES Y CORRECTIVAS

1. Los miembros importadores en desarrollo cuyos intereses resulten per-
judicados como consecuencia de medidas adoptadas en virtud del presente Convemnio
podran pedir al Consejo que aplique medidas diferenciales y correctivas. El Consejo
estudiard la posibilidad de adoptar medidas apropiadas conforme a los parrafos 3 y 4
de la seccién III de la resolucion 93 (IV) de la Conferencia de las Naciones Unidas
sobre Comercio y Desarrollo.

2. Sin perjuicio de los intereses de otros miembros exportadores, el Consejo
conceder4 una consideracion especial, en todas sus actividades, a las necesidades de
un determinado miembro exportador menos adelantado.

capituLo xn. DISPOSICIONES FINALES

Articulo 37. FIRMA, RATIFICACION, ACEPTACION Y APROBACION

1. El presente Convenio estara abierto en la Sede de las Naciones Unidas,

desde €l 3 de enero hasta el 30 de junio de 1983, ala firma de los gobiernos invitados a

la Conferencia de las Naciones Unidas sobre el Yute y los Productos del Yute, 1981.

q I; Todo gobierno al que se haga referencia en el parrafo 1 de este articulo
podra:

a) En el momento de firmar el presente Convenio, declarar que por dicha firma

acepta obligarse por el presente Convenio;
b) Después de firmar el presente Convenio, ratificarlo, aceptarlo o aprobarlo me-
diante el depdsito de un instrumento al efecto en poder del depositario.

Articulo 38. DEPOSITARIO

El Secretario General de las Naciones Unidas queda designado depositario del
presente Convenio.

Articulo 39. NOTIFICACION DE APLICACION PROVISIONAL

1. Todo gobierno signatario que tenga intencion de ratificar, aceptar o apro-
bar el presente Convenio, o todo gobierno para el que el Consejo haya establecido
condiciones de adhesién pero que todavia no haya podido depositar su instrumento,
podrd, en todo momento, notificar al depositario que aplicara el presente Convenio
provisionalmente bien cuando éste entre en vigor conforme al articulo 40, bien, si ya
estd en vigor, en la fecha que se especifique. En el momento en que presente su
notificacion de aplicacion provisional, cada gobierno declarara si es miembro expor-
tador o miembro importador.

2. Todo gobierno que haya notificado, conforme al parrafo 1 de este articulo,
que aplicara el presente Convenio bien cuando éste entre en vigor, bien, si ya estd en
vigor, en la fecha que se especifique, sera desde ese momento miembro provisional de
la Organizacion hasta que deposite su instrumento de ratificacidn, aceptacion,
aprobacién o adhesién y pase asi a ser miembro.

Articulo 40. ENTRADA EN VIGOR

1. El presente Convenio entrara definitivamente en vigor el 12 de julio de 1983,
o en cualquier fecha posterior, si en ese momento tres gobiernos que representen al
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menos el 85% de las exportaciones netas indicadas en el anexo A del presente Con-
venio y veinte gobiernos que representen al menos el 65% de las importaciones netas
indicadas en el anexo B del presente Convenio han firmado el presente Convenio con
arreglo al apartado a) del parrafo 2 del articulo 37, o han depositado sus instrumen-
tos de ratificacidn, aceptacidn, aprobacion o adhesion.

2. El presente Convenio entrard en vigor provisionalmente el 12 de julio de
1983, o en cualquier fecha posterior, si en ese momento tres gobiernos que
representen al menos el 85% de las exportaciones netas indicadas en el anexo A del
presente Convenio y veinte gobiernos que representen al menos el 65% de las impor-
taciones netas indicadas en el anexo B del presente Convenio han firmado el presente
Convenio con arreglo al apartado a) del parrafo 2 del articulo 37, o han depositado
sus instrumentos de ratificacion, aceptacidon o aprobacion o han notificado al depo-
sitario, conforme al articulo 39, que aplicardn provisionalmente el presente Con-
venio.

3. Siel 12deenero de 1984 no se han cumplido los requisitos para la entrada en
vigor establecidos en el parrafo 1 o en el parrafo 2 de este articulo, el Secretario
General de las Naciones Unidas invitard a los gobiernos que hayan firmado el pre-
sente Convenio con arreglo al apartado a) del parrafo 2 del articulo 37, o que hayan
depositado instrumentos de ratificacion, aceptacién o aprobacién o que hayan
notificado al depositario que aplicaran provisionalmente el presente Convenio, a reu-
nirse lo antes posible para decidir si el presente Convenio entrard provisional o
definitivamente en vigor entre ellos, en su totalidad o en parte. Mientras el presente
Convenio esté provisionalmente en vigor conforme a este parrafo, los gobiernos que
hayan decidido ponerlo provisionalmente en vigor entre ellos, en su totalidad o en
parte, seran miembros provisionales. Tales gobiernos podran reunirse para examinar
la situacidn y decidir si el Convenio ha de entrar definitivamente en vigor entre ellos o
continuar en vigor provisionalmente o declararse terminado.

4. En el caso de cualquier gobierno que deposite su instrumento de rati-
ficacidn, aceptacion, aprobacion o adhesion después de la entrada en vigor del pre-
sente Convenio, éste entrara en vigor para ese gobierno en la fecha de tal depdsito.

5. El Secretario General de las Naciones Unidas convocara la primera reunién
del Consejo lo antes posible después de la entrada en vigor del presente Convenio.

Articulo 41. ADHESION

1. El presente Convenio estard abierto a la adhesion de los gobiernos de todos
los Estados en las condiciones que determine el Consejo, entre las que figurard un
plazo para el depdsito de los instrumentos de adhesion. No obstante, el Consejo
podra conceder prorrogas a los gobiernos que no puedan depositar sus instrumentos
de adhesion en el plazo fijado en las condiciones de adhesion.

2. La adhesion se efectuard mediante el depdsito de un instrumento de
adhesion en poder del depositario.

Articulo 42. ENMIENDAS

1. El Consejo podrd, por votacidon especial, recomendar a los miembros que se
enmiende el presente Convenio.

2. El Consejo fijard el plazo dentro del cual los miembros deberan notificar al
depositario que aceptan la enmienda.

3. Toda enmienda entrard en vigor 90 dias después de que el depositario haya
recibido las notificaciones de aceptacion de miembros que constituyan al menos dos
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tercios de los miembros exportadores y que reinan al menos el 85% de los votos de
los miembros exportadores, asi como de miembros que constituyan al menos dos ter-
cios de los miembros importadores y que reinan al menos el 85% de los votos de los
miembros importadores.

4. Después de que el depositario haya informado al Consejo de que se relinen
las condiciones requeridas para la entrada en vigor de la enmienda, y no obstante las
disposiciones del parrafo 2 de este articulo relativas a la fecha fijada por el Consejo,
todo miembro podra notificar al depositario que acepta la enmienda siempre y cuan-
do haga esa notificacién antes de la entrada en vigor de la enmienda.

5. Todo miembro que no haya notificado su aceptacion de la enmienda en la
fecha en que la enmienda entre en vigor dejara de ser parte en el presente Convenio a
partir de esa fecha, a menos que demuestre, a satisfaccion del Consejo, que no se
pudo conseguir a tiempo su aceptacion por dificultades relacionadas con la ter-
minacion de sus procedimientos constitucionales e institucionales y que el Consejo
decida prorrogar respecto de ese miembro el plazo fijado para la aceptacion de la en-
mienda. Ese miembro no estara obligado por la enmienda hasta que haya notificado
que la acepta.

6. Sien la fecha fijada por el Consejo conforme al parrafo 2 de este articulo no
se han reunido las condiciones requeridas para que entre en vigor la enmienda, ésta se
considerara retirada.

Articulo 43. RETIRO
1. Todo miembro podra retirarse del presente Convenio en cualquier momen-
to después de su entrada en vigor notificando por escrito su retiro al depositario. Ese
miembro informara simultdneamente al Consejo de la decision que haya adoptado.
2. El retiro surtird efecto 90 dias después de que el depositario reciba la
notificacion.

Articulo 44. EXCLUSION
El Consejo, si estima que un miembro ha incumplido las obligaciones contraidas
en virtud del presente Convenio y decide ademas que tal incumplimiento entorpece
seriamente la aplicacion del presente Convenio, podrd, por votacion especial, excluir
del presente Convenio a ese miembro. El Consejo lo notificard inmediatamente al de-
positario. Un afio después de la fecha de la decision del Consejo, ese miembro dejara
de ser parte en el presente Convenio.

Articulo 45. LIQUIDACION DE LAS CUENTAS EN CASO DE RETIRO O EXCLUSION DE
UN MIEMBRO O DE IMPOSIBILIDAD POR PARTE DE UN MIEMBRO DE ACEPTAR UNA
ENMIENDA
1. Conforme a lo dispuesto en este articulo, el Consejo procederd a la li-

quidacion de las cuentas con todo miembro que deje de ser parte en el presente Con-

venio a causa de:

a) No aceptacion de una enmienda introducida en el presente Convenio conforme al

articulo 42;

b) Retiro del presente Convenio conforme al articulo 43; o

¢) Exclusion del presente Convenio conforme al articulo 44.

2. El Consejo conservard todas las contribuciones pagadas a la Cuenta Ad-
ministrativa por todo miembro que deje de ser parte en el presente Convenio.
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3. El miembro que haya recibido un reembolso apropiado en virtud de este
articulo no tendra derecho a recibir ninguna parte del producto de la liquidacidn o de
los demas haberes de la Organizacion. Tampoco estard obligado a pagar parte al-
guna del déficit que pueda tener la Organizacion después de efectuado el reembolso.

Articulo 46. DURACION, PRORROGA Y TERMINACION

1. El presente Convenio permanecera en vigor durante un periodo de cinco
afos a partir de la fecha de su entrada en vigor, a menos que el Consejo decida, por
votacion especial, prorrogar o renegociar el presente Convenio, o declararlo ter-
minado.

2. Antes de que expire el periodo de cinco afios a que se refiere el parrafo 1 de
este articulo, el Consejo podrd, por votacién especial, prorrogar el presente Con-
venio durante un periodo no superior a dos afios y/o renegociarlo.

3. Si, antes de que expire el periodo de cinco afios a que se refiere el parrafo 1
de este articulo, no se han concluido las negociaciones para la celebracién de un
nuevo convenio que sustituya al presente Convenio, el Consejo podrd, por votacién
especial, prorrogar el presente Convenio durante un periodo que decidira el Consejo.

4. Si, antes de que expire el periodo de cinco afios a que se refiere el parrafo 1
de este articulo, se ha negociado un nuevo convenio que sustituya el presente Con-
venio, pero ese nuevo convenio no ha entrado en vigor provisional o definitivamente,
el Consejo podrd, por votacion especial, prorrogar el presente Convenio hasta que
entre en vigor provisional o definitivamente el nuevo convenio.

5. Sise negocia y entra en vigor un nuevo convenio internacional del yute du-
rante cualquier prorroga del presente Convenio conforme a los parrafos 2, 3 6 4 de
este articulo, el presente Convenio, prorrogado, terminara al entrar en vigor el nuevo
convenio. '

6. El Consejo podra en todo momento, por votacion especial, declarar termi-
nado el presente Convenio con efecto a partir de la fecha que establezca el propio
Consejo.

7. No obstante la terminacion del presente Convenio, el Consejo continuara
en funciones durante un periodo no superior a 18 meses para proceder a la liqui-
dacion de la Organizacidn, incluyendo la liquidacion de las cuentas, y, con sujecion a
las decisiones pertinentes, que se adoptaran por votacion especial, conservara
durante ese periodo todas las facultades y funciones que sean necesarias a tal efecto.

8. El Consejo notificara al depositario cualquier decisién que adopte en virtud
del presente articulo.

Articulo 47. RESERVAS

No se podrdn formular reservas con respecto a ninguna de las disposiciones del
presente Convenio.

EN FE DE L0 cUAL los infrascritos, debidamente autorizados al efecto, han
firmado el presente Convenio en las fechas que se indican.

HEecHo en Ginebra el dia primero de octubre de mil novecientos ochenta y dos.
Los textos en arabe, espaiiol, francés, inglés y ruso del presente Convenio serdn
todos igualmente auténticos.
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ANEXO A

Porcentajes de las exportaciones netas totales de yute y productos del yute de los paises par-
ticipantes en la Conferencia de las Naciones Unidas sobre el Yute y los Productos del
Yute, 1981, correspondientes a los distintos paises exportadores, establecidos a los efectos
del articulo 40 '

Porcentaje$
Bangladesh ............ ... .. 56,668
Brasil ... .. 0,921
India ... .. 31,457
Nepal ... o 3,452
Pert .. 0,097
Tailandia . ......... ... o i 7,405

ToTtaL 100,000

ANEXO B

Porcentajes de las importaciones netas fotales de yute y productos del yute de los paises par-
ticipantes en la Confernecia de las Naciones Unidas sobre el Yute y los Productos del
Yute, 1981, correspondientes a los distintos paises y grupos de paises importadores,
establecidos a los efectos del articulo 40

Porcentajes

ArabiaSaudita . ....... .. e 0,313
Argelia ... i 0,916
AUSITAlIA ... e et i 7,067
N 1] o - OGP 0,252
Bulgaria ...........iiiii i e e 1,572
Canada . ... e e 1,702
ColombIA . ..ottt e e e 0,000
Comunidad EconémicaEuropea ...................ciiin... 16,316

Alemania, RepublicaFederalde ............................. 2,831

Bélgica-Luxemburgo ............. ... ittt 2,892

DINamarca ........c.covieiiiiineririinree e 0,313

Francia .........couiiviiriii ittt ettt 2,778

(@ 7 - Tt 0,420

Irlanda ... ... . i i e 0,366

Italia ... e e 1,244

Paises Bajos ...t e 1,740

Reino Unido de Gran Bretafiae Irlandadel Norte .............. 3,732
Costa RICA ... .. i e 0,000
(@1 5,258
Checoslovaquia ...t e 1,236
Ecuador ........ .. e et 0,000
S o s JT 2,747
ElSalvador ... ...t e e 0,542
ESpamia ..ottt i 0,664
Estados Unidosde América .............coovieuiiiininennnnna.n. 16,644
Filipinas .......coiomiiiiiiii it it eaeaanaannan 0,259
Finlandia ......... .. i e e 0,191
Ghana ... i e e e 0,336
Hungria . ... e e 0,420
Indonesia ............oiiiunnni i et 2,366
¢ T T 1,915
JapON e 5,952
Madagascar .......... ... e e 0,350
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Porcentajes
11 L T - 0,160
Malta ... i e it e e 0,000
Mauritania ........ooiiiiiiii i e i i e 0,008
12 [0S T o T 0,359
NICAIAZUA .. oiiitr it tiiieiiee et st nenaennennnns 0,122
T2 ¢ T 0,626
3 [0 1 T - 0,168
PaKisStan ... . i i i i e i i et e 7,547
Polonia ...... ... e 1,221
Republica Arabe Siria ............ .ot 1,740
RepublicadeCorea ..........ccoiiiiiiiiiiiii it 0,443
RepublicaUnidade Tanzanfa ..............cc.viiiiniiiinnnnnns 0,702
RUmMania .........ciiiiiiiiiii it 0,885
Senegal .. ... e e e e 0,023
SudAn .. e e s 3,846
SUECIA .ot e i e 0,046
SUIZA ..t e e e s 0,267
1 - 0,328
TurQuia ... e e e 1,160
Unién de Repiblicas Sociaiistas Soviéticas ........................ 11,729
Venezuela . ..ot e e e et s 0,053
Yugoslavia ...ttt e e s 1,526
/2 V) 0,023

ToTAL 100,000
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=Sl pule
REMRRAE,

In the name of Algeria:
Au nom de I'Algérie :
OT HMeHH AJDKHpa:
En nombre de Argelia:

: ;-e-“ﬁ—ﬂ f--Lr
REAAME

In the name of Australia:
Au nom de I’Australie :
OT uMeuH ABCTpanHu:
En nombre de Australia:

¢ ! pnly
RERA

In the name of Austria:
Au nom de I’Autriche :
OT HMeHH ABCTDHH:

En nombre de Austria:

s 9 sy puly
KT i E,

In the name of Bangladesh:
Au nom du Bangladesh :
Ot umenu Baurnaneru:

En nombre de Bangladesh:

KHwAJA WASIUDDIN
11 February 1983
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: Seady ooty
R A B

In the name of Belgium:

/.u nom de la Belgique :

Ot umenu Benprum:

En nombre de Bélgica:
E. DEvER
16/5/83

t J—eyndl
REEH.

In the name of Brazil:
Au nom du Brésil :

OT umenn Bpasunun:
En nombre del Brasil:

H Lf)l-‘-‘t fh-‘f
RERNAE.

In the name of Bulgaria:
Au nom de la Bulgarie :
OT umenu Bonrapuu:

En nombre de Bulgaria:

s 1aS sty
AR X,

In the name of Canada:

Au nom du Canada :

Ot uMenn KaHanpi:

En nombre del Canada:
P. D. Lee
30 June 1983
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t ol ol
REFE,

In the name of China:
Au nom de la Chine :
OT HMeHH KHras:

En nombre de China:

LinG QiNG
24 June 1983

t bwragdyS aul
RETFRLE.

In the name of Colombia:
Au nom de la Colombie :
Ot umenn KonymOus:

En nombre de Colombia:

: LS, S p L,
R AE R

In the name of Costa Rica:
Au nom du Costa Rica :
Ot umenn Kocra-PHkH:
En nombre de Costa Rica:

B R
REFE,

In the name of Cuba:
Au nom de Cuba :

Ot umeun KyOni:
En nombre de Cuba:

PSS L
REEAHAER.

In the name of Czechoslovakia:
Au nom de la Tchécoslovaquie :
OT uMeHH YexoCI0BaKUH:

En nombre de Checoslovaquia:
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Y JERY U O B
REAR:

In the name of Denmark:
Au nom du Danemark :
Ot umeHu daHuu:

En nombre de Dinamarca:

WILH. ULRICHSEN
June 6th, 1983

23l Sl all,
KREEAER.

In the name of Ecuador:
Au nom de ’Equateur :
OT uMeun DKBaaopa:
En nombre del Ecuador:

$ et f—..-l,

REREK:

In the name of Egypt:
Au nom de I’Egypte :
Ot umeun Erunra:

En nombre de Egipto:

AHMED KHALIL
June 20th, 1983

“,.al_-__i.l_..ﬂ Hl"
REFRR .

In the name of El Salvador:
Au nom d’El Salvador :
Ot umenu CansBagopa:
En nombre de El Salvador:
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)
:w”yl g_s.\L‘.".iY|¢.:..?.‘J| f“'L
KR KM B 5 3 Flk.
In the name of the European Economic Community:
Au nom de la Communauté économique européenne :

OT umeHu EBponefickOro 3kOHOMHYeCKOro cooduecTna:
En nombre de la Comunidad Economica Europea:

MicHAEL HArDY
6 June 1983

M 4
REEESHA X fE,
In the name of the Federal Republic of Germany:
Au nom de la République fédérale d’Allemagne :
OT uMenu PenepaTusHolt PecnyOnuku Iepmauun:

En nombre de la Republica Federal de Alemania:
GUENTHER VAN WELL

June 6, 1983
Subject to ratification’

H W [ L
wAFE,

In the name of Finland:
Au nom de la Finlande :
OT1 uMeny PUHAIUOUM:
En nombre de Finlandia:

ILKA PASTINEN
January 14th, 1983

A
RREE,

In the name of France:
Au nom de la France :
OT uMenu dpanuum:

En nombre de Francia:

Luc DE LA BARRE DE NANTEUIL
19 avril 1983

1 Sous réserve de ratification.
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P S - S P
R,

In the name of Ghana:
Au nom du Ghana :
Ot umenu I'aHbl:

En nombre de Ghana:

t ol—g! poe b
REAH.

In the name of Greece:
Au nom de la Gréce :
OT uMeHHu 'peunn:

En nombre de Grecia:

REGFA .

In the name of Hungary:

Au nom de la Hongrie :
OT uMenu Benrpuu:
En nombre de Hungria:

LI — | el
REVE .

In the name of India:
Au nom de 'Inde :

OT1 umenu UHoun:

En nombre de la India:

Vol. 1346, 1-22672

MinaALis DounTtas
May 20, 1983

SHRI N. KRISHNAN
23 June 1983



1984 United Nations — Treaty Series @ Nations Unies — Recueil des Traltés

1M

t sy a5 ply
REVEREL:

In the name of Indonesia:
Au nom de 'Indonésie :
OT HMeHH UHOOHE3HH:
En nombre de Indonesia:

REFPHI:

In the name of Iraq:
Au nom de I'Iraq :
Ot umenn HMpaka:
En nombre del Iraq:

: ‘A__;J),l ple
REEREL,

In the name of Ireland:
Au nom de I'Irlande :
OT uMeHH VIpnaHauH:
En nombre de Irlanda:
NoEL Dorr
June 6, 1983
(Subject to ratification!)

) S| Y Ve P
AR EAA:

In the name of Italy:

Au nom de D'ltalie :

OT umeHn Utanun:

En nombre de Italia:
UmserTo LA Rocca
June 6, 1983

1 Sous réserve de ratification.
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s bl by
KBk,

In the name of Japan:

Au nom du Japon :

Ot HMeHH SInoHuM:

En nombre del Japén:
Mizuo Kuroba
March 18, 1983

KRS HRE.
In the name of Luxembourg:
Au nom du Luxembourg :

Ot umen JliokcemOypra:
En nombre de Luxemburgo:

E. DEVER
16/5/83

In the name of Madagascar:
Au nom de Madagascar :
OT umeHu Manarackapa:
En nombre de Madagascar:

3 byl o
REDREE.

In the name of Malaysia:
Au nom de Ia Malaisie :
Ot HMeHH Manaii3un:
En nombre de Malasia:
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: A__U\.f..l,
RELTA,.

In the name of Malta:
Au nom de Malte :
OT UMeHH ManpThi:
En nombre de Malta:

t e g0 gy
RREEBRE.

In the name of Mauritania:
Au nom de la Mauritanie :
Ot nMenn MaBpHTaHHHU:

En nombre de Mauritania:

3"'——0—‘-" f-"l
REEHF

in the name of Mexico:
Au nom du Mexique :
OT uMeHH MeKCHKH:
En nombre de México:

t Jlnes po
RERAR:

In the name of Nepal:
Au nom du Népal :
Ot umenu Henana:
En nombre de Nepal:

UpbpHAV DEO BHATT
29th June 1983
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t ey pule
R&Mr 2,

In the name of the Netherlands:

Au nom des Pays-Bas :

OT HMeHH HHAepaHOoOB:

En nombre de los Paises Bajos:
HuGo SCHELTEMA
Feb. 15, 1983

$ 5—-—5‘3505 f-‘v
RERmAA

In the name of Nicaragua:
Au nom du Nicaragua :
OT umeHH Huxkaparya:
En nombre de Nicaragua:

t e gl
REEBAE,

In the name of Nigeria:
Au nom du Nigéria :
OT uMeHH Hurepuu:
En nombre de Nigeria:

AWK

In the name of Norway:
Au nom de la Norveége :
Ot Hmenu HopserHu:
En nombre de Noruega:

OLE PETER KOLBY
January 14th, 1983

Vol. 1346, 1-22672



1984 United Nations — Treaty Series @ Nations Unies — Recueil des Traités

175

3 OlndaSly pm
REEE K2,

In the name of Pakistan:
Au nom du Pakistan :
Ot umenu INakucrtana:
En nombre del Pakistdn:

RARE .

In the name of Peru:
Au nom du Pérou :
Ot umenu Iepy:

En nombre del Peru:

R,

In the name of the Philippines:
Au nom des Philippines :

OT uMeHH PHIUNNKH:

En nombre de Filipinas:

R 2,

In the name of Poland:
Au nom de la Pologne :
Ot umenH INonbun:

En nombre de Polonia:

1 b sS Gpppar puly
R AR,

In the name of the Republic of Korea:

Au nom de la République de Corée :
Ot umeHn Kopeiicko#t Pecnybnuku:
En nombre de la Repiblica de Corea:
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:3—-—*’-‘-” f-b
REFHRE:

In the name of Romania:
Au nom de la Roumanie :
OT HMeHH PyMbIHHH:

En nombre de Rumania:

§ Gy Sgtiasad | igvpat! 4 W | '-L
REDRHAHM:

In the name of Saudi Arabia:
Au nom de I’Arabie saoudite :
OT HMenn CaynoBckoit ApaBHH:
En nombre de Arabia Saudita:

t J il pu
REENDR:

In the name of Senegal:
Au nom du Sénégal :
Ot umenn CeHerana:
En nombre del Senegal:

f b b pu
REFTHT,

In the name of Spain:
Au nom de I’Espagne :
OT umenn Ucnanuu:
En nombre de Espaiia:

O} Sl gy
REXKM:

In the name of the Sudan:
Au nom du Soudan :

OT umenH CynaHa:

En nombre del Sudan:
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3 gyl g b
R,

In the name of Sweden:
Au nom de la Suede :
Ot umenu IlIBeunn:

En nombre de Suecia:

ANDERS THUNBORG
January 14th, 1983

Sb-——wﬂp-l'

Rt

1n the name of Switzerland:
Au nom de la Suisse :

Ot umenu UlBefinapuu:

En nombre de Suiza:

2 iyl B pad | B! pule
RAEMBARH T R AW,

In the name of the Syrian Arab Republic:
Au nom de la République arabe syrienne :

OT umenn Cuputicko#t Apabcko#t Pecnybnuku:

En nombre de 1a Republica Arabe Siria:

g b ol
AREXH.

In the name of Thailand:
Au nom de la Thailande :
Ot umenn Taunanga:

En nombre de Tailandia:

APINAN PAVANARIT
29 June 1983
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In the name of Tunisia:
Au nom de la Tunisie :

Ot umenH TyHHcaA:
En nombre de Tunez:

P . O
RELEI;.

In the name of Turkey:

Au nom de la Turquie :

Ot umenu TypuHu:

En nombre de Turquia:
Sous réserve de ratification!
CoskuN Kirca
Le 30 juin 1983

KREAGHRHSEX MERT,

In the name of the Union of Soviet Socialist Republics:

Au nom de 'Union des Républiques socialistes soviétiques :
Ot umenu Coro3a Coserckux CoupanHcTHuecKux Pecny6muk:
En nombre de la Unidn de Republicas Socialistas Soviéticas:

sl ltdl Tyl peliadt Lo Uy pd 3 ascadl 0L ol
RRATFIBFRLERLHATE,

In the name of the United Kingdom of Great Britain and Northern Ireland:
Au nom du Royaume-Uni de Grande-Bretagne et d’Irlande du Nord :
Ot umenn Coeaunednoro Koponesctsa BenukoOpurannu u CesepHoit Upnanauu:
En nombre del Reino Unido de Gran Bretaiia e Irlanda del Norte:
JoHN W. D. MARGETSON
6 June 1983

I Subject to ratification.
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In the name of the United Republic of Tanzania:
Au nom de la République-Unie de Tanzanie :

Ot umenH O6venuHeHHol Pecnybnnku TaH3aHuUA:

En nombre de la Reptiblica Unida de Tanzania:

i pe V1 3 amzadl S Y
REXFREGRE:

In the name of the United States of America:
Au nom des Etats-Unis d’Amérique :

Ot umenn CoeaunenHsix LITaToB AMepHKHU:
En nombre de los Estados Unidos de América:

RoBERT ROSENSTOCK
Subject to acceptance!
6/24/83

t i pul
RRE AR,

In the name of Venezuela:
Au nom du Venezuela :
OT uMmenu BeHecyasnsl:

En nombre de Venezuela:

# b Mgy ol
R k.

In the name of Yugoslavia:
Au nom de la Yougoslavie :
OT umenn IOrocnaBHH:

En nombre de Yugoslavia:

! Sous réserve d’acceptation.
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In the name of Zaire:
Au nom du Zaire :
OT umenu 3anpa:

En nombre del Zaire:
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[HEBREW TEXT — TEXTE HEBREU]
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[ROMANIAN TEXT — TEXTE ROUMAIN]

ACORD DE COLABORARE CULTURALA SI STIINTIFICA INTRE
GUVERNUL STATULUI ISRAEL §I GUVERNUL REPUBLICII
SOCIALISTE ROMANIA

Guvernul Statului Israel si Guvernul Republicii Socialiste Roménia,

Animate de dorinta de a promova relatii prietenesti §i de a spori cooperarea cul-
turali dintre popoarele celor doud tari;

Dorind s3 promoveze cunoasterea reciprocd a rezultatelor obtinute de cele doud
popoare in dezvoltarea invitAmintului, stiintei, culturii si artei, ocrotirii s&nataii,
presei, radiodifuziunii si televiziunii, sportului §i turismului;

Au hotirit ca, pe baza principiilor respectarii suveranitdtii si independentei
nationale, neamestecului in treburile interne, egalitétii in drepturi §i avantajului
reciproc, si incheie prezentul Acord.

Articolul I. Cele doud pirti vor sprijini dezvoltarea relatiilor in domeniul

Invitdmintului prin:

a) promovarea colaboririi intre universititi i alte institugii de invdtdmint superior;
vizite reciproce ale cadrelor didactice ale acestora; acordarea reciprocd de burse
pentru studii si specializare; schimburi de publicatii de specialitate, materiale
documentare §i de informare in domemul fnvadmintului;

b) incurajarea colaboririi directe intre orgamismele specializate in vederea asigurdrii
unei prezentdri corespunzitoare a istoriei, geografiei, dezvoltirii economice,
sociale si cnlturale a celor doud tiri in manualele scolare §i cursurile universitare.

Articolul II. Cele dou pirti vor coopera in domeniul cercetdrii stiintifice §i
dezvoltirii tehnologice pentru solutionarea unor obiective specifice de interes comun
si vor sprijini dezvoltarea cooperdrii intre institutiile stiintifice §i de cercetare-
dezvoltare din cele dou# tiri prin:

a) intilniri de lucrn intre oameni de stiing §i specialisti din cele dou3 t&ri i realizarea
in comun a unor programe de cercetare stiintifici §i dezvoltare tehnologici pe
obiective concrete de interes reciproc pentru cele dou# {iri;

b) primirea reciproci de tineri cercetitori si specialisti pentru studii §i specializare in
cadrul cooperdrilor existente intre institutiile de inv#{imint superior si de
cercetare-dezvoltare din cele doni {dri;

c) transfer reciproc de informatii §i de rezultate ale activititii de cercetare-
dezvoltare de interes comun din cele dond iri; organizarea unor mese rotunde §i
elaborarea de studii comune pe obiective de interes reciproc in domeniile stiintei
si tehnologiei.

Articolul III. Cele doud parti vor sprijini colaborarea in domeniul muzicii,
artelor plastice, cinematografiei, teatrului, precum i in alte domenii ale activitatii
cultural-artistice prin:

a) schimburi de vizite ale scriitorilor, compositorilor, artistilor, cineastilor, de for-
matii artistice §i includerea reciproci in repertoriile institutiilor de arti a nnor
Incrari dramatice §i muzicale reprezentative apartinind celeilalte {iri;
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b) organizarea reciproci de expozitii din domeniul culturii §i artelor;

¢) traducerea §i publicarea unor lucriri din domeniile literaturii, artei §i culturii
celeilalte ari;

d) organizarea reciprocd a unor actiuni cultural-artistice cu prilejul zilelor nagionale
si al altor evenimente deosebite ale celeilalte tari;

e) dezvoltarea relagiilor intre muzee, edituri, biblioteci, uniuni §i asociatii ale
oamenilor de culturd si art;

) promovarea relatiilor intre editurile enciclopedice in vedera reflectdrii corespun-
zitoare a celor dou {ari in lucririle enciclopedice §i alte materiale de referinti.

Articolul IV. Cele doud pirti vor incuraja colaborarea in domeniul ocrotirii
sAnAtAtii prin stimularea colaboririi directe Intre institutiile de sinitate din cele doud
tari, vizite reciproce de specialisti pentru schimb de experientd si conferinte de specia-
litate §i schimb de literatura specializati.

Articolul V. Cele doui pdrti vor sprijini colaborarea directa intre agentiile de
presd, asociatiile de ziarigti, organele de radiodifuziune si televiziune din ambele {ri,
precum si schimbul de vizite de ziarigti.

Articolul VI. Cele dousl pdr{i vor sprijini dezvoltarea relatiilor in domeniile
turismului §i sportului intre cele doud {éri.

Articolul VII. Fiecare parte va acorda, la cerere, asistentd de specialitate in
domeniile care fac obiectul prezentului Acord, prin trimiterea de specialisti in
cealalty {ar#, pentru perioade de timp limitate.

Trimiterea de specialisti va avea loc pe baza unor protocoale convenite intre
autorititile competente din cele doud {iri, in care vor fi stabilite conditiile concrete
ale activititii acestor specialisti.

Articolul VIII. Cele doul pirii vor sprijini participarea reciproci la congrese,
conferinte si reuniuni stiintifice (simpozioane, sesiuni, colocvii), festivaluri sau alte
manifestdri organizate in ambele {iri, ca si la alte manifestdri cu participare interna-
tionald, in domeniile care fac obiectivul prezentului Acord.

Articolul I1X. Fiecare parte va asigure condifii normale pentru desfisurarea
activitatii celeilalte parti de difuzare, prin diferite mijloace de expresie, a realizirilor
culturii, gtiintei §i artei celeilalte tiri, pe baza prevederilor prezentului Acord §i in
conformitate cu legile i reglementirile in vigoare pe teritoriul sdu.

Articolul X. Pentru aplicarea prezentului Acord, cele dou3 parti vor incheia
programe periodice, are vor cuprinde actiunile i schimburile ce urmeaz3 a fi reali-
zate, precum si conditiile administrative i financiare ale desfisuririi lor.

Tratativele vor avea loc, alternativ, in cele doui {dri.

Articolul XI. Prezentul Acord va fi supus aprobdrii autoritd{ilor competente,
conform dispozitiilor previzute in legislatia fiecirui stat §i va intra In vigoare la data
ultimei notificari a ratificarii.

Valabilitatea Acordului este de 5 ani de la data intrarii sale in vigoare, dupi care
va fi reinnoit prin tacitd reconductiune pe noi perioade de cite 5 ani, daci nici una din
par{i nu va notifica celeilalte, in scris, cu cel putin 6 luni Inaintea expirarii fiec3rei
perioade de valabilitate, despre intentia sa de a termina Acordul.
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SEMNAT la Bucuresti 1a 17 septembrie 1979, in dou# exemplare originale, fiecare
in limbile ebraic3, engleza si roman3, toate textele fiind in mod egal autentice.

Pentru Guvernul Pentru Guvernul
Statului Israel: Republicii Socialiste Roménia:
[Signed — Signé) [Signed — Signé})?

! Signed by Dr. A. Gefen — Signé par A. Gefen.
2 Signed by Vasile Gliga ~ Signé par Vasile Gliga.

Vol. 1346, 1-22673



1984 United Nations — Treaty Series o Nations Unies — Recueil des Traités 189

AGREEMENT' ON CULTURAL AND SCIENTIFIC COOPERATION
BETWEEN THE GOVERNMENT OF THE STATE OF ISRAEL
AND THE GOVERNMENT OF THE SOCIALIST REPUBLIC OF
ROMANIA

The Government of the State of lsrael and the Government of the Socialist
Republic of Romania,

Animated by the desire to promote friendly relations and to increase cultural
cooperation between the peoples of the two countries;

Desiring to further the mutual knowledge of the results achieved by both
peoples in the development of education, science, culture, arts, medical care, press,
radio and television, sports and tourism,;

Have decided to conclude the present Agreement, on the basis of the principles
of national sovereignty and independence, non-interference in internal affairs, equality
of rights and mutual benefit.

Article 1. The two Parties shall support the furtherance of relations in the
field of education through:

a) Promotion of collaboration between Universities and other institutions of higher
education; mutual visits by members of their teaching staffs; mutual granting of
scholarships for studies and specialization; exchange of specialized publications,
documentary and informative material in the field of education;

b) Encouraging of direct collaboration between specialized bodies with a view to
ensuring the correct presentation of the history, geography, economic, social and
cultural advancement of both countries in school text-books and University
courses.

Article 2. Both Parties shall cooperate in the domain of scientific research and
technological development for the attainment of specific objectives of common inter-
est; they shall support the development of cooperation between scientific as well as
research and development institutions of the two countries, through:

a) Working meetings between scientists and specialists from both countries and
joint implementation of programmes of scientific research and technological
development for concrete objectives of common interest for the two countries;

b) Mutual receiving of young researchers and specialists for studies and specializa-
tion in the framework of the existing collaboration between higher education and
research development institutions in both countries;

¢) Reciprocal exchange of information and results in research and development
activities of common interest in both countries; organizing of panel discussions
and elaboration of joint studies on topics of common interest in the domain of
science and technology.

Article 3. Both Parties shall further collaborate in the field of music, fine arts,
cinematography, theatre, as well as in other domains of cultural and artistic activi-
ties, through:

1 Came into force on 5§ November 1980, the date of the last of the notifications (effected on 27 March and § November
1980) confirming its ratification, in accordance with article 11.
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a) Exchange of visits by writers, composers, artists, persons involved in cinemato-
graphy, artistic groups and the inclusion in the repertoires of artistic institutions
of representative dramatic and musical works of the other country;

b) Mutual organizing of exhibitions in the field of culture and fine arts;

¢) Translation and publication of literary, artistic and cultural works from the other
country;

d) Mutual organizing of cultural and artistic actions on the occasion of national
days and other outstanding events of the other country;

e) Development of relations between museums, publishing houses, libraries, unions
and associations of persons involved in culture and arts;

/) Furtherance of relations between encyclopaedia publishing houses with a view to
accurately reflecting each country in the encyclopaedias and other reference
works published in the other.

Article 4. The two Parties shall encourage collaboration in the field of medical
care by stimulating direct cooperation between health institutions of the two coun-
tries, reciprocal visits by specialists in order to exchange experiences, conferences of
specialists and exchange of specialized literature.

Article 5. The two Parties shall support direct collaboration between press
agencies, journalists’ associations, radio and TV bodies in both countries, as well as
exchange of visits by journalists.

Article 6. Both Parties shall support the development of relations in the fields
of tourism and sport between the two countries.

Article 7. Each Party shall grant upon request specialized assistance in the
domains that are the subject of the present Agreement, by sending specialists in the
other country for limited periods of time.

The sending of specialists shall be carried out in accordance with protocols
concluded between competent authorities in both countries which will lay down
specific terms for the activities of these specialists.

Article 8. The two Parties shall support, on reciprocal basis, participation in
congresses, conferences, scientific meetings on various topics including symposia,
meetings and colloquia, festivals or other events, organized in either country, includ-
ing those open to international participation, in the fields that are the subject of the
present Agreement.

Article 9. Each Party shall ensure normal conditions to enable the other Party
to disseminate by various means its cultural, scientific and artistic achievements in
the other country, upon the basis of the provisions of the present Agreement and in
accordance with the laws and regulations in force on its territory.

Article 10. With a view to applying the terms of the present Agreement, the
two Parties shall conclude periodical programmes which will specify the acts and
programmes of exchange to be carried out as well as the administrative and financial
terms upon which they will be implemented.

Negotiations will be held alternately in the two countries.
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Article 11. The present Agreement shall be subjeét to ratification by the com-
petent authorities, according to dispositions provided for in the legislation of each
State and will come into force at the date of the last notification of its ratification.

The validity of the Agreement is of 5 years since the date of its coming into force,
after which shall be renewed by tacit reconduction for other periods of 5 years, if
neither of the Contracting Parties has notified the other in writing at least 6 months
before the expiration of each period of validity, of its intention to terminate the
Agreement.

SIGNED in Bucharest the 17th of September 1979 in two original copies, each of
them in the Hebrew, Romanian and English languages, all texts being equally
authentic.

For the Government For the Government
of the State of 1srael: of the Socialist Republic of Romania:
 [Signed — Signé]' [Signed — Signé)?

! Signed by Dr. A. Gefen — Signé par A. Gefen.
2 Signed by Vasile Gliga — Signé par Vasile Gliga.
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[TRADUCTION — TRANSLATION]

ACCORD' DE COOPERATION CULTURELLE ET SCIENTIFIQUE
ENTRE LE GOUVERNEMENT DE L’ETAT D’ISRAEL ET LE
GOUVERNEMENT DE LA REPUBLIQUE SOCIALISTE DE ROU-
MANIE

Le Gouvernement de ’Etat d’Israél et le Gouvernement de la République socia-
liste de Roumanie,

Animeés par le désir de promouvoir des relations amicales et d’accroitre la coopé-
ration culturelle entre les peuples des deux pays;

Désireux de développer une connaissance réciproque des résultats qu’ont obtenus
les deux peuples dans les domaines de ’enseignement, de la science, de la culture, des
arts, des soins médicaux, de la presse, de la radio et de la télévision, des sports et du
tourisme;

Ont décidé de conclure le présent Accord, sur la base des principes de souve-
raineté et d’indépendance nationales, de non-ingérence dans les affaires intérieures,
d’égalité des droits et d’avantages mutuels.

Article premier. Les deux Parties favoriseront le développement de leurs rela-
tions dans la domaine de ’enseignement :

a) En favorisant une collaboration entre leurs universités et autres institutions d’en-
seignement supérieur; par des échanges de visites entre membres de leurs person-
nels enseignants; par l'octroi réciproque de bourses d’études et de spécialisation;
par des échanges de publications spécialisées ainsi que d’ouvrages de documenta-
tion et d’information dans le domaine de I’enseignement.

b) En encourageant une collaboration directe entre organismes spécialisés en vue de
garantir une présentation exacte de l'histoire, de la géographie, des progrés
économiques, sociaux et culturels des deux pays dans les manuels scolaires et les
cours universitaires.

Article 2. Les deux Parties coopéreront dans le domaine de la recherche scien-
tifique et du développement technologique afin de réaliser des objectifs précis d’inté-
rét commun,; elles apporteront leur concours au développement de la coopération
entre institutions scientifiques et institutions de recherche et de développement des
deux pays :

a) Par l'organisation de réunions de travail entre scientifiques et spécialistes des deux
pays et exécution commune de programmes de recherche scientifique et de déve-
loppement technologique visant des objectifs concrets d’intérét commun;

b) En recevant de part et d’autre des jeunes chercheurs et des spécialistes pour des
études et une spécialisation dans le cadre de la collaboration existante entre les
établissements d’enseignement supérieur et de développement de la recherche des
deux pays;

¢) En procédant i des échanges réciproques d’information et de résultats des acti-
vités de recherche et de développement présentant un intérét commun pour les

! Entré en vigueur le 5 novembre 1980, date de la derniére des notifications (effectuées les 27 mars et 5 novembre 1980)
confirmant sa ratification, conformément 2 Particle 11.
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deux pays; en organisant des groupes de discussion et en menant des études
conjointes sur des sujets d’intérét commun dans le domaine de la science et de la
technologie.

Article 3. Les deux Parties collaboreront en outre dans les domaines de la
musique, des beaux-arts, de la cinématographie, du théatre ainsi que dans d’autres
domaines touchant aux activités culturelles et artistiques :

a) Par lintermédiaire d’échanges de visites d’écrivains, compositeurs, artistes, per-
sonnes du monde du cinéma, groupes artistiques et par I’inclusion dans les réper-
toires des institutions artistiques de l’autre pays d’ceuvres dramatiques et
musicales représentatives;

b) Par lorganisation mutuelle d’expositions dans le domaine de la culture et des
beaux-arts;

¢) Parlatraduction et la publication d’ceuvres littéraires, artistiques et culturelles de
’autre pays;

d) Par 'organisation mutuelle d’activités culturelles et artistiques 4 ’occasion des
fétes nationales et autres événements marquants de la vie de l'autre pays;

e) En développant les relations entre musées, maisons d’édition, bibliotheques,
unions et associations de personnes du monde de la culture et des arts;

/) En encourageant les relations entre éditeurs d’encyclopédies afin que les encyclo-
pédies et ouvrages de référence publiés dans chacun des pays rendent fidélement
compte de l'autre.

Article 4. Lesdeux Parties encourageront la coopération dans le domaine des
soins médicaux en favorisant une coopération directe entre les institutions & vocation
sanitaire des deux pays, des visites réciproques de spécialistes aux fins d’échanges
d’expériences, des conférences de spécialistes et des échanges de littérature
spécialisée.

Article 5. Les deux Parties préteront leur concours 4 une collaboration directe
entre agences de presse, associations de journalistes et organes de radio et de télévi-
sion dans les deux pays, ainsi qu’a des échanges de visites entre journalistes.

Article 6. Lesdeux Parties appuieront le développement des relations dans les
domaines du tourisme et du sport entre les deux pays.

Article 7. Chaque Partie accordera a l'autre, sur sa demande, une assistance
spécialisée dans les domaines faisant ’'objet du présent Accord, en envoyant des
spécialistes dans 'autre pays pour des durées limitées.

L’envoi de spécialistes sera effectué conformément aux protocoles conclus entre
les autorités compétentes des deux pays qui définiront les conditions précises d’acti-
vité desdits spécialistes.

Article 8. Les deux Parties appuieront, sur une base de réciprocité, la partici-
pation a des congrés, conférences, réunions scientifiques sur divers sujets, y compris
des symposiums, réumons et colloques, festivals ou autres événements, organisés
dans I’'un ou 'autre pays, y compris ceux ouverts A une participation internationale,
dans les domaines qui font I'objet du présent Accord.

Article 9. Chaque Partie veillera 4 ce qu’existent des conditions normales per-
mettant A 'autre de diffuser par divers moyens ses réalisations culturelles, scienti-
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fiques et artistiques dans 'autre pays, sur la lgase des dispositions du présent Accord
et conformément aux lois et réglements en vigueur sur son territoire.

Article 10. Aux fins d’application du présent Accord, les deux Parties arréte-
ront périodiquement des programmes précisant les actions et programmes d’échange
a réaliser ainsi que les conditions administratives et financiéres dans lesquelles ils
seront exécutés.

Des négociations auront lieu a cet effet alternativement dans I'un et 'autre pays.

Article 11. Le présent Accord est sujet & ratification par les autorités compé-
tentes, conformément aux dispositions prévues par la législation de chaque Etat, et il
entrera en vigueur a la date de la derniére notification de ratification.

L’accord est conclu pour une durée de cinq ans 4 compter de la date de son entrée
en vigueur, apreés quoi il sera reconduit tacitement pour de nouvelles périodes de cing
ans, 2 moins que I'une des Parties contractantes ne notifie & I’autre par écrit six mois
avant ’expiration de chaque période de validité son intention d’y mettre fin.

SIGNE a Bucarest, le 17 septenibre 1979, en deux exemplaires originaux, chacun
d’eux en hébreu, en roumain et en anglais, tous les textes faisant également foi.

Pour le Gouvernement Pour le Gouvernement
de I’Etat d’Israél : de la République
socialiste de Roumanie :

[A. GEFEN] [VASILE GLIGA]
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AGREEMENT' CONCERNING THE RIVER NIGER COMMISSION
AND THE NAVIGATION AND TRANSPORT ON THE RIVER
NIGER REVISED ON 2ND FEBRUARY, 1968 AND 15TH JUNE,

19732

The Contracting Parties,

Having adopted at the Conference of the Riparian States of the River Niger, its
tributaries and sub-tributaries, held at Niamey from the 24th to the 26th October,
1963, an Act regarding the navigation and economic co-operation between the States
of the River Niger Basin,?

Desirous of giving effect to article 5 of the said Act, by which they have under-
taken to establish an Inter-Governmental Organisation entrusted with the fostering,
the promotion and the co-ordination of studies and programmes relating to the utili-
zation and development of the resources of the River Niger Basin,

Desirous of specifying some questions relating to navigation and transportation
on the River,

Have agreed as follows:

HEADING 1. RIVER NIGER COMMISSION

Chapter 1. NATURE OF THE COMMISSION

Article 1. There shall be established an Intergovernmental Organisation as
mentioned in article 5 of the Act of Niamey of October 26, 1963, which shall be called
River Niger Cominission.

The headquarters of the Commission shall be at Niamey.

Article 2. The Commission shall have for all purposes the status of an inter-
national organisation.

Chapter II. OBJECTIVES AND FUNCTIONS OF THE COMMISSION

Article 3. The Commission is entrusted with the task of encouraging, pro-
moting and the coordination of studies and programmes concerning the exploitation
and the developinent of the resources of the Basin.

Article 4. The Commission shall have the following functions:

(a) To prepare general regulations which will permit the full application of the prin-

ciples set forth in the Act of Niamey, and to ensure their effective application.

The general regulations and the other decisions of the Commission shall,

after approval by Member States and after a time limit fixed by the Coinmission,

have binding force as regards relations among the States as well as their internal
regulation;

! Came into force on 15 December 1973, i.c., six months after its adoption, in accordance with article 25.
Approved on 15 June 1973 by two thirds of the Member States of the Niger River Commission, various amendments
and revisions made to the Agreement of 25 November 1964* are incorporated into the present text.
* United Nations, Treaty Series, vol. 587, p. 19, and vol. 636, p. 418.
3 United Nations, Treaty Series, vol. 587, p. 9.
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(b) To maintain liaison between Member States in order to ensure the most effective
use of the resources of the River Niger Basin;

(¢) To collect, evaluate and disseminate basic data on the whole of the basin, to exa-
mine the projects prepared by the Member States, and to recommend to the
Governments of the Member States plans for common studies and works for the
judicious utilization and development of the resources of the basin;

(d) To follow the progress of the execution of studies and works in the basin and to
keep the Member States informed, at least once a year thereon, through syste-
matic and periodic reports which each State shall submit to it;

(e) To draw up general regulations regarding all forms of navigation on the River
including coastal trade;

() To draw up staff regulations and to ensure thcir application;
(g) To examine complaints and to promote the settlement of differences;

(h) To make request for financial and technical assistance on a bilateral, multilateral
or international basis for the execution of studies and works for the development
of the River Niger Basin and to enter into agreement for the same provided that
any such agreements involving financial obligations from Member States shall
become binding only after approval by the Member States concerned;

(i) To supervise the implementation of the provisions of the Act of Niamey and the
present Agreement.

Article 5. In order to achieve maximum co-operation in connection with the
matters mentioned in article 4 of the Act of Niamey, the Member States undertake to
inform the Commission, as provided for in article 4 (d) hereabove, at the earliest
stage, of all studies and works upon which they propose to embark.

They undertake further to abstain from carrying out on the portion of the River,
its tributaries and subtributaries subject to their jurisdiction any works likely to
pollute the waters, or any modification likely to affect biological characteristics of its
fauna and flora, without adequate notice to, and prior consultation with, the
Commission.

Article 6. The taxes and duties payable by the vessels and goods using the
river, its tributaries and subtributaries, and facilities thereof, shall be in proportion
to the services rendered to navigation, and shall in no way be discriminatory.

Article 7. The roads, railways and lateral canals that may be constructcd for
the special purpose of avoiding the non-navigable portions of the River or of improv-
ing certain sections of the waterways, shall be considered in their use as means of
communication, as integral part of the River Niger, and shall be equally open to
international traffic within the framework of specific regulations set up by the
Commission and approved by the Member States.

On these roads, railways and canals only such tolls shall be collected as are cal-
culated on the cost of construction, maintenance and management. As regards such
tolls, the nationals of all States shall be treated on the basis of complete equality.

Article 8. The River Niger Commission shall establish general regulations to
ensure the safety and control of navigation on the understanding that such regula-
tions shall be designed to facilitate, as much as possible, the movement of vessels and
boats.
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HEADING . THE ORGANS OF THE COMMISSION

Article 9. The Commission shall have the following organs :
— The Council of Ministers,
— The Executive Secretariat.

Chapter I. CouNciL OF MINISTERS

Article 10. The Council of Ministers shall be the organ for orientation and of
decision of the Commission.

It shall consist of Ministers, one for each Member State. Each Minister may be
assisted by experts.

Article 11. The quorum of the Council of Ministers shall be six. The decisions
of the Council of Ministers shall be taken by a majority of two thirds of the Member
States of the Commission.

Article 12. The Council of Ministers shall meet in ordinary session once a year
on the invitation of the Chairman. It may meet in extra-ordinary session at the joint
request of any three Member States by notification addressed to the Chairman of the
Council.

The meetings of the Council of Ministers may take place either at the Head-
quarters of the Commission or in any of the Member States. Each meeting shall be
preceded by a meeting of experts of the Member States.

Article 13. The Council of Ministers shall elect a Chairman in rotation among
the Member States and he shall hold office for a period of one year.

The Chairman of the Council of Ministers shall represent the Commission be-
tween two sessions of the Council of Ministers.

He shall take decisions within his competence, and within the limit of the powers
delegated to him, on the directives of the Council of Ministers.

Article 14. The Council of Ministers shall establish the Rules of Procedure for
the Commission.

Chapter II. EXECUTIVE SECRETARIAT

Article 15. The Executive Secretariat shall be the organ of execution of the
Commission.

Article 16. The Council of Ministers shall, by a two-thirds majority vote of
Member States, appoint the Executive Secretary from among the candidates proposed
by Member States.

Each Member State is entitled to nominate a candidate for the office of Execu-
tive Secretary.

The Executive Secretary shall hold office for a period of three years and shall be
eligible for re-appointment. The conditions of his service shall be defined in the Staff
Regulations.
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Article 17. The Executive Secretary exercises such powers and performs such
duties as may be determined by the Council of Ministers. He is responsible to the
Council.

The Executive Secretary shall carry out the decisions of the Council of Ministers
and shall report regularly on the execution of the decisions to the Chairman of the
Council.

Article 18. The Council of Ministers may, by a two-thirds majority vote,
remove the Executive Secretary from office.

Article 19. The Executive Secretary shall be assisted in the performance of his
duties by such staff according to the Staff provision approved by the Council of Min-
isters. The conditions of service of the staff shall be defined in the Staff Regulations.

Article 20. The Executive Secretary shall be in charge of the Staff of the
Commission.

Article 21. The Executive Secretary shall be accorded diplomatic privileges
and immunities by the Member States. The other staff of the Commission shall be
accorded such privileges and immunities as accorded to officials of the Organisation
of African Unity of equivalent status.

HEADING m. GENERAL PROVISIONS

Article 22. The Council of Ministers shall establish an annual Budget for the
Commission.

The Member States shall make contributions towards the regular Budget of the
Commission in proportions to be determined by the Commission.

Any expenditure incurred in respect of special services rendered to a State by the
Commission shall be paid by that State.

Article 23. This Agreement forms an integral part of the Act of Niamey and
shall enter into force immediately after its ratification by all the signatory States. The
instruments of ratification shall be deposited with the Government of the Republic of
Niger who shall notify the deposit of these instruments to each Member State.

Article 24. The Act of Niamey together with this Agreement may be denounced
by any one of the Member States after the expiration of a period of ten years from
the date of its coming into force. Denunciation shall take the form of a written notice
addressed to the Government of the Republic of Niger who shall acknowledge its
receipt and shall inform the other Contracting States and the Executive Secretary. It
shall take effect one year from the date of acknowledgement of its receipt, if not with-
drawn earlier. In the absence of agreement to the contrary it shall not affect obliga-
tions to any programme of studies and works agreed to before such denunciation.

Article 25. The Act of Niamey and this Agreement may be amended upon the
written request of one third of the Member States addressed to the Government of
the Republic of Niger. Any proposal for revision shall require the approval of two
thirds of the Member States, and shall take effect six months after the date of its
adoption.
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Article 26. Upon the coming into force of the present Agreement, the Govern-
ment of the Republic of Niger shall register it in accordance with Article 102 of the
United Nations Charter.

IN WITNESS WHEREOF the Plenipotentiaries being duly authorized by their respec-
tive Governments have signed the present Agreement.

DonNE at Niamey on the 25th day of November, 1964.

REVISED at Niamey, on the 15th of June, 1973. One copy in English and one in
French to be deposited in the archives of the Government of the Republic of Niger
and certified copies thereof to be sent to each signatory State, and one copy to be
deposited with the Secretariat of the Organisation of African Unity and one with the
Secretariat of the United Nations.

United Republic of Cameroon:
[ROBERT NAAH]'

Republic of Ivory Coast:
[SIRANSY TOURE]

Republic of Dahomey:
[Issaka DaNGoU]

Republic of Guinea:

Republic of Upper Volta:
[PIERRE GUIGUEMDE]

Republic of Mali:
[LAMINE KEITA]

Republic of Niger:
[Dr. HAROUNA BEMBELLO]

Federal Republic of Nigeria:?

Republic of Chad:

1 Names of signatories have been supplied by the Government of the Niger.

2 Nigeria joined the above-mentioned States by an instrument of approval from its Ministry of Foreign Affairs dated
8 November 1973, signed by the Permanent Secretary, Harold O. I Monu, and registered with the Secretariat of the Com-
mission on 16 November 1973. (Information supplied by the Government of the Niger.)
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ACCORD' RELATIF A LA COMMISSION DU FLEUVE NIGER ET A
LA NAVIGATION ET AUX TRANSPORTS SUR LE FLEUVE
NIGER REVISE LE 2 FEVRIER 1968 ET LE 15 JUIN 19732

Les Parties contractantes,

Ayant adopté au cours de la Conférence des Etats riverains du fleuve Niger, de
ses affluents et de ses sous-affluents, tenue a Niamey du 24 au 26 octobre 1963, un
Acte relatif a la navigation et a la coopération économique entre les Etats du bassin
du Niger?,

Désireuses de donner effet a ’article 5 dudit Acte par lequel elles se sont engagées
a créer un organisme intergouvernemental chargé d’encourager, de promouvoir et de
coordonner les études et les programmes relatifs aux travaux de mise en valeur des
ressources du bassin du fleuve,

Désireuses de préciser certaines questions relatives a la navigation et aux trans-
ports sur le fleuve,

Sont convenues de ce qui suit :

TITRE 1. DE LA COMMISSION DU FLEUVE NIGER
Chapitre I. NATURE DE LA COMMISSION

Article premier. 1l est créé un organisme intergouvernemental mentionné a
l’article 5 de I’Acte de Niamey du 26 octobre 1963, qui prend le nom de Commission
du fleuve Niger.

Le Siége de la Commission est fixé & Niamey.

Article 2. La Commission aura a tous égards le statut d’un organisme inter-
national.

Chapitre 11. OBIECTIFS ET ATTRIBUTIONS DE LA COMMISSION

Article 3. La Commission est chargée d’encourager, de promouvoir et de
coordonner les études et les programmes relatifs aux travaux de mise en valeur des
ressources du bassin.

Article 4. La Commission aura les attributions suivantes :

a) Elaborer les réglements communs permettant la pleine application des principes
affirmés dans I’Acte de Niamey et en assurer une application effective.

Les réglements communs et les décisions que prend la Commission ont force
obligatoire, aprés approbation des Etats Membres dans un délai fixé par la Com-
mission, tant dans les rapports des Etats entre eux qu’au regard de leur réglemen-
tation interne;

1 Entré en vigueur le 15 décembre 1973, soit six mois aprés son adoption, conformément a l'article 25.
2 Ayant été adoptés le 15 juin 1973 par les deux tiers des Etats membres de la Commission du fleuve Niger, divers
amendements et refontes apportés & PAccord du 25 novembre 1964* ont été incorporés dans le texte reproduit ici.
* Nations Unies, Recueil des Traités, vol. 587, p. 19, et vol. 636, p. 419.
3 Nations Unies, Recueil des Traités, vol. 587, p. 9.
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b) Maintenir la liaison entre les Etats Membres en vue de I'utilisation la plus efficace
des ressources du bassin du Niger;

¢) Rassembler, examiner et diffuser les données de base intéressant ’ensemble du
bassin, examiner les projets présentés par les Etats Membres et recommander aux
Gouvernements des Etats Membres des programmes coordonnés d’études pour la
mise en valeur et I’exploitation rationnelle des ressources du bassin;

d) Suivre exécution des études et des travaux intéressant le bassin et en tenir infor-
més les Etats Membres au moins une fois par an, par I’exploitation des rapports
systématiques et périodiques que ces Etats s’engagent a lui adresser;

e) Elaborer les réglements communs relatifs a toute forme de navigation sur le
fleuve y compris le cabotage;

/) Etablir les réglements relatifs & son personnel et veiller a leur application;

g) Examiner les plaintes et contribuer a la solution des différends;

h) Formuler des demandes d’assistance financiére et technique sur une base bilaté-
rale, multilatérale ou internationale, pour I’exécution d’études et de travaux pour
le développement du bassin du fleuve Niger et passer des accords a cet effet, a
condition que les accords impliquant des engagements financiers pour les Etats
Membres ne deviennent effectifs qu’aprés leur approbation par les Etats inté-
ressés;

i) Veiller a ’application des prescriptions de ’Acte de Niamey et du présent Accord.

Article 5. En vue d’obtenir une coopération aussi parfaite que possible sur les
points mentionnés a 'article 4 de ’Acte de Niamey, les Etats Membres s’engagent a
informer la Commission, comme prévu a Particle 4, d, ci-dessus, dés leur phase ini-
tiale, de tous projets et travaux qu'ils se proposeraient d’entreprendre. Ils s’engagent
en outre a s’abstenir d’exécuter sur la portion du fleuve, de ses affluents et sous-
affluents relevant de leur juridiction, tous travaux susceptibles de polluer les eaux ou
de modifier les caractéristiques biologiques de la faune ou de la flore, sans préavis
suffisant et consultation préalable de la Commission.

Article 6. Les taxes et redevances auxquelles seront assujettis les bateaux et les
marchandises utilisant le fleuve, ses affluents ou sous-affluents ou les aménagements
annexes seront représentatives de services rendus a la navigation et n’auront aucun
caractére discriminatoire.

Article 7. Les routes, chemins de fer ou canaux latéraux qui pourront &tre
établis dans le but spécial de suppléer a 'innavigabilité ou aux imperfections de la
voie fluviale sur certaines sections pourront €tre considérés, en leur qualité de moyen
de communication, comme des dépendances de celle-ci et seront également ouverts
au trafic international dans le cadre des réglements particuliers élaborés par la Com-
mission et approuvés par les Etats Membres.

Il ne pourra €tre pergu sur ces routes, chemins de fer et canaux que des péages
calculés sur les dépenses de construction, d’entretien et d’exploitation. Quant au taux
de ces péages, les nationaux de tous les Etats seront traités sur un pied de parfaite
égalité.

Article 8. Pour assurer la sécurité et le contrdle de la navigation, la Commis-
sion du fleuve Niger établira un réglement commun qui devra faciliter autant que
possible la circulation des navires et embarcations.
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TITRE . DES ORGANES DE LA COMMISSION

Article 9. Les organes de la Commission sont :
—~ Le Conseil des Ministres;
—~ Le Secrétariat exécutif,

Chapitre I. CONSEIL DES MINISTRES

Article 10. Le Conseil des Ministres est ’organe d’orientation et de décision de
la Commission.

Il est composé de Ministres & raison d’un par Etat Membre. Chaque Ministre
peut &tre assisté par des experts. .

Article 11. Le quorum du Conseil des Ministres est de six. Les décisions du
Conseil des Ministres sont prises & la majorité des deux tiers des Etats Membres de la
Commission.

Article 12. Le Conseil des Ministres se réunit en session ordinaire une fois par
an sur convocation de son Président. Il pourra se réunir en session extraordinaire a la
demande conjointe de trois Etats Membres par lettres adressées au Président du
Corseil.

Les réunions du Comseil des Mimistres ont lieu soit au Siége de la Commission,
soit dans un des Etats Membres. Elles seront précédées par une réunion des experts
des Etats Membres.

Article 13. LaPrésidence du Conseil des Ministres est assurée & tour de rdle et
pour un an par chacun des Etats Membres.

Entre deux sessions du Conseil des Ministres, le Président du Conseil des
Ministres représente la Commission.

Il prend toute décision du niveau de son ressort, dans le respect des directives du
Conseil des Ministres, et dans la limite des pouvoirs qui lui sont délégués.

Article 14. Le Conseil des Ministres établira le Réglement intérieur de la
Commission.

Chapitre II. SECRETARIAT EXECUTIF

Article 15. Le Secrétariat exécutif est ’organe d’exécution de la Commission.

Article 16. Le Conseil des Ministres, & la majorité des deux tiers des Etats
Membres, désigne un candidat pour le poste de Secrétaire exécutif, choisi parmi les
candidats présentés par les Etats Membres.

Chaque Etat Membre a le droit de présenter un candidat pour le poste de Secré-
taire exécutif.

Les fonctions de Secrétaire exécutif ont une durée de trois ans renouvelable. Les
conditions de son emploi sont définies par le réglement d’emploi du personnel.

Article 17. Le Secrétaire exécutif exerce les pouvoirs et remplit les fonctions
que détermine le Conseil des Ministres. Il est responsable devant lui.

Le Secrétaire exécutif applique les décisions du Conseil des Ministres et rend
compte régulierement de 'exécution de ces décisions au Président du Conseil.
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Article 18. Le Conseil des Ministres peut, a la majorité des deux tiers des Etats
Membres, relever le Secrétaire exécutif de ses fonctions.

Article 19. Le Secrétaire exécutif est assisté dans ses fonctions du personnel
nécessaire conformément a un organigramme approuvé par le Conseil des Ministres.
Les conditions d’emploi de ce personnel sont définies par le réglement d’emploi du
personnel.

Article 20. Le Secrétaire exécutif dirige le personnel de la Commission.

Article 21. Le Secrétaire exécutif jouit des privileges et immunités diploma-
tiques accordés par les Etats Membres. Le reste du personnel de la Commission jouit
des priviléges et immunités accordés aux fonctionnaires d’un rang équivalent de 1’Or-
ganisation de l'unité africaine.

TITRE . DISPOSITIONS GENERALES

Article 22. Le Conseil des Ministres établit le budget annuel de la Conimission.

Les Etats Membres contribueront au budget ordinaire de la Commission, dans
des proportions a détermiiner par le Conseil des Ministres. Toute dépense relative a
des services rendus spécialement a un Etat par la Commission sera supportée par cet
Etat.

Article 23. Le présent Accord fait partie intégrante de ’Acte de Niamey et
entrera en vigueur immédiatement apreés sa ratification par tous les Etats Signataires.

Les instrunients de ratification seront déposés auprés du Gouvernement de la
République du Niger qui notifiera a chaque Etat Menibre le dépdt de ces instruments.

Article 24. Chacun des Etats Membres peut dénoncer ’Acte de Niamey et le
présent Accord aprés expiration d’un délai de 10 ans & compter de la date de leur
entrée en vigueur. La dénonciation sera faite sous la forme d’une notification écrite
adressée au Gouvernement de la République du Niger qui en accusera réception et en
informera les autres Etats contractants et le Secrétaire exécutif. Elle prendra effet un
an apreés la date de la réception, a moins qu’elle n’ait été retirée auparavant. Elle ne
portera pas atteinte, 3 moins d’accord contraire, aux engagements relatifs a un pro-
gramme d’¢tudes ou de travaux sur lequel ’accord aurait été réalisé avant la dénon-
ciation.

Article 25. L’Acte de Niamey et le présent Accord pourront étre révisés sur la
demande d’un tiers des Etats Membres adressés par écrit au Gouvernement de la Ré-
publique du Niger. Tout projet de révision devra &tre approuvé par la majorité des
deux tiers des Etats Menibres et prendra effet six mois apreés la date de son adoption.

Article 26. Le Gouvernenient de la République du Niger est chargé d’enre-
gistrer le présent Accord lors de son entrée en vigueur conformément a I’Article 102
de la Charte des Nations Unies.
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EN roI DE Quoi les Plénipotentiaires diment autorisés par leurs Gouvernements
respectifs ont signé le présent Accord.

FaIrT & Niamey, le 25 novembre 1964.

REvisE & Niamey, le 15 juin 1973, en un exemplaire anglais et en un exemplaire
frangais qui seront déposés dans les archives du Gouvernement de la République du
Niger et dont les copies authentiques seront remises & chacun des autres Etats Signa-
taires, et une qui sera déposée auprés du Secrétariat de I’Organisation de I'unité afri-
caine et une auprées du Secrétariat des Nations Unies.

République-Unie du Cameroun :
[ROBERT NAAH]'

République de Codte d’Ivoire :
[S1IRANSY TOURE]

République du Dahomey :
[IssakAa DAaNGoOU]

République de Guinée :

République de Haute-Volta :
[PIERRE GUIGUEMDE]

République du Mali :
[LAMINE KEITA]

République du Niger :
[HAROUNA BEMBELLO]

République fédérale du Nigéria® :

République du Tchad :

! Les noms des signataires ont été fournis par le Gouvernement du Niger.

2 Le Nigéria s’est joint aux Etats susmentionnés par un acte d’approbation du Ministére des affaires extérieures en date
du 8 novembre 1973, signé par le Secrétaire permanent Harold O. I Monu, act enregistré au Secrétariat de la Commission
le 16 novembre 1973. (Information fournie par le Gouvernment du Niger.)
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CONVENTION' CREATING THE NIGER BASIN AUTHORITY
SUMMARY

Chapters Chapters
Preamble Article 11. Contributions of Member
. Creati d .. States
) Are?t;on ?n éomQOSItlor; Head Article 12. Currencies of payment
Art{c[e 2' Creauoq and Headquarters Article 13. Financial regulation
rucle <. omposition Article 14. The External Auditor

1I. Aim and objectives of the Authority
Article 3. Aim
Article 4. Objectives

111, The Institutions of the Authority

Article 5. Institutions

Article 6. The Summit of Heads of State
and Government

Article 7. The Council of Ministers

Article 8. The Technical Committee of
Experts

Article 9. The Executive Secretariat

IV. Financial provisions
Article 10. The budget of the Authority

V. Settlement of disputes
Article 15. Procedure for the settlement
of disputes
V1. Other provisions

Article 16. Immunities, privileges and ad-
vantages
Article 17. Entry into force
Article 18. Amendments and revisions
Article 19. Denunciation
Article 20. Depositary Government
VI1l. Final provision
Article 21. Niamey Agreement

CONVENTION CREATING THE NIGER BASIN AUTHORITY

PREAMBLE

The President of the People’s Republic of Benin,

The President of the United Republic of Cameroon,

The President of the Republic of Ivory Coast,

The President of the Revolutionary People’s Republic of Guinea,

The President of the Republic of Upper Volta,

The President of the Republic of Mali,

The Chairman of the Supreme Military Council, Head of State of the Republic

of Niger,

The President of the Federal Republic of Nigeria,
The President of the Republic of Chad,

Whereas the Act of Niamey relating to the navigation and the economic co-
operation between the States of the Niger Basin was signed on the 26th October 1963

at Niamey;?

I Came into force on 3 December 1982, upon deposit with the Government of Niger of instruments of ratification by
two thirds of the signatory States, in accordance with article 17:

Date of deposit
of the instrument

State of ratification

Benin ............coiiiiiiiint 3 December 1982
Guinea ...........ciiiiiiiinnn 27 December 1980
Mali ... 15 January 1982

2 United Nations, Treaty Series, vol. 587, p. 9.
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Whereas the Summit of Heads of State and Government met on the 26th Jan-
uary 1979 at Lagos and set up the objectives of dynamising the Organisation;

Considering the guiding speech made by the current Chairman of the Summit of
Head of State and Government to the 6th Ministerial Session of the River Niger
Commission on the 11th March 1980 in Conakry;

Bearing in mind the need to promote the social and economic progress of their
countries in order to improve the standard of living of their peoples;

Convinced that the social and economic progress of their countries calls for an
effective economic cooperation based on determined and concerted policy to put to-
gether their individual means for the attainment of a collective welfare;

Convinced of the necessity to promote the economic development of their coun-
tries through an integrated development of the Niger River Basin;

Reaffirming their willingness for unity and solidarity in the organisation for the
overall development of the Niger Basin.

Decide to transform the River Niger Commission into a “Niger Basin
Authority”.

CcHAPTER 1. CREATION AND COMPOSITION

Article 1

1. By this Convention, the High Contracting Parties decide to change the
River Niger Commission to “Niger Basin Authority” hereinafter referred to as “the
Authority”.

2. The Authority is established in lieu of the River Niger Commission estab-
lished by the Agreement relating to the River Niger Commission and to navigation
and transports on the River Niger, made in Niamey on 25 November 1964,' and
revised in Niamey on 2nd February 1968 and on IS June 1973, and in Lagos, on
26 January 1979.}

3. The Authority inherits all the assets and assumes all the obligations of the
River Niger Commission.

4. The Headquarters of the Authority shall be in Niamey, Republic of Niger.

Article 2. COMPOSITION OF THE AUTHORITY

The riparian States of the Niger River, its tributaries and sub-tributaries, who
are signatories of this Convention are members of the Authority and hereafter re-
ferred to as “Member States”.

CHAPTER 11. AIM AND OBJECTIVES OF THE AUTHORITY

Article 3. AmMm

1. The aim of the Authority is to promote the cooperation among Member
States and to ensure an integrated development of the Niger Basin in all fields, by
developing its resources, particularly in the fields of energy, water resources, agricul-
ture, animal husbandry, fishing and fisheries, forestry and forestry exploitation,
transport, communications and industry.

1 United Nations, Treaty Series, vol. 587, p. 19, and vol. 636, p. 418.
2 See p. 195 of this volume.
3 Not yet in force on 13 January 1984.
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2. In pursuance of the purpose mentioned in the preceding paragraph, the
action of the Authority shall be directed to the harmonization of national develop-
ment policies in the Basin through the implementation of integrated development
projects and programmes.

Article 4. OBJECTIVES

1. The Authority shall be responsible for:

(a) The harmonization and the coordination of national development policies, in
order to ensure an equitable policy as regards sharing of the water resources
among Member States.

(b) The formulation, in agreement with the Member States, of the general policy of
the development of the Basin which shall be consistent with the international
status of the River Basin.

(c) The elaboration and the execution of an integrated development plan of the
Basin.

(d) The initiating and monitoring of an orderly and rational regional policy for the
utilization of the surface and underground waters in the Basin.

(e) The designing and conduct of studies, research and surveys.

() The formulation of plans, the construction, exploitation and maintenance of
structure and projects realized within the general objectives of the integrated
development of the Basin.

2. For the purpose set out in the above paragraph (1) the Authority shall nota-
bly undertake, in harmony with the development plans of States relating to Niger
Basin and in accordance with the general objectives of integrated development of the
Basin, the following activities:

(a) Statistics and planning

(i) Collection, centralization, standardisation, exploitation, dissemination,
exchange of technical and related data;

(ii) Coordination of plans, projects and research carried out in the Member
States;

(iii) Consideration of projects presented by the Member States with a view to
making recommendations on coordinated programmes of research and im-
plementation;

(iv) Monitoring of research and works undertaken by Member States and subse-
quent exploitation of reports which such States should submit periodically;

(v) Drawing up a master plan and an integrated development programme of the
Basin with an identification, at the various stages of the programme, of
priorities among alternative uses, projects and sectors.

(b) Infrastructure

(i) Designing, study and construction of hydraulic multipurpose structures of
all types and sizes;

(ii) Designing, study and construction of works, plants and projects in the fields
of transports and communications;

(iii) Improvement and maintenance of navigable water-ways;

(iv) Development or river transport and promotion of an integrated multi-
model transport system (sea-river-rail-road) as a factor of integration and
for opening up the land-locked Sahelian Member States.
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(c) Water control and utilization
(i) Regulation of the flow and drainage of the main waterway;
(ii) Flood control;
(iii) Construction and maintenance of dikes;
(iv) Prevention and control of drought and desertification;
(v) Prevention of soil erosion and sedimentation;

(vi) Setting up of structures and works for land development including salt
water and drainage control.

(d) Environment control and preservation
(i) Protection of the environment comprising the establishment of norms and
measures applicable to the States in the alternative uses of waters in the
Basin; .
(ii) Prevention and reduction of water pollution;
(iii) Preservation of human health and genetic resources (Fauna and Flora).
(e) Navigation control and regulation
The control and the rules of all forms of navigation on the River, its tribu-
taries and sub-tributaries are governed by the principles laid down in the Act of
Niamey relating to the navigation and the economic co-operation among the
States of the Niger Basin, signed at Niamey in 1963.
(f) Land and agro-pastoral development
(i) Development of food crops;
(ii) Development of agro-pastoral, fishery and forestry resources;
(iii) Implementation of programmes allowing the rational use of waters for
domestic, industrial, agricultural and pastoral purposes.
(g) Financing the projects and works
Applying for financial and technical assistance on a bilateral, multilateral or
international basis for carrying out studies and works for the development of the
Niger River Basin and to that effect conclude agreements, provided that agree-
ments involving financial commitments for the Member States become effective
only after approval by the Council of Ministers.

3. The terms, conditions and statutory provisions to be defined with the view
to achieving the objectives as stated in paragraph (2) above shall be, if necessary and
in each case, provided for in riders which shall be annexed to the Convention of
which they shall form an integral part.

4, The Member States pledge to keep the Executive Secretariat informed of all
the projects and works they might intend to carry out in the Basin.

Moreover, they pledge not to undertake any work on the portion of the River,
its tributaries and sub-tributaries under their territorial jurisdiction which pollute the
waters or modify the biological features of the fauna and the flora.

cHAPTER 1. THE INSTITUTIONS OF THE AUTHORITY

Article 5. INSTITUTIONS
1. The Institutions of the Authority shall be as follows:
(@) The Summit of Heads of State and Government;
(b) The Council of Ministers;
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(c) The Technical Committee of Experts;
(d) The Executive Secretariat and its specialized organs.

Article 6. THE SUMMIT oF HEADS OF STATE AND GOVERNMENT
COMPOSITION AND FUNCTIONS

1. The Summit of Heads of State and Government hereinafter referred to as
“the Summit” is the supreme organ of orientation and decision.

2. The Summit is made up of Heads of State and Government or their duly
accredited representatives.

3. The Summit shall define the general orientation of the development policy
of the Authority and ensure the control of its executive functions with a view to
achieving its objectives.

4. It shall meet once every two years in ordinary session in the Member State
holding the Chairmanship. The quorum shall be the simple majority.

5. The Summit may meet in extraordinary session at the request of the current
Chairman or a Member State on the unanimous agreement of other Member States.

6. The decisions and the directives of the Summit shall commit all the Institu-
tions of the Authority.

7. The Summit shall definitely pronounce judgement on any matter which has
not been resolved at the level of Council of Ministers.

8. Except otherwise decided, the Summit shall elect a Chairman for two years
by rotation among Member States according to the French alphabetical order by
country. Between two sessions, he shall represent the Summit and take decisions
within his powers in the interest and for a harmonious operation of the Organisation.

Article 7. THE COUNCIL OF MINISTERS
COMPOSITION AND FUNCTIONS

1. The Council of Ministers of the Authority hereinafter refered to as “the
Council” is the organ of control of the Authority. It is made up of Ministers or their
accredited representatives. Each Member State shall have one vote. Each Minister
may be assisted by experts.

2. The Council is responsible for the monitoring of the activities of the Execu-
tive Secretariat and shall report them to the Summit. It shall prepare the meetings of
the Summit and examine all the problems, deal with the matters presented to it and
submit the recommendations of these meetings to the Summit.

3. The Council shall meet once a year in ordinary session. The quorum shall be
reached on simple majority. The recommendations and resolutions shall be adopted
by consensus.

4. The current Chairman of the Council shall convene an extraordinary meet-
ing of the Council at the request of a Member State.

5. The Council shall meet in the country assuming the chairmanship, or the
Host Country or in any other place designated by the Chairman of the Summit. The
Chairman is elected for two years. Between sessions, he shall represent the Council.
He takes decisions according to the directives of the Summit and within the limit of
the powers conferred upon him. The Chairmanship is assumed rotation according to
French alphabetical order of the names of the country.
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Article 8. THE TEcHNICAL COMMITTEE OF EXPERTS
CREATION, COMPOSITION AND FUNCTIONS

1. The Technical Committee of Experts shall comprise representatives from
each Member State, with the mandate to:

(a) Prepare all meetings of the Council of Ministers;
(b) Submit reports and recommandations to the Council of Ministers.

2, The Technical Committee of Experts may meet at the Executive Secretary’s
request according to a schedule approved by the Council of Ministers.

3. Any other meeting of the Technical Committee of Experts shall be approved
by the Chairman of the Council of Ministers.

Article 9. THE EXECUTIVE SECRETARIAT

1. The Executive Secretariat is the executive organ of the Authority.

2. The Executive Secretariat is run by an Executive Secretary who is appointed,
upon recommendation by the Council of Ministers to the Summit of Heads of State
and Government, for a period of four (4) years, renewable only once. Each Member
State has the right to present a candidate for the post of Executive Secretary.

3. The Executive Secretary is the Chief Executive Officer of the Authority. He
is assisted by a Deputy Executive Secretary appointed by the Council of Ministers for
a term of four (4) years, renewable only once. The Deputy Executive Secretary is
under the authority of the Executive Secretary.

4. The Executive Secretary and/or the Deputy Executive Secretary may be
removed from office by the Summit on the recommendation of the Council of
Ministers.

5. Subject to the overriding importance of securing for the Authority the serv-
ices of persons possessing the highest qualifications and technical experience, due
regard shall be paid, on appointing officers to the offices of the Executive Secretariat,
to the desirability of maintaining an equitable distribution of appointments to such
posts among Member States.

6. In the exercise of his duties, the Executive Secretary shall be responsible to
the superior organs of the Authority. The Deputy Executive Secretary and the other
officials of the Secretariat shall be responsible to the Executive Secretary.

7. The Executive Secretary shall be responsible for the administration of the
Authority and all its organs. For this purpose, he shall specifically:

(@) Undertake such works and studies witb a view to achieving the objectives of the
Authority, as may be assigned to him by the Council of Ministers and formulate
such proposals as may assist in the harmonious development of the Authority.

(b) Negotiate loans and receive gifts on behalf of the Authority with approval by the
Council of Ministers.

CHAPTER 1Iv. FINANCIAL PROVISIONS

Article 10. THE BUDGET OF THE AUTHORITY
I. It is established for every year a balanced budget of the Authority.

2. All the expenses of the Authority, including those relating to the specialized
organs of the Executive Secretary, are approved, for each fiscal year, by the Council
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of Ministers and are imputable to the budget according to conditions and modalities
which are defined in the financial regulation of the Authority.

Article 11. CONTRIBUTIONS OF MEMBER STATES
1. The operating budget of the Executive Secretariat of the Authority shall be
financed by contributions equally shared among the Member States.
2. The Member States pledge to pay regularly their annual contributions to the
budget of the Authority.

Article 12. CURRENCIES OF PAYMENT OF CONTRIBUTIONS

1. The contributions payable by each Member State of the Authority under
this Convention shall be paid in convertible currency.

2. The unit of account in which the budget of the Authority is established is
that of the host country.

3. Are considered as “convertible currencies” under this article currencies
declared as such by the International Monetary Fund and other currencies which the
Council shall consider as such.

4. The exchange rate of the currencies of the Member States of the Authority
meant for the payments of their contributions under this Convention shall be the offi-
cial rate declared to the International Monetary Fund at the date of payment. In case
the currency of a Member State depreciated, the normal rate of buying and selling of
the Member State’s Central Bank shall be applied.

Article 13. FINANCIAL REGULATION

1. The Council of Ministers shall establish the Financial Regulation with a
view to implementing the provisions of this chapter.

Article 14. THE FINANCIAL CONTROLLER AND THE EXTERNAL AUDITOR

1. A Financial Controller shall be appointed by the Council of Ministers to
whom he shall be answerable. He shall be directly responsible as far as the financial
management of the Secretariat is concerned.

2. An External Auditor of the Authority is appointed on the recommendation

. of the host country to the Council of Ministers and may be removed from office,
when need be, by the Council.

3. The rules governing the terms and conditions of service of the Financial
Controller and the powers of the External Auditor are as laid down in the Financial
Regulation.

cHAPTER V. SETTLEMENT OF DISPUTES

Article 15. PROCEDURE FOR THE SETTLEMENT OF DISPUTES

Any dispute that may arise among the Member States over the interpretation
and/or implementation of this Convention shall be amicably settled through direct
negotiation. In the event of failure to settle such disputes, the matter shall be referred
to the Summit by a party to such disputes and the decision on the same shall be final.
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CHAPTER V. OTHER PROVISIONS

Article 16. IMMUNITIES, PRIVILEGES AND ADVANTAGES

I. The Authority as an Inter-Governmental Institution shall enjoy legal
personality.

2. The Authority shall have in the territory of each Member State:

(a) The legal capacity required for the performance of its functions under this

Convention;

(b) The power to acquire, enjoy and dispose of movable and immovable property;
(c) The right to institute legal proceedings.

3. Inthe exercise of its legal capacity under this Article, the Authority shall be
represented by the Executive Secretary.

4. The Executive Secretary and his deputy shall be accorded diplomatic privi-
leges and immunities by the Member States. The other staff of the Commission shall
be accorded such privileges and immunities as accorded to officials of the Organisa-
tion of African Unity of equivalent status.

Article 17. ENTRY INTO FORCE

The present Convention which is a revision of the Agreement of Niamey and the
riders which shall be annexed and which shall form an integral part of the Conven-
tion upon their signature by Member States shall enter into force upon ratification by
two thirds of signatory States in accordance with the constitutional procedures appli-
cable in each signatory State.

Article 18. AMENDMENTS AND REVISIONS

I. Any Member State may submit proposals for the amendment or revision of
this Convention.

2. Any such amendment or revision proposed shall be sent to the current
Chairman of the Council who shall communicate them to other Member States not
later than 60 days after the receipt of such proposals.

3. All amendments and revisions to this Convention shall enter into force in
conformity with the provisions of article 17.

Article 19. DENUNCIATION

1. Any member State may denounce this Convention after the expiration of
ten years (10) as from the date of its entry into force.

2. The denunciation shall be made under the form of notification written to
depository Government which will in turn acknowledge receipt and communicate it
to the Government of other Member States.

3. The denunciation shall take effect one year after the date of its reception,
unless it lias been previously withdrawn. It shall not affect any study programme,
works or other committments already agreed upon before the denunciation, unless
there is a previous contrary agreement to this effect.

4. The Member State concerned shall meet all obligations under this Convention
and by virtue of its status as a member, before the date mentioned in paragraph (3)
above.
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Article 20. DEPOSITORY GOVERNMENT

The present Convention and all the instruments of ratification and accession
shall be deposited with the Government of the Republic of Niger which shall forward
certified true copies to all Member States and notify them of the date of deposits of
the instruments of ratification and accession and shall register this Convention with
the Organisation of African Unity and the United Nations Organisation.

CHAPTER vii. FINAL PROVISION

Article 2. NIAMEY AGREEMENT
This Convention revises the Niamey Agreement, signed in Niamey on the
25th of November 1964, revised in Niamey on the 2nd of February 1968 and on the
15th June 1973, and in Lagos on the 26th January 1979.

IN WITNESS WHEREOF, We, the Heads of State and Government of Niger Basin
Authority, have signed this Convention.

MADE at Faranah, this 21st day of November 1980, in single original in the
English and French languages, both texts being equally authentic.

H. E. MATHIEU KEREKOU
President of the People’s Republic of Benin

H. E. AMADOU AHIDJO
President of the United Republic of Cameroon

H. E. Mr. MATHIEU EKRA
Minister of State
For and on behalf of the President of Ivory Coast

H. E. Mr. AEMED SEKOU TOURE
President of the Revolutionary People’s Republic of Guinea

H. E. Dr. JoserH CONOMBO
Prime Minister
For and on behalf of the President of Upper Volta

H. E. Mr. RoBERT TIEBLE NDAW
Minister of Industrial Development and Tourism
For and on behalf of the President of Mali

H. E. Colonel SEYN1 KOUNTCHE
Chairman of the Supreme Military Council
Head of State of the Republic of Niger

H. E. Dr. ALEx EXWEME
Vice President
For and on behalf of the President of the Federal Republic of Nigeria

H. E. Mr. GoukouNi OUEDDEI
President of the Republic of Chad
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PROTOCOL RELATING TO THE DEVELOPMENT FUND OF THE NIGER BASIN

PREAMBLE

The High Contracting Parties,

In pursuance of the objectives of the Act of Niamey dated 26 October 1963 relating to
navigation and economic co-operation among Member States of the Niger Basin and the
Convention creating the Niger Basin Authority;

Considering the new orientation of activities of the Authority towards concrete projects of
development;

Recognizing the necessity to provide and finance the development projects of the Authority
through its own resources;

Determined to reinforce and develop the economic cooperation among their countries for
the welfare of their peoples;

Therefore agreed as follows:

CcHAPTER 1. GENERAL PROVISIONS

Article 1. CREATION

1. It is created a Development Fund for the aim of contributing to the development of
the Nigcr Basin.

2. All Member States of the Authority are also members of the Fund.

Article 2. FUNCTIONS
The Fund shall undertake the following activities:

1. Collection of financial resources necessary for the implementation of the objectives of the
Authority.

2. Guarantee loans for the implementation of projects.

cHAPTER . THE RESOURCES

Article 3. VALUE AND RESOURCES

1. The value shall be fixed every year and shall be calculated on the approved capital
expenditure in the following year.

2. The resources shall be from:
(a) Contributions of Member States;
(b) External resources mobilised for operations of the Fund;
(¢) Gifts and grants;
(d) Trust Fund;
(e) Any income from the Fund’s operations.

Article 4. UNIT OF ACCOUNT

The unit of account in which the budget of the Fund is determined is the Special Drawing
Right of the International Monetary Fund.

CHAPTER 1. OPERATIONS

Article 5. METHODS OF OPERATIONS
The Fund shall be guided by sound banking principles.
In conformity with its objectives, the fund shall facilitate the financing of regional projects
and shall help to promote development in the Member States.
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CHAPTER IV. ORGANIZATION AND MANAGEMENT

Article 6. ORGANs OF THE FUND
The organs of orientation, decision and management of the Fund are:
— The Board of Directors,
— The Executive Secretariat.

Article 7. THE COUNCIL OF MINISTERS

I. The Board of Directors of the Fund is the Council of Ministers of the Niger Basin
Authority.

2. The powers of the fund shall remain with the Board of Directors. In particular, the
Board of Directors shall formulate general directives concerning the policy of the Fund in
matters of expenditure.

3. The Board of Directors may assign some powers to the Executive Secretary.

4. The Financial Controller of the Fund is the same as that of the Executive Secretariat
of the Authority.

Article 8. THE EXECUTIVE SECRETARY

The Executive Secretary is the accounting Officer for the management of the Fund. He
shall negotiate different transactions of the Fund. He is responsible to the Board of Directors of
the Fund.

cuapter v. THE FINANCIAL PROVISIONS

Article 9. FINANCIAL YEAR
The financial year shall be from Ist January to 3Ist December of each year.

CHAPTER V. WITHDRAWAL

Article 10. WITHDRAWAL

The withdrawal of a Member State shall be in conformity with the provisions of the
Convention creating the Authority.

cHAPTER vii. CESSATION OF ACTIVITIES

Article 11. CESSATION
I. The Board of Directors may by consensus propose to the Summit of Heads of State
and Government to put an end to the Fund’s activities.
2. The Board of Directors shall take necessary steps towards putting an end to the activi-
ties of the Fund upon notification by the Summit.

cHAPTER vii. OTHER PROVISIONS

Article 12
I. The amendment, interpretation, arbitration, relations with the other Interafrican and
International Establiskiments shall be in accordance with the Convention establishing the
Authority.
2. This protocol shall enter into force under the same condition stipulated in the
Convention creating the Niger Basin Authority of which it will be an integral part.
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IN WITNESs WHEREOF, We, the Heads of State and Government of the Niger Basin Au-
thority, have signed this Convention.

MADE at Faranah, this 2Ist day of November 1980, in single original in the English and
French languages, both texts being equally authentic.

H. E. MaTHIEU KEREKOU
President of the People’s Republic of Benin

H. E. AHMADOU AHIDIO
President of the United Republic of Cameroon

H. E. MATHIEU EKRA
Minister of State
For and on behalf of the President of Ivory Coast

H. E. Mr. AEMED SEKoU TOURE
President of the Revolutionary People’s Republic of Guinea

H E. Dr. JosepH CONOMBO
Prime Minister
For and on behalf of the President of Upper Volta

H. E. Mr. ROBERT TIEBLE Npaw
Minister of Industrial Development and Tourism
For and on behalf of the President of Mali

H. E. Colonel SEYNI KOUNTCHE
Chairman of the Supreme Military Council
Head of State of the Republic of Niger

H. E. Dr. ALex EKWEME
Vice President
For and on behalf of the President of the Federal Republic of Nigeria

H. E. Mr. GoukouUNI OUEDDEI
President of the Republic of Chad
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CONVENTION PORTANT CREATION DE L’AUTORITE
DU BASSIN DU NIGER

PREAMBULE

Le Président de la République populaire du Bénin,

Le Président de la République-Unie du Cameroun,

Le Président de la République de Cote d’Ivoire,

Le Président de la République populaire révolutionnaire de Guinée, Chef de

IEtat,

Le Président de la République de Haute-Volta,
Le Président de la République du Mali,
Le Président du Conseil militaire supréme, Chef de I’Etat de la République du

Niger,

Le Président de la République fédérale du Nigéria,
Le Président de la République du Tchad,

1 Entrée en vigueur le 3 déeembre 1982, dés le dépdt auprés du Gouvernement nigérien des instruments de ratification
de deux tiers des Etats signataires, conformément & Particle 17 :

Date du dépit de
de linstrument
Erat de ratification
Bénin .........0ciiiiiiiiiia 3 décembre 1982
Guinée ......................... 27 déeembre 1980

16 mars 1982
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Vu ’Acte de Niamey relatif a la navigation et 4 la coopération économique entre
les Etats du bassin du Niger, fait le 26 octobre 1963 4 Niamey';

Vu le sommet des Chefs d’Etat et de Gouvernement tenu le 26 janvier 1979 a
Lagos fixant Pobjectif de dynamisation de I’Organisation;

Vu les orientations du discours-programme du Président en exercice du sommet
des Chefs d’Etat et de Gouvernement i la 6€ session ministérielle de la Commission
du fleuve Niger le 11 mars 1980 & Conakry;

Conscients de la nécessité de promouvoir le progrés économique et social de
leurs pays en vue d’un accroissement du niveau de vie de leurs peuples;

Convaincus que le progres économigue et social de leurs pays passe par une
coopération économique efficace fondée sur une politique résolue et concertée en vue
de la conjugaison de leurs moyens particuliers pour la recherche d’un bien-étre col-
lectif;

Convaincus de la nécessité de promouvoir le développement des économies de
leurs pays par le développement intégré du bassin du Niger;

Réaffirmant leur volonté d’union et de solidarité dans Porganisation de la mise
en valeur de I’ensemble du bassin du Niger;

Décident de transformer la Commission du fleuve Niger en une «Autorité du
bassin du Niger».

CHAPITRE I. CREATION ET SIEGE

Article 1

1. Par la présente Convention, les Hautes Parties contractantes décident de
transformer la Commission du fleuve Niger en une « Autorité du bassin du Niger », ci-
aprés dénommée «’Autorité».

2. L’Autorité est instituée au lieu et place de la Commission du fleuve Niger
créée par ’Accord relatif 4 la Commission du fleuve Niger et i la navigation et aux
transports sur le fleuve Niger fait 4 Niamey le 25 novembre 19642, révisé 4 Niamey le
2 février 1968 et le 15 juin 19732, et & Lagos le 26 janvier 1979¢,

3. L’Autorité hérite tous les avoirs et assume toutes les obligations de la
Commission du fleuve Niger.

4. Le siege de I’Autorité est fixé 4 Niamey, République du Niger.

Article 2. COMPOSITION DE L’ AUTORITE

Sont membres de ’Autorité et dénommés ci-aprés « Etats Membres» les Etats
riverains du fleuve Niger, de ses affluents et de ses sous-affluents signataires de la pré-
sente Convention.

CHAPITRE 1. BUTS ET OBJECTIFS DE L’AUTORITE

Article 3. Burt

1. Le but de I’Autorité est de promouvoir la coopération entre les Pays Mem-
bres et d’assurer un développement intégré du bassin du Niger dans tous les domaines

! Nations Unies, Recueil des Traités, vol. 587, p. 9.
2 1bid., vol. 587, p. 19, et vol. 636, p. 419.

3 Voir p. 195 du présent volume,

4 Pas encore entré en vigueur au 13 janvier 1984.
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par la mise en valeur de ses ressources, notamment dans les domaines de I'énergie, de
I’hydraulique, de l'agriculture, de 1’élevage, de la péche et de la pisciculture, de la
sylviculture et de ’exploitation forestitre, des transports et communications et de
I'industrie.

2. Aux fins énoncées au paragraphe précédent, P’action de I’Autorité portera
sur ’harmonisation des politiques nationales de développement dans le bassin par la
réalisation de projets et programmes intégrés.

Article 4. OBJECTIFS

1. L’Autorité est chargée en ce qui concerne le bassin du Niger :

a) De ’harmonisation et de la coordination des politiques nationales d’aménage-
ment afin de s’assurer d’'un partage équitable des eaux entre les Etats Membres;

b) De la formulation, en accord avec les Etats Membres, de la politique générale de
développement du bassin, compatible avec le caractére international du fleuve;

c) De I’élaboration et de I’exécution d’un plan de développement intégré du bassin;

d) De la mise en ceuvre et du suivi d’une politique régionale ordonnée et rationnelle
de l'utilisation des eaux du bassin, superficielle et souterraine;

e) De la conception et de la réalisation d’études, de recherche et d’enquétes;

JS) De la formulation de plans, la construction, lexploitation et l’entretien
d’ouvrages et de projets réalisés dans le cadre de ’objectif général de développe-
ment intégré du bassin.

2. Aux fins énoncées au paragraphe 1 ci-dessus, P'Autorité entreprendra
notamment, en harmonie avec les plans de développement des Etats dans leurs volets
relatifs au bassin du Niger dans le cadre de I'objectif général de développement inté-
gré du bassin, les activités ci-apres :

a) Statistiques et planification

i) Collecte, centralisation, normalisation, exploitation, diffusion et échange des

données techniques et connexes;

ii) Coordination des plans, de projets et études des Etats Membres;

iii) Examen des projets présentés par les Etats Membres en vue de recommanda-
tions 4 faire relatives a des programmes coordonnés d’études et de réalisation;

iv) Suivi de ’exécution des études et travaux entrepris par les Etats Membres et
exploitation des rapports y relatifs que ces Etats doivent lui adresser périodi-
quement;

v) Etablissement d’un plan directeur et d’'un programme de développement inté-
gré du bassin avec identification, aux différentes étapes du programme, des
priorités entre les divers utilisations, projets et secteurs.

b) Infrastructure

i) Conception, étude et réalisation d’ouvrages et structures hydrauliques de tous
utilisations, types et dimensions;

ii) Conception, étude et réalisation de travaux, d’ouvrages et de projets relatifs
aux transports et communications;

iii) Aménagement et entretien des chenaux navigables;

iv) Développement du transport fluvial et promotion d’un systéme intégré de
transport multimodal (mer, fleuve, route, rail) comme facteur d’intégration
et de désenclavement des Etats Membres du Sahel.
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c) Contrdle et utilisation des eaux
i) Régularisation du débit et du drainage du cours d’eau principal;
ii) Lutte contre les inondations;
iii) Construction et entretien de digues;
iv) Prévention et lutte contre la sécheresse et la désertification;
v) Lutte contre I’érosion des sols et la sédimentation;
vi) Exécution d’ouvrage et travaux de mise en valeur des terres y compris le
drainage et la lutte contre la salinité.
d) Contréle et préservation de 'environnement

i) Protection de ’environnement, y compris I’établissement des normes et me-
sures applicables aux Etats dans les utilisations diverses des eaux du bassin;

ii) Prévention et atténuation de la pollution des eaux;

iii) Préservation de la santé humaine et des ressources génétiques (faune et flore).

€) Contrble et réglementation de la navigation
Le contrdle et la réglementation de toute forme de navigation sur le fleuve,
ses affluents et sous-affluents sont régis par les principes affirmés dans ’Acte de

Niamey relatif a la navigation et a la coopération économique entre les Etats du

bassin du Niger signé en 1963 4 Niamey.

f) Aménagement des terres et développement agro-pastoral

i) Développement de la culture vivriére;

ii) Développement des ressources agro-pastorales, piscicoles et forestiéres;

iii) Mise en ceuvre de programmes permettant 'utilisation rationnelle des eaux
pour les besoins domestiques, industriels et agro-pastoraux.
g) Financement de projets et travaux
Formuler des demandes d’assistance financiére et technique auprées de
sources de financement internationales et multilatérales pour 'exécution d’études

et de travaux pour le développement du bassin du Niger et passer des accords a

cet effet 4 condition que les accords impliquant des engagements financiers pour

les Etats Membres ne deviennent effectifs qu’aprés leur approbation par le

Conseil des Ministres.

3. Les modalités, conditions et dispositions réglementaires a définir dans le
cadre de la réalisation des objectifs énoncés au paragraphe 2 ci-dessus feront ’objet,
au besoin et dans chaque cas d’espéce, d’avenants qui seront annexés a la présente
Convention dont ils feront partie intégrante.

4. LesEtats Membres s’engagent a informer le Secrétariat exécutif de tous pro-
jets et travaux qu’ils se proposeraient d’entreprendre dans le bassin.

Ils s’engagent en outre a s’abstenir d’exécuter, sur la portion du fleuve, de ses
affluents et sous-affluents relevant de leur juridiction territoriale, tous travaux sus-
ceptibles de polluer les eaux ou de modifier négativement les caractéristiques biolo-
giques de la faune et de la flore.

cHAPITRE mi. INSTITUTIONS DE L’AUTORITE

Article 5. INSTITUTIONS
1. Les Institutions de ’Autorité sont les suivantes :
a) Le Sommet des Chefs d’Etat et de Gouvernement;

Vol. 1346, 1-22675



224 United Nations — Treaty Series e Nations Unies — Recueil des Traités 1984

b) Le Conseil des Ministres;
¢) Le Comité technique des experts;
d) Le Secrétariat exécutif et ses organes spécialisés.

Article 6. LE SOMMET DES CHEFS D’ETAT ET DE GOUVERNEMENT
COMPOSITION ET FONCTIONS

1. Le Sommet des Chefs d’Etat et de Gouvernement de I'Autorité, ci-aprés
dénommé «Le Sommet», est I’'organe supréme d’orientation et de décision.

2. Le Sommet est composé de Chefs d’Etat et de Gouvernement ou de leurs
représentants diiment mandatés.

3. Le Sommet définit 'orientation générale de la politique de développement
de I’Autorité et assure le contrdle de ses fonctions exécutives en vue de la réalisation
de ses objectifs.

4. Il se réunit une fois tous les deux ans en session ordinaire dans ’Etat Membre
assumant la Présidence. Le quorum est atteint 4 la majorité simple.

5. Le Sommet peut se réunir en session extraordinaire a la demande du Prési-
dent en exercice ou d’un Etat Membre sous réserve de I’accord unanime des autres
Etats Membres.

6. Les décisions et directives du Sommet engagent toutes les institutions de
I’Autorité.

7. Le Sommet statue définitivement sur toute question n’ayant pas été résolue
au niveau du Conseil des Ministres.

8. A moins qu’il n’en décide autrement, le Sommet élit un président a tour de
rdle parmi les Chefs d’Etat et de Gouvernement des pays Membres suivant l'ordre
alphabétique du nom des Etats en frangais, pour un mandat de deux ans. Entre deux
sessions, il représente le Sommet et prend des décisions du niveau de son ressort dans
'intérét et pour le fonctionnement harmonieux de I'Organisation.

Article 7. CONSEIL DES MINISTRES
COMPOSITION ET FONCTIONS

1. Le Conseil des Ministres de I’Autorité, ci-aprés dénommé «le Conseil», est
I'organe de contrdle de ’Autorité. Il est composé de Ministres ou de de leurs repré-
sentants diiment mandatés 3 raison d’une voix par Etat Membre. Chaque Ministre
peut étre assisté d’experts.

2. Le Conseil est responsable du suivi des activités du Secrétariat exécutif dont
il rend compte au Sommet. Il assure la préparation des sessions du Sommet, examine
tous les problémes, traite les questions qui lui sont soumises et adresse les recomman-
dations issues de ses réunions au Sommet.

3. Le Conseil se réunit une fois I’an en session ordinaire. Le quorum est atteint
a la majorité simple. Les recommandations et les résolutions sont adoptées par
consensus.

4. Le Président en exercice du Conseil doit convoquer en réunion extraordi-
naire le Conseil 3 la demande de tout Etat Membre.

5. Le Conseil se réunit dans le pays assumant la Présidence en exercice, a
défaut dans le pays du siége ou en tout autre lieu indiqué par le Président du Sommet.
Le mandat du Président est de deux ans. Entre les sessions, il représente le Conseil. Il
prend des décisions selon les directives du Sommet et dans la limite des pouvoirs qui
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lui sont délégués. La présidence est assurée  tour de rdle suivant 'ordre alphabétique
du nom des Etats en frangais.

Article 8. LE CoMITE TECHNIQUE D’EXPERTS
CREATION, COMPOSITION ET FONCTIONS

1. Le Comité technique des experts est composé de représentants des Etats
Membres. 11 a pour mandat :

a) De préparer les sessions du Conseil des Ministres;
b) De présenter des rapports et des reccommandations au Conseil des Ministres.

2. Le Comité technique des experts se réunit sur convocation du Secrétaire exé-
cutif selon un calendrier approuvé par le Conseil des Ministres.

3. Toute autre réunion du Comité technique des experts devra obtenir 'appro-
bation du Président du Conseil des Ministres.

Article 9. LE SECRETARIAT EXECUTIF
1. Le Secrétariat exécutif est 'organe d’exécution de ’Autorité.

2. Il est dirigé par un Secrétaire exécutif qui est nommé sur recommandation
du Conseil des Ministres par le Sommet des Chefs d’Etat et de Gouvernement pour
une période de quatre ans renouvelable une seule fois. Chaque Etat Membre peut
présenter un candidat au poste de Secrétaire exécutif.

3. Le Secrétaire exécutif est le fonctionnaire principal du Secrétariat exécutif
de ’Autorité. Il est secondé par un Secrétaire exécutif adjoint, nommé par le Conseil
des Ministres pour un mandat de quatre ans renouvelable une seule fois. Le Secré-
taire exécutif adjoint est placé sous l'autorité du Secrétaire exécutif.

4. Le Secrétaire exécutif et/ou le Secrétaire exécutif adjoint sont relevés de
leurs fonctions par le Sommet ou sur recommandation du Conseil des Ministres.

5. Sous réserve de 'importance primordiale qu’il y a 4 assurer a ’Autorité les
services de personnes possédant les plus hautes qualifications et expériences tech-
niques, il est tenu compte dans la nomination des fonctionnaires aux différents postes
du Secrétariat exécutif de la nécessité de maintenir une répartition équitable de ces
postes entre les Etats Membres.

6. Dans ’exercice de ses fonctions, le Secrétaire exécutif est responsable devant
les instances supérieures de ’Autorité. Le Secrétaire exécutif adjoint et les autres
fonctionnaires du Secrétariat sont responsables devant le Secrétaire exécutif.

7. Le Secrétaire exécutif est chargé de I'administration de I’Autorité et de
toutes ses institutions.

A cet effet, il est spécifiquement chargé :

a) D’entreprendre tous travaux et études en vue de la réalisation des objectifs de
I’Autorité qui peuvent lui &tre confiés par le Conseil des Ministres et de formuler
toutes propositions propres a contribuer au développement harmonieux de
PAutorité;

b) De négocier des préts et de recevoir des dons au nom de I’Autorité avec I'approba-
tion du Conseil des Ministres.
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CHAPITRE Iv. DISPOSITIONS FINANCIERES

Article 10. BUDGET DE L’ AUTORITE

1. Il est établi chaque année un budget de 'Autorité équilibré en recettes et en
dépenses.

2. Toutes les dépenses de ’Autorité, y compris celles relatives aux organes spé-
cialisés du Secrétariat exécutif, sont approuvées pour chaque exercice budgétaire par
le Conseil des Ministres et sont imputables au budget dont les conditions et les moda-
lités d’exécution sont définies dans le réglement financier de 'Autorité.

Article 11. CONTRIBUTIONS DES ETATS MEMBRES
1. Le budget de fonctionnement du Secrétariat exécutif de ’Autorité est ali-
menté par les contributions des Etats Membres déterminées de maniére égalitaire.
2. Les Etats Membres s’engagent i verser régulierement leurs contributions
annuelles au budget de ’Autorité.

Article 12. MONNAIE DE PAIEMENTS DES CONTRIBUTIONS

1. Lacontribution mise a la charge d’un Etat Membre de ’Autorité en vertu de
la présente Convention sera réglée en monnaie convertible.

2. L’unité de compte dans laquelle le budget de I’Autorité est établi est celle du
pays du siége.

3. Sont considérées comme « monnaies convertibles» aux fins du présent article
les monnaies déclarées telles par le Fonds monétaire international et toutes autres
monnaies que le Conseil pourra désigner également comme telles.

4. Letaux de change des monnaies des Etats Membres de ’Autorité aux fins du
paiement des contributions mises a leur charge en vertu de la présente Convention est
le taux officiel déclaré au Fonds monétaire international 4 la date du paiement. Dans
le cas ot la monnaie d’un Etat Membre serait flottante, la moyenne de base des taux
de vente et d’achat de la Banque centrale de ’Etat Membre sera utilisée.

Article 13. REGLEMENT FINANCIER

Le Conseil des Ministres établit le Réglement financier en vue de Papplication
des dispositions du présent chapitre.

Article 14. CONTROLEUR FINANCIER ET COMMISSAIRE AUX COMPTES

1. Un Contrdleur financier est nommé par le Conseil des Ministres et dépend
directement de lui. Il lui rend compte du contrdle de la gestion financiére du Secré-
tariat.

2. Un Commissaire aux comptes de ' Autorité est nommé sur recommandation
du Gouvernement du pays du siége par le Conseil des Ministres qui, en cas de néces-
sité, peut mettre fin & ses fonctions.

3. Les conditions d’emploi du Contrdleur financier et des attributions du
Commissaire aux comptes sont déterminées par le Réglement financier.

CHAPITRE v. REGLEMENT DES DIFFERENDS

Article 15. PROCEDURE DE REGLEMENT DES DIFFERENDS

Tout différend pouvant surgir entre les Etats Membres dans Iinterprétation ou
Papplication de la présente Convention est réglé a ’amiable par voie de négociation

Vol. 1346, 1-22675



1984 United Nations — Treaty Series @ Nations Unies — Recueil des Traités 227

directe. A défaut, le différend est porté par I'une des parties devant le Sommet, qui
statue définitivement.

cHAPITRE vi. DISPOSITIONS DIVERSES

Article 16. IMMUNITES, PRIVILEGES ET AVANTAGES

1. L’Autorité, en tant qu’institution intergouvernementale, a la personnalité
juridique.

2. L’Autorité posséde sur le territoire de chacun des Etats Membres :

a) La capacité juridique nécessaire a ’exercice de ses fonctions prévues par la pré-
sente Convention;

b) La capacité d’acquérir des biens mobiliers et immobiliers, d’en jouir ou de les
aliéner;

¢) La capacité d’ester en justice.

3. Dans Plexercice de sa capacité juridique définie dans le présent article,
I’Autorité est représentée par le Secrétaire exécutif.

4. Le Secrétaire exécutif et son adjoint jouissent des privileges et immunités
diplomatiques accordés par les Etats Membres. Le reste du personnel de I’Autorité
jouit des privileges et immunmnités accordés aux fonctionnaires d’un rang équivalent de
I’Organisation de I'unité africaine.

Article 17. ENTREE EN VIGUEUR

La présente Convention qui révise ’Accord de Niamey et les avenants y annexés
qui en font partie intégrante, aprés leur signature par les Chefs d’Etat et de Gouver-
nement, entreront en vigueur dés leur ratification par les deux tiers des Etats signa-
taires conformément aux régles constitutionnelles de chaque Etat.

Article 18, AMENDEMENTS ET REVISIONS

1. Tout Etat Membre peut soumettre des propositions en vue de 'amendement
ou de la révision de la présente Convention.

2. Toutes les propositions d’amendement ou de révision sont adressées au Pré-
sident du Conseil qui les communique aux Etats Membres soixante jours au plus tard
apres leur réception.

3. Tout amendement ou toute révision de la présente Convention entrera en
vigueur conformément aux dispositions de I'Article 17.

Article 19. DENONCIATION

1. Tout Etat Membre peut dénoncer la présente Convention apreés expiration
d’un délai de dix (10) ans & compter de la date de son entrée en vigueur.

2. Ladénonciation sera faite sous la forme d’une notification écrite adressée au
Gouvernement dépositaire qui en accusera réception et en informera les Gouverne-
ments des autres Etats Membres.

3. La dénonciation prendra effet un an aprés la date de réception 4 moins
qu’elle n'ait été retirée auparavant. Elle ne portera pas atteinte, 4 moins d’accord
préalable contraire, aux engagements relatifs 4 un programme d’études, de travaux
ou autres engagements ayant fait ’objet d’'un accord avant la dénonciation.

4. L’Etat Membre concerné est tenu de s’acquitter de toutes les obligations qui
lui incombent en vertu de la présente Convention et découlant de sa qualité de Membre
avant la date énoncée au paragraphe ci-dessus.
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Article 20. GOUVERNEMENT DEPOSITAIRE

La présente Convention et tous les instruments de ratification et d’adhésion
seront déposés auprés du Gouvernement de la République du Niger qui en remettra
des copies certifiées conformes & tous les Etats Membres, leur notifiera la date du dé-
pdt des instruments de ratification et d’adhésion et enregistrera la présente Conven-
tion auprés de I'Organisation de P'unité africaine et de I'Organisation des Nations
Unies.

CHAPITRE vil. DISPOSITIONS FINALES

Article 21. AccorD DE NIAMEY

La présente Convention révise ’Accord de Niamey signé & Niamey le 25 novembre
1964, révisé a Niamey le 2 février 1968 et le 15 juin 1973, et 4 Lagos le 26 janvier 1979.

EN ro1 DE Quol, Nous, Chefs d’Etat et de Gouvernement de I’Autorité du bassin
du Niger, avons signé la présente Convention.

FaitT 4 Faranah, le 21 novembre 1980, en un seul original en frangais et en
anglais, les deux textes faisant également foi.

S. E. MATHIEU KEREKOU
Président de la République populaire du Bénin

S. E. AHMADOU AHIDJO
Président de la République-Unie du Cameroun

S. E. MATHIEU EKRA
Ministre d’Etat
Pour le Président de la République de Cote d’1voire

S. E. M. AuMED SEKOU TOURE
Président de la République populaire révolutionnaire de Guinée

S. E. Dr. JosepH CONOMBO
Premier Ministre
Pour le Président de la République de Haute-Volta

S. E. M. ROBERT TIEBLE NDAW
Ministre du développement industriel et du tourisme
Pour le Président de la République du Mali

S. E. le Colonel SEYNI KOUNTCHE
Président du Conseil militaire supréme
Chef de I'Etat de la République du Niger

S. E. Dr. ALEx EKXWEME
Vice-Président
Pour le Président de la République fédérale du Nigéria

S. E. M. GoukouNI OUEDDEI
Président de la République du Tchad
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PROTOCOLE RELATIF AU FONDS DE DEVELOPPEMENT DU BASSIN DU NIGER

PREAMBULE

Les Hautes Parties contractantes,

En vue de la poursuite des objectifs de 'Acte de Niamey du 26 octobre 1963, relatif 4 la
navigation et a la coopération économique entre les Etats du bassin du Niger et de la Conven-
tion créant ’Autorité du bassin du Niger;

Vu la nouvelle orientation des activités de I’Autorité vers les projets concrets de développe-
ment;

Reconnaissant la nécessité de fournir, autant que possible par leurs propres ressources, les
moyens de financer les projets de développement de I’Autorité;

Décidées a renforcer et & développer la coopération économique entre leurs pays pour le
bien-étre de leurs peuples;

Sont convenues de ce qui suit :

CHAPITRE 1. DISPOSITIONS GENERALES

Article 1. CREATION
1. Il est créé un Fonds de développement pour le financement des programmes de déve-
loppement du bassin du Niger.
2. Tout Etat Membre de I’Autorité est également membre du Fonds.

Article 2. FONCTIONS
Le Fonds entreprendra les activités suivantes :
1. Collecter les ressources financiéres nécessaires a la réalisation des objectifs de I’Autorité;
2. QGarantir les emprunts pour I'exécution des projets.

CHAPITRE 11. LES RESSOURCES

Article 3. MONTANT ET RESSOURCES

1. Le montant sera fixé chaque année et sera calculé sur la base du budget d’investisse-
ment de I'année a venir.

2. Les ressources du Fonds proviennent :
a) Des contributions des Etats Membres;
b) Des ressources extérieures mobilisées par le Fonds;
¢) Des subventions et dons;
d) Des fonds fiduciaires;
e) Des revenus provenant des opérations du Fonds.

Article 4. UNITE DE COMPTE

L’unité de compte dans laquelle est établi le budget du Fonds est le droit de tirage spécial
du Fonds monétaire international.
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CHAPITER 1. LES OPERATIONS

Article 5. METHODES D’ OPERATIONS

Le Fonds s’inspirera des principes de saine gestion bancaire.
Conformément a ses objectifs, le Fonds facilitera le financement des projets régionaux et
aidera A promouvoir le développement dans les Etats Membres.

CHAPITRE Iv. ORGANISATION ET GESTION

Article 6. ORGANES DU FonDs
Les instances d’orientation, de décision et de gestion du Fonds sont :
— Le Conseil de gestion,
— Le Secrétariat exécutif.

Article 7. L CoNsgIL DES MINISTRES

1. Le Conseil de gestion du Fonds est le Conseil des Ministres de I’Autorité du bassin du
Niger.

2. Tous les pouvoirs du Fonds sont dévolus au Conseil de gestion. En particulier, le
Conseil de gestion formule des directives générales concernant la politique générale du Fonds
en matiére de crédit.

3. Le Conseil de gestion peut déléguer certains de ses pouvoirs au Secrétaire exécutif.

4. Le Contrdleur financier du Fonds est le méme que celui du Secrétariat exécutif de
I'Autorité.

Article 8. LE SECRETAIRE EXECUTIF

Le Secrétaire exécutif est chargé de la gestion du Fonds. A ce titre, il négocie les différentes
interventions du Fonds. 11 est responsable devant le Conseil de gestion.

CHAPITRE v. LES DISPOSITIONS FINANCIERES

Article 9. L’EXERCICE FINANCIER
L’année financiére commence le 1¢* janvier et prend fin de 31 décembre de chaque année.

CHAPITRE vI. RETRAIT

Article 10. RETRAIT

Le retrait d’un Etat Membre s’effectue conformément dux dispositions prévues dans la
Convention portant création de I'Autorité.

CHAPITRE viI. CESSATION DES ACTIVITES DU FONDS

Article 11. CESSATION
1. Le Conseil de gestion, par consensus, peut proposer au Sommet des Chefs d’Etat et de
Gouvernement de mettre fin aux activités du Fonds.
2. Le Conseil de gestion prendra les mesures nécessaires a la cessation des activités du
Fonds deés notification par le Sommet.
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cHAPITRE viil. DISPOSITIONS DIVERSES

Article 12

1. Les amendements, les interprétations, les arbitrages, les relations avec d’autres Orga-
nisations interafricaines et internationales seront régis conformément aux dispositions de la
Convention créant ’Autorité.

2. Le présent protocole entrera en vigueur dans les mémes conditions stipulées dans la
Convention portant création de ’Autorité du bassin du Niger dont il est partie intégrante.

EN rFol DE Quoi, Nous, Chefs d’Etat et de Gouvernement de I’Autorité du bassin du Niger,
avons signé le présent protocole.

Fait & Faranah, le 2] novembre 1980, en un seul originale en frangais et en anglais, les
deux textes faisant également foi.

S. E. MatHiEU KEREKOU
Président de 1la République populaire du Bénin

S. E. AHMADOU AHIDJO
Président de la République-Unie du Cameroun

S. E. M. MatHIEU EXRrA
Ministre d’Etat
Pour le Président de la République de Cote d’Ivoire

S. E. ABEMED SEkou Tourg
Président de la République populaire révolutionnaire de Guinée

S. E. Dr. JosepH CONOMBO
Premier Ministre
Pour le Président de la République de Haute-Volta

S. E. M. RoBERT TIEBLE NDAW
Ministre du développement industriel et du tourisme
Pour le Président de la République du Mali

S. E. le Colonel SEYNI KOUNTCHE
Président du Conseil militaire supréme
Chef de I'Etat de la République du Niger

S. E. Dr. ALEx EKWEME
Vice-Président
Pour le Président de la République fédérale du Nigéria

S. E. Mr. Goukoun1 OUEIDDEI
Président de la République du Tchad
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[DANISH TEXT — TEXTE DANOIS]

KONVENTION MELLEM KONGERIGET DANMARK OG DEN ISLA-
MISKE REPUBLIK PAKISTAN OM SOCIAL SIKRING

Kongeriget Danmarks regering og Den Islamiske Republik Pakistans regering,

der onsker at regulere forbindelserne mellem de to stater pa den sociale sikrings
omréade, )

er blevet enige om felgende bestemmelser:

AFSNIT 1. ALMINDELIGE BESTEMMELSER

Artikel 1. 1) 1denne konvention betyder, medmindre andet fremgar af sam-
menhzngen, .

a) »kontraherende stat« Kongeriget Danmark eller Den Islamiske Republik
Pakistan, alt efter sammenhzngen;

b) »omrade« i relation til Kongeriget Danmark dettes omriade med undtagelse
af Grenland og Fzreerne, og i relation til Den Islamiske Republik Pakistan dennes
omrade;

c) »statsborger« i relation til Kongeriget Danmark en person med dansk
indfedsret og i relation til Den 1slamiske Republik Pakistan en pakistansk statsborger;

d) »lovgivning« den i artikel 2 anferte lovgivning, som er geeldende inden for
enhver del af den ene (eller den anden) kontraherende stats omrade, alt efter sam-
menhangen;

e) »kompetent myndighed« i relation til Kongeriget Danmark social-
ministeriet, arbejdsministeriet eller indenrigsministeriet, og i relation til Den
Islamiske Republik Pakistan forbundsministeriet for oversaiske pakistaneres anlig-
gender samt vedkommende provinsstyrelser;

J) »kompetent institution« den institution, som det pahviler at udrede ydelser;

g) »bopazl« lovligt etableret seedvanligt opholdssted;

h) »ophold« midlertidigt ophold;

i) »arbejdstager«

— i relation til Kongeriget Danmark

— for tiden for 1. september 1977 enhver person beskzftiget i en arbejdsgivers
tjeneste, der er omfattet af lovgivningen om arbejdsulykker og erhvervssyg-
domme;

— for tiden efter 1. september 1977 enhver person beskzftiget i en arbejdsgivers
tjeneste, der er omfattet af lovgivningen om Arbejdsmarkedets Tilleegspen-
sion, og

— irelation til Den Islamiske Republik Pakistan, enhver person, som i kraft af be-
skeeftigelse i en arbejdsgivers tjeneste er omfattet af lovgivning om social sikring;

J) »forsikringsperioder« bidragsperioder, der i den lovgivning, efter hvilken
de er tilbagelagt, betegnes eller anerkendes som forsikringsperioder, samt alle andre
perioder, for si vidt der efter den naevnte lovgivning tilleegges dem gyldighed som
forsikringsperioder;
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k) n»beskeeftigelsesperioder« perioder, der i den lovgivning, efter hvilken de er
tilbagelagt, betegnes eller anerkendes som beskeeftigelsesperioder, samt alle andre
perioder for sd vidt der efter den naevnte lovgivning tilleegges dem gyldighed som be-
skaftigelsesperioder;

/) »bopalsperioder« perioder, der i den lovgivning, efter hvilken de er tilba-
gelagt eller anses som tilbagelagt. betegnes eller anerkendes som bopeelsperioder;

m) »ydelser«, »pensioner« og »understottelser« samtlige ydelser, pensioner
og understottelser, herunder samtlige dele af disse, der afholdes af offentlige midler,
henholdsvis af Socialsikringskasser og af Kassen for Alderdomsydelser til Ansatte,
og forhejelser i form af reguleringstilleeg eller andre tillaeg, medmindre andet er
bestemt i denne konvention, samt ydelser i form af kapitalbelgb, der kan traede i
stedet for pensioner samt, hvis sddant er hjemlet, udbetalinger, der foretages som
refusion af bidrag.

2) Andre ord og udtryk som benyttes i denne konvention har den betydning,
der tillegges dem i den pagaeldende lovgivning, og ental indbefatter flertal, nar sam-
menhangen tillader sddan forstielse.

Artikel 2. Denne konvention finder anvendelse
1) i relation til Kongeriget Danmark pa lovgivningen om
a) offentlig sygesikring;
b) sygehusvaesenet;
¢) svangerskabshygiejne og fedselshjeelp;
d) dagpenge ved sygdom og fedsel;
e) forsikring mod felger af arbejdsulykker og erhvervssygdomme;
/) bernetilskud;
g) arbejdsleshedsforsikring;
h) folkepension;
i) invalidepension;
J) enkepension;
k) boligydelse til pensionister;
/) Arbejdsmarkedets Tilleegspension (ATP) og
2) irelation til Den Islamiske Republik Pakistan til felgende lovgivning: Forordning

for Vestpakistan om Social Sikring, 1965, og Lov om Alderdomssydelser til
Ansatte, 1976, der fastseetter bestemmelser om nedenngevnte ydelser:

a) lege- og hospitalsbehandling;
b) ydelser ved sygdom;

¢) ydelser ved moderskab;

d) begravelseshjzlp;

e) ydelser i tilfeelde af men;

) erhvervsudygtighedspension;
g) erhvervsudygtighedshjeelp;
h) efterladtepension;

i) alderdomsunderstottelse;

J) invaliditetsunderstottelse.
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Artikel 3. 1) Denne konvention finder anvendelse pa statsborgere i en
kontraherende stat, som er eller har vaeret omfattet af den anden kontraherende stats
lovgivning i henhold til de i artikel 5 fastsatte bestemmelser.

2) Bestemmelserne i denne konvention bergrer ikke rettigheder og pligter, som
for pakistanske statsborgeres vedkommende falger af Det europaiske okonomiske
Feellesskabs retsakter.

Artikel 4. 1) Denne konvention finder anvendelse pa alle love og
administrative bestemmelser, der endrer, supplerer eller erstatter den i artikel
anferte lovgivning.

2) Uanset bestemmelsen i stk. 1 finder denne konvention kun anvendelse pa
love eller administrative bestemmelser om en ny gren af den sociale sikring, safremt
der opnds enighed herom mellem de kontraherende stater.

3) Uanset bestemmelsen i stk. 1 finder denne konvention kun anvendelse pa en
kontraherende stats love og administrative bestemmelser, der udvider gyldighedsom-
radet for de geeldende bestemmelser til at omfatte nye persongrupper, safremt den
anden kontraherende stat ikke gor indsigelse herimod inden 6 maneder fra den dato,
pa hvilken den sidstnaevnte stat blev gjort bekendt med de navnte love eller admini-
strative bestemmelser.

Artikel 5. 1) Statsborgere i en af de kontraherende stater er, nir de har
bopel pd den anden kontraherende stats omrade, omfattet af denne stats i artikel 2
omhandlede lovgivning pa de i den navnte lovgivning fastsatte vilkar.

2) Uanset bestemmelsen i stk. 1 er en statsborger i en kontraherende stat, der
pa den anden kontraherende stats omrade er beskeeftiget i en arbejdsgivers tjeneste,
omfattet af sidstnaevnte stats lovgivning om ydelser, der er knyttet til beskaftigelse.

Artikel 6. Medmindre andet er bestemt i denne konvention har personer, der i
medfer af bestemmelsen i artikel 5 er omfattet af en kontraherende stats lovgivning,
de samme rettigheder og pligter efter nzevnte lovgivning som denne stats egne stats-
borgere.

Artikel 7. Fra den almindelige regel i artikel 5 gaelder folgende undtagelser:

a) En arbejdstager, der pa en kontraherende stats omrade er beskaeftiget af en virk-
somhed, der har hjemsted eller hovedsade pa denne stats omrade, og som af
nazvnte virksomhed udsendes til den anden kontraherende stats omrade for der
midlertidigt at udfere et arbejde for den nzevnte virksomheds regning, er fortsat
omfattet af lovgivningen af den ferstneaevnte stat i de forste 6 maneder, i hvilke
han har ophold pa den sidstnzvnte stats omrade. Dersom varigheden af det ar-
bejde, der skal udferes pd den anden kontraherende stats omrade, pa grund af
uforudseelige omstandigheder kommer til at overstige 6 maneder, er den pagal-
dende fortsat omfattet af lovgivningen i den forstnavnte stat, indtil arbejdet er
afsluttet, forudsat at den kompetente myndighed i den kontraherende stat, til
hvis omréde arbejdstageren er udsendt, har meddelt samtykke hertil; begaering
om sddant samtykke skal indgives inden udlebet af den ferste 6 maneders
periode.

b) En arbejdstager, der herer til det kerende, sejlende eller flyvende personale i en
transportvirksomhed, der har hjemsted eller hovedsade pa en af de kontrahe-

. rende staters omrade, og som udferer sit arbejde p4 den anden kontraherende
stats omrade, er omfattet af lovgivningen i den ferstnaevnte stat. Safremt den
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pagaeldende arbejdstager er beskaftiget for en filial eller fast repraesentation,
som den naevnte transportvirksomhed har pa den anden kontraherende stats om-
rade, og den pAgaldende har bopal pa denne stats omrade, er han dog omfattet
af lovgivningen i den kontraherende stat, pd hvis omrade den navnte filial eller
faste repraesentation er beliggende.

¢) Besztningen pa et skib og andre personer, der er beskaftiget om bord pa et skib,
er omfattet af lovgivningen i den kontraherende stat, hvis flag skibet farer.
Safremt der i forbindelse med lastning, losning og reparation af eller vagt om
bord pa et skib, der forer en kontraherende stats flag, under skibets ophold pa
den anden kontraherende stats omrdde beskzftiges en pa sidstneevnte stats
omrade bosat arbejdstager, er denne omfattet af lovgivningen i sidstneevnte stat.

Artikel 8. 1) Diplomatiske eller konsulere repraesentanter samt tjeneste-
maend og dermed ligestillede personer, der gor tjeneste ved diplomatiske missioner
eller konsulater, er omfattet af lovgivningen i den kontraherende stat de repreesen-
terer.

2) Med forbehold af bestemmelserne i stk. 1 finder bestemmelsen i artikel 5
anvendelse pA personer beskzeftiget ved diplomatiske missioner eller konsulater samt
pa personer, der star i privat tjeneste hos embedsmaend, der er knyttet til sAdanne
missioner eller konsulater.

3) Dei stk. 2 neevnte personer, der er statsborgere i den kontraherende stat,
som den pAgaldende mission eller det pAgaldende konsulat repraesenterer, kan dog
veelge at vaere omfattet af lovgivningen i denne stat. Denne ret til at vaelge kan kun
benyttes en gang. Den skal udeves inden for en frist af 6 maneder fra datoen for
denne konventions ikrafttracden at regne eller fra datoen for den pageaeldende per-
sons overtagelse af hvervet. Valget har virkning fra datoen for denne konventions
ikrafttreeden for sa vidt angar personer, der har overtaget deres hverv pa det navnte
tidspunkt, og ellers fra datoen for overtagelsen af hvervet.

Artikel 9. De kompetente myndigheder i de 2 kontraherende stater kan ved
aftale gore yderligere undtagelser fra den almindelige regel i artikel 5. De kan endvi-
dere treeffe aftale om, at de i artikel 7 omhandlede undtagelser i saerlige tilfaelde ikke
skal geelde.

Artikel 10. Indeholder en kontraherende stats lovgivning bestemmelser om,
at en ydelse skal nedszettes, stilles i bero eller bortfalde, nir modtageren samtidig far
udbetalt andre sociale ydelser eller oppebaerer andre indtaegter, finder disse bestem-
melser tillige anvendelse, selv om det drejer sig om ydelser, som den pAgaldende har
opnéet i henhold til den anden kontraherende stats lovgivning, eller om indtaegter
han har oppebaret pa den anden kontraherende stats omrade. Denne bestemmelse
finder dog ikke anvendelse, sAfremt den pagaeldende oppebeerer ydelser ved invalidi-
tet, alderdom og dedsfald (pensioner), der fastsaettes af institutionerne i begge de
kontraherende stater i overensstemmelse med reglerne i henholdsvis artikel 26 og 28.

AFSNIT II. SYGDOM OG MODERSKAB

Artikel 11. En statsborger i en kontraherende stat, som har bopal pa den
anden kontraherende stats omrade, har ret til natural- og kontantydelser ved sygdom
og moderskab efter sidstnavnte stats lovgivning for sig selv og for sidanne af sine
familiemedlemmer, som har bopzl pa den sidstnzevnte stats omrade, safremt den
pageeldende opfylder de i naevnte lovgivning fastsatte betingelser.
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Artikel 12. Den kompetente institution i en kontraherende stat, efter hvis lov-
givning erhvervelse, bevarelse eller generhvervelse af ret til ydelser ved sygdom eller
moderskab er betinget af, at der er tilbagelagt neermere angivne forsikrings-, beskaf-
tigelses- eller bopelsperioder, skal i fornedent omfang medregne forsikrings-,
beskeftigelses- eller bopalsperioder, der er tilbagelagt efter lovgivningen i den
anden kontraherende stat, som om det drejede sig om perioder, der var tilbagelagt
efter den lovgivning, som denne institution selv anvender.

Artikel 13. Den kompetente institution i en kontraherende stat, efter hvis lov-
givning kontantydelser ved sygdom eller moderskab beregnes pa grundlag af den
sikredes arlige indtzegt eller hans gennemsnitlige len- eller anden erhvervsindtaegt,
fastseetter naevnte indteegt alene pd grundlag af den konstaterede indtzgt i de
perioder, der er tilbagelagt efter den navnte lovgivning.

Artikel 14. 1) Med forbehold af nermere forskrifter fastsat i den adminis-
trative aftale, der skal indgas i medfer af artikel 29, sker udbetaling af kontantydel-
ser ved sygdom eller moderskab, hvortil statsborgere i en kontraherende stat har er-
hvervet ret efter en af de kontraherende staters lovgivning, til de pAgeldende, nar de
har ophold pa den anden kontraherende stats omrade, pa samme vilkar og i samme
omfang som statsborgere i den kontraherende stat, pa hvis omrade den kompetente
institution er beliggende, opnar siddan udbetaling.

2) Bestemmnelserne i stk. | foran finder tilsvarende anvendelse, ndr det drejer sig
om ydelser ved dedsfald (begravelseshjzlp) efter en kontraherende stats lovgivning.

arsNIT 1.  ARBEJDSULYKKER OG ERHVERVSSYGDOMME

Artikel 15. 1) Retten til ydelser i anledning af en arbejdsulykke bestemmes
efter lovgivningen i den kontraherende stat, hvis lovgiviiing den forsikrede var om-
fattet af pa det tidspunkt, da ulykkestilfeeldet indtraf, jfr. artiklerne 5, 7 og 8.

2) Safremt en person er ranit af en arbejdsulykke, der omfattes af lovgivnin-
gen i den ene af de kontraherende stater, og den pAgeeldende senere rammes af en ar-
bejdsulykke, som onifattes af lovgivningen i den anden kontraherende stat, skal den
kompetente institution i sidstnaevnte stat ved fastseettelse af den pagaldendes invali-
ditetsgrad efter denne stats lovgivning tage den tidligere tilskadekomst i betragtning,
som om denne var omfattet af lovgivningen i sidstnzevnte stat. Den kompetente insti-
tution i sidstnzevnte stat er dog kun pligtig at udrede ydelser for den skade, der er en
folge af den nye arbejdsulykke, og efter de regler der er fastsat i den for den na&vnte
institution geeldende lovgivning.

Artikel 16. 1) Ydelser i anledning af en erhvervssygdom tilkendes efter lov-
givningen i den kontraherende stat, af hvis lovgivning den forsikrede var omfattet pa
det tidspunkt, da den pageldende var beskeaeftiget ved et arbejde, der ma antages at
kunne forarsage denne sygdom, selv om1 sygdommen ferst er blevet laegeligt kon-
stateret pa den anden kontraherende stats omrade.

2) Har den forsikrede pa begge de kontraherende staters omrader varet be-
skaftiget ved et arbejde, der ma antages at kunne forarsage den pag=ldende syg-
dom, skal alene lovgivningen i den kontraherende stat, pa hvis omrade den pagael-
dende senest var beskaftiget ved et sddant arbejde forinden sygdommen blev
leegeligt konstateret, finde anvendelse. Denne bestemmelse gaelder dog ikke i tilfalde
hvor den omhandlede sygdom klart ma henferes til en beskaftigelse ved et arbejde af
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den nzvnte art, som den pigeldende har haft pA den anden kontraherende stats om-
rade; i sadanne tilfzelde skal alene lovgivningen i sidstnaevnte stat finde anvendelse.

Artikel 17. Bestemmelsen i artikel 13 finder tilsvarende anvendelse, nar det
drejer sig om beregning af kontantydelser i anledning af arbejdsulykker og erhvervs-
sygdomme efter dansk lovgivning.

Artikel 18. 1) Bestemmelsen i artikel 14, stk. 1, finder tilsvarende anven-
delse, nar det drejer sig om udbetaling af dagpenge i anledning af arbejdsulykker og
erhvervssygdomme.

2) Med forbehold af narmere forskrifter fastsat i den administrative aftale,
der skal indgas i medfer af artikel 29, kan pensioner (lebende arlige ydelser) i anled-
ning af arbejdsulykker og erhvervssygdomme tilkendt en statsborger i en kontrahe-
rende stat eller den pageeldendes efterladte i henhold til en kontraherende stats
lovgivning, ikke nedsattes, stilles i bero, inddrages eller beslagleegges som folge af,
at modtageren har bopeel pd den anden kontraherende stats omrade.

AFSNIT 1Iv. FAMILIEYDELSER

Artikel 19. Et barn, der har bopz! pa dansk omrade, og hvis fader eller
moder er pakistansk statsborger og har bopeel p4 dansk omrade, har ret til berne-
tilskud efter dansk lovgivning pad samme vilkdr som danske statsborgere, jfr. dog
artikel 20.

Artikel 20. Born af enker og enkemand, der er pakistanske statsborgere,
samt forzldrelese barn af pakistanske statsborgere, har, nar bernene har bopzl pa
dansk omrade, ret til szerligt barnetilskud efter dansk lovgivning efter samme regler
som galder for sidanne bern af danske statsborgere pa betingelse af, at barnet eller
en af dets foraeldre har haft bopz! pa dansk omrade i mindst 6 maneder, og at den
afdede fader og/eller moder pa tidspunktet for dedsfaldet havde bopzl pa dansk
omrade.

AFSNIT v. ARBEJDSL@SHEDSFORSIKRING

Artikel 21. Pakistanske statsborgere er, nir de har bopeel pa dansk omréde,
ligestillet med danske statsborgere for sa vidt angdr retten til at blive forsikret mod
arbejdsleshed.

AFSNIT vi. YDELSER VED ALDERDOM, INVALIDITET OG
TIL EFTERLADTE (PENSIONER)

Kapitel 1. YDELSER EFTER DANSK LOVGIVNING

Artikel 22. 1) Pakistanske statsborgere, der har varet beskaftiget som
arbejdstagere pa dansk omrade i mindst 12 maneder, har ret til pension efter lovgiv-
ningen om folkepension efter samme regler som danske statsborgere pa betingelse af,
at de efter opndelsen af den alder, ved hvilken retten til at optjene pension efter
navnte lovgivning indtrader, og inden opnaelsen af den normale tilgangsalder for
folkepension, har haft fast bopal pa dansk omrade i sammenlagt mindst 5 &r.

2) Andre pakistanske statsborgere har ret til pension efter lovgivningen om
folkepension efter samme regler som danske statborgere pa betingelse af, at de efter
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opndelsen af den alder, ved hvilken retten til at optjene pension efter nazvnte lovgiv-
ning indtreder og inden opnéelsen af den normale tilgangsalder for folkepension,
har haft fast bopzl pd dansk omrade i sammenlagt mindst 5 ar.

3) Medmindre andet er bestemt i denne konvention og med forbehold af
narmere forskrifter fastsat i den administrative aftale, der skal indgas i medfor af arti-
kel 29, kan en pension, hvortil en statsborger i en kontraherende stat har erhvervet
ret efter dansk lovgivning eller i henhold til stk. 1 i denne artikel, ikke nedsettes,
@ndres, stilles i bero, inddrages eller beslagleegges som folge af, at modtageren har
bopzl pa pakistansk omrade.

4) For pakistanske statsborgeres ret til fortidig folkepension efter § 2, stk. 1,
nr. 3, i lov om folkepension, samt betingelserne for udbetaling af sddan pension i til-
faelde, hvor modtageren har bopael pa pakistansk omrade, finder bestenimelserne i
artikel 23 tilsvarende anvendelse.

5) Uanset bestemmelserne i stk. 1 og stk. 2 kan bestemmelserne i artikel 24,
stk. 1, litra @), i denne konvention finde tilsvarende anvendelse ved fastsettelsen af
retten til folkepension for pakistanske statsborgere, der er enker efter pakistanske
arbejdstagere, og som enten
a) padet tidspunkt de blev enker havde opndet den alder, der giver dem adgang til at

fa tillagt folkepension, eller
b) dersom de var blevet enker for opnaelsen af den navnte alder, opfyldte aldersbe-
tingelserne for ret til enkepension.

6) Uanset bestemmelserne i stk. 1 og 2 har pakistanske statsborgere, som mod-
tager pension efter lovgivningen om invalidepension eller enkepension, ret til i stedet
at overga til pension efter lovgivningen om folkepension, nar de pagaldende opnar
den alder, der giver dem adgang til at f4 tillagt sddan pension. Sidan folkepension
udbetales kun til en sikret, der har bopzel pa pakistansk omirade, i tilfzelde hvor den
invalide- eller enkepension, som den pagaldende modtog for han overgik til folke-
pension, efter bestemmelserne i denne konvention kunne vare blevet udbetalt til
ham safremt han havde haft bopel pa pakistansk omrade.

Artikel 23. 1) Pakistanske statsborgere, der har varet beskaftiget som ar-
bejdstagere pa dansk omrade i mindst 12 maneder, har ret til pension efter lovgivnin-
gen om invalidepension efter sanime regler som danske statsborgere pa betingelse af,
at de efter opnéelsen af den alder, ved hvilken retten til at optjene pension efter
nzvnte lovgivning indtreeder, har haft fast bopel pa dansk omrade i en uafbrudt
periode pd mindst 12 maneder umiddelbart forud for tidspunktet for indgivelsen af
ansggningen om pension, og at de i labet af deres seneste sammenhzngende bopaels-
periode p4 dansk omrade i mindst 12 mdneder har veeret fysisk og psykisk i stand til
at udeve normalt erhvery.

2) Andre pakistanske statsborgere har ret til pension efter lovgivningen om
invalidepension efter samme regler som danske statsborgere pa betingelse af, at de
efter opndelsen af den alder, ved hvilken retten til at optjene pension efter navnte
lovgivning indtraeder, har haft fast bopeel pA dansk omirdde i sammenlagt mindst 5
ar, heraf i en uafbrudt periode p4d mindst 12 méaneder umiddelbart forud for tids-
punktet for indgivelsen af ansegningen om pension, og at de i lobet af deres seneste
sammenhangende bopalsperiode p4 dansk omrade i mindst 12 maneder har vaeret
fysisk og psykisk i stand til at udeve normalt erhverv.
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3) Retten til pension efter stk. 1 eller 2 er yderligere betinget af, at arbejds-
udygtigheden med pafelgende invaliditet indtradte, medens den pagealdende paki-
stanske statsborger havde bopl pA dansk omrade.

4) Medmindre andet er bestemt i denne konvention og med forbehold af
nermere forskrifter fastsat i den administrative aftale, der skal indgds i medfer af
artikel 29, kan en pension, hvortil en statsborger i en kontraherende stat har
erhvervet ret efter dansk lovgivning eller i henhold til stk. 1, jfr. stk. 3, i denne artikel
ikke nedsettes, @ndres, stilles i bero, inddrages eller beslaglaegges som folge af, at
modtageren har bopal pa pakistansk omrade.

5) NaAren pakistansk statsborger har erhvervet ret til pension i medfer af stk. 1
eller 2, jfr. stk. 3, kan overflytning af den pAgeldende til hejere pension som folge af
forvaerring af hans invaliditet ikke finde sted, sdfremt pensionisten har bopzl uden
for dansk omrade.

Artikel 24. 1) En kvinde, der er pakistansk statsborger, har ret til pension
efter lovgivningen om enkepension efter samme regler som danske statsborgere pa
betingelse af,

a) at den afdede agtefaelle havde vaeret beskaeftiget som arbejdstager pA dansk om-
radde i mindst 12 maneder, at han efter opndelsen af den alder, ved hvilken retten
til at optjene pension efter navnte lovgivning indtraeder, havde haft fast bopzel
pa dansk omrade i en uafbrudt periode pad mindst 12 maneder umiddelbart forud
for dedsfaldet, at han i lebet af sin seneste sammenhangende bopalsperiode pa
dansk omrade i mindst 12 méaneder havde veret fysisk og psykisk i stand til at
udeve normalt erhverv, at dedsfaldet indtradte, medens han havde bopazl pa
dansk omrade, isamt at enken pa tidspunket for aegtefeellens ded eller pa et tidli-
gere tidspunkt havde bopz! pa dansk omrade;

b) at den pag=ldende kvinde selv efter opnéelsen af den alder, ved hvilken retten til
at optjene pension efter den navnte lovgivning indtrader, har haft fast bopael pa
dansk omrade i mindst S ar, heraf i en uafbrudt periode pA mindst 12 maneder
umiddelbart forud for indgivelsen af ansggningen om pension, og at hun i lebet
af sin seneste sammenhangende bopaisperiode pa dansk omrade i mindst 12 ma-
neder har varet fysisk og psykisk i stand til at udeve normalt erhverv.

2) Enkepension i henhold til § 1, stk. 2, i lov om pension til enker m.fl. kan
kun ydes efter bestemmelsen i foranstdende stk. 1, litra b), og pa betingelse af, at de
omstandigheder, der begrunder ret til pension, er indtradt, medens den pageldende
kvinde havde bope! pa dansk omrade.

3) Medmindre andet er bestemt i denne konvention og med forbehold af nzr-
mere forskrifter fastsat i den administrative aftale, der skal indgas i medfer af arti-
kel 29, kan en pension, hvortil en statsborger i en kontraherende stat har erhvervet
ret efter dansk lovgivning eller i henhold til stk. 1, litra @), i denne artikel, ikke ned-
sttes, &ndres, stilles i bero, inddrages eller beslaglaegges som folge af, at modtage-
ren har bopel pa pakistansk omrade.

Artikel 25. Feolgende tilleg og ydelser efter dansk lovgivning om folke-, inva-
lide- og enkepension samt om boligydelse til pensionister udbetales ikke til personer,
der har bopal uden for dansk omrade:

a) pensionstilleg;
b) hustrutilleg;
c) axgteskabstilleg;
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d) personlige tilleeg;

e) bistandstilleeg;

) plejetilleeg;

2) invaliditetsydelse;

h) boligydelse til pensionister.

Artikel 26. 1) Nar en statsborger i en kontraherende stat, der har erhvervet
ret til alders-, invalide- eller enkepension efter dansk lovgivning, i givet fald i medfer
af bestemmelserne i denne konvention, tillige har erhvervet ret til alders-, invalide-
eller efterladtepension/understottelse efter pakistansk lovgivning, i givet fald i med-
for af bestemmelserne i denne konvention, finder felgende regler anvendelse ved be-
regningen af den pension der skal ydes efter dansk lovgivning:

Den kompetente danske institution fastsaetter pa grundlag af det belob der efter
dansk lovgivning udger fuld pension — modsvarende 40 ars bopelstid — pensionens
storrelse efter forholdet mellem det antal bopaelsar, som forud for sikringsbegiven-
hedens indtraeden er tilbagelagt pa dansk omrade inden for de i dansk lovgivning
foreskrevne aldersgreenser, og tallet 40. Ved den naevnte beregning leegges, hvor
saddant er hjemlet i dansk lovgivning, tiden fra tillaeggelsen af pensionen og indtil den
normale pensionsalders indtraeden (godskrivningstiden) til det antal bopeaelsar den
pageldende har tilbagelagt.

2) Nar pensionisten har bopzl pa dansk omride kan anvendelsen af stk. 1
foran ikke fore til, at de pensioner, der skal ydes af begge de kontraherende stater,
sammenlagt kommer til at udgere et lavere beleb end den pension, hvortil der er
erhvervet ret alene efter dansk lovgivning, i givet fald i medfer af bestemmelserne i
denne konvention. Om fornedent skal den kompetente danske institution, silenge
penslionisten har bopzel pa dansk omrade, yde den pageeldende et tillaeg svarende til
forskellen.

Kapitel 2. YDELSER EFTER PAKISTANSK LOVGIVNING

Artikel 27. 1) Danske statsborgere, der har bopal pa pakistansk omrade, er
ligestillet med pakistanske statsborgere for sa vidt angdr retten til at blive forsikret
efter pakistansk lovgining om alderdomsunderstattelse efter samme regler og
forskrifter, som gelder for pakistanske statsborgere.

2) Danske statsborgere, der er beskeftiget som forsikrede pa pakistansk om-
rade, har ret til invaliditetsunderstottelse efter pakistansk lovgivning efter samme
regler og forskrifter, som gelder for pakistanske statsborgere pa betingelse af, at de
har haft fast bopzl p4 pakistansk omrade i en uafbrudt periode pa mindst 12
maneder umiddelbart forud for indgivelsen af ansegningen om sadan understottelse,
og at de i lobet af deres senest ssmmenhaengende bopaelsperiode pa pakistansk omrade
i mindst 12 méaneder har veeret fysisk og psykisk i stand til at udeve normalt erhverv.

3) Enhver bopalsperiode tilbagelagt efter dansk lovgivning skal medregnes
ved afgorelsen af, om der er erhvervet ret til ydelser i henhold til denne konvention,
for sa vidt sidanne perioder sammenlagt ikke overstiger den for erhvervelse af ret til
ydelser fastsatte mindstetid; dog kan der ved fastsaettelsen af ret til ydelser efter dette
stykke ikke medregnes nogen periode, der er tilbagelagt efter tidspunktet for sik-
ringsbegivenhedens indtraeden.

4) Med forbehold af neermere forskrifter fastsat i den administrative aftale,
der skal indgés i medfer af artikel 29, kan ydelser, hvortil en statsborger i en kontra-
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herende stat har erhvervet ret i henhold til stk. 1 eller stk. 2, ikke nedsaettes, &endres,
stilles i bero, inddrages eller beslagleegges som folge af, at modtageren har bopzl pa
dansk omrade.

Artikel 28. 1) Nar der er erhvervet ret til alders-, invalide- eller enkepen-
sion/understeottelse efter begge de kontraherende staters lovgivninger eller i givet fald
efter bestemmelserne i denne konvention, finder felgende regler anvendelse ved be-
regningen af ydelser efter pakistansk lovgivning:

a) Den kompetente pakistanske institution beregner det teoretiske ydelsesbelab,
som den pageeldende person kunne have gjort krav pa, sdfremt samtlige perioder,
tilbagelagt efter begge de kontraherende staters lovgivninger, havde veeret til-
bagelagt af ham pa pakistansk omrade og efter pakistansk lovgivning pa det tids-
punkt, hvor tilkendelse af ydelsen skal ske.

b) Institutionen fastseetter derefter det faktiske ydelsesbeleb, som skal udredes af
institutionen, pa grundlag af det i litra @) foran omhandlede teoretiske belab efter
forholdet mellem lzengden af de efter pakistansk lovgivning forud for sikringsbe-
givenhedens indtreeden tilbagelagte perioder og den samlede laengde af de
perioder, der forud for sikringsbegivenhedens indtraeden er tilbagelagt efter
begge de kontraherende staters lovgivninger.

c) Itilfeelde hvor den samlede lzengde af de perioder, der forud for sikringsbegiven-
hedens ubdtraeden er tilbagelagt efter begge de kontraherende staters lovgivninger,
er starre end den periode af forsikret beskeftigelse, der efter pakistansk lovgiv-
ning kraeves tilbagelagt for at hejeste ydelse kan opnds, skal den naevnte periode
af forsikret beskzeftigelse, der kraeves tilbagelagt, for at hejeste ydelse kan
opnds, laegges til grund i stedet for den samlede leengde af de i litra b) foran om-
handlede perioder.

d) Det siledes fremkomne ydelsesbelgb skal af den kompetente pakistanske institu-
tion udbetales den pageeldende.

e) Safremt de beleb, der skal udredes af begge de kontraherende stater, sammenlagt
kommer til at udgere et Iavere belgb end det, der skulle have veret tillagt den
pagaldende alene i henhold til pakistansk lovgivning, skal den kompetente paki-
stanske institution, si leenge den pagaldende har bopal pi pakistansk omrade,
yde ham et tilleeg svarende til forskellen.

2) Bestemmelserne i stk. 1 finder tillige anvendelse, nar de ydelser, hvortil der
er erhvervet ret, ikke er af samme art.

AFSNIT vii. FORSKELLIGE BESTEMMELSER

Artikel 29. De kompetente myndigheder i de kontraherende stater eller myn-

digheder udpeget af disse skal:

a) indga den fornedne administrative aftale med henblik pa anvendelsen af denne
konvention;

b) meddele hinanden alle oplysninger om foranstaltninger, de har truffet med
henblik pa anvendelsen af denne konvention;

¢) meddele hinanden alle oplysninger om zndringer i deres lovgivning, der kan
berere anvendelsen af denne konvention; .

d) iden forannzevnte administrative aftale udpege kontaktorganer med henblik pa
at lette gennemforelsen af denne konvention.
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Artikel 30. Med henblik p4 anvendelsen af denne konvention

a) skal de kompetente myndigheder og institutioner i de kontraherende stater yde
hinanden bistand, som om det drejede sig om anvendelsen af deres egen lovgiv-
ning. Siddan gensidig administrativ bistand ydes som regel vederlagsfrit af de
nevnte myndigheder og institutioner. De kompetente myndigheder i de kontra-
herende stater kan dog aftale, at visse udgifter skal vaere genstand for refusion;

b) kan de kontraherende staters myndigheder og institutioner forhandle direkte med
hinanden samt med de pagaldende personer eller deres befuldmegtigede. Ved
sddan forhandling anvendes det engelske sprog.

Artikel 31. 1) Enhver i en kontraherende stats lovgivning hjemlet fritagelse
for eller nedszxttelse af afgifter, stempel-, rets- eller registreringsgebyrer for akter
eller dokumenter, der kan kraeves fremlagt i henhold til en kontraherende stats lov-
givning, skal udstraekkes til ogs& at omfatte tilsvarende akter eller dokumenter, der
kan kraeves fremlagt i henhold til den anden kontraherende stats lovgivning eller i
henhold til denne konvention.

2) Attester, dokumenter og akter af enhver art, der kan kraves fremlagt i for-
bindelse med anvendelsen af denne konvention, er fritaget for bekrzftelse eller
legalisering.

Artikel 32. Begaringer om ydelser ved alderdom, invaliditet eller til efterladte
(pensioner), om renter i anledning af arbejdsulykker og erhvervssygdomme samt om
ydelser ved dedsfald (begravelseshjalp) indgives i overensstemmelse med bestem-
melserne i den administrative aftale, der skal indgas i medfer af artikel 29.

Artikel 33. 1 den administrative aftale, der skal indgas i medfer af artikel 29,
fastseettes regler om

1) foretagelse af de i en kontraherende stats lovgivning foreskrevne leegeundersg-
gelser og administrative kontrolforanstaltninger i tilfaelde, hvor

i) en person, der ansgger om en ydelse efter den pageldende stats lovgivning,
eller

ii) en person, der modtager en ydelse efter den pageldende stats lovgivning,
har bopz] eller ophold pa den anden kontraherende stats omrade;

2) udbetaling af ydelser til personer, der har bopzl eller ophold i en anden kontra-
herende stat end den, pa hvis omrade den forpligtede institution er beliggende.

Artikel 34. De serlige bestemmelser i dansk lovgivning om udenlandske
arbejdstageres medlemskab af Arbejdsmarkedets Tillzegspension (ATP) finder
anvendelse p& pakistanske arbejdstagere, beskaftiget pa dansk omréade.

Artikel 35. Enhver tvist, der matte opsta i forbindelse med anvendelsen af
denne konvention, skal bileegges ved feelles overenskomst mellem de kompetente
myndigheder i de to kontraherende stater.
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arsNIT viil. AFSLUTTENDE BESTEMMELSER OG OVERGANGS-
BESTEMMELSER

Artikel 36. 1) Bestemmelserne i artiklerne 22-24 giver ikke pakistanske
statsborgere ret til pension efter overgangsreglerne i danske love af 7. juni 1972 om
ret til pension for danske statsborgere, som har haft fast bopel i Kongeriget Dan-
mark i nermere fastsatte tidsrum forud for ansegning om pension.

2) Denne konvention begrunder ikke ret til ydelser for noget tidsrum der ligger
forud for dens ikrafttraeden.

3) Enbhver forsikringsperiode og dermed ligestillet periode og enhver beskzfti-
gelseseller bopalsperiode, der er tilbagelagt efter en kontraherende stats lovgivning
forud for denne konventions ikrafttraeden, skal tages i betragtning ved afgerelsen af
ret til ydelser efter denne konvention. Dog skal bopalsperioder tilbagelagt efter dansk
lovgivning forud for den 1. april 1957 ikke tages i betragtning ved beregning af ster-
relsen af folkepension, invalidepension eller enkepension efter dansk lovgivning, der
udbetales pakistanske statsborgere med bopal pa pakistansk omrade.

4) Rettigheder kan erhverves i medfer af denne konvention, selv om de
vedrarer en sikringsbegivenhed, der er indtruffet forud for datoen for konventionens
ikrafttreeden, jfr. dog bestemmelsen i stk. 2.

5) Enhver ydelse, som pa grund af den pageldendes nationalitet eller bopzel
pa den anden kontraherende stats omrade ikke har vaeret fastsat, eller hvis udbetaling
har veeret stillet i bero, skal pa den pagaldendes begaering fastszttes eller udbetales
pa ny fra datoen for denne konventions ikrafttreeden, medmindre tidligere aner-
kendte rettigheder har givet anledning til udbetaling af en kapitalydelse. I tilfalde,
hvor en kontraherende stats lovgivning ikke kraever, at der skal fremsaettes begaering
om udbetaling af en ydelse, skal ydelsen udredes, uden at den pigeldende fremsat-
ter begeering herom.

6) Safremt den i stk. S omhandlede begzring fremsattes inden udlgbet af to
ar fra datoen for denne konventions ikrafttraeden, erhverves rettigheder i medfer af
denne konvention med virkning fra navnte dato. Fremsattes den i stk. 5 omhand-
lede begeering efter udlebet af to ar fra datoen for denne konventions ikrafttraeden,
erhverves de rettigheder, som ikke er bortfaldet eller foraeldet fra tidspunktet for
begeaeringens fremsaettelse.

Artikel 37. Denne konvention skal ratificeres, og ratifikationsinstrumenterne
skal udveksles i Kebenhavn. Konventionen trader i kraft pd den ferste dag i den
anden maned, der felger efter den méned, i hvilken ratifikationsinstrumenterne er
blevet udvekslet.

Artikel 38. 1) Denne konvention skal forblive i kraft i et tidsrum af 12 ma-
neder, regnet fra datoen for dens ikrafttraeden, og fornys derefter automatisk fra ar
til ar, medmindre den skriftligt opsiges af regeringen i en af de kontraherende stater,
hvilket skal ske mindst 3 maneder fer udlebet af en 1 ars periode. Sker sadan opsi-
gelse, opherer konvention at veere i kraft med udlebet af den 1 ars-periode, i hvilken
opsigelse sker.

2) Opsigelse af konventionen bergrer ikke rettigheder, der tidligere er erhver-
vet i medfer af dens bestemmelser. Spergsmal vedrerende adgangen til at opna frem-
tidige ydelser pa grundlag af rettigheder, der er under erhvervelse pa det tidspunkt da
konventionen efter opsigelse traeder ud af kraft, skal afgeres ved serlig aftale.
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TiL BEKREFTELSE AF foranstiende har underetegnede, der dertil er beherigt
bemyndiget af deres regeringer, underskrevet denne konvention.

UprRrpIGET i Kobenhavn den 1. marts 1982 i 3 eksemplarer med dansk, urdu og
engelsk tekst, hvilke tekster skal have samme gyldighed.

For Kongeriget Danmarks regering:
BENT HANSEN

For Den Islamiske Republik Pakistans regering:
GHULAM DASTGIR KHAN

PROTOKOL
(integrerende del af konventionen)

1 forbindelse med den i dag undertegnede konvention mellem Kongeriget Danmark og
Den Islamiske Republik Pakistan om social sikring er de kontraherende stater enedes om
folgende:

1. Pension hvortil der er erhvervet ret i medfer af dansk lovgivning om Arbejdsmarke-
dets Tillegspension (ATP) indgar ikke i den i konventionens artikel 26 omhandlede samord-
ning af pensioner.

2. Betingelserne for ret til dagpenge efter dansk lovgivning ved indtagtsbortfald i anled-
ning af fodsel anses ikke for opfyldt, sAfremt den pagzldende person alene er tilmeldt den
offentlige arbejdsformidling som arbejdssegende.

3. a) Fortidig folkepension efter dansk lovgivning, der ydes ved dispensation fra
aldersbetingelserne pa grund af arbejdsleshed eller lignende manglende mulighed for at opna
bekreeftelse, udbetales ikke til en statsborger i en kontraherende stat, der har bopael udenfor
dansk omréde.

b) Det under punkt g) foran anferte finder tilsvarende anvendelse pa efterlon ydet i
medfer af dansk lovgivning til arbejdslashedsforsikrede, der har opnaet en vis alder, til aflos-
ning af ydelser ved arbejdsleshed.

4. Folgende regler skal finde anvendelse i tilfaelde af, at der i fremtiden matte blive gen-
nemfert pakistansk lovgivning, der hjemler udbetaling af familieydelser og/cller ydelser ved
arbejdsleshed:

i) Danske statsborgere, som i medfer af bestemmelserne i konventionens artikler 5, 7 og 8 er
omfattet af pakistansk lovgivning, skal nyde ligebehandling efter sidan fremtidig pakistansk
lovgivning i overensstemmnielse med bestenimelserne i konventionens artikel 6.

ii) Hvad angar udbetaling af familieydelser skal sidanne ydelser for det samnie barn alene
kunne kraeves udbetalt efter lovgivningen i den kontraherende stat, pa hvis onirade barnet
har bopal.

Ti. Bexr£FTELSE AF foranstiende har undertegnede, der dertil er behgrigt bemyndiget af
deres regeringer, underskrevet denne protokol.

Upr&rpiGet i Kebenhavn den 1. marts 1982 i 3 eksemplarer med dansk, urdu og engelsk
tekst, hvilke tekster skal have samme gyldighed.

For Kongeriget Danmarks regering:
BENT HANSEN

For Den Islamiske Republik Pakistans regering:
GHULAM DASTGIR KHAN
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ADMINISTRATIV ATALE OM GENNEMFORELSEN AF KONVENTIONEN AF
1. MARTS 1982 MELLEM KONGERIGET DANMARK OG DEN ISLAMISKE REPU-
BLIK PAKISTAN OM SOCIAL SIKRING

I henhold til artikel 29, litra @), i konventionen af 1. marts 1982 mellem Kongeriget Dan-
mark og Den Islamiske Republik Pakistan om social sikring — i det folgende betegnet som
»konventionen« — har de kontraherende staters kompetente myndigheder, nemlig

for Kongeriget Danmark socialministeriet, repraesenteret ved afdelingschef A. Trier, og
for Den Islamiske Republik Pakistan ministeriet for arbejdskraft og for overseiske paki-
staneres anliggender repreesenteret ved departementschef M. A. Kazmi

til gennemforelse af konventionen aftalt felgende bestemmelser:

Artikel 1. 1. Kontaktorganer i overensstemmelse med konventionens artikel 29,
litra d), er

A. i Kongeriget Danmark:
a. For pensioner i henhold til lovgivningen om arbejdsmarkedets Tillegspension (ATP):
Arbejdsmarkedets Tillaegspension, Hillered.
b. For ydelser i anledning af arbejdslashed:
Arbejdsdirektoratet, Kebenhavn.
c. 1 alle andre tilfelde:
Sikringsstyrelsen, Kebenhavn.
B. i Den Islamiske Republik Pakistan: Institutionen for Alderdomsydelser til Ansatte (The
Employees’ Old-Age Benefits Institution), Karachi.
2. Bilaget til denne aftale angiver de kompetente institutioner i begge de kontraherende
stater, jfr. konventionens artikel 1, litra f).

GENNEMF@RELSE AF KONVENTIONENS AFSNIT |

Artikel 2. 1. a) 1 deikonventionens artikel 7, litra @), 1. punktum, omhandlede til-
feelde skal der pa begeaering af arbejdstageren eller dennes arbejdsgiver til arbejdstageren udste-
des en udstationeringsattest, hvori det bekraftes, at arbejdstageren i en neermere angiven
periode pa hajst seks maneder fortsat er omfattet af lovgivningen i den kontraherende stat, fra
hvis omrade arbejdstageren er udsendt. Saddan udstationeringsattest udfaerdiges pa en blanket,
jfr. artikel 20 i denne aftale.

b) Udstationeringsattesten udstedes

i) i Danmark af Sikringsstyrelsen, Kebenhavn, og
ii) i Pakistan af Institutionen for Alderdomsydelser til Ansatte (The Employees’ Old-Age

Benefits Institution), Karachi.

2. Den i stk. 1, litra b), angivne myndighed skal gennem kontaktorganerne give den
kompetente institution i den anden kontraherende stat underretning om udstedelse af sadan
attest.

3. Detikonventionens artikel 7, litra a), 2. punktum, omhandlede samtykke til, at den
pageldende fortsat skal vaere omfattet af Iovgivningen i den kontraherende stat, fra hvis
omrade arbejdstageren er udsendt, indhentes af arbejdsgiveren. Saddant samtykke meddeles

i) i Danmark af Sikringsstyrelsen, Kebenhavn, og

ii) i Pakistan af Institutionen for Alderdomsydelser til Ansatte (The Employees’ Old-Age
Benefits Institution), Karachi.

Samtykket indferes i den i medfer af stk. 1 udsendte udstationeringsattest.

4. Deni stk. 3 angivne myndighed skal gennem kontaktorganerne give den kompetente
institution i den anden kontraherende stat underretning om meddelelse af sddant samtykke.
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Artikel 3. 1. 1deikonventionens artikel 8, stk. 3, omhandlede tilfelde skal arbejdsta-
geren give den i neervarende artikels stk. 2 angivne myndighed i den kontraherende stat, i hvil-
ken han er statsborger, underretning om, at han har valgt at vaere omfattet af lovgivningen i
den kontraherende stat, i hvilken han er statsborger, og herom skal den pageeldende samtidig
underrette sin arbejdsgiver.

2. Underretning i henhold til stk. 1 gives
i) i Danmark til Sikringsstyrelsen, Kebenhavn, og
ii) i Pakistan til Institutionen for Alderdomsydelser til Ansatte (The Employees’ Old-Age

Benefits Institution), Karachi.

3. Denistk. 2 angivne myndighed forsyner arbejdstageren med en attest, der bekrefter,
at den pageldende i kraft af sit valg er omfattet af lovgivningen i den kontraherende stat, i hvil-
ken han er statsborger. Den omhandlede myndighed afgiver samtidig en genpart af attesten til
den i stk. 2 angivne myndighed i den anden kontraherende stat.

Artikel 4 ad konventionens artikel 10. Den kompetente institution i en kontraherende
stat, efter hvis lovgivning en dansk eller pakistansk statsborger modtager eller har erhvervet ret
til en ydelse, kan gennem kontaktorganerne begeare tilvejebragt officielt bekraftede oplys-
ninger om, hvilke sociale ydelser modtageren (den berettigede) far udbetalt efter den anden
koniraherende stats lovgivning, og hvilke andre indtegter den pigeldende oppebzrer pa
sidstnavnte stats omrade.

GENNEMFORELSE AF KONVENTIONENS AFsNIT 11

Artikel 5 ad konventionens artikel 12. 1. Ansegeren skal for den kompetente institution
fremlegge attest for, hvilke forsikrings-, beskeeftigelses- eller bopeelsperioder han har tilbage-
lagt efter lovgivningen i den anden kontraherende stat. P4 ansegerens begeering udstedes sddan
attest

i) i Danmark af den kommune, i hvilken ansegeren senest havde bopzl, og
ii) i Pakistan af Institutionen for Alderdomsydelser til Ansatte (The Employees’ Old-Age

Benefits Institution), Karachi.

2. Dersom ansegeren ikke fremlaegger den naevnte attest, retter den kompetente institu-
tion i den pagxldende kontraherende stat henvendelse til den i stk. 1 angivne institution i den
anden kontraherende stat med anmodning om udstedelse og fremsendelse af attesten.

3. Denistk. 1 og 2 omhandlede attest udfeerdiges pa en blanket, jfr. artikel 20 i denne
aftale.

Artikel 6 ad konventionens artikel 14, stk, 1. Med forbehold af bestemmelserne i arti-
kel 19 i denne aftale finder felgende regler anvendelse:

1. Udbetaling af kontantydelser i anledning af sygdom eller moderskab efter pakistansk
lovgivning til en dansk eller pakistansk statsborger, der har ophold pa dansk omrade, sker efter
folgende regler:

a) 1 tilfelde hvor den berettigedes ophold pa dansk omrade ikke overstiger seks maneder
sker udbetaling til den pdgaeldende af kontantydelser i anledning af sygdom eller kontant-
ydelser i anledning af sygdom eller moderskab efter hans hjemkomst til pakistansk
omrade, pa de i pakistansk lovgivning fastsatte vilkar.

b) 1alle andre tilfeelde vil kontantydelser i anledning af sygdom eller moderskab kunne over-
fores til den berettigede pa hans opholdssted pa dansk omrade, sifremt den kompetente
pakistanske institution har meddelt tilladelse hertil inden den berettigedes afrejse fra
pakistansk omrade pa de i pakistansk lovgivning fastsatte vilkar.

¢) Kontantydelser hvortil der er erhvervet ret i medfer af litra a) og b) udbetales pa grundlag
af lzegelig attestation udfaerdiget af et dansk sygehus, en alment praktiserende lzge eller
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en specialist pd en blanket, jfr. artikel 20 i denne aftale. Den nzevnte lagelige attestation

fremsendes enten direkte eller gennem kontaktorganerne, til den kompetente pakistanske

institution.

2. Udbetaling af dagpenge i anledning af sygdom eller moderskab efter dansk lovgivning
til en dansk eller pakistansk statsborger, der har ophold pa pakistansk omrade, sker efter fol-
gende regler:

a) I tilfeelde hvor den berettigede har ophold pa pakistansk omrade i rekreationsejemed i
forbindelse med en sygeperiode, vil dagpenge kunne udbetales og overfores til den beret-
tigede pa dennes opholdssted, sAfremt den kompetente danske institution har meddelt
tilladelse hertil inden den berettigedes afrejse fra dansk omrade p4 de i dansk lovgivning
fastsatte vilkar.

b) ltilfelde hvor den berettigede har ophold pa pakistansk omrade i andet sjemed end det
foran i litra a) nzvnte, sker dagpengeudbetaling til den pAgaldende forst efter hans til-
bagekomst til dansk omrade i det omfang det af laegelige grunde var nedvendigt at ud-
s&tte hjemrejsen, og pa de i dansk lovgivning fastsatte vilkar. Nadvendigheden af siddan
udszaettelse skal godtgares ved lagelig attestation, udfaerdiget af et pakistansk sygehus, en
alment praktiserende lge eller en specialist p4 en blanket, jfr. artikel 20 i denne aftale.
Den nzvnte laegelige attestation fremsendes, enten direkte eller gennem kontaktorga-
nerne, til den kompetente danske institution.

Artikel 7. 1tilfaelde, hvor en statsborger i en kontraherende stat, der er omfattet af den
anden kontraherende stats lovgivning, afgar ved deden under ophold p4 den farstnvnte stats
omrade, indgives ansagning om begravelseshjalp gennem kontaktorganerne til den kompe-
tente institution i den kontraherende stat, af hvis lovgivning den afdede var omfattet og i over-
ensstemmelse med den fremgangsmade, der er foreskrevet i den Iovgivning, som den n®vnte
institution anvender. Ansegningen skal vaere ledsaget af de i sidstnazvnte lovgivning fores-
krevne bevisligheder.

GENNEMF@RELSE AF KONVENTIONENS aFsNIT 111

Artikel 8. Nar en arbejdsulykke er indtruffet eller en erhvervssygdom ferste gang er
blevet laegeligt konstateret i en anden kontraherende stat end den, pa hvis omrade den kompe-
tente institution er beliggende, skal anmeldelse af arbejdsulykken eller erhvervssygdommen
foretages i overensstemmelse med den fremgangsmade der er foreskrevet i den lovgivning, som
den kompetente institution anvender. Anmeldelsen skal indgives til den kompetente institu-
tion, enten direkte eller gennem kontaktorganerne.

Artikel 9. Den kompetente institution kan gennem kontaktorganerne rette henvendelse
til den anden kontraherende stats myndigheder og institutioner med henblik pa tilvejebringelse
af enhver oplysning, som institutionen anser for nedvendig til bedemmelse af sagen.

Artikel 10. Safremt den institution i en kontraherende stat, hvortil anmeldelse om en
erhvervssygdom i medfer af artikel 8 i denne aftale er indgivet, i de i konventionens artikel 16,
stk. 2, nevnte tilfeelde, konstaterer, at skadelidte senest har veret beskaftiget med et arbejde,
der md antages at kunne forarsage sddan erhvervssygdom, pa den anden kontraherende stats
omrade, sender institutionen, enten direkte eller gennem kontaktorganerne, anmeldelsen med
eventuelle bilag til den tilsvarende institution i den anden kontraherende stat med underretning
om den af institutionen trufne afgerelse.

Artikel 11. Den kompetente institution skal give ansegeren skriftlig underretning om
den af institutionen trufne afgerelse vedrerende den pigaldendes ansegning om ydelser hjem-
let i tilfaelde af en arbejdsulykke eller en erhvervssygdom.
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Artikel 12 ad konventionens artikel 18. stk. 1. Bestemmelserne i artikel 6 i denne aftale
finder tilsvarende anvendelse, nar det drejer sig om udbetaling af dagpenge i anledning af en
arbejdsulykke eller en erhvervssygdom.

GENNEMF@RELSE AF KONVENTIONENS AFSNIT VI

Artikel 13. Nar det af en ansegning, indgivet til en kompetent institution i en af de kon-
traherende stater om ydelser efter denne stats lovgivning, fremgar, at den sikrede (ansegeren
eller dennes afdede xgtefeelle) ogsa har vaeret omfattet af den anden kontraherende stats lovgiv-
ning, anses ansegningen tillige som en ansegning om ydelser efter sidstnaevnte stats lovgivning.

Artikel 14. 1. Ansegning om ydelser skal indgives til den kompetente institution i den
kontraherende stat, pa hvis omrade ansegeren har bopzl, efter reglerne i den lovgivning som
denne institution anvender. Ansegningen skal sividt muligt vaere ledsaget af den fornedne
dokumentation. Datoen for ansegningens indgivelse til den naevnte institution anses tillige som
datoen for ansegningens indgivelse til den tilsvarende institution i den anden kontraherende
stat.

2. Safremt den institution hvortil ansegningen er indgivet konstaterer, at ansegeren,
henholdsvis dennes afdede xgtefelle, ikke har vaeret omfattet af lovgivningen i den kontrahe-
rende stat, pa hvis omrade ansegeren har bopzl, og dersom det af ansegningen fremgar, at
ansegeren, henholdsvis dennes afdede xgtefalle, har veeret omfattet af den anden kontrahe-
rende stats lovgivning, videresendes ansggningen, enten direkte eller gennem kontaktorga-
nerne, til den kompetente institution i den anden kontraherende stat til foranstaltning. I s fald
skal bestemmelserne i artikel 16 i denne aftale ikke bringes i anvendelse.

Artikel 15. 1. Ansegeren skal si vidt muligt give nzzrmere oplysning om den eller de
institutioner for social sikring i tilfeelde af invaliditet, alderdom og dedsfald (pensioner), som
den sikrede (ansegeren eller dennes afdede @egtefaelle) har veeret tilsluttet i de kontraherende
stater, om den eller de arbejdsgivere, for hvem den sikrede (ansegeren eller dennes afdede
xgtefaelle) har vaeret beskaeftiget samt — ved ansegning om ydelser efter dansk lovgivning —
om den sikredes (ansegerens eller dennes afdede aegtefzelles) bopalsforhold pa dansk omrade.
Eventuelt foreliggende dokumentation for den sikredes beskzeftigelses- og forsikringsforhold
samt andre data af betydning for erhvervelse af ret vedlaegges ansegningen.

2. Deistk. 1 neevnte oplysninger samt sddanne evrige oplysninger, som er nedvendige
for ansggningens behandling af institutionen i den anden kontraherende stat, skal af den insti-
tution, hvortil ansegningen er indgivet, overferes til en blanket, jfr. artikel 20 i denne aftale.

Artikel 16. 1. Den kompetente institution i den kontraherende stat, hvortil anseg-
ningen er indgivet (nedenfor betegnet som A), attesterer pa en blanket, jfr. artikel 20 i denne
aftale, de forsikrings-, beskaeftigelses- eller bopeelsperioder, der er tilbagelagt efter den for
institutionen geeldende lovgivning og afgiver pA samme blanket erkleering om, hvorvidt der er
erhvervet ret til ydelser efter nzevnte lovgivning, nar alene de siledes attesterede perioder samt
de betingelser for erhvervelse af ret, der er hjemlet i den for den neevnte institution geldende
lovgivning leegges til grund. Institutionen sender derefter, enten direkte eller gennem kontakt-
organerne, den saledes udfyldte blanket sammen med den i artikel 15, stk. 2, omhandlede
blanket til den anden kontraherende stats kompetente institution (nedenfor betegnet som B).

2. Efter modtagelsen af de i stk. 1 navnte blanketter attesterer den anden kontraherende
stats kompetente institution (B) pa en blanket svarende til den i stk. 1, 1. punktum, omhand-
lede forsikrings-, beskaftigelses- eller bopelsperioder, der er tilbagelagt efter den for insti-
tutionen geeldende lovgivning og afgiver pA samme blanket erkleering om, hvorvidt der er
erhvervet ret til ydelser efter den navnte lovgivning, nar sivel de saledes attesterede perioder,
de betingelser for erhvervelse af ret der er hjemlet i den for den nzevnte institution geldende
lovgivning samt, om fornedent, konventionens bestemmelser leegges til grund. Institutionen
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sender paAfalgende, enten direkte eller gennem kontaktorganerne, den siledes udfyldte blanket

til den kompetente institution i den kontraherende stat, hvortil ansegningen er indgivet (A).

Derefter skal den anden kontraherende stats kompetente institution (B) g frem efter folgende

regler:

a) SAfremt institutionen pa grundlag af de i medfer af stk. 1 modtagne oplysninger kan kon-
statere, at der er erhvervet ret til ydelser efter begge de kontraherende staters lovgivninger,
skal institutionen fastseette starrelsen af den ydelse, der ved iagttagelse af konventionens
bestemmelser skal udredes efter den for institutionen geeldende lovgivning. Meddelelse
om den af institutionen trufne afgerelse, indfert pa en blanket, jfr. artikel 20 i denne af-
tale, afgives, enten direkte eller gennem kontaktorganerne, til den kompetente institution i
den kontraherende stat, hvortil ansegningen er indgivet (A).

b) 1andre tilfeelde end det i litra @) omhandlede skal institutionen udsaette sin afgerelse, ind-
til institutionen har modtaget meddelelse, som nzevnt i stk. 3, 2. punktum, og skal derefter
gl frem efter reglerne i stk. 4.

3. Efter modtagelsen af den i stk. 2, 2. punktum, navnte blanket treeffer den kompe-
tente institution i den kontraherende stat, hvortil ansegningen er indgivet (A) afgorelse af, om
der ved iagttagelse af konventionens bestemmelser er erhvervet ret til ydelser efter den for insti-
tutionen gaeldende lovgivning. Meddelelse om den af institutionen trufne afgerelse, indfert pA
en blanket, jfr. artikel 20 i denne aftale, afgives, enten direkte eller gennem kontaktorganerne,
til den anden kontraherende stats kompetente institution (B).

4, 1deistk. 2, litra b), omhandlede tilfeelde skal den anden kontraherende stats kompe-
tente institution (B) efter modtagelsen af den i stk. 3, 2. punktum, naevnte meddelelse fastsatte
starrelsen af den ydelse der, om fornedent ved iagttagelse af konventionens bestemmelser, skal
udredes efter den for institutionen geldende lovgivning. Meddelelse om den af institutionen
trufne afgarelse, indtort pa en blanket, jfr. artikel 20 i denne aftale, afgives, enten direkte eller
gennem kontaktorganerne, til den kompetente institution i den kontraherende stat, hvortil
ansegningen er indgivet (A).

5. Den kompetente institution i hver af de kontraherende stater skal, enten direkte eller
gennem kontaktorganerne, til ansegeren sende en meddelelse, hvori den pagaeldende under-
rettes om den af institutionen trufne afgerelse, om den adgang til klage over afgarelsen der er
hjemlet i den for institutionen geeldende lovgivning og om foreskrevne klagefrister. Af enhver
sddan meddelelse, som af en kontraherende stats kompetente institution sendes til ansegeren,
skal en genpart, enten direkte eller gennem kontaktorganerne, afgives til den anden kontrahe-
rende stats kompetente institution.

Artikel 17. 1. 1 tilfelde, hvor en pakistansk statsborger med bopzl eller 6phold pa
pakistansk omrade indgiver ansggning om fertidig folkepension eller invalidepension efter
dansk lovgivning som omhandlet i konventionens artikel 22, stk. 4, henholdsvis artikel 23, eller
om enkepension efter dansk lovgivning som omhandlet i konventionens artikel 24, stk. 2, er
ansegeren efter bestemmelse af vedkommende danske institution pligtig at tage ophold pa dansk
omrade i det omfang behandlingen af pensionsansegningen ger det fornedent.

2. Neadvendige rejse- og opholdsudgifter i forbindelse med ansegerens ophold pa dansk
omride afholdes af vedkommende danske institution.

3. Traffer vedkommende danske institution bestemmelse som i stk. 1 naevnt, skal insti-
tutionen give ansegeren skriftlig meddelse herom. Undlader ansogeren at efterkomme indkal-
delsen, kan institutionen treeffe afgarelse om den ansegte pension pa grundlag af de i sagen i
avrigt foreliggende oplysninger eller lade sagen bortfalde.
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GENNEMFORELSE AF KONVENTIONENS AFSNIT VII

Bestemmelser om leegeundersegelser samt om leegelig og administrativ kontrol med ansogere
om og modtagere af ydelser

Artikel 18. 1. 1 tilfelde, hvor ansageren om en i konventionen omhandlet ydelse har
ophold eller bopzl i en anden kontraherende stat end den, pa hvis omrade den kompetente in-
stitution er beliggende, foretages de lezgeundersegelser, der er nedvendige til bedemmelse af
anspgningen, pd den kompetente institutions gennem kontaktorganerne fremsatte begaering
ved foranstaltning af den tilsvarende institution i den kontraherende stat, pd hvis omrade
anspgeren har ophold eller bopzl og efter reglerne i den for sidstnzevnte institution gzeldende
lovgivning. Den kompetente institution bevarer dog retten til at lade ansegeren undersege af en
af institutionen selv udpeget lage.

2. Bestemmelsen i stk. I berarer ikke reglerne i denne aftales artikel 17.

3. Udgifterne ved de i stk. 1, 1. punktum, naevnte lzegeundersegelser skal af den institu-
tion, der har anmodet om undersagelserne, refunderes den institution i den anden kontrahe-
rende stat, ved hvis foranstaltning undersegelserne er foretaget, pad grundlag af de af sidst-
nzaevnte institution benyttede takster.

4. Ved udevelse af laegelig kontrol med personer, der modtager ydelser efter en kontra-
herende stats lovgivning, men som har ophold eller bopzl pad den anden kontraherende stats
omrade, finder bestemmelserne i stk. 1-3 tilsvarende anvendelse.

5. 1tilfeelde hvor en person, der ansager om eller modtager en i en kontraherende stats
lovgivning hjemlet ydelse, har ophold eller bopzl pd den anden kontraherende stats omrade
udeves administrativ kontrol med den pagzldende pa den kompetente institutions begaering,
fremsat enten direkte eller gennem kontaktorganerne, af den tilsvarende institution i den
kontraherende stat, pd hvis omrade ansegeren (modtageren) har ophold eller bopzl efter
reglerne i sidstnavnte stats lovgivning. Sddan kontrol udeves vederlagsfrit.

Bestemmelser om fremgangsmdden ved udbetaling af kontantydelser til modtagere, der har
bopeel eller ophold i en anden kontraherende stat end den pd hvis omrdde den institution,
som det pdhviler at foretage sddan udbetaling, er beliggende

Artikel 19. Udbetaling af kontantydelser, herunder pensioner/ydelser, som i medfer af
en kontraherende stats lovgivning eller af denne konvention skal udredes til berettigede, der
har bopel eller ophold pa den anden kontraherende stats omrade, sker, enten direkte eller pa
anden made, til de naevnte berettigede i den kontraherende stat, pd hvis omrade de pageeldende
har bopzel eller ophold. Udbetaling af kontantydelser, som i medfer af konventionens bestem-
melser tilkommer en person, der har bopel eller ophold pa den anden kontraherende stats
omrade, er dog betinget af, at den berettigede opfylder de identifikationskrav, som er fastsat af
den pageeldende kontraherende stats myndigheder (f.eks. fingeraftryk, nationalt identitetskort
m.v.).

Afsluttende bestemmelser

Artikel 20. Blanketter til brug ved udfardigelsen af de for anvendelsen af denne aftale
fornedne attestationer, bekreftede erkleringer og evrige dokumenter, udarbejdes i samar-
bejde mellem vedkommende danske og pakistanske kontaktorganer, jfr. artikel 1. De navnte
blanketter udarbejdes pa begge kontraherende staters sprog.

Artikel 21. Ved korrespondance mellem de kontraherende staters myndigheder og insti-
tutioner anvendes det engelske sprog.
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Artikel 22. 1. Denne administrative aftale traeder i kraft samtidig med konventionen.
Den har gyldighed i samme tidsrum som konventionen.

2. Denne administrative aftale kan sendres ved overenskomst mellem de kontraherende
staters kompetente myndigheder.

Upr£rpiGET i Kebenhavn den 1. marts 1982 i 3 eksemplarer med dansk, urdu og engelsk
tekst, hvilke tekster skal have samme gyldighed.

For det danske socialministerium:
ADAM TRIER

For det pakistanske ministerium for arbejdskraft
og for oversoiske pakistaneres anliggender:

M. A. Kazmri

BILAG

KOMPETENTE INSTITUTIONER
(Konventionens artikel 1, litra (f), og Den administrative aftales artikel 1, stk. 2)

A. Danmark

1. Sygdom og moderskab:
a) Naturalydelser:

Vedkommende amtskommune. Henvendelser sker til det sociale udvalg i den kommune,
hvori den pagaeldende har bopal. I Kebenhavns kommune: Magistraten; i Frederiks-
berg kommune: Kommunalbestyrelsen.

b) Kontantydelser:

Det sociale udvalg i bopzlskommunen. I Kebenhavns, Odense, Aalborg og Arhus
kommuner: Magistraten.

2. Arbejdsulykker og erhvervssygdomme:
a) Naturalydelser og lsbende renter:
Sikringsstyrelsen, Kebenhavn.
b) Dagpenge:
Det sociale udvalg i bopzlskommunen. 1 Kabenhavns, Odense, Aalborg og Arhus
kommuner: Magistraten.

3. Familieydelser (bernetilskud):

Det sociale udvalg i bopzlskommunen. I Kebenhavns, Odense, Aalborg og Arhus kom-
muner: Magistraten.

4. Invalidepension, enkepension og folkepension:

a) Ret til pension efter lovgivningen i begge de kontraherende stater:
Sikringsstyrelsen, Kebenhavn.

b) Ret til pension alene efter dansk lovgivning:

Det sociale udvalg i bopzlskommunen. 1 Kebenhavns, Odense, Aalborg og Arhus
kommuner: Magistraten.

5. Begravelseshjcelp:

Det sociale udvalg i bopzlskommunen. I Kebenhavns, Odense, Aalborg og Arhus kom-
muner: Magistraten.

Vol. 1346, 1-22676



254 United Nations — Treaty Series @ Nations Unies — Recneil des Traités 1984

6. Ydelser ved arbeidsloshed:
Arbejdsdirektoratet, Kebenhavn.

7. Pensioner i henhold til lovgivningen om Arbejdsmarkedets Tilleegspension (ATP):
Arbejdsmarkedets Tillegspension, Hillerad.

B. Den Islamiske Republik Pakistan

1. Lcege- og hospitalsbehandling, ydelser ved sygdom, ydelser ved moderskab, begravelses-
hjcelp, ydelser i tilfeelde af mén, erhvervsudygtighedspension, erhvervsudygtighedshjcelp
og efterladtepension:

a) For s& vidt angar arbejdstagere med bopel i Provinsen Sind:
Institutionen for Social Sikring af Ansatte i Sind (Sind Employees’ Social Security
Institution), Karachi.

b) For sa vidt angar arbejdstagere med bopl i Provinsen Punjab:
Institutionen for Social Sikring af Ansatte i Punjab (Punjab Employees’ Social Security
Institution), Lahore.

¢) For sa vidt angar arbejdstagere med bopael i N.W.F.P. Provinsen:
Institutionen for Social Sikring af Ansatte i N.W.F.P. (N.W.F.P. Employees’ Social
Security Institution), Peshawar.

2. Alderdomsunderstottelse og invaliditetsunderstattelse:

I alle tilfzelde:

Institutionen for Alderdomsydelser til Ansatte (The Employees’ Old-Age Benefits Institu-

tion), Karachi.
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CONVENTION! ON SOCIAL SECURITY BETWEEN THE KINGDOM
OF DENMARK AND THE ISLAMIC REPUBLIC OF PAKISTAN

The Government of the Kingdom of Denmark and the Government of the
Islamic Republic of Pakistan,

Desirous of regulating relations between the two States in the matter of social
security,

Have agreed on the following provisions:

TiTLE 1.  GENERAL PROVISIONS

Article 1. (1) For the purpose of the present Convention, unless the context
otherwise requires,

(a) “Contracting Party” means, according to the context, the Kingdom of Den-
mark or the Islamic Republic of Pakistan;

(b) “Territory” means, in relation to the Kingdom of Denmark, its national ter-
ritory with the exception of Greenland and the Faroe Islands, and, in relation to the
Islamic Republic of Pakistan, its national territory;

(c) “National” means, in relation to the Kingdom of Denmark, a Danish sub-
ject, and, in relation to the Islamic Republic of Pakistan, a citizen of Pakistan;

(d) “Legislation” means, according to the context, the legislation specified in ar-
ticle 2 of this Convention in force in any part of the territory of one (or the other)
Contracting Party;

(e) “Competent authority” means, in relation to the Kingdom of Denmark, the
Ministry of Social Affairs, the Ministry of Labour or the Ministry of the Interior, as
the case may require, and, in relation to the Islamic Republic of Pakistan, the
Federal Ministry of Labour, Manpower and Overseas Pakistanis and the Provincial
Departments concerned;

(H “Competent institution” means the institution responsible for providing
benefits;

(2) “Residence” means habitual residence which is lawfully established;

(h) “Stay” means temporary sojourn;

() “Worker” means
— In relation to the Kingdom of Denmark,

— In respect of any period prior to the date of September 1, 1977, any person
who, from the fact of pursuing an activity in the service of an employer is sub-
ject to the legislation on accidents at work and occupational diseases;

— Inrespect of any period commencing on the date of September 1, 1977, or later
date, any person who is subject to the legislation on the Labour Market Sup-
plementary Pension Scheme; and

— Inrelation to the Islamic Republic of Pakistan, any person who, by virtue of being
in the service of an employer is subject to social security legislation;

. ! Came into force on 1 May 1983, i.e., the first day of the second month following the month of the exchange of the
instruments of ratification, which took place at Copenhagen on 21 March 1983, in accordance with article 37.
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(j) “Periods of insurance” means contribution periods as defined or recognised
as periods of insurance by legislation under which they were completed, and any
other periods in so far as they are regarded by the said legislation as equivalent to
periods of insurance;

(k) “Periods of employment” means periods defined or recognised as such by
the legislation under which they were completed, and any other periods in so far as
they are regarded by the said legislation as equivalent to periods of employment;

() “Periods of residence” means periods defined or recognised as periods of
residence by the legislation under which they were completed or are deemed to have
been completed;

(m) “Benefits”, “pensions” and “allowances” mean all benefits, pensions and
allowances including all elements thereof payable out of public funds, Social Secu-
rity Funds and Employees Old-Age Benefits Fund, as the case may be, revalorisation
increases and supplementary allowances, unless otherwise provided by this
Convention, as also lump-sum benefits which may be paid in lieu of pensions, and,
where applicable, payments made by way of reimbursement of contributions.

(2) Other words and expressions which are used in the present Convention
have the meanings respectively assigned to them in the legislation concerned, and
singular includes plural where the context so admits.

Article 2. This Convention shall apply
(1) In relation to the Kingdom of Denmark, to the legislation on:
(a) National health security;
(b) The hospital service;
(¢) Maternity care;
(d) Daily cash benefits in the event of sickness and childbirth;
(e) Employment injury insurance;
(/) Family allowances;
(g) Unemployment insurance;
(h) National old-age pension;
(i) Invalidity pension;
(/) Widow’s pension;
(k) Pensioners’ housing benefit;
(/) Labour Market Supplementary Pension (ATP); and

(2) Inrelation to the Islamic Republic of Pakistan to the following legislations: The
West Pakistan Social Security Ordinance, 1965, and The Employees’ Old-Age
Benefits Act, 1976, providing for the below-mentioned benefits:

(a) Medical care;

(b) Sickness benefit;

(c¢) Maternity benefit;
(d) Death grant;

(e) Injury benefit;

(/) Disablement pension;
(g) Disablement gratuity;
(h) Survivors’ pension;
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() Old-age allowance;
() Invalidity allowance.

Article 3. (1) This Convention shall apply to nationals of a Contracting Par-
ty who are or have been subject to the legislation of the other Contracting Party
under the provisions laid down in article 5.

(2) The provisions of this Convention shall be without prejudice to any rights
and obligations arising in respect of Pakistani nationals from the legislative in-
struments of the European Economic Community.

Article 4. (1) This Convention shall apply to all laws and regulations amend-
ing, supplementing or substituting the legislations specified in article 2 of this Con-
vention.

(2) Notwithstanding the provision of paragraph (1) of this article, this Con-
vention shall apply to such laws or regulations as relate to a new branch of social
security only if so agreed between the Contracting Parties.

(3) Notwithstanding the provision of paragraph (1) of this article, this Con-
vention shall apply to laws and regulations of a Contracting Party extending the ap-
plication of the provisions in force to new categories of persons only if no objection
is raised by the other Contracting Party within six months of the date on which the
latter Party was notified of the said laws or regulations.

Article 5. (1) A national of one Contracting Party, when he is resident in the
territory of the other Contracting Party, shall be subject to the legislation of the lat-
ter Party as specified in article 2 of this Convention under the conditions provided for
in the said legislation.

(2) Notwithstanding the provision of the preceding paragraph (1), a national
of a Contracting Party, when he is pursuing an activity in the service of an employer
in the territory of the other Contracting Party, shall be subject to the legislation of
the latter Party respecting employment-related benefits.

Article 6. Save as otherwise provided by this Convention, any person who
under the provisions of article 5 of this Convention is subject to the legislation of a
Contracting Party shall enjoy the same rights and be subject to the same obligations
under the said legislation as a national of the latter Party.

Article 7. The general provisions of article 5 shall be subject to the following
exceptions:

(a) A worker employed in the territory of a Contracting Party by an undertaking
whose registered office or place of business is situated in the territory of that Party
and who is posted by that undertaking to the territory of the other Contracting
Party to perform work there on a temporary basis for the account of the under-
taking shall continue to be subject to the legislation of the former Party during
the first six months of his stay in the territory of the latter Party. If the duration
of the work to be performed in the territory of the other Contracting Party
exceeds six months owing to unforeseeable circumstances, the legislation of the
former Party shall continue to apply until the completion of the work, provided
the competent authority of the Contracting Party to whose territory the worker
was posted gives its consent; such consent must be requested before the end of
the initial six months period.
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(b) A worker who is a member of travelling or flying personnel in a transport under-
taking whose registered office or place of business is situated in the territory of
one Contracting Party, and who is working in the territory of the other Con-
tracting Party, shall be subject to the legislation of the former Party. However,
where the said undertaking has a branch or permanent representation in the ter-
ritory of the other Contracting Party, a worker employed by such branch or
agency and residing in the territory of that Party shall be subject to the legisla-
tion of the Contracting Party in whose territory the said branch or permanent
representation is situated.

(c¢) The crew of a vessel and other persons employed on board a vessel shall be sub-
ject to the legislation of the Contracting Party whose flag the vessel is flying. If,
for the purpose of loading, unloading, repair or watch on board a vessel flying
the flag of a Contracting Party, during its stay in the territory of the other Con-
tracting Party a worker resident in the territory of the latter Party is employed,
he shall be subject to the legislation of the latter Party.

Article 8. (1) Diplomatic or consular representatives and officials or per-
sons treated as such in the service of diplomatic missions or consular posts shall be
subject to the legislation of the Contracting Party they are representing.

(2) Subject to the provisions of paragraph (I) of this article the provisions of
article 5 shall apply to persons employed by diplomatic missions or consular posts
and to the private domestic staff of agents of such missions or posts.

(3) However, persons covered by paragraph (2) of this article who are
nationals of the Contracting Party represented by the mission or consular post
concerned may opt to be subject to the legislation of that Party. Such right of option
may be exercised once only. It shall be exercised within a period of six months from
the date of entry into force of this Convention or from the date of the entry of the
person concerned into employment. The option shall take effect from the date of
entry into force of this Convention in respect of persons who have entered into em-
ployment by that date and, in other cases, from the date of the entry into
employment.

Article 9. The competent authorities of the two Contracting Parties may, by
mutual agreement, provide for further exceptions to the general provisions of arti-
cle 5. Likewise, they may permit, by mutual agreement, that the exceptions set out in
article 7 shall not apply in appropriate cases.

Article 10. The legislative provisions of a Contracting Party for reduction,
suspension or withdrawal of benefits in cases of overlapping with other social security
benefits or other income may be invoked even though the right to such benefits was
acquired under the legislation of the other Contracting Party or such income arises in
the territory of the Contracting Party. However, this provision shall not apply if the
person concerned receives benefits in respect of invalidity, old-age or death (pen-
sions) which are awarded by the institutions of both Contracting Parties in accord-
ance with the provisions of articles 26 and 28 respectively of this Convention.

TITLE II. SICKNESS AND MATERNITY

Article 11. A national of a Contracting Party who is resident in the territory
of the other Contracting Party shall be entitled to benefits in kind and cash benefits in
the event of sickness and maternity under the legislation of the latter Party for
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himself and such members of his family as are resident in the territory of the latter
Party provided the persons concerned satisfy the requirements of the said legislation.

Article 12. The competent institution of a Contracting Party whose legisla-
tion makes the acquisition, retention or recovery of the right to benefits in respect of
sickness or maternity conditional upon the completion of specified periods of in-
surance, employment or residence shall, to the extent necessary, take aecount of
periods of insurance, employment or residence completed under the legislation of the
other Contracting Party as if they were periods completed under its own legistation.

Article 13. The competent institution of a Contracting Party whose legisla-
tion provides that the calculation of cash benefits in respect of sickness or maternity
shall be based on the annual or average income from wage, salary or other earnings
received by the protected person shall determine that annual or average income
exclusively by reference to the income confirmed as having been received during the
periods completed under said legislation.

Article 14. (1) Where nationals of a Contracting Party are entitled to receive
daily cash benefit in respect of sickness or maternity under the legislation of one Con-
tracting Party such benefit shall be payable to the persons concerned, when they are
staying in the territory of the other Contracting Party, on the same conditions and to
the same extent as apply to nationals of the Contracting Party in whose territory the
competent institution is situated, subject to the procedures prescribed in the ad-
ministrative agreement to be concluded in pursuance of article 29.

(2) The preceding paragraph (1) shall apply by analogy in the payment of
death grant (funeral allowance) under the legislation of a Contracting Party.

TITLE 1. ACCIDENTS AT WORK AND OCCUPATIONAL DISEASES

Article 15. (1) Theright to benefits in respect of an accident at work shall be
determined by the legislation of the Contracting Party to whose legislation the
insured person was subject at the time the accident was sustained, cf. articles 5, 7 and
8 of this Convention.

(2) Ifaperson has sustained an accident at work to which the legislation of one
Contracting Party applies and later sustains an accident at work to which the
legislation of the other Contracting Party applies the competent institution of the
latter Party, for the purpose of determining the degree of disability of the said person
under the legislation of that Party, shall take account of the former injury as if the
legislation of the latter Party applied to it. However, the competent institution of the
latter Party shall be liable to pay benefits only in respect of the injury resulting from
the new accident at work as determined by the legislation administered by the said
institution.

Article 16. (1) Benefits in respect of an occupational disease shall be awarded
under the legislation of the Contracting Party to whose legislation the insured person
was subject at the time he pursued an activity likely to give rise to that disease, even if
the disease is first diagnosed in the territory of the other Contracting Party.

(2) Where the insured person has pursued, in the territories of both Contract-
ing Parties, an activity likely to give rise to the disease in question only the legislation
of that Party in whose territory the said person has last pursued such activity before
the disease was diagnosed shall be applied. However, this provision shall not apply in
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cases where the disease in question manifestly is attributable to an activity of the said
nature pursued in the territory of the other Contracting Party; in such cases only the
legislation of the latter Party shall be applied.

Article 17. The provision of article 13 shall apply by analogy in the
calculation of cash benefits in respect of accidents at work and occupational diseases
under Danish legislation.

Article 18. (1) The provision of paragraph (1) of article 14 shall apply by
analogy in the payment of daily cash benefit in respect of accidents at work and oc-
cupational diseases.

(2) Subject to the procedures prescribed in the administrative agreement to be
concluded in pursuance of article 29 pensions (annuities) in respect of accidents at
work and occupational diseases awarded to a national of a Contracting Party or his
survivors under the legislation of one Contracting Party shall not be subject to any
reduction, suspension, withdrawal or confiscation by reason of the fact that the reci-
pient is resident in the territory of the other Contracting Party.

TiTLE Iv. FAMILY BENEFITS

Article 19. Subject to the provisions of article 20 of this Convention a child
who is resident in the territory of Denmark and whose father or mother is a Pakistani
national resident in the territory of Denmark shall be entitled to family allowance
under Danish legislation under the same conditions as apply to Danish nationals.

Article 20. Children of widows or widowers who are Pakistani nationals as
well as orphan children of Pakistani nationals, when the children are resident in the
territory of Denmark, shall be entitled to special family allowance under Danish
legislation under the same rules as apply to such children of Danish nationals, pro-
vided the child or one of its parents has been resident in the territory of Denmark for
at least six months and the deceased father and/or mother was resident in the ter-
ritory of Denmark at the time of the death.

titLte v. UNEMPLOYMENT INSURANCE

Article 21. Pakistani nationals, when they are resident in the territory of
Denmark, shall be accorded equal treatment with Danish nationals as regards the
right to be insured against unemployment.

TiTLE vi. OLD-AGE, INVALIDITY AND SURVIVOR’S BENEFITS
(PENSIONS)

Chapter 1. BENEFITS UNDER DANISH LEGISLATION

Article 22. (1) Pakistani nationals who have been employed as workers in
the territory of Denmark for at least twelve months shall be entitled to a pension
under the legislation on national old-age pension under the same rules as apply to
Danish nationals, provided that, after attaining the age at which the right to acquire
a pension under the said legislation matures and before attaining the normal
minimum age at which a national old-age pension may be claimed, they have been
ordinarily resident in the territory of Denmark for a total period of at least five years.
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(2) Other Pakistani nationals shall be entitled to a pension under the
legislation on national old-age pension under the same rules as apply to Danish
nationals, provided that, after attaining the age at which the right to acquire a
pension under the said legislation matures and before attaining the normal minimum
age at which a national old-age pension may be claimed, they have been ordinarily
resident in the territory of Denmark for a total period of at least five years.

(3) Save as otherwise provided in this Convention and subject to the pro-
cedures prescribed in the administrative agreement to be concluded in pursuance of
article 29 a pension to which a right is acquired by a national of a Contracting Party
under Danish legislation or under paragraph (1) of this article shall not be subject to
any reduction, modification, suspension, withdrawal or confiscation by reason of the
fact that the recipient is resident in the territory of Pakistan.

(4) Asregards the entitlement of Pakistani nationals to an anticipatory old-age
pension under subsection (1), item (3), of section 2 of the National Old-Age Pension
Act and the conditions governing the payment of such pension in the case of a reci-
pient resident in the territory of Pakistan the provisions of article 23 of this Conven-
tion shall apply by analogy.

(5) Notwithstanding the provisions of paragraphs (1) and (2) of this article, the
provisions of subparagraph (@) of paragraph (1) of article 24 of this Convention may
apply by analogy in determining the entitlement to a national old-age pension of
Pakistani nationals who are widows of Pakistani workers and either

(a) At the time they were widowed had attained the age qualifying them for a na-
tional old-age pension, or

(b) Satisfied, if they were widowed prior to their attainment of the said age, the age
requirements prescribed for entitlement to a widow’s pension.

(6) Nothwithstanding the provisions of paragraphs (1) and (2) of this article,
Pakistani nationals who are receiving a pension under the legislation on invalidity
pension or on widow’s pension shall be entitled to receive, in substitution thereof, a
pension under the legislation on national old-age pension on attaining the age quali-
fying them for such pension. Such national old-age pension shall be payable to a
beneficiary resident in the territory of Pakistan only in such cases where, under the
provisions of this Convention, the invalidity or widow’s pension received by the per-
son concerned prior to the conversion of his pension were payable to him if he were
resident in the territory of Pakistan.

Article 23. (1) Pakistani nationals who have been employed as workers in
the territory of Denmark for at least twelve months shall be entitled to a pension
under the legislation on invalidity pension under the same rules as apply to Danish
nationals, provided that after attaining the age at which the right to acquire a pension
under the said legislation matures, they have been ordinarily resident in the territory
of Denmark for a continuous period of at least twelve months immediately preceding
the date of the claim and that for at least twelve months during their latest uninter-
rupted period of residence in the territory of Denmark they have been able, physically
and mentally, to carry out a normal occupation.

(2) Other Pakistani nationals shall be entitled to a pension under the legisla-
tion on invalidity pension under the same rules as apply to Danish nationals, provided
that, after attaining the age at which the right to acquire a pension under the said
legislation matures, they have been ordinarily resident in the territory of Denmark
for a total period of at least five years, of which for a continuous period of at least
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twelve months immediately preceding the date of the claim, and that for at least
twelve months during their latest uninterrupted period of residence in the territory of
Denmark they have been able, physically and mentally, to carry out a normal oc-
cupation.

(3) Entitlement to a pension under paragraphs (1) or (2) of this article shall be
subject to the additional condition that the incapacity for work followed by invalidity
occurred while the Pakistani national concerned was resident in the territory of Den-
mark.

(4) Save as otherwise provided in this Convention and subject to the pro-
cedures prescribed in the administrative agreement to be concluded in pursuance of
article 29 a pension to which a right is acquired by a national of a Contracting Party
under Danish legislation or under paragraph (1), cf. paragraph (3), of this article
shall not be subject to any reduction, modification, suspension, withdrawal or
confiscation by reason of the fact that the recipient is resident in the territory of
Pakistan.

(5) Where a Pakistani national has acquired the right to a pension under
paragraphs (1) or (2), cf. paragraph (3), of this article, the conversion of his pension
into a pension payable on a higher scale as a result of an aggravation of his invalidity
shall not take place if the pensioner is resident outside the territory of Denmark.

Article 24. (1) A woman who is a Pakistani national shall be entitled to a
pension under the legislation on widow’s pension under the same rules as apply to
Danish nationals, provided
(a) That her deceased husband had been employed as a worker in the territory of

Denmark for at least twelve months; that after attaining the age at which the
right to acquire a pension under the said legislation matures he had been or-
dinarily resident in the territory of Denmark for a continuous period of at least
twelve months immediately preceding his death; that for at least twelve months
during his latest uninterrupted period of residence in the territory of Denmark he
had been able, physically and mentally, to carry out a normal occupation; that
his death occurred while he was resident in the territory of Denmark; and that at
the time of the death of her husband or prior to that time the widow was resident
in the territory of Denmark; or

(b) That the woman in question herself, after attaining the age at which the right to
acquire a pension under the said legislation matures, has been ordinarily resident
in the territory of Denmark for at least five years, of which for a continuous
period of at least twelve months immediately preceding the date of the claim,
and that for at least twelve months during her latest uninterrupted period of
residence in the territory of Denmark she was able, physically and mentally, to
carry out a normal occupation.

(2) A pension under subsection (2) of section 1 of the Widow’s Pension Act
may be awarded only under the provision of paragraph (1) (b) of this article and
subject to the condition that the circumstances qualifying for such pension occurred
while the woman in question was resident in the territory of Denmark.

(3) Save as otherwise provided in this Convention and subject to the pro-
cedures prescribed in the administrative agreement to be concluded in pursuance of
article 29 a pension to which a right is acquired by a national of a Contracting Party
under Danish legislation or under paragraph (1), subparagraph (a), of this article
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shall not be subject to any reduction, modification, suspension, witl_1drawal or confis-
cation by reason of the fact that the recipient is resident in the territory of Pakistan.

Article 25. The following supplementary allowances and benefits under
Danish legislation on national old-age, invalidity and widow’s pensions and on pen-
sioners’ housing benefit shall not be payable to persons who are resident outside the
territory of Denmark:

(a) Pension supplement;

(b) Wife’s allowance;

(c) Marriage allowance;

(d) Personal allowances;

(e) Outside assistance allowance;
(N Constant attendance allowance;
(g) Disability benefit;

(h) Pensioners’ housing benefit.

Article 26. (1) Where a national of a Contracting Party, who has acquired
the right to a national old-age, invalidity or widow’s pension under Danish legislation
or, as the case may be, under the provisions of this Convention has also acquired the
right to an old-age, invalidity or widow’s pension/allowance under Pakistani legisla-
tion or, as the case may be, under the provisions of this Convention, the following
rules shall apply in the calculation of the pension payable under Danish legislation:

The competent Danish institution shall establish the amount of pension payable
on the basis of the amount of a full pension under Danish legislation — equivalent to
40 years of residence — in the ratio which the number of years of residence com-
pleted prior to the materialization of the risk in the territory of Denmark within the
age limits prescribed in Danish legislation bears to the figure 40. If so provided for in
Danish legislation, in the said calculation the period ranging from the date on which
the pension is awarded until attainment of the normal pensionable age (the period
credited) shall be added to the number of years of residence completed by the person
concerned.

(2) The application of the preceding paragraph (1) shall not result in the total
amount of the pension payable by both Contracting Parties being lower than the
amount of the pension to which a right is acquired solely under Danish legislation or,
as the case may be, under the provisions of this Convention when the pensioner is res-
ident in the territory of Denmark. If necessary the competent Danish institution shall
pay the pensioner throughout the period of his residence in the territory of Denmark
a supplement equal to the difference.

Chapter 2. BENEFITS UNDER PAKISTANI LEGISLATION

Article 27. (1) Danish nationals resident in the territory of Pakistan shall
receive equal treatment with Pakistani nationals as concerns the right to be insured
under Pakistani legislation on old-age allowance under the same rules and
regulations as apply to Pakistani nationals.

(2) Danish nationals employed as insured persons in the territory of Pakistan
shall be entitled to invalidity allowance under Pakistani legislation on invalidity al-

Vol. 1346, 1-22676



328 United Nations — Treaty Series @ Nations Unies — Recueil des Traités 1984

lowance under the same rules and regulations as apply to Pakistani nationals, pro-
vided that they have been ordinarily resident in the territory of Pakistan for a
continuous period of at least twelve months immediately preceding the date of the
claim and that for at least twelve months during their latest uninterrupted period of
residence in the territory of Pakistan they have becn able, physically and mentally, to
carry out a normal occupation.

(3) All periods of residence completed under Danish legislation shall be taken
into account for the determination of rights to benefits under this Convention to the
extent that the aggregate of such periods does not exceed the minimum period re-
quired for the qualification to benefits: Provided that for the determination of the
rights to benefits under this paragraph, no account shall be taken of any period com-
pleted at the date of occurrcnce of the contingency.

(4) Subject to the procedures prescribed in the administrative agreement to be
concluded in pursuance of article 29, the benefits to which a right is acquired by the
national of a Contracting Party under paragraphs (1) or (2) of this article shall not be
subject to any reduction, modification, suspension, withdrawal or confiscation by
reason of the fact that the recipicnt is resident in the territory of Denmark.

Article 28. (1) Where the right to an old-age, invalidity or widow’s pension/
allowance has been acquired under the legislations of both Contracting Parties or, as
the case may be, under the provisions of this Convention, the following rulcs shall
apply in the calculation of benefits under Pakistani legislation:

(@) The competent Pakistani institution shall calculate the theoretical amount of
bencfits that the person concerned could have claimed if all the periods com-
pleted under the legislations of both Contracting Parties had been completed by
him in the territory of Pakistan under Pakistani legislation on the date the
benefit is to be awarded.

(b) The institution shall then establish the actual amount of benefit payable by it on
the basis of the theoretical amount referred to in sub-paragraph (a) of this para-
graph and in the ratio which the length of the periods completed under Pakistani
legislation before the occurrence of the risk bears to the total length of the
periods completed before the occurrence of the risk under the legislations of
both Contracting Parties.

(c) In case the total length of the periods completed under the legislations of both
Contracting Parties before the occurrence of the risk is longer than the period of
insurable employment required for accrual of maximum benefit under Pakistani
legislation, then for the total length of the periods referred to in sub-paragraph (b)
the said period of insurable employment required for accrual of maximum bene-
fit shall be applied instead.

(d) The amount of benefit thus arrived at shall be payable by the competent Paki-
stani institution to the person concerned.

(e) In case the aggregate of the amounts payable by both Contracting Parties be less
than that which the person concerned would have received solely under Pakistani
legislation, the competent Pakistani institution shall pay a supplement equal to
the difference as long as the person concerned is resident in the territory of
Pakistan.

(2) The provision of paragraph (1) of this article shall apply even where the
benefits to which a right has been acquired are not of the same kind.

Vol. 1346, 1-22676



1984 United Nations — Treaty Series o Nations Unies — Recueil des Traités 329

TITLE viI. MISCELLANEOUS PROVISIONS

Article 29. The competent authorities of the two Contracting Parties, or

bodies designated by them, shall

(a) Conclude the necessary administrative agreement for the application of this
Convention;

(b) Communicate to each other all information regarding the measures taken for the
application of this Convention;

(¢) Communicate to each other all information regarding changes made in their
legislation which may affect the application of this Convention;

(d) Designatc in the above-mentioned administrative agreement liaison bodies with
a view to facilitating the application of this Convention.

Article 30. For the purposes of applying this Convention

(a) The competent authorities and institutions of the Contracting Parties shall lend
their good offices and act as though applying their own legislation. As a rule such
mutual administrative assistance shall be afforded free of charge by the said
authorities and institutions. However, the competent authorities of the Con-
tracting Parties may agree to certain expenses being reimbursed;

(b) The authorities and institutions of the Contracting Parties may communicate
directly with each other and with the persons concerned or their representatives.
In such communication use shall be made of the English language.

Article 31. (1) Any exemption from or reduction of taxes, stamp duty,
notarial or registration fees provided for in the legislation of a Contracting Party in
respect of certificates or documents required to be produced for the purposes of the
legislation of that Party shall be extended to similar certificates or documents re-
quired to be produced for the purposes of the legislation of the other Contracting
Party or of this Convention.

(2) All statements, documents and certificates of any kind whatsoever required
to be produced for the purposes of this Convention shall be exempt from authentica-
tion by diplomatic or consular authorities.

Article 32. Any claim for old-age, invalidity or survivors’ benefits (pensions),
for pensions in respect of accidents at work and occupational diseases, and for death
grants (funeral allowances) shall be submitted in accordance with the provisions of
the administrative agreement to be concluded in pursuance of article 29.

Article 33. The administrative agreement to be concluded in pursuance of
article 29 shall provide for the procedures to be followed

(I) In the carrying out of the medical examinations and administrative checks re-
quired by virtue of the legislation of a Contracting Party in cases where

(i) A person claiming benefit under the legislation of that Party
or

(i) A person in receipt of benefit under the legislation of that Party
is resident or staying in the territory of the other Contracting Party.

(2) In the payment of cash benefit to persons who are resident or staying in the terri-
tory of a Contracting Party other than that in which the institution responsible
for such payment is situated.
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Article 34. The special provisions contained in Danish legislation on the mem-
bership of foreign workers of the Labour Market Supplementary Pension Scheme
(ATP) shall apply to Pakistani workers employed in the territory of Denmark.

Article 35. Any dispute that may arise in connection with the application of
this Convention shall be resolved by mutual agreement between the competent au-
thorities of the two Contracting Parties.

TITLE vii. FINAL AND TRANSITIONAL PROVISIONS

Article 36. (1) The provisions of articles 22 to 24 of this Convention do not
entitle a Pakistani national to a pension under the transitional provisions of the
Danish Acts of 7 June 1972 on the pension rights of Danish nationals who have been
ordinarily resident in the Kingdom of Denmark for specified periods prior to the date
of their claims.

(2) No benefit shall be awarded under this Convention for any period prior to
the date of its entry into force.

(3) All periods of insurance and periods treated as such and all periods of em-
ployment or residence completed under the legislation of a Contracting Party prior
to the date of entry into force of this Convention shall be taken into account for the
determination of rights to benefits under this Convention. However, periods of resi-
dence completed under Danish legislation prior to 1 April 1957 shall not be taken in-
to account for the calculation of the amounts of national old-age, invalidity or
widow’s pensions under Danish legislation payable to Pakistani nationals resident in
the territory of Pakistan.

(4) Subject to the provision of paragraph (2) of this article, a right shall be ac-
quired under this Convention, even though relating to a contingency which
materialised prior to the entry into force of this Convention.

(5) Any benefit which has not been awarded or which has been suspended by
reason of the nationality of the person concerned or his residence in the territory of
the other Contracting Party shall, on the application of that person, be awarded or
resumed with effect from the date of entry into force of this Convention, provided
that the rights previously determined have not given rise to a lump-sum payment.
Where the legislation of a Contracting Party does not require the filing of a claim for
a benefit, such benefit shall be awarded without the person concerned submitting any
application therefor.

(6) If the application referred to in paragraph (5) of this article is submitted
within two years from the date of entry into force of this Convention, the rights ac-
quired under this Convention shall have effect from that date. If the application
referred to in paragraph (5) of this article is submitted after the expiry of the two-
year-period following the date of entry into force of this Convention, rights which
have not been forfeited or are not barred by limitation shall have effect from the date
on which the application was submitted.

Article 37. This Convention shall be ratified and the instruments of ratifica-
tion shall be exchanged at Copenhagen. The Convention shall enter into force on the
first day of the second month following the month in which the instruments of rati-
fication are exchanged.
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Article 38. (1) This Convention shall remain in force for a period of twelve
months as from the date of its entry into force. Thereafter it shall continue to be in
force from year to year unless it is denounced in writing by the Government of any of
the Contracting Parties, which shall be done at least three months before the expiry
of any one-year period. In the case of such denunciation the Convention shall cease
to be in force at the expiry of the one-year period in which it is denounced.

(2) The termination of the Convention shall be without prejudice to any rights
previously acquired by a person in accordance with its provisions. Any questions
relating to the award of future benefits by virtue of rights in the course of acquisition
at the time when the Convention ceases to have effect following denunciation shali be
settled by special agreement.

IN WITNESS WHEREOF the undersigned, duly authorized by their respective
Governments, have signed this Convention.

DoNE in triplicate at Copenhagen this day of March 1, 1982, in the Danish,
Urdu and English languages, each version being equally authoritative.

For the Government of the Kingdom of Denmark:
BENT HANSEN

For the Government of the Islamic Republic of Pakistan:
GHuLAM DASTGIR KHAN

PROTOCOL
(integral part of the Convention)

In connection with the Convention on Social Security signed today between the Kingdom
of Denmark and the Islamic Republic of Pakistan the Contracting Parties have agreed as
follows:

1. The co-ordination of pensions dealt with in article 26 of the Convention shall not
apply to a pension acquired under Danish legislation on the Labour Market Supplementary
Pension Scheme (ATP).

2. The conditions for entitlement under Danish legislation to daily cash benefits in lieu of
earnings in the event of childbirth shall not be deemed to be fulfilled if the person concerned
has solely registered with the public employment service as being available for employment.

3. (a) Anticipatory national old-age pension awarded under Danish legislation by way
of exemption from the qualifying age for reasons of unemployment or similar absence of op-
portunities for access to gainful activity shall not be payable to any national of a Contracting
Party resident outside the territory of Denmark.

(b) The preceding paragraph (a) shall apply equally to Voluntary Early Retirement Pay
awarded in succession of unemployment benefit under Danish legislation to persons ensured
against unemployment following their attainment of a specified age.

4. The following rules shall apply in the event of future adoption of Pakistani legislation
providing for payment of family benefit and/or unemployment benefit:

(i) Danish nationals who by virtue of the provisions of articles 5, 7 and 8 of the Convention
are subject to Pakistani legislation shall enjoy equality of treatment under such future
Pakistani legislation in conformity with the provisions laid down in article 6 of the Con-
vention.
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(ii) As regards payment of family benefit such benefit may be claimed in respect of the same
child only under the legislation of the Contracting Party in whose territory the child is resi-
dent.

IN WITNESS WHEREOF the undersigned, duly authorized by their respective Governments,
have signed this Protocol.

Done in triplicate at Copenhagen this day of March I, 1982, in the Danish, Urdu and
English languages, each version being equally authoritative.

For the Government of the Kingdom of Denmark:
BENT HANSEN

For the Government of the Islamic Republic of Pakistan:
GHULAM DASTGIR KHAN

ADMINISTRATIVE AGREEMENT CONCERNING THE MANNER OF APPLICATION
OF THE CONVENTION BETWEEN THE KINGDOM OF DENMARK AND THE
ISLAMIC REPUBLIC OF PAKISTAN ON SOCIAL SECURITY OF MARCH 1, 1982

In pursuance of item (a) of article 29 of the Convention between the Kingdom of Denmark
and the Islamic Republic of Pakistan on Social Security of March I, 1982 — hereinafter re-
ferred to as “the Convention” — the competent authorities of the Contracting Parties, namely

For the Kingdom of Denmark, the Ministry of Social Affairs, represented by Mr. A. Trier,
Deputy Undersecretary of State, and

For the Islamic Republic of Pakistan, the Ministry of Labour, Manpower and Overseas Paki-
stanis, represented by Mr. M. A, Kazmi, Secretary of Labour and Manpower,

have by agreement drawn up the following provisions concerning the manner of application of
the Convention:

Article 1. (I) Liaison bodies as referred to in item (d) of article 29 of the Convention
shall be:
A. In the Kingdom of Denmark:

a. For pensions under the Labour Market Supplementary Pension Scheme (ATP):
Arbejdsmarkedets Tilleegspension (Labour Market Supplementary Pension Office),
Hillerad.

b. For unemployment benefits:
Arbejdsdirektoratet (National Employment Office), Kebenhavn.
c. In all other cases:
Sikringsstyrelsen (National Social Security Office), Kebenhavn.
B. Inthe Islamic Republic of Pakistan, the Employees’ Old-Age Benefits Institution, Karachi.

(2) The competent institutions of both Contracting Parties, cf. item (f) of article 1 of the
Convention, are listed in the annex to this Agreement.

APPLICATION OF TITLE | OF THE CONVENTION

Article 2. (I) (a) In cases specified in item (a), first sentence, of article 7 of the
Convention at the request of the worker or the employer a certificate of posting shall be issued
to the worker certifying that for a specified period not exceeding six months the worker remains
subject to the legislation of the Contracting Party from the territory of which the worker is
posted. Such certificate of posting shall be issued on a standard form, cf. article 20 of this
Agreement.
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(b) The certificate of posting shall be issued

(i) In Denmark by Sikringsstyrelsen (National Social Security Office), Kabenhavn, and
(ii) In Pakistan by The Employees’ Old-Age Benefits Institution, Karachi.

(2) The authority indicated in paragraph (1) (b) of this article shall notify, through the
liaison bodies, the competent institution of the other Contracting Party of the issue of any such
certificate.

(3) The consent to the continued application of the legislation of the Contracting Party
from the territory of which the worker is posted referred to in paragraph (a), second sentence,
of article 7 of the Convention shall be requested by the employer. Such consent shall be given

(1) In Denmark by Sikringsstyrelsen (National Social Security Office), Kebenhavn, and
(ii) In Pakistan by The Employees’ Old-Age Benefits Institution, Karachi.

The consent given shall be entered into the certificate of posting issued in pursuance of
paragraph (1) of this article,

(4) The authority indicated in paragraph (3) of this article shall notify, through the liai-
son bodies, the competent institution of the other Contracting Party of any such consent given.

Article 3. (1) In cases specified in paragraph (3) of article 8 of the Convention the
worker shall notify the authority indicated in paragraph (2) of this article of the Contracting
Party of which he is a national and shall notify his employer simultaneously of his option to be
subject to the legislation of the Contracting Party of which he is a national.

(2) Notification in pursuance of the preceding paragraph (1) shall be forwarded
(i) In Denmark to Sikringsstyrelsen (National Social Security Office), Kebenhavn, and
(ii) In Pakistan to the Employees’ Old-Age Benefits Institution, Karachi.

(3) The authority indicated in paragraph (2) of this article shall issue to the worker a cer-
tificate confirming that by virtue of his option he is subject to the legislation of the Contracting
Party of which he is a national. Simultaneously the authority concerned shall submit a copy of
the said certificate to the authority of the other Contracting Party indicated in the preceding
paragraph (2).

Article 4 Rearticle 10 of the Convention. The competcnt institution of the Contracting
Party under whose legislation a Danish or a Pakistani national receives or is entitled to receive a
benefit may demand, through the liaison bodies, officially certified information concerning any
social benefits payable to the recipient (the entitled person) under the legislation of the other
Contracting Party and any other income received by the person concerned in the territory of
the latter Party.

APPLICATION OF TITLE II oF THE CONVENTION

Article 5 Re Article 12 of the Convention. (1) The claimant shall submit to the com-
petent institution of the Contracting Party concerned a certified statement specifying the
periods of insurance, employment or residence completed under the legislation of the other
Contracting Party. At the request of the claimant this certified statement shall be issued
(i) In Denmark by the commune in which the claimant was last resident and
(ii) In Pakistan by The Employees’ Old-Age Benefits Institution, Karachi.

(2) If the claimant fails to submit the said certified statement the competent institution of
the Contracting Party concerned shall request the institution indicated in the preceding para-
graph (I) of the other Contracting Party to issue and forward the statement.

(3) The certified statement referred to in the preccding paragraphs (1)-(2) shall be issued
on a standard form, cf. article 20 of this Agreement.
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Article 6 Re paragraph (1) of article 14 of the Convention. Subject to the provisions of
article 19 of this Agreement the following rules shall apply:

(1) Payment of cash benefit in respect of sickness or maternity under Pakistani legisla-
tion to a Danish or Pakistani national who is staying in the territory of Denmark shall be made
in conformity with the following rules:

(a) Insuch cases where the duration of stay of the beneficiary in the territory of Denmark does
not exceed six months the cash benefits in respect of sickness or maternity shall be payable
to him on his return to the territory of Pakistan, subject to the conditions laid down in
Pakistani legislation.

(b) In all other cases the cash benefits in respect of sickness or maternity may be transferred to
the beneficiary at his place of stay in the territory of Denmark if consented to by the
competent Pakistani institution prior to the beneficiary’s departure from the territory of
Pakistan, subject to the conditions laid down in Pakistani legislation.

(c) The cash benefits due under subparagraphs (@) and (b) shall be payable on the basis of
medical documentation issued by a Danish hospital, general practitioner or specialist on a
standard form, cf. article 20 of this Agreement. The said medical documentation shall be
forwarded, either directly or through the liaison bodies, to the competent Pakistani institu-
tion.

(2) Payment of daily cash benefit in respect of sickness or maternity under Danish legis-
lation to a Danish or Pakistani national who is staying in the territory of Pakistan shall be made
in conformity with the following rules:

(a) Insuch cases where the beneficiary is staying in the territory of Pakistan for the purpose of
recreation in connection with a period of sickness daily cash benefit may be payable and
such benefit may be transferred to the beneficiary at his place of stay if consented to by the
competent Danish institution prior to the beneficiary’s departure from the territory of Den-
mnark, subject to the conditions laid down in Danish legislation.

(b) In such cases where the beneficiary is staying in the territory of Pakistan for purposes other
than that indicated in the preceding subparagraph (@) daily cash benefit may be payable to
him upon his return to the territory of Denmark to the extent that medical care of the bene-
ficiary necessitated a postponement of his return to the said territory, under the conditions
laid down in Danish legislation. The necessity of such postponement shall be established by
medical documentation issued by a Pakistani hospital, general practitioner or specialist on a
standard form, cf. article 20 of this Agrecment. The said medical documentation shall be for-
warded, either directly or through the liaison bodies, to the competent Danish institution.

Article 7. Where a national of a Contracting Party who is subject to the legislation of
the other Contracting Party dies while staying in the territory of the former Party a claiin for a
death grant shall be submitted, through the liaison bodies, to the comnpetent institution of the
Contracting Party to whose legislation the deceased person was subject in conformity with the
procedure provided for by the legislation administered by the said institution. The claiin shall
be accompanied by the documentary evidence required by the latter legislation.

APPLICATION OF TITLE III oF THE CONVENTION

Article 8. When an accident at work is sustained or an occupational disease is first
diagnosed in the territory of a Contracting Party other than that in which the competent in-
stitution is situated the accident or the occupational disease shall be reported in conformity
with the procedure provided for by the legislation administered by the competent institution.
The report shall be submiitted to the competent institution either directly or through the liaison
bodies.
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Article 9. The competent institution, through the liaison bodies, may make application
to the authorities and institutions of the other Contracting Party for the purpose of obtaining
any information which the institution considers necessary for the examination of the case.

Article 10. Where, in cases specified in paragraph (2) of article 16 of the Convention,
the institution of a Contracting Party to which an occupational disease is reported in pursuance
of article 8 of this Agreement ascertains that the injured person has last pursued an activity
likely to cause such occupational disease in the territory of the other Contracting Party the in-
stitution, either directly or through the liaison bodies, shall forward the report and any accom-
panying documents to the corresponding institution of the other Contracting Party stating the
decision made by the institution.

Article 11. The competent institution shall notify the claimant in writing of its decision
in respect of his claim for benefits provided for in the case of an accident at work or an occupa-
tional disease.

Article 12 Re paragraph (1) of article 18 of the Convention. The provisions of article 6
of this Agreement shall apply equally to payment of daily cash benefit in respect of an accident
at work or an occupational disease.

APPLICATION OF TITLE VI oF THE CONVENTION

Article 13. Where it appears from a claim submitted to an institution of one Contract-
ing Party for benefits under the legislation of that Party that the insured person (the claimant
or the deceased spouse) has also been subject to the legislation of the other Contracting Party
the claim shall equally be regarded a claim for benefits under the legislation of the latter Party.

Article 14. (1) Claims for benefits shall be submitted to the competent institution of
the Contracting Party in whose territory the claimant is resident in conformity with the pro-
cedure provided for by the legislation administered by that institution. The claim shall be ac-
companied, to the extent possible, by the necessary documentary evidence. The date of the
submission of the claim to the said institution shall be regarded as the date on which the claim
was submitted to the corresponding institution of the other Contracting Party.

(2) Where the institution to which the claim is submitted ascertains that the claimant or,
as the case may be, the deceased spouse has not been subject to the legislation of the Contract-
ing Party in whose territory the claimant is resident, and where it appears from the claim that
the claimant or, as the case may be, the deceased spouse has been subject to the legislation of
the other Contracting Party the claim shall be forwarded, either directly or through the liaison
bodies, to the competent institution of the other Contracting Party for action. In such cases the
provisions of article 16 of this Agreement shall not be applied.

Article 15. (1) The claimant shall provide, to the extent possible, detailed information
concerning the institutions of social security in respect of invalidity, old age and death (pen-
sions) with which the insured person (the claimant or the deceased spouse) has been insured in
the territories of the Contracting Parties, concerning the employer or employers by whom the
insured person (the claimant or the deceased spouse) has been employed, and — in the case of
a claim for benefits under Danish legislation — concerning the place or places of residence of
the insured person (the claimant or the decéased spouse) in the territory of Denmark. Any
available documentary evidence in respect of the insured person’s employment and insurance
and other data relevant to entitlement shall be annexed to the claim.

(2) The institution to which the claim is submitted shall enter the information indicated
in paragraph (1) of this article and any supplementary information required by the institution
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of the other Contracting Party for the examination of the claim, into a standard form, cf. arti-
cle 20 of this Agreement.

Article 16. (1) The competent institution of the Contracting Party to which the claim
is submitted (hereinafter designated as A) shall certify on a standard form, cf. article 20 of this
Agreement, the periods of insurance, employment or residence completed under the legislation
which it administers and shall state on the same form whether a right to benefit is acquired
under the said legislation taking into account only the periods so certified and the conditions
for entitlement laid down in the legislation administered by the said institution. The institution
shall forward, either directly or through the liaison bodies, the form thus completed together
with the standard form referred to in paragraph (2) of article 15 to the competent institution of
the other Contracting Party (hereinafter designated as B).

(2) Upon receipt of the forms indicated in the preceding paragraph (1) the competent in-
stitution of the other Contracting Party (B) shall certify on a standard form corresponding to
that indicated in the first sentence of the preceding paragraph (1) the periods of insurance,
employment or residence completed under the legislation which it administers and shall state
on the same form whether a right to benefit is acquired under the said legislation taking into ac-
count the periods so certified, the conditions for entitlement laid down in the legislation ad-
ministered by the said institution and, as the case may require, the provisions of the Conven-
tion. The institution shall forward, either directly or through the liaison bodies, the form thus
completed to the competent institution of the Contracting Party to which the claim is submit-
ted (A). Subsequently the competent institution of the other Contracting Party (B) shall pursue
the following course of procedure:

(a) Where the institution on the basis of the information received pursuant to paragraph (1) of
this article is in a position to ascertain that a right to benefit is acquired under the legisla-
tions of both Contracting Parties the institution shall calculate the amount of benefit
payable under the legislation which it administers taking account of the provisions of the
Convention. lts decision entered on a standard form, cf. article 20 of this Agreement, shall
be notified, either directly or through the liaison bodies, to the competent institution of the
Contracting Party to which the claim is submitted (A).

(b) In cases other than that indicated in the preceding subparagraph (a) the institution shall
defer its decision pending receipt of the notification indicated in paragraph (3), second
sentence, of this article and shall subsequently proceed in conformity with paragraph (4) of
this article.

(3) Following receipt of the form indicated in the second sentence of the preceding
paragraph (2) the competent institution of the Contracting Party to which the claim is sub-
mitted (A) shall determine whether a right to benefit is acquired under the legislation which it
administers taking into account the provisions of the Convention. Notification of its decision
entered on a standard form, cf. article 20 of this Agreement, shall be forwarded, either directly
or through the liaison bodies, to the competent institution of the other Contracting Party (B).

(4) In the cases referred to in subparagraph (b) of paragraph (2) of this article the com-
petent institution of the other Contracting Party (B), upon receipt of the notification indicated
in paragraph (3), second sentence, of this article shall calculate the amount of benefit payable
under the legislation which it administers taking into account, as the case may require, of the
provisions of the Convention. Its decision entered on a standard form, cf. article 20 of this
Agreement, shall be notified, either directly or through the liaison bodies, to the competent in-
stitution of tlie Contracting Party to which the claim is submitted (A).

(5) The compctent institution of each Contracting Party shall dispatch to the claimant,
either directly or through the liaison bodies, a statement notifying him of the decision made by
the institution, of the legal remedies provided for by the legislation administered by the institu-
tion and of the periods allowed for the application of such remedies. A duplicate of any such
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statement dispatched to the claimant by the competent institution of a Contracting Party shall
be forwarded, either directly or through the liaison bodies, to the competent institution of the
other Contracting Party.

Article 17. (1) Where a Pakistani national resident or staying in the territory of
Pakistan submits a claim for an anticipatory old age-pension or an invalidity pension under
Danish legislation as provided for in articles 22 (4) and 23 respectively of the Convention, or
for a widow’s pension under Danish legislation as provided for in article 24 (2) of the Conven-
tion the claimant shall be bound, if so decided by the Danish institution concerned, to come to
stay in the territory of Denmark to the extent necessary for the investigation of his claim for a
pension.

(2) The travel and maintenance expenses necessitated by the said stay of the claimant in
the territory of Denmark shall be defrayed by the Danish institution concerned.

(3) Where such decision as referred to in paragraph (1) of this article is made by the
Danish institution concerned the institution shall notify the claimant thereof in writing. If the
claimant fails to comply with the summons the institution shall be empowered to proceed to a
decision on the pension claim on the basis of the evidence otherwise available or to dismiss the
case.

APPLICATION OF TITLE VIl OF THE CONVENTION

Provisions concerning medical examinations and medical and administrative controls of
claimants and beneficiaries

Article 18. (1) Where a person claiming benefit provided for in the Convention is stay-
ing or resident in the territory of a Contracting Party other than that in which the competent in-
stitution is situated the medical examinations required for the investigation of the claim, at the
request of the competent institution made through the liaison bodies, shall be conducted by the
corresponding institution of the Contracting Party in whose territory the claimant is staying or
resident in conformity with the procedure provided for by the legislation administered by the
latter institution. However, the competent institution shall retain the right to have the claimant
examined by a physician of its own choice.

(2) The preceding paragraph shall apply without prejudice to the provisions contained in
article 17 of this Agreement.

(3) The costs entailed in the medical examinations referred to in the first sentence of
paragraph (1) of this article shall be repaid by the institution on whose behalf the examinations
were made to the institution of the other Contracting Party having conducted the examina-
tions, on the basis of the charges applied by the latter institution.

(4) Inthe conduct of medical control of persons who are in receipt of benefits under the
legislation of one Contracting Party and are staying or resident in the territory of the other
Contracting Party the provisions of paragraphs (1)-(3) of this article shall apply by analogy.

(5) Where a person claiming or in receipt of benefit under the legislation of one
Contracting Party is staying or resident in the territory of the other Contracting Party the ad-
ministrative checks of the person concerned, at the request of the competent institution made
either directly or through the liaison bodies, shall be carried out by the corresponding institu-
tion of the Contracting Party in whose territory the claimant (the beneficiary) is staying or resi-
dent in conformity with the procedure provided for by the legislation of the latter Party. Such
administrative checks shall be effected free of charge.
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Provisions concerning the procedures to be followed in the payment of case benefits to
beneficiaries resident or staying in the territory of a Contracting Party other than that in
which the institution responsible for such payment is situated

Article 19. Payment of cash benefits, including pensions/allowances due under the
legislation of one Contracting Party or under the provisions of the Convention beneficiaries
who are resident or staying in the territory of the other Contracting Party shall be made to the
said beneficiaries either directly or otherwise in the territory of the Contracting Party in which
they are resident or staying. However, payment of cash benefits which by virtue of the provi-
sions of the Convention are due to a person resident or staying in the territory of the other Con-
tracting party shall be conditional upon the beneficiary satisfying the identification
requirements stipulated by the authorities of the Contracting Party concerned (e.g.,
fingerprinting, national identity card etc).

Final provisions

Article 20. Standard forms for the issue of the certificates, certified statements and
other documents necessary for the application of this Agreement shall be drawn up in coopera-
tion between the Danish and Pakistani liaison bodies concerned, cf. article 1. The said forms
shall be drafted in the languages of both Contracting Parties.

Article 21. The English language shall be used in correspondence between the
authorities and institutions of the Contracting Parties.

Article 22. (1) This Administrative Agreement shall enter into force on the same date
as the Convention. It shall have effect for the same period as the Convention.

(2) This Administrative Agreement may be amended by agreement between the compe-
tent authorities of the Contracting Parties.

DonNeE in triplicate at Copenhagen this day of March 1, 1982, in the Danish, Urdu and
English languages, each version being equally authoritative.

For the Danish Ministry of Social Affairs:

ApAM TRIER

For the Pakistani Ministry of Labour, Manpower
and Overseas Pakistanis:

M. A. Kazm1

ANNEX

COMPETENT INSTITUTIONS

(Article 1 (f) of the Convention and article 1 (2) of the Administrative Agreefnent)

A. Denmark
1. Sickness and maternity:
(a) Benefits in kind:

The competent amiskommune (district administration). Application shall be made to
the social commission of the commune in which the person concerned resides. In the
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commune of Kebenhavn: Magistraten (the communal administration). In the com-
mune of Frederiksberg: the communal administration.

(b) Cash benefits:
The social commission of the commune in which the beneficiary resides. In the com-
munes of Kebenhavn, Odense, Aalborg and Arhus: Magistraten (the communal ad-
ministration).

2. Accidents at work and occupational diseases:

(a) Benefits in kind and pensions:
Sikringsstyrelsen (National Social Security Office), Kebenhavn

(b) Daily cash benefit:

The social commission of the commune in which the beneficiary resides. In the com-
munes of Kebenhavn, Odense, Aalborg and Arhus: Magistraten (the communal ad-
ministration).

3. Family allowances:

The social commission of the commune in which the beneficiary resides. In the communes
of Kebenhavn, Odense, Aalborg og Arhus: Magistraten (the communal administration).

4. National old age-, invalidity and widow’s pensions:
(a) Entitlement under the legislations of both Contracting Parties:
Sikringsstyrelsen (National Social Security Office), Kebenhavn,
(b) Entitlement under Danish legislation only:

The social commission of the commune in which the beneficiary resides. in the com-
munes of Kebenhavn, Odense, Aalborg og Arhus: Magistraten (the communal ad-
ministration).

5. Death grants:

The social commission of the commune in which the beneficiary resides. In the communes
of Kebenhavn, Odense, Aalborg og Arhus: Magistraten (the communal administration).

6. Unemployment benefit:
Arbejdsdirektoratet, (National Employment Office), Kebenhavn.
7. Pensions payable under the Labour Market Supplementary Pension Scheme (ATP):

Arbejdsmarkedets Tilleegspension (Supplementary Pension Office for Employed Persons),
Hillered.

B. The Islamic Republic of Pakistan
1. Medical care, sickness benefits, maternity benefits, death grant, injury benefit, disablement
pension, disablement gratuity and survirors’ pension:
(a) In respect of workers residing in the Province of Sind:
Sind Employees’ Social Security Institution, Karachi.
(b) In respect of workers residing in the Province of Punjab:
Punjab Employees’ Social Security Institution, Lahore.
(¢) In respect of workers residing in the province of N-W.F.P.:
N.W.F.P. Employees’ Social Security Institution, Peshawar.
2. Old-age allowance and Invalidity allowance:
In all cases:
Employees’ Old-Age Benefits Institution, Karachi.
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[TRADUCTION — TRANSLATION]

CONVENTION! SUR LA SECURITE SOCIALE ENTRE LE ROYAUME
DU DANEMARK ET LA REPUBLIQUE ISLAMIQUE DU PAKISTAN

Le Gouvernement du Royaume du Danemark et le Gouvernement de la Répu-
blique islamique du Pakistan,

Désireux de régler les relations entre les deux Etats dans le domaine de la sécurité
sociale,

Sont convenus des dispositions suivantes :

TITRE 1. DISPOSITIONS GENERALES

Article premier. 1. Aux fins de I'application de la présente Convention, et &
moins que le contexte ne s’y oppose :

a) L’expression «Partie contractante» désigne, selon le contexte, le Royaume
du Danemark ou la République islamique du Pakistan;

b) Le terme «territoire» désigne, en ce qui concerne le Royaume du Dane-
mark, son territoire national a I’'exception du Groenland et des iles Féroé et, en ce qui
concerne la République islamique du Pakistan, son territoire national;

¢) Le terme «ressortissant» désigne, en ce qui concerne le Royaume du Dane-
mark, un sujet danois et, en ce qui concerne la République islamique du Pakistan, un
citoyen pakistanais;

d) Le terme «législation» désigne, selon le contexte, la législation spécifiée a
I'article 2 de la présente Convention en vigueur sur toute partie du territoire de l'une
ou l'autre Partie contractante;

e) Le terme «autorité compétente» désigne, en ce qui concerne le Royaume du
Danemark, le Ministére des affaires sociales, le Ministére du travail ou le Ministére de
PIntérieur, selon le cas, et, en ce qui concerne la République islamique du Pakistan, le
Ministére fédéral du travail, de la main-d’ceuvre et des Pakistanais 4 1’étranger ainsi
que les administrations provinciales concernées;

JSf) Leterme «institution compétente» désigne 'institution responsable de I'oc-
troi des prestations;

g) Le terme «résidence» signifie le lieu de séjour habituel légalement établi;

h) Le terme «séjour» désigne un séjour temporaire;

i) Le terme «travailleur» désigne
— En ce qui concerne le Royaume du Danemark :

— Pour toute période antérieure au 1" septembre 1977, toute personne qui, a
raison de son travail au service d’un employeur, est soumise au régime de la
législation sur les accidents du travail et les maladies professionnelles;

— Pour toute période commengant le 1T septembre 1977 ou postérieure a cette
date, toute personne soumise au régime des pensions complémentaires du
marché de 'emploi;

! Entré en vigueur le 16T mai 1983, soit le premier jour du deuxiéme mois suivant le mois de I’échange des instruments
de ratification, qui a eu lieu & Copenhague le 21 mars 1983, conformément 3 Particle 37.

L
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— En ce qui concerne la République islamique du Pakistan, toute personne qui, a
raison de son travail au service d’'un employeur, lest soumise au régime de la sécu-
rité sociale;

J) Le terme «périodes d’assurance» désigne les périodes de cotisation telles que
définies ou reconnues comme périodes d’assurance par la législation selon laquelle
elles ont été accomplies, ainsi que toutes autres périodes considérées par ladite légis-
lation comme équivalentes aux périodes d’assurance;

k) Le terme «périodes d’emploi» comprend les périodes définies ou reconnues
comme telles par la législation selon laquelle elles ont été accomplies, dans la mesure
ou elles sont considérées par ladite légisiation comme équivalentes aux périodes
d’emploi;

I) Le terme «périodes de résidence» désigne les périodes définies ou reconnues
comme périodes de résidence par la législation selon laquelle elles ont été accomplies
ou sont censées avoir été accomplies;

m) Les termes «prestations», «pensions» et «allocations» désignent toutes les
prestations, pensions et allocations, y compris tous les éiéments & charge du Trésor
public, des caisses de sécurité sociale et des caisses de retraite des vieux travailleurs,
selon le cas, les majorations de revalorisation et les allocations supplémentaires, sauf
dispositions contraires de la présente Convention, ainsi que les prestations en capital
qui peuvent étre substituées aux pensions et, s’il y a lieu, les paiements effectués au
moyen de remboursements de cotisations.

2. Les autres termes et expressions utilisés dans la présente Convention ont le
sens que leur reconnaissent les 1égislations respectives des Parties contractantes, et le
singulier s’entend également du pluriel si le contexte le permet.

Article 2. La présente Convention s’applique :
1) Au Royaume du Danemark, aux législations concernant :
a) La santé et I’hygiéne publiques;
b) Les services hospitaliers;
¢) Les soins de maternité;
d) Les indemnités journaliéres en espéces en cas de maladie et d’accouchement;
e) L’assurance contre les accidents du travail et les maladies professionnelles;
) Les allocations familiales;
g) L’assurance contre le chdmage;
h) La pension nationale de vieillesse;
i) La pension d’invalidité;
J) La pension de veuve;
k) L’allocation logement des retraités;
/) La pension complémentaire du marché de I'emploi (ATP);

2) En République islamique du Pakistan, aux législations suivantes : ’ordonnance
de 1965 sur la sécurité sociale du Pakistan occidental et la loi de 1976 sur la
protection sociale des vieux travailleurs qui régissent les prestations suivantes :

a) Les soins médicaux;

b) L’allocation maladie;

¢) Lallocation de maternité;

d) Le versement en cas de déces;
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e) Les indemnités d’accident du travail;
) La pension d’invalidité;

g) Les indemmités d’invalidité;

h) La pension du survivant;

i} L’allocation vieillesse;

J) Lallocation d’invalidité,

Article 3. 1. La présente Convention s’applique aux ressortissants des
Parties contractantes qui sont ou ont été soumis a la législation de 'autre Partie,
selon les dispositions de I’article 5 ci-dessous.

2. Les dispositions de la présente Convention s’appliquent sans préjudice des
droits et obligations que des instruments législatifs de la Communauté économique
européenne prévoient a ’égard des Pakistanais.

Article 4. 1. La présente Convention s’applique a tous les actes législatifs ou
réglementaires qui modifient ou complétent les législations énumérées en son article 2.

2. Nonobstant les dispositions du paragraphe 1 ci-dessus, la présente Conven-
tion ne s’applique a ces actes législatifs ou réglementaires couvrant une branche nou-
velle de 1a sécurité sociale que s’il en est ainsi convenu entre les Parties contractantes.

3. Nonobstant les dispositions du paragraphe 1 ci-dessus, la présente Conven-
tion s’applique aux actes législatifs et réglementaires d’une Partie contractante éten-
dant la portée des dispositions en vigueur i de nouvelles catégories de prestataires, a
moins que l’autre Partie contractante ne s’y oppose dans les six mois de la date a
laquelle elle a été avisée desdits actes.

Article 5. 1. Leressortissant d’'une Partie contractante qui est résident sur le
territoire de P’autre Partie contractante est soumis a la législation de cette derniére
comme il est spécifié a I’article 2 de la présente Convention, aux conditions prévues
par la législation considérée.

2. Nonobstant les dispositions du paragraphe 1 ci-dessus, le ressortissant d’'une
Partie contractante qui exerce une activité au service d’'un employeur sur le territoire
de I’autre Partie contractante est soumis & la législation de cette autre Partie en ce qui
concerne les prestations liées a I’'emploi.

Article 6. Sauf disposition contraire de la présente Convention, toute personne
qui, aux termes de l’article 5 de la présente Convention, est soumise a la législation
d’une Partie contractante jouit des mémes droits et assume les mémes obligations
qu’un ressortissant de cette autre Partie en vertu de la législation considérée.

Article 7. Le principe général posé a larticle 5 comporte les exceptions
suivantes :

a) Le travailleur employé sur le territoire d’'une Partie contractante par une entre-
prise dont le bureau principal ou le siége officiel se trouve sur le territoire de cette
Partie, et qui est affecté par cette entreprise sur le territoire de 'autre Partie
contractante pour y effectuer un travail temporaire pour le compte de ’entreprise,
reste soumis a la législation de la premiére Partie pendant les six premiers mois de
son séjour sur le territoire de la deuxiéme Partie. Si la durée du travail sur le terri-
toire de I'autre Partie contractante se prolonge au-dela de six mois en raison de
circonstances imprévisibles, la législation de la premiére Partie continue de s’ap-
pliquer jusqu’a la fin du travail considéré, a condition que I'autorité compétente
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de la Partie contractante sur le territoire de laquelle le travailleur est affecté en soit
d’accord; cet assentiment doit étre demandé avant la fin de la période de six mois
initialement prévue;

b) Le travailleur qui fait partie du personnel navigant ou roulant d’une entreprise de
transports dont le bureau principal ou le si¢ge officiel se trouve sur le territoire
d’une Partie contractante, et qui travaille sur le territoire de I'autre Partie contrac-
tante, est soumnis a la législation de la premiére Partie. Cependant, dans le cas ou
Pentreprise considérée posséde sur le territoire de 1’autre Partie contractance une
succursale ou une représentation permanente, le travailleur 4 I’emploi de la succur-
sale ou de la représentation permanente qui réside sur le territoire de cette Partie
est soumis a la législation de cette derniére;

¢) L¢quipage d’un navire et toute personne employée & bord d’un navire sont
soumis & la législation de la Partie contractante dont le navire arbore le pavillon.
Le travailleur qui réside sur le territoire d’une Partie contractante et qui est
employé sur un navire battant pavillon de cette Partie aux fins des opérations de
chargement, de déchargement, de réparation ou de surveillance dans le territoire
de l'autre Partie est soumis A la législation de cette autre Partie.

Article 8. 1. Les représentants diplomatiques ou consulaires et les fonction-
naires ou personnes employées comme tels dans des missions diplomatiques ou des
postes consulaires sont soumis a la législation de la Partie contractante qu’ils repré-
sentent.

2. Sous réserve des dispositions du paragraphe 1 ci-dessus, les dispositions de
P’article 5 s’appliquent aux personnes employées par les missions diplomatiques ou les
postcs consulaires ainsi qu’au personnel domestique privé des agents de ces missions
ou postes.

3. Toutefois, les personnes visées au paragraphe 2 ci-dessus qui sont ressortis-
santes de la Partie contractante représentée par la mission diplomatique ou le poste
consulaire peuvent opter pour la législation de cette Partie. Ce droit ne s’exerce
qu’une seule fois. Le choix doit &tre fait dans un délai de six mois 4 compter de la date
d’entrée en vigueur de la présente Convention ou de la date du début de I'emploi.
L’option prend effet a partir de la date d’entrée en vigueur de la présente Convention
pour les personnes dont 'emploi a débuté avant ladite date et, dans les autres cas, a
partir de la date du début de leur emploi.

Article 9. Les autorités compétentes des Parties contractantes peuvent, d’un
commun accord, fixer d’autres dérogations au principe général posé 4 I’article 5. Elles
peuvent également convenir que les dérogations prévues a I’article 7 ne s’appliquent
pas dans certains cas particuliers.

Article 10. Les dispositions législatives prises par une Partie contractante
pour réduire, suspendre ou annuler des prestations qui se cumulent avec d’autres
prestations de sécurité sociale ou d’autres revenus peuvent étre invoquées méme si le
droit aux secondes prestations a été ouvert aux termes de la législation dc 'autre Partie
contractante ou si le revenu est produit dans le territoire de cette Partie. Cependant,
cette disposition ne s’applique pas a la personne qui regoit des prestations au titre de
Pinvalidité, de la vieillesse ou du déces (pensions) octroyées par les institutions des
deux Parties contractantes conformément aux dispositions des articles 26 et 28,
respectivement, de la présente Convention.
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TITRE . MALADIE ET MATERNITE

Article 11. Le ressortissant d’une Partie contractante qui réside sur le terri-
toire de l'autre Partie contractante bénéficie des prestations en nature et en espéces
accordées en cas de maladie et de maternité par la législation de la seconde Partie
pour lui-méme et pour les membres de sa famille qui résident sur le territoire de cette
seconde Partie, & condition que ces personnes satisfassent aux conditions de la légis-
lation considérée.

Article 12. DL’institution compétente d’'une Partie contractante dont la législa-
tion prévoit ’'ouverture, le maintien ou la restauration du droit aux prestations pour
maladie ou maternité sous réserve de ’accomplisscment des périodes spécifiées d’assu-
rance, d’emploi ou de résidence tient compte, dans une certaine mesure, des périodes
d’assurance, d’emploi et de résidence accomplies selon la législation de ’autre Partie
contractante, comme §’il s’agissait de périodes accomplies selon la sienne propre.

Article 13. L’institution compétente d’une Partie contractante dont la 1égisla-
tion prévoit que le calcul des prestations en espéces en cas de maladie ou de maternité
est fondé sur le revenu annuel ou moyen provenant des salaires, traitements ou autres
gains regus par la personne protégée détermine ce revenu annuel ou moyen en consi-
dérant uniquement le revenu dont il est avéré qu’il a été€ regu au cours des périodes
accomplies selon ladite 1égislation.

Article 14. 1. Lorsque les ressortissants d’'une Partie contractante ont droit a
une indemnité journali¢re en espéces en cas de maladie ou de maternité selon la 1égis-
lation d’une Partie contractante, cette indemnité peut également &tre versée aux
personnes concernées si elles résident sur le territoire de ’autre Partie contractante,
dans les mémes conditions et dans la méme mesure que s’il s’agissait de ressortissants
de la Partie contractante sur le territoire de laquelle linstitution compétente est
située, sous réserve des procédures stipulées dans I’'accord administratif & conclure ad
article 29.

2. Lesdispositions du paragraphe ci-dessus s’appliquent, mutatis mutandis, au
versement en cas de déces (allocation de funérailles) selon la législation de 'une ou
l’autre des Parties contractantes.

TITRE 1. ACCIDENTS DU TRAVAIL ET MALADIES PROFESSIONNELLES

Article 15. 1. Le droit aux prestations en cas d’accident du travail est déter-
miné par la législation de la Partie contractante a laquelle 'assuré est soumis au
moment de I'accident selon les articles 5, 7 et 8 de la présente Convention.

2. Silavictime d’un accident du travail auquel s’applique la législation de 'une
des Parties contractantes est 4 nouveau victime d’un accident du travail auquel s’ap-
plique la législation de 1’autre Partie contractante, l'institution compétente de cette
derniére Partie tient compte, dans le calcul du degré d’invalidité de la personne consi-
dérée au regard de sa propre législation, de ’accident antérieur, comme s'il était régi
par sa propre législation. Cependant, elle n’est tenue de verser de prestations qu’a
raison des blessures résultant du nouvel accident, telles que déterminées par le régime
qu’elle administre.

Article 16. 1. Les prestations relatives a une maladie professionnelle sont
octroyées selon la législation de la Partie contractante a laquelle était soumise la vic-
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time au moment ou elle exercait 1’activité a laquelle est probablement imputable la
maladie, méme si la maladie a été diagnostiquée pour la premiére fois sur le territoire
de ’'autre Partie contractante.

2. Si l’assuré exergait sur le territoire des deux Parties contractantes une acti-
vité a laquelle on pourrait imputer la maladie considérée, seule s’applique la législa-
tion de la Partie sur le territoire de laquelle la victime a exercé pour la derniére fois
son activité avant que la maladie ne soit diagnostiquée. Cependant, cette disposition
ne s’applique pas aux cas ou la maladie est manifestement imputable 4 une activité
exercée sur le territoire de 'autre Partie; en tel cas, c’est la législation de cette autre
Partie qui s’applique.

Article 17. Les dispositions de ’article 13 s’appliquent mutatis mutandis au
calcul des indemnités en espéces versées en cas d’accident du travail ou de maladie
professionnelle selon la législation danoise.

Article 18. 1. Les dispositions du paragraphe 1 de l’article 14 s’appliquent
mutatis mutandis au versement des indemnités journaliéres en espéces en cas d’acci-
dent du travail et de maladie professionnelle.

2. Sous réserve des dispositions stipulées dans I'accord administratif 4 conclure
ad article 29, les pensions (annuités) versées au ressortissant d’une Partie contrac-
tante victime d’un accident du travail ou d’une maladie professionnelle ou  ses survi-
vants selon la législation d’une Partie contractante ne font I’objet d’aucune réduction,
suspension, annulation ou confiscation au motif que le prestataire réside sur le terri-
toire de l’autre Partie.

TITRE 1Iv. ALLOCATIONS FAMILIALES

Article 19. Sous réserve des dispositions de I’article 20 de la présente Conven-
tion, ’enfant qui réside sur le territoire du Danemark et dont le pére ou la mére est
ressortissant du Pakistan et réside au Danemark a droit aux allocations familiales
prévues par la législation danoise aux mémes conditions que I’enfant danois.

Article 20. Les enfants de veuves et de veufs qui sont des ressortissants pakis-
tanais, de méme que les orphelins enfants de ressortissants pakistanais, ont droit,
s'ils résident sur le territoire du Danemark, aux allocations familiales spéciales pré-
vues par la législation danoise pour les enfants danois, a condition que les enfants ou
I'un de leurs parents aient résidé sur le territoire du Danemark pendant six mois au
moins et que le pére et éventuellement, 1a mére décédés aient résidé sur le territoire du
Danemark au moment du déces.

TITRE V. ASSURANCE CHOMAGE

Article 21. Les ressortissants du Pakistan qui résident sur le territoire du
Danemark bénéficient du méme traitement que les ressortissants du Danemark en ce
qui concerne le droit d’&tre assuré contre le chdmage.
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TITRE vi. ALLOCATIONS VIEILLESSE, INVALIDITE ET PENSIONS
DES SURVIVANTS

Chapitre premier. ALLOCATIONS EN VERTU DE LA LEGISLATION DANOISE

Article 22. 1. Les ressortissants pakistanais qui ont travaillé sur le territoire
du Danemark pendant 12 mois au moins ont droit a une pension en vertu de la légis-
lation sur la pension de vicillesse dans les mémes conditions que les ressortissants
danois, pourvu qu’aprés avoir atteint ’dge ouvrant droit a pension en vertu de ladite
législation et avant d’avoir atteint I'age minimal normal auquel une pension nationale
de vieillesse peut étre servie ils aient ordinairement résidé sur le territoire du Dane-
mark pendant une période totale de cinq ans au moins.

2. Tout autre ressortissant pakistanais a droit 4 une pension en vertu de la
Iégislation sur la pension nationale de vieillesse dans les mémes conditions que les
ressortissants danois, pourvu qu’apres avoir atteint 1’dge ouvrant droit a pension en
vertu de ladite législation et avant d’avoir atteint 1’dge minimal normal auquel une
pension nationale de vieillesse peut &tre servie il ait ordinairement résidé sur le terri-
toire du Danemark pendant une période totale de cinq ans au moins.

3. A moins que la présente Convention n’en dispose autrement et sous réserve
des procédures stipulées dans I’accord administratif & conclure ad article 29, la pen-
sion 4 laquelle le ressortissant d’une Partie contractante s’est ouvert droit en vertu de
la législation danoise ou en vertu des dispositions du paragraphe 1 du présent article
ne fait I'objet d’aucune réduction, modification, suspension, retrait ou confiscation
au motif que le bénéficiaire réside sur le territoire du Pakistan.

4. En ce qui concerne les droits des ressortissants pakistanais 4 une pension de
vieillesse anticipée en vertu de I’alinéa 1 du point 3 de I’article 2 de la loi sur la pension
de vieillesse nationale et le régime de versement de cette pension a un prestataire qui
réside sur le territoire du Pakistan, ce sont les dispositions de ’article 23 de la pré-
sente Convention qui s’appliquent, mutatis mutandis.

5. Nonobstant les dispositions des paragraphes I et 2 du présent article, les dis-
positions de I'alinéa @ du paragraphe 1 de I’article 24 de la présente Convention peu-
vent s’appliquer mutatis mutandis pour déterminer le droit a la pension de vieillesse
des ressortissantes pakistanaises veuves de travailleurs pakistanais et qui :

a) Soit, au moment de leur veuvage, avaient atteint '’dge leur ouvrant droit a la pen-
sion nationale de vieillesse;

b) Soit, si le veuvage intervient avant, satisfont aux conditions ouvrant droit 3 une
pension de veuve.

6. Nonobstant les dispositions des paragraphes 1 et 2 du présent article, les res-
sortissants pakistanais qui regoivent une pension au titre du régime des pensions d’in-
validité ou des pensions de veuve ont droit a recevoir, en échange, une pension au
titre du régime de la pension nationale de vieillesse au moment ou ils atteignent I’age
ouvrant droit a cette pension. Cette pension nationale de vieillesse n’est versée a une
personne qui réside sur le territoire du Pakistan que dans le cas oil, selon la présente
Convention, la pension d’invalidité ou la pension de veuve recue par la personne
concernée avant Ia conversion de sa pension lui aurait été versée si elle avait résidé sur
le territoire du Pakistan.

Article 23. 1. Le ressortissant pakistanais qui a travaillé sur le territoire du
Danemark pendant 12 mois au moins a droit & une pension en vertu de la législation
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sur la pension d’invalidité selon les mémes régles que celles qui s’appliquent aux res-
sortissants danois, a condition qu’apres avoir atteint ’Age ouvrant droit 4 pension en
vertu de ladite législation il ait ordinairement résidé sur le territoire du Danemark
pendant une période ininterrompue de 12 mois au moins juste avant la date ou il fait
valoir ses droits 3 ladite pension et que, pendant 12 mois au moins au cours de cette
derniére période, il ait été physiquement et mentalement capable d’exercer une acti-
vité normale.

2. Tout autre ressortissant pakistanais a droit a2 une pension en vertu de la
législation sur la pension d’invalidité dans les mémes conditions que les ressortissants
danois, pourvu qu’aprés avoir atteint 'Age ouvrant droit a la pension selon cette légis-
lation il ait ordinairement résidé sur le territoire du Danemark pendant une période
totale de cing ans au moins, dont une période ininterrompue de 12 mois au moins juste
avant la date ou il fait valoir son droit, et que pendant 12 mois au moins au cours de
cette derniére période il ait été physiquement et mentalement capable d’exercer
une activité normale.

3. Le droit & pension en vertu des paragraphes | et 2 du présent article est
soumis a la condition supplémentaire que l'incapacité de travail suivie d’invalidité
doit &tre apparue alors que le ressortissant pakistanais résidait sur le territoire du
Danemark.

4. A moins que la présente Convention n’en dispose autrement et sous réserve
des procédures stipulées dans 'accord administratif & conclure ad article 29, la pension
a laquelle le ressortissant des deux Parties contractantes s’est ouvert droit en vertu de
la législation danoise ou en vertu des dispositions du paragraphe 1 du présent article,
celles du paragraphe 3 étant également considérées, ne peut faire 'objet de réduction,
modification, suspension, retrait ou confiscation au motif que le bénéficiaire réside
sur le territoire du Pakistan.

5. Dans le cas ou un ressortissant pakistanais a acquis un droit & pension aux
termes des paragraphes 1 et 2 du présent article, les dispositions du paragraphe 3 étant
également considérées, sa pension ne peut &tre convertie en une pension d’'un mon-
tant plus élevé 3 la suite de ’'aggravation de son invalidité s’il ne réside pas sur le terri-
toire du Danemark.

Article 24. 1. La ressortissante pakistanaise a droit 2 une pension en vertu
du régime de la pension de veuve dans les mémes conditions que la ressortissante
danoise, pourvu que : -

a) Son mari décédé ait travaillé sur le territoire du Danemark pendant 12 mois au
moins; aprés avoir atteint ’Age ouvrant droit 4 pension en vertu de ladite législa-
tion, il ait résidé sur le territoire du Danemark pendant une période ininterrom-
pue de 12 mois au moins juste avant son déceés; pendant au moins 12 mois au
cours de cette derniere période il ait été physiquement et mentalement capable
d’exercer une activité normale; son décés se soit produit alors qu’il résidait sur le
territoire du Danemark; et au moment de ce déceés, ou dans la période immédiate-
ment précédente, la veuve ait résidé sur le territoire du Danemark; ou

b) Elle ait elle-méme, apres avoir atteint Pdge ouvrant droit a pension selon ladite
législation, ordinairement résidé sur le territoire du Danemark pendant une
période d’au moins cing ans, dont une période ininterrompue de 12 mois au
moins précédant immédiatement la date & laquelle elle fait valoir ses droits, et que
pendant cette derniére période elle ait été physiquement et mentalement capable
d’exercer une activité normale.
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2. La pension prévue au paragraphe 2 de larticle 1 de la loi sur la pension de
veuve ne peut étre accordée qu’en vertu de I’alinéa b du paragraphe 1 du présent arti-
cle et sous réserve que les conditions autorisant le versement de cette pension soient
remplies alors que l'intéressée résidait sur le territoire du Danemark.

3. A moins que la présente Convention n’en dispose autrement et sous réserve
des procédures stipulées dans Paccord administratif a conclure ad article 29, la pen-
sion a laquelle le ressortissant d’une des Parties contractantes s’est ouvert droit selon
la législation danoise ou aux termes de I’alinéa a du paragraphe 1 du présent article ne
peut faire ’objet d’aucune réduction, modification, suspension, retrait ou confisca-
tion au motif que le bénéficiaire réside sur le territoire du Pakistan.

Article 25. Les prestations et allocations supplémentaires suivantes prévues
par la législation danoise sur la pension nationale de vieillesse, d’invalidité et de veuve
et sur l'allocation logement des retraités ne sont pas servies aux personnes qui rési-
dent hors du territoire du Danemark :

a) La pension complémentaire;

b) Lallocation pour conjoint a charge;
¢) L’allocation de mariage;

d) Les allocations personnelles;

e) L’allocation d’aide extérieure;

/) Lallocation d’assistance permanente;
g) Les prestations d’invalidité;

h) L’allocation logement des retraités.

Article 26. 1. Dans le cas ou le ressortissant d’une Partie contractante, s’étant
ouvert droit a la pension nationale de vieillesse, d’invalidité ou de veuve selon la légis-
lation danoise ou selon les dispositions de la présente Convention, s’est également
ouvert droit & une pension ou une allocation de vieillesse, d’invalidité ou de veuve
selon la législation pakistanaise ou selon des dispositions de la présente Convention,
les régles qui suivent s’appliquent au calcul du montant de la pension qui lui est servie
selon la législation danoise :

L’institution compétente du Danemark calcule le montant de la pension a verser
sur la base du montant intégral de la pension prévue par la législation danoise —
pour 40 ans de résidence — au prorata du nombre d’années de résidence précédant le
fait générateur sur le territoire du Danemark, dans les limites d’age prévues par la
législation danoise. Si la législation danoise n’en dispose pas autrement, la période
allant de la date a laquelle est servie la pension a la date a laquelle est atteint 'Age
normal ouvrant droit 4 pension (c’est-a-dire la période entrant dans le calcul) s’ajoute
au nombre d’années de résidence de l'intéressé.

2. L’application des dispositions du paragraphe 1 qui précédent ne peut avoir
pour effet de déterminer le montant total de la pension que doivent verser les deux Par-
ties contractantes a un niveau inférieur au montant de l1a pension qui devrait étre servie
selon la seule législation danoise ou, le cas échéant, selon les dispositions de la présente
Convention, dans le cas ou I'intéressé réside sur le territoire du Danemark. Au besoin,
Pinstitution compétente du Danemark verse au retraité, pendant qu’il réside sur le ter-
ritoire du Danemark, une retraite complémentaire équivalant a la différence.
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Chapitre 2. PRESTATIONS PREVUES PAR LA LEGISLATION PAKISTANAISE

Article 27. 1. Le ressortissant danois qui réside sur le territoire du Pakistan
bénéficie d’un traitement équivalant A celui des ressortissants pakistanais pour ce qui
est du droit 4 I'assurance prévu par la législation pakistanaise sur les pensions de vieil-
lesse, dans les mémes conditions que le ressortissant pakistanais.

2. Leressortissant danois employé et assuré sur le territoire pakistanais a droit
a une allocation d’invalidité selon la législation pakistanaise sur 1’allocation d’invali-
dité dans les m&mes conditions que le ressortissant pakistanais, pourvu qu’il ait résidé
ordinairement sur le territoire du Pakistan pendant une période ininterrompue d’au
moins 12 mois précédant immédiatement la date & laquelle il fait valoir ses droits et
que, pendant cette période, il ait été physiquement et mentalement capable d’exercer
une activité normale.

3. Toute période de résidence reconnue par la législation danoise est prise en
compte dans le calcul des droits aux prestations prévues dans la présente Convention,
dans la mesure ou le total des périodes considérées n’est pas supérieur 3 la période
minimale ouvrant droit aux prestations, 4 condition qu’aucune période antérieure au
fait générateur des droits n’entre en compte dans le calcul.

4. Sous réserve des procédures stipulées dans ’accord administratif 4 conclure
ad article 29, les prestations auxquelles le ressortissant de I'une des Parties contrac-
tantes s’est ouvert droit aux termes des paragraphes 1 ou 2 du présent article ne peu-
vent faire ’'objet de réduction, modification, suspension, retrait ou confiscation au
motif que l'intéressé réside sur le territoire du Danemark.

Article 28. 1. Lorsque le droit a une pension de vieillesse, d’invalidité ou de
veuve a été acquis en vertu des législations des deux Parties contractantes ou, le cas
échéant, en vertu des dispositions de la présente Convention, les régles suivantes s’ap-
pliquent au calcul des prestations versées selon la législation pakistanaise :

a) L’institution compétente du Pakistan calcule le montant théorique auquel I'inté-
ressé pourrait prétendre si toutes les périodes d’assurance et de résidence accom-
plies en vertu des législations des deux Parties contractantes Pavaient été sur le
territoire du Pakistan, selon la législation pakistanaise, 4 la date ou les presta-
tions doivent étre servies.

b) L’institution établit alors le montant réel des prestations sur la base du montant
théorique visé a l'alinéa a du présent paragraphe, dans la proportion existant en-
tre la durée des périodes d’assurance ou de résidence accomplies avant le fait gé-
nérateur selon la législation pakistanaise d'une part et, de ’autre, la durée totale
des périodes d’assurance et de résidence accomplies avant le fait générateur selon
les législations des deux Parties contractantes.

c) Si la durée totale des périodes d’assurance et de résidence accomplies selon les
législations des deux Parties contractantes avant le fait générateur est supérieure a
la période d’emploi assuré exigée par la législation pakistanaise pour ouvrir droit
4 la prestation totale, c’est la période d’emploi assuré considérée qui se substitue a
la durée totale des périodes visées a ’alinéa b ci-dessus.

d) C’est la prestation ainsi calculée que P'institution compétente pakistanaise verse a
Pintéressé.

e) Si le total des montants que doivent verser les deux Parties contractantes est infé-
rieur 4 ce que l'intéressé aurait recu en vertu de la seule législation pakistanaise,
Pinstitution compétente pakistanaise lui verse la différence tant qu’il réside sur le
territoire du Pakistan.
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2. Les dispositions du paragraphe 1 du présent article s’appliquent méme si les
prestations considérées ne sont pas du méme ordre.

TiTRE vii. DISPOSITIONS DIVERSES

Article 29. Les autorités compétentes des deux Parties contractantes, ou les

organes qu’elles auront désignés :

a) Concluront arrangement administratif nécessaire a I’application de la présente
Convention;

b) Se communiqueront les informations concernant les mesures d’application
qu’elles auront prises;

¢) Secommuniqueront toute autre information concernant les modifications appor-
tées a leurs législations respectives, susceptibles d’influer sur I’application de la
présente Convention;

d) Désigneront dans ’accord administratif susmentionné les organismes de liaison
qui seront chargés de faciliter ’application de la présente Convention.

Article 30. Aux fins de I’application de la présente Convention :

a) Les autorités et institutions compétentes des Parties contractantes se préteront
leurs bons offices et agiront comme s’il s’agissait de I’application de leurs propres
législations. En principe, cette entraide administrative sera fournie 3 titre gracieux
par lesdites autorités et institutions. Cependant, les autorités compétentes des
Parties contractantes peuvent convenir que certaines dépenses seront remboursées;

b) Les autorités et institutions des Parties contractantes pourront communiquer
directement entre elles ainsi qu’avec les personnes intéressées ou leurs représen-
tants. Dans ces communications, elles utiliseront ’anglais.

Article 31. 1. Le bénéfice des exemptions ou réductions de taxes, de droits
de timbre, de greffe et d’enregistrement, prévues par la législation de ’'une des Parties
contractantes pour les certificats ou documents a produire en application de la législa-
tion de cette Partie, est étendu aux certificats et documents analogues & produire en ap-
plication de la législation de I’autre Partie contractante ou de la présente Convention.

2. Tous actes, documents et certificats de toute nature a produire en applica-
tion de la présente Convention sont dispensés du visa de légalisation des autorités
diplomatiques ou consulaires.

Article 32, Toute demande de prestations (pensions) de vieillesse, d’invalidité
ou de survivant, de pensions du fait d’accidents du travail et de maladies profession-
nelles, et de capital décés (allocation de funérailles) est présentée conformément aux
dispositions de ’arrangement administratif a conclure ad article 29.

Article 33. L’accord administratif a conclure ad article 29 précisera les
modalités :
1) Des examens médicaux et des vérifications administratives prévus par la législa-
tion de 'une ou 'autre Partie contractante :
i) Quand la personne prétendant a une prestation aux termes de la législation de
cette Partie, ou
ii) Quand la personne bénéficiant d’une prestation aux termes de la 1égislation de
cette Partie
réside ou séjourne sur le territoire de I'autre Partie contractante.
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2) Du versement des prestations en espéces aux personnes qui résident ou séjournent
sur le territoire de la Partie contractante dont ne reléve pas I'institution responsa-
ble du versement.

Article 34. Les dispositions spéciales de 1a législation danoise sur Paffiliation
des travailleurs étrangers au régime des pensions complémentaires du marché de
I’emploi (ATP) s’appliquent aux travailleurs pakistanais employés sur le territoire du
Danemark.

Article 35. Tout différend qui surviendrait a propos de I’application de la pré-
sente Convention sera réglé d’'un commun accord par les autorités des deux Parties
contractantes.

TITRE viil. DISPOSITIONS FINALES ET PROVISOIRES

Article 36. 1. Les dispositions des articles 22 & 24 de la présente Convention
n’autorisent pas le ressortissant pakistanais a bénéficier d’'une pension aux termes des
dispositions provisoires des lois danoises du 7 juin 1972 relatives aux droits a pension
des ressortissants danois qui ont ordinairement résidé au Royaume du Danemark
pendant les périodes prévues avant de faire valoir leurs droits.

2. Aucune période antérieure i la date d’entrée en vigueur de la présente
Convention n’ouvre droit & prestations.

3. Toute période d’assurance ou période équivalente et toute période d’emploi
ou de résidence accomplies selon la législation de 'une des Parties contractantes
avant la date de I’entrée en vigueur de la présente Convention entrent en compte dans
le calcul des droits 4 prestations en vertu de la présente Convention. Cependant, les
périodes de résidence accomplies selon la législation danoise avant le 1¢7 avril 1957 ne
seront pas prises en compte dans le calcul du montant de la pension nationale de vieil-
lesse, d’invalidité ou de veuve prévue par la législation danoise a laquelle ont droit les
ressortissants pakistanais résidant sur le territoire du Pakistan.

4. Sous réserve des dispositions du paragraphe 2 du présent article, un événe-
ment qui est intervenu avant Pentrée en vigueur de la présente Convention peut
ouvrir un droit & prestations aux termes de la présente Convention.

5. Toutes les prestations qui n’ont pas été accordées ou qui ont été interrom-
pues en raison de la nationalité de l'intéressé ou du fait qu'il réside sur le territoire de
P’autre Partie contractante seront accordées ou restaurées a la demande de P'intéressé,
a compter de la date d’entrée en vigueur de la présente Convention, a condition que
les droits établis auparavant n’aient pas donné lieu & un versement en capital. Si la
législation d’une Partie contractante ne prévoit pas que I’'intéressé doit présenter une
demande pour bénéficier de prestations, les prestations considérées seront servies
méme en I’absence d’'une demande i cet effet.

6. Sila demande visée au paragraphe $ ci-dessus est présentée dans un délai de
deux ans & partir de la date d’entrée en vigueur de la présente Convention, les droits
acquis en vertu de la présente Convention prennent effet & partir de cette date. Si elle
est présentée apreés P'expiration de ce délai de deux ans, Ies droits qui ne sont ni
frappés de déchéance ni prescrits prennent effet & partir de la date a laquelle la
demande a été présentée.

Article 37. La présente Convention est sujette i ratification; les instruments
de ratification seront échangés a Copenhague. La Convention entrera en vigueur le
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premier jour du deuxi¢éme mois suivant la date de ’échange des instruments de ratifi-
cation.

Article 38. 1. Laprésente Convention est conclue pour une durée de 12 mois
A partir de la date de son entrée en vigueur. Par la suite, elle sera tacitement reconduite
d’année en année, sauf abrogation par écrit du gouvernement de 'une des Parties
contractantes, qui devra &tre notifiée au moins trois mois avant I'expiration de la
période d’un an en cours. En cas d’abrogation, la Convention cessera ses effets a
P’expiration de la période d’un an au cours de laquelle elle a été abrogée.

2. L’abrogation de la Convention n’affectera pas les droits acquis en vertu de
ses dispositions. Toute question concernant I’octroi de prestations futures en vertu de
droits en cours d’acquisition au moment ot la Convention cesse ses effets par suite
d’abrogation sera réglée par accord spécial.

EN FoI1 DE QuoOl, les soussignés, a ce dliment autorisés par leurs gouvernements
respectifs, ont signé la présente Convention.

Fait a Copenhague, le 1¢T mars 1982, en trois exemplaires, en danois, en ourdou
et en anglais, les trois textes faisant également foi.

Pour le Gouvernement du Royaume du Danemark :
BENT HANSEN

Pour le Gouvernement de la République islamique du Pakistan :
GHULAM DASTGIR KHAN

PROTOCOLE
(faisant partie intégrante de la Convention)

A Poccasion de la signature de la Convention sur la sécurité sociale signée ce jour entre le
Royaume du Danemark et la République islamique du Pakistan, les Parties contractantes sont
convenues de ce qui suit :

1. La coordination des pensions qui fait 'objet de I’article 26 de la Convention ne s’ap-
plique pas & la pension acquise en vertu de la législation danoise sur le régime des pensions
complémentaires du marché de ’emploi (ATP).

2. Lesconditions ouvrant droit & des indemnités journaliéres en espéces en cas de mater-
nité en vertu de la législation danoise ne sont pas satisfaites si la personne concernée est enre-
gistrée aupres du servicc public de I’emploi uniquement en tant que demandeuse d’emploi.

3. a) La pension nationale de vieillesse anticipée accordée par la législation danoise
sous forme de dispense d’age pour raisons de chdmage ou autre impossibilité analogue d’acti-
vité rémunérée n’est pas versée aux ressortissants des deux Parties contractantes qui résident
hors du territoire du Danemark.

b) Les dispositions de 'alinéa ci-dessus s’appliquent également au versement en cas de
départ volontaire a la retraite anticipée qui se substitue aux prestations de chdmage selon la
législation danoise quand une personne assurée contre le chOmage atteint un certain age.

4. Sile Pakistan adopte une législation prévoyant le versement d’allocations familiales
ou d’allocations de chdomage, les régles suivantes s’appliquent :

i) Le ressortissant danois qui est soumis & la législation pakistanaise en vertu des articles 5, 7
et 8 de la Convention bénéficie de I’égalité de traitement au regard de Péventuelle législation
pakistanaise, conformément aux dispositions de 'article 6 de la Convention;
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i) Les allocations familiales ne peuvent &tre demandées pour le méme enfant qu’au titre de la
législation de la Partie contractante sur le territoire de laquelle réside ’enfant.

EN FO1 DE QuO}, les soussignés, & ce diment autorisés par leurs gouvernements respectifs,
ont signé le présent protocole.

FaIT & Copenhague, le 1°" mars 1982, en trois exemplaires, en danois, en ourdou et en
anglais, les trois textes faisant également foi.

Pour le Gouvernement du Royaume du Danemark :
BENT HANSEN

Pour le Gouvernement de la République islamique du Pakistan :
GHULAM DASTGIR KHAN

ACCORD ADMINISTRATIF FIXANT LES MODALITES D’APPLICATION DE LA
CONVENTION SUR LA SECURITE SOCIALE ENTRE LE ROYAUME DU DANE-
MARK ET LA REPUBLIQUE ISLAMIQUE DU PAKISTAN EN DATE DU 1¢* MARS
1982

Conformément aux dispositions de I’alinéa a de Particle 29 de la Convention sur la sécurité
sociale conclue entre le Royaume du Danemark et la République islamique du Pakistan le
1T mars 1982 — ci-aprés dénommeée la « Convention» — les autorités compétentes des Parties
contractantes, savoir :

Pour le Royaume du Danemark : le Ministére des affaires sociales, représenté par M. A. Trier,
Sous-Secrétaire d’Etat adjoint, et

Pour la République islamique du Pakistan : le Ministére du travail, de la main-d’ceuvre et des
Pakistanais & I’étranger, représenté par M. M. A. Kazmi, Secrétaire du travail et de la
main-d’ceuvre,

sont convenues des dispositions suivantcs relatives aux modalités d’application de la Conven-

tion :

Article premier. 1. Les organismes de liaison visés 4 'alinéa d de Particle 29 de la

Convention sont :

A. Pour le Royaume du Danemark :

a) En ce qui concerne les pensions servies en vertu du régime des pensions complémen-
taires du marché de ’emploi (ATP) :

Arbejdsmarkedets Tilleegspension, Hillerad.
b) En ce qui concerne les allocations de chOmage :
Arbejdsdirektoratet, Copenhague.
¢) En ce qui concerne les autres prestations :
Sikringsstyrelsen, Copenhague.
B. Pour la République islamique du Pakistan :
L’Institut de protection sociale des vieux travailleurs, Karachi.

2. Lesinstitutions compétentes des deux Parties contractantes visées a 'alinéa f du para-
graphe 1 de Particle premier de la Convention, sont énumérées 4 Pannexe du présent Accord.
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APPLICATION DES DISPOSITIONS DU TITRE PREMIER DE LA CONVENTION

Article 2. 1. a) Dans les cas prévus a la premiére phrase de I’alinéa a de Particle 7 de
1a Convention, une attestation de détachement est établie & la demande de Pintéressé ou de son
employeur, certifiant que pendant une période donnée, toujours inférieure a six mois, Pinté-
ressé reste soumis a la législation de la Partie contractante du territoire de laquelle il se trouve
détaché. L’attestation de détachement est établie sur un formulaire normalisé dans les condi-
tions visées & l'article 20 du présent Accord.

b) Le certificat de détachement sera établi :

i) Au Danemark, par le Sikringsstyrelsen, Copenhague;
ii) Au Pakistan, par PInstitut de protection sociale des vieux travailleurs, Karachi.

2. L’autorité visée & Palinéa b ci-dessus avisera I'institution compétente de ’autre Partie
contractante, par l'intermédiaire des organismes de liaison, de ’émission du certificat.

3. L’assentiment que doit donner la Partie contractante du territoire de laquelle le
travailleur est détaché, selon la deuxiéme phrase du paragraphe a de ’article 7 de la Conven-
tion, doit étre demandé par Pemployeur. Cet assentiment est donné :

i) Au Danemark, par le Sikringsstyrelsen, Copenhague;
ii) Au Pakistan, par I'Institut de protection sociale des vieux travailleurs, Karachi.

L’assentiment est consigné sur I’attestation de détachement émise en vertu du paragraphe 1
du présent article.

4. L’autorité visée au paragraphe 3 du présent article avise I'institution compétente de
Pautre Partie contractante, par I'intermédiaire des organismes de liaison, qu’elle a ainsi donné
son assentiment.

Article 3. 1. Dauns les cas prévus au paragraphe 3 de I’article 8 de la Convention, P’inté-
ressé avise ’autorité de la Partie contractante dont il est ressortissant, visée au paragraphe 2 ci-
dessous, et informe en méme temps son employeur qu'il choisit d’étre soumis & la législation de
la Partie contractante dont il est ressortissant.

2. Les notifications visées au paragraphe ci-dessus sont adressées :

i) Au Danemark, au Sikringsstyrelsen, Copenhague;
ii) Au Pakistan, a I'Institut de protection sociale des vieux travailleurs, Karachi.

3. Lautorité indiquée au paragraphe 2 ci-dessus délivre a 'intéressé un certificat attes-
tant qu'il est soumis, de par le choix qu'il a fait, & la législation de la Partie contractante dont il
est ressortissant. Elle transmet en méme temps une copie de cette attestation a l'autorité de
Pautre Partie contractante, indiquée au paragraphe 2 ci-dessus.

Article 4 ad article 10 de la Convention. L’institution compétente de la Partie contrac-
tante selon la législation de laquelle un ressortissant danois ou pakistanais regoit ou a droit de
recevoir des prestations peut demander, par l'intermédiaire des organismes de liaison, des ren-
seignements officiellement attestés sur les prestations sociales auxquelles a droit le bénéficiaire
(le prestataire) selon la législation de 'autre Partie contractante, ainsi que des renseignements
sur tout autre revenu pergu par l'intéressé sur le territoire de cette autre Partie.

APPLICATION DU TITRE Il DE LA CONVENTION

Article 5 ad article 12 de la Convention 1. Lerequérant présente A institution compé-
tente de la Partie contractante intéressée un état certifié indiquant les périodes d’assurance,
d’emploi ou de résidence accomplies selon la législation de I’autre Partie contractante. Cet état
est émis, A la demande du requérant :

i) Au Danemark, par la commune dans laquelle le requérant résidait en dernieu lieu;
ii) Au Pakistan, par PInstitut de protection sociale des vieux travailleurs, Karachi.
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2. Si le requérant omet de produire I’état certifié, Pinstitution compétente de la Partie
contractante intéressée demande a I’institution visée au paragraphe | ci-dessus de I'autre Partie
contractante d’émettre et de lui communiquer ce document.

3. L’état certifié visé aux paragraphes 1 et 2 ci-dessus est établi sur un formulaire norma-
lisé, selon les dispositions de I’article 20 du présent Accord.

Article 6 ad paragraphe | de I'article 14 de la Convention. Sous réserve des dispositions
de P’article 19 du présent Accord, sont applicables les régles suivantes :

1. Le versement des prestations en espéces pour maladie ou maternité prévu par la légis-
lation pakistanaise pour un ressortissant danois ou pakistanais qui se trouve sur le territoire du
Danemark s’effectue selon les dispositions ci-dessous :

a) Sila durée du séjour du prestataire sur le territoire du Danemark est inférieure a six mois,
les versements en espéces en cas de maladie ou de maternité sont effectués a son retour sur
le territoire du Pakistan, aux conditions prévues dans la législation pakistanaise;

b) Dans tous les autres cas, les versements en sepéces en cas de maladie ou de maternité peu-
vent étre transférés au prestataire au lieu ou il se trouve sur le territoire du Danemark si I’ins-
titution compétente pakistanaise y a consenti avant que l'intéressé n’ait quitté le territoire
du Pakistan, aux conditions prévues par la législation pakistanaise;

¢) Les versements en espéces visés aux alinéas a et b ci-dessus sont effectués au vu d’un dossier
médical établi par un hopital , un médecin ou un médecin spécialiste danois, sur un formu-
laire normalisé, selon les dispositions de I'article 20 du présent Accord. Le dossier médical
est transmis a linstitution pakistanaise compétente soit directement, soit par l'inter-
médiaire des organismes de liaison.

2. Le versement des indemnités journaliéres de maladie ou de maternité prévues par la
législation danoise au bénéfice du ressortissant danois ou pakistanais qui se trouve sur le terri-
toire du Pakistan, s’effectue conformément aux dispositions ci-dessous :

a) Sile prestataire séjourne sur le territoire du Pakistan pour des raisons de convalescence, il
bénéficie d’une indemnité journaliére qui peut lui &tre transmise au lieu ou il se trouve, si
P'institution danoise compétente 4 consenti avant qu’il ne quitte le territoire du Danemark,
aux conditions prévues par la législation danoise;

b) Si le prestataire se trouve sur le territoire du Pakistan pour toute autre raison, les indem-
nités journalieéres lui sont versées dés son retour sur le territoire du Danemark, dans la
mesure ou le traitement médical ’aurait empéché de revenir plus tot sur ce territoire, dans
les conditions prévues par la législation danoise. Le cas de force majeure doit étre attesté
par un dossier médical établi par un hdpital, un médecin ou un médecin spécialiste pakista-
nais, sur un formulaire normalisé, selon les dispositions de ’article 20 du présent Accord.
Le dossier médical est transmis a I'institution danoise compétente soit directement, soit par
l'intermédiaire des organismes de liaison.

Article 7. Si le ressortissant d’une Partie contractante qui se trouve soumis a la législa-
tion de l'autre Partie contractante décéde alors qu’il se trouve sur le territoire de la premiére
Partie, une demande d’allocation de décés est présentée, par I'intermédiaire des organismes de
liaison, a Pinstitution compétente de la Partie contractante a la législation de laquelle le défunt
était soumis, conformément a la procédure fixée par la législation appliquée par cette institu-
tion. La demande doit étre accompagnée des pieces exigées par cette législation.

APPLICATION DU TITRE [II DE LA CONVENTION

Article 8. Si un accident de travail se produit ou si une maladie professionnelle est
diagnostiquée sur le territoire d’une autre Partie contractante que celle ol se trouve linstitution
compétente, cet accident ou cette maladie doivent &tre déclarés conformément 3 la procédure
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fixée par la législation qu’applique l'institution compétente. La déclaration est faite A I'institu-
tion compétente soit directement, soit par I'intermédiaire des organismes de liaison.

Article 9. L’institution compétente peut demander, par l'intermédiaire des organismes
de liaison, aux autorités et institutions de ’autre Partie contractante toute information qui
semble nécessaire 4 I'examen de I’affaire.

Article 10. Si, dans les cas prévus au paragraphe 2 de I’article 16 de la Convention,
linstitution d’une Partie contractante qui regoit une déclaration de maladie professionnelle en
vertu de I’article 8 du présent Accord s’est assurée que I'intéressé a eu derniérement une activité
susceptible de causer la maladie sur le territoire de I'autre Partie contractante, elle transmet,
soit directement soit par 'intermédiaire des organismes de liaison, la déclaration et tout dossier
complémentaire 4 I'institution homologue de 'autre Partie contractante, en indiquant la déci-
sion qu’elle aura prise.

Article 11. L’institution compétente informe par écrit le requérant de la décision qu’elle
a prise quant 4 sa demande de prestations pour raison d’accident du travail ou de maladie pro-
fessionnelle.

Article 12 ad paragraphe | de l'article 18 de la Convention. Les dispositions de I’article 6
du présent Accord s’appliquent également au versement des allocations journaliéres en espéces
en cas d’accident du travail ou de maladie professionnelle.

APPLICATION DU TITRE V] DE LA CONVENTION

Article 13. Sil ressort d’une demande de prestations aux termes de la législation d’une
Partie contractante adressée A une institution de cette Partie que l’assuré (demandeur ou
conjoint décédé) a également été soumis a la législation de I'autre Partie contractante, la
demande est réputée concerner aussi les prestations prévues par la législation de cette derniére
Partie.

Article 14. 1. Lesdemandes de prestations sont adressées a I'institution compétente de
la Partie contractante sur le territoire de laquelle réside le requérant, conformément 4 la procé-
dure fixée par la législation appliquée par cette institution. La demande est accompagnée, dans
toute la mesure possible, des attestations documentaires nécessaires. La date de la présentation
de la demande & linstitution considérée est réputée étre la date & laquelle la demande a été
présentée 3 linstitution homologue de I'autre Partie contractante.

2. Si linstitution a laquelle est adressée la demande s’est assurée que le requérant ou, le
cas échéant, le conjoint décédé n’a pas été soumis a la législation de la Partie contractante sur le
territoire de laquelle réside le requérant, et s'il ressort de la demande que le requérant ou, le cas
échéant, le conjoint décédé a été soumis a la législation de l’autre Partie contractante, la
demande est transmise, soit directement soit par I'intermédiaire des organismes de liaison, a
Pinstitution compétente de Pautre Partie contractante, pour suite & donner. En l'occurrence, les
dispositions de l’article 16 du présent Accord ne s’appliquent pas.

Article 15. 1. Le requérant fournit dans toute la mesure possible des renseignements
détaillés sur les régimes de sécurité sociale — prestations d’invalidité, de vieillesse et de
décés — auxquels 'assuré (le requérant ou le conjoint décédé) était affilié sur territoire des
Parties contractantes, sur I’employeur ou les cmployeurs de I’assuré (le requérant ou le conjoint
décédé) et, en cas de demande de prestations aux tcrmes de la législation danoise, sur le lieu ou
les lieux de résidence de I'assuré (le requérant ou le conjoint décédé) sur le territoire du Dane-
mark. Toute piece tendant & prouver la qualité d’employé et d’assuré du prestataire et toute
autre donnée pouvant éclairer ’affaire sont jointes 4 la demande.
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2. Linstitution saisie de la demande consigne les renseignements visés au paragraphe |
ci-dessus et tout renseignement supplémentaire que pourrait demander l'institution de lautre
Partie contraetante pour examiner l'affaire, sur un formulaire normalisé, selon les dispositions
de l'article 20 du présent Accord.

Article 16. 1. DL'institution compétente de la Partie contractante saisie de la demande
(ci-apres dénommée la «Partie A») certifie, sur un formulaire normalisé selon les dispositions
de l'article 20 du présent Accord, les périodes d’assurance, d’emploi ou de résidence accomplies
selon la législation qu’elle applique et indique sur le méme document si un droit A prestations a
été ouvert aux termes de ladite législation a raison des seules périodes ainsi attestées et au regard
des conditions d’octroi fixées dans la législation appliquée par cette institution. L’institution
transmet, soit directement soit par Pintermédiaire des organismes de liaison, le formulaire dii-
ment rempli en méme temps que le formulaire visé au paragraphe 2 de ’article 15 a Pinstitution
compétente de l'autre Partie contractante (ei-aprés dénommeée la «Partie B»).

2. Desréception du document visé au paragraphe 1 ci-dessus, linstitution compétente de
la Partie B certifie sur un formulaire normalisé identique a celui que vise la premiere phrasc du
paragraphe | ci-dessus les périodes d’assurance, d’emploi ou de résidence accomplies selon la
législation qu’elle applique et indique sur le méme document si un droit 4 prestations a été
ouvert aux termes de ladite 1égislation & raison des seules périodes ainsi attestées et au regard
des conditions d’octroi fixées dans la législation appliquée par cette institution et, le cas
échéant, dans la Convention. L’institution transmet, soit directement soit par 'intermédiaire
des organismes de liaison, le formulaire diiment rempli a institution compétente de la Partie A.
Subséquemment, P'institution compétente de la Partie B suit la procédure suivante :

a) Si, au vu des renseignements regus aux termes du paragraphe | du présent article, elle est en
mesure d’attester qu’un droit a prestations a été ouvert aux termes des législations des deux
Parties, elle calcule le montant des prestations a verser selon la législation qu’elle applique,
compte tenu des dispositions de la Convention. Sa décision, consignée sur un formulaire
normalisé sclon les dispositions de I’article 20 du présent Accord, est notifiée, soit directe-
ment soit par 'intermédiaire des organes de liaison, A linstitution compétente de la Partie A;

b) Dans tous les autres cas, Uinstitution sursoit 4 sa décision en attendant de recevoir la notifi-
cation visée a la seconde phrase du paragraphe 3 ci-dessous et se conforme subséquemment
aux dispositions du paragraphe 4 du présent article.

3. Desréeeption de la formule visée 4 1a deuxiéme phrase du paragraphe 2 ci-dessus, I'ins-
titution compétente de la Partie A détermine si un droit 4 prestations a été ouvert selon la légis-
lation qu’elle applique, compte tenu des dispositions de la Convention. Elle notifie sa décision
par 'envoi d’'un formulaire normalisé selon les dispositions de I’article 20 du présent Accord,
soit directement, soit par P'intermédiaire des organismes de liaison, a I’institution compétente
de la Partie B.

4. Dans les cas visés a I'alinéa b du paragraphe 2 du présent article, Pinstitution compé-
tente de la Partie B, dés réception de la notification visée  la seconde phrase du paragraphe 3 du
présent article, calcule le montant des prestations a verser selon la législation quelle applique,
en tenant compte, le cas échéant, des dispositions de la Convention. Sa décision, consignée sur
un formulaire normalisé selon les dispositions de l’article 20 du présent Accord, est notifiée,
soit directement soit par 'intermédiaire des organismes de liaison, a Pinstitution compétente de
la Partie A.

5. L’institution eompétente de chacune des Parties contractantes avise le requérant, soit
directement soit par I'intermédiaire des organismes de liaison, de la décision qu’elle a prise, des
recours légaux prévus dans la législation qu’elle applique et des délais dans lesquels il doit s’en
prévaloir. Une copie de la notification adressée au requérant par Pinstitution compétente de
'une des deux Parties contractantes est adressée, soit directement soit par 'intermédiaire des
organismes de liaison, a l'institution compétente de ’autre Partie.
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Article 17. 1. Siun ressortissant pakistanais résidant ou séjournant sur le territoire du
Pakistan présente une demande de pension de retraite anticipée ou de pension d’invalidité aux
termes de la législation danoise, comme prévu au paragraphe 4 de l'article 22 et 4 P'article 23 de
la Convention, respectivement, ou de pension de veuve aux termes de la législation danoise,
comme prévu au paragraphe 2 de P'article 24 de la Convention, le requérant est tenu, si 'institu-
tion danoise intéressée en décide ainsi, de séjourner sur le territoire du Danemark pendant la
durée nécessaire a ’examen de sa demande.

2. Les frais de voyage et de subsistance entrainés par le séjour du requérant sur le terri-
toire du Danemark sont pris en charge par Pinstitution danoise intéressée.

3. SiTlinstitution danoise prend la décision visée au paragraphe 1 du présent article, elle
en informe le requérant par écrit. Si ce dernier ne répond pas & la convocation, Pinstitution a la
faculté soit de se prononcer au vu des éléments d’appréciation qui lui sont soumis, soit de clas-
ser I'affaire.

APPLICATION DU TITRE V1l DE LA CONVENTION

Dispositions concernant les examens médicaux et les controles médicaux et administratifs
des requérants et des prestataires

Article 18. 1. Si celui qui demande des prestations prévues dans la Convention séjourne
ou réside sur le territoire d’une autre Partie contractante que celle o se trouve l'institution
compétente, les examens médicaux nécessaires au traitement de la demande sont effectués, 4 la
demande de Pinstitution compétente formulée par I'intermédiaire des organismes de liaison,
par linstitution homologue de la Partie contractante sur le territoire de laquelle séjourne ou
réside le requérant, conformément aux procédures fixées dans la législation qu’applique cette
derniére institution. Néanmoins, la premiére institution conserve le droit de faire examiner le
requérant par le médecin de son choix.

2. Les dispositions du paragraphe ci-dessus s’appliquent sans préjudice des dispositions
de P’article 17 de ’Accord.

3. Le cofit des examens médicaux visés a la premiére phrase du paragraphe 1 du présent
article est remboursé par I'institution au nom de laquelle ces examens sont pratiqués a I'institu-
tion de ’autre Partie contractante qui a fait procéder aux examens, sur la base des frais exposés
par cette derniére.

4. Les contrdles médicaux auxquels sont soumises les personnes qui bénéficient de
prestations selon la législation de I'une des Parties contractantes et séjournent ou résident sur le
territoire de I’autre Partie sont régis mutatis mutandis par les dispositions des paragraphes 143
du présent article.

5. Sila personne qui demande ou recoit des prestations selon la législation de I'une des
Parties contractantes séjourne ou réside sur le territoire de I'autre Partie, les vérifications admi-
nistratives de la situation de la personne considérée sont effectuées, a la demande de 'institu-
tion compétente, transmise soit directement soit par P'intermédiaire des organismes de liaison,
par linstitution homologue de la Partie contractante sur le territoire de laquelle le requérant ou
le prestataire séjourne ou réside, conformément aux procédures fixées dans la législation de
cette derniére Partie. Ces contrdles administratifs sont sans frais.

Procédures a suivre pour le versement des prestations en espéces aux bénéficiaires qui résident
ou séjournent sur le territoire d’une Partie contractante autre que celle dans laquelle est
située linstitution responsable dudit versement

Article 19, Le versement des prestations en espéces, y compris les pensions ou alloca-
tions prévues par la législation de Pune des Parties contractantes ou par les dispositions de la
Convention, aux personnes qui résident ou séjournent sur le territoire de I'autre Partie contrac-
tante est effectué au domicile des bénéficiaires, directement ou autrement, sur le territoire de la
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Partie contractante ou ils séjournent ou résident. Néanmoins, le versement des prestations en
espéces dont doit bénéficier, en vertu de la Convention, une personne qui réside ou séjourne sur
le territoire de ’autre Partie contractante est subordonné a la preuve d’identité imposée par les
autorités de la Partie contractante concernée (par exemple, empreintes digitales, document
national d’identité, etc).

Dispositions finales

Article 20. Lcs formulaircs normalisés devant servir a ’émission des attestations, états
certifiés et autres documents 4 produire en vertu du présent Accord seront élaborés par les
organismes danois et pakistanais de liaison visés a l'article premier. Ces formulaires seront
rédigés dans les langues des deux Parties contractantes.

Article 21. La correspondance entre les autorités et les institutions des Parties contrac-
tantcs se fait en anglais.

Article 22. 1. Le préscnt Accord administratif entre en vigueur a la méme date que la
Convention. 11 exerce ses effets pendant la méme période.

2. Le présent Accord administratif peut &re modifié par accord entre les autorités
compétentes des Parties contractantes.

FaIr en triple exemplaire 4 Copenhague, le 1° mars 1982, en danois, en ourdou et en
anglais, les trois versions faisant également foi.

Pour le Ministére des affaires sociales du Danemark :
ApaM TRIER

Pour le Ministére du travail, de 1a main-d’ceuvre
et des Pakistanais & ’étranger :

M. A. Kazmi

ANNEXE

INSTITUTIONS COMPETENTES

(Ad paragraphe f de I'article premier de la Convention et paragraphe 2 de l'article premier
de ’Accord administratif)

A. Danemark

1. Maladie et maternité :

a) Prestations en nature :
L’administration de district compétente (amtskommune). Les demandes sont pré-
sentées 4 la commission sociale de la commune o réside I'intéressé. Dans le cas de
Copenhague : I'administration communale (Magistraten). A Frederiksberg : I'admi-
nistration communale.

b) Prestations en espéces :
La commission sociale de la commune ol réside lintéressé. A Copenhague, Odense,
Aalborg et Arhus : I'administration communale (Magistraten).
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2. Accidents du travail et maladies professionnelles :
a) Prestations en nature et pensions :
Sikringsstyrelsen (Office national de sécurité sociale), Copenhague.
b) Allocations journaliéres :
La commission sociale de la commune ou réside l'intéressé. A Copenhague, Odense,
Aalborg et Arhus : 'administration communale (Magistraten).
3. Allocations familiale :

La commission sociale de la commune ol réside l'intéressé. A Copenhague, Odense,
Aalborg et Arhus : 'administration communale (Magistraten).

4. Allocations de vieillesse, d’invalidité et de survivants :
a) Droits acquis en vertu des législations des deux Parties contractantes :
Sikringsstyrelsen (Office national de la sécurité sociale), Copenhague
b) Droits acquis en vertu de la législation danoise seulement :

La commission sociale de la commune ou réside I'intéressé. A Copenhague, Odense,
Aalborg et Arhus : 'administration communale (Magistraten).

5. Allocation en cas de déces :

La commission sociale de la commune ou réside l'intéressé. A Copenhague, Odense,
Aalborg et Arhus : 'administration communale (Magistraten).

6. Indemnités de chémage :
Arbejdsdirektoratet (Bureau national de I'emploi), Copenhague.
7. Pension du régime des pensions complémentaires du marché de 'emploi (ATP) :

Arbejdsmarkedets Tillzgspension, (Bureau des pensions complémentaires des employés),
Hillered.

B. République isIamiqhe du Pakistan

1. Soins médicaux, maladie, maternité, déces. accident, invalidité, subvention en cas d’invali-
dité et pension de survivants :
a) Pour les travailleurs résidant dans la province du Sind :
L’Institut de sécurité sociale des employés du Sind, Karachi.
b) Pour les travailleurs résidant dans la province du Pendjab :
L’Institut de sécurité sociale des employés du Pendjab, Lahore.
¢) Pour les travailleurs résidant dans la province des N.-W_.F.P. :
L’Institut de sécurité sociale des employés des N.W.F.P., Peshawar.
2. Vieillesse et invalidité :
Dans tous les cas :
L’Institut de protection sociale des vieux travailleurs, Karachi.
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ANNEX A ANNEXE A
No. 8507. AGREEMENT CONCERNING N° 8507. ACCORD RELATIF A LA

THE NIGER RIVER COMMISSION AND
THE NAVIGATION AND TRANSPORT
ON THE RIVER NIGER. DONE AT
NIAMEY ON 25 NOVEMBER 1964

PARTIAL TERMINATION (Note by the
Secretariat)

The Government of Niger registered on
13 January 1984 the Convention creating the
Niger Basin Authority concluded at Faranah,
Guinea, on 21 November 1980.*

The said Convention, which came into
force on 3 December 1982, provides, in its ar-
ticles 1 and 21, for the termination of certain
provisions of the said Agreement of 25 No-
vember 1964.

(13 January 1984)

I United Nations, Treaty Series, vol. 587, p. 19, and an-
nex A in volume 636.
2 See p. 207 of this volume.
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COMMISSION DU FLEUVE NIGER ET
A LA NAVIGATION ET AUX TRANS-
PORTS SUR LE FLEUVE NIGER. FAIT
A NIAMEY LE 25 NOVEMBRE 1964

ABROGATION PARTIELLE (Note du Se-
crétariat)

Le Gouvernement nigérien a enregistré le
13 janvier 1984 1a Convention portant créa-
tion de I’Autorité du bassin du Niger conclue
a Faranah (Guinée) le 21 novembre 1980°.

Ladite Convention, qui est entrée en
vigueur le 3 décembre 1982, stipule, A ses arti-
cles 1 et 21, 'abrogation de certaines disposi-
tions dudit Accord du 25 novembre 1964.

(13 janvier 1984)

! Nations Unies, Recueil des Traités, vol. 587, p. 19, et
annexe A du volume 636.
2 Voir p. 207 du présent volume.



1984

United Nations — Treaty Series ¢ Nations Unies — Recueii des Traités

363

No. 13979. DEVELOPMENT CREDIT
AGREEMENT — SECOND HIGHWAY
PROJECT — BETWEEN THE REPUB-
LIC OF MALAW]1 AND THE INTER-
NATIONAL DEVELOPMENT ASSOCI-
ATION. SIGNED AT WASHINGTON
ON 19 DECEMBER 1974!

LETTER CONSTITUTING AN AGREEMENT? AMEND-
ING THE ABOVE-MENTIONED AGREEMENT.
SIGNED AT WASHINGTON ON 9 JUNE 1978 aND
AT LILONGWE ON 11 JuLy 1978

Authentic text: English.

Registered by the International Development
Association on 4 January 1984.

Publication effected in accordance with ar-
ticle 12 (2) of the General Assembly regula-
tions to give effect to Article 102 of the
Charter of the United Nations as amended in
the last instance by General Assembly resolu-
tion 33/141 A of 19 December 1978.

1 United Nations, Treaty Series, vol. 968, p. 59.
2 Came into force on 11 July 1978, the date by which it
had been signed by both Parties.

[TRADUCTION — TRANSLATION]

N° 13979. CONTRAT DE CREDIT DE
DEVELOPPEMENT — DEUXIEME
PROJET RELATIF AU RESEAU ROU-
TIER — ENTRE LA REPUBLIQUE DU
MALAWI ET L’ASSOCIATION INTER-
NATIONALE DE DEVELOPPEMENT.
SIGNE A WASHINGTON LE 19 DE-
CEMBRE 1974

LETTRE CONSTITUANT UN ACCORD? MODIFIANT
LE CONTRAT SUSMENTIONNE. SIGNEE A W ASH-
INGTON LE 9 JUIN 1978 ET A LILONGWE LE
11 yunLLET 1978

Texte authentique : anglais.

Enregistrée par I’Association internationale
de développement le 4 janvier 1984.

Publication effectuée conformément au pa-
ragraphe 2 de l'article 12 du réglement de I'As-
semblée générale destiné & mettre en applica-
tion I'Article 102 de la Charte des Nations
Unies tel qu’amendé en dernier lieu par la
résolution 33/141 A de I'’Assemblée générale
en date du 19 décembre 1978.

! Nations Unies, Recueil des Traités, vol. 968, p. 59.

2 Entrée en vigueur le 11 juillet 1978, date a laquelle elie
avait été signée par les deux Parties.
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No. 20378. CONVENTION ON THE
ELIMINATION OF ALL FORMS OF
DISCRIMINATION AGAINST WOMEN.
ADOPTED BY THE GENERAL ASSEM-
BLY OF THE UNITED NATIONS ON
18 DECEMBER 1979

RATIFICATION
Instrument deposited on:
5 January 1984

SPAIN
(With effect from 4 February 1984.)

With the following reservation:

N° 20378. CONVENTION SUR L’ELIMI-
NATION DE TOUTES LES FORMES DE
DISCRIMINATION A L’EGARD DES
FEMMES. ADOPTEE PAR L’ASSEM-
BLEE GENERALE DES NATIONS
UNIES LE 18 DECEMBRE 1979

RATIFICATION
Instrument déposé le :
5 janvier 1984

ESPAGNE
(Avec effet au 4 février 1984.)

Avec la réserve suivante :

[SpaNIsH TEXT — TEXTE ESPAGNOL)

“La ratificacion de la Convencién por Espafia no afectara a las disposiciones constitucio-
nales en materia de sucesién a la Corona espaiiola.”

[TRANSLATION)
The ratification of the Convention by Spain

shall not affect the constitutional provisions
concerning succession to the Spanish Crown.

Registered ex officio on 5 January 1984.

1 United Nations, Treaty Series, vol. 1249, p. 13, and an-
nex A in volumes 1252 to 1254, 1256, 1257, 1259, 1261, 1262,
1265, 1272, 1284, 128610 1288, 1291, 1299, 1302, 1312, 1314,
1316, 1325, 1332 and 1343.
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[TraDUCTION]

La ratification de la Convention par
’Espagne n’aura pas d’effet sur les dispositions
constitutionnelles régissant les régles de succes-
sion de la Couronne d’Espagne.

Enregistrée d’office le 5 janvier 1984.

1 Nations Unies, Recueil des Traités, vol. 1249, p. 13, et
annexe A des volumes 1252 a 1254, 1256, 1257, 1259, 1261,
1262, 1265, 1272, 1284, 1286 4 1288, 1291, 1299, 1302, 1312,
1314, 1316, 1325, 1332 et 1343.
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No. 22376. INTERNATIONAL COFFEE

AGREEMENT, 1983. ADOPTED BY
THE INTERNATIONAL COFFEE
COUNCIL ON 16 SEPTEMBER 1982!

RATIFICATION
Instrument deposited on:
6 January 1984

BurunDI

(With effect from 6 January 1984. The
Agreement came into force provisionally on
1 October 1983 for Burundi which, by that
date, had notified its intention to apply it, in
accordance with article 61 (2).)

Registered ex officio on 6 January 1984.

! United Nations, Treaty Series, vol. 1333, p. 119, and an-
nex A in volumes 1334, 1338, 1342, 1344 and 1345.

N° 22376. ACCORD INTERNATIONAL
DE 1983 SUR LE CAFE. ADOPTE PAR
LE CONSEIL INTERNATIONAL DU
CAFE LE 16 SEPTEMBRE 1982

RATIFICATION
Instrument déposé le :
6 janvier 1984

BURrRUNDI

(Avec effet au 6 janvier 1984, L'Accord est
entré en vigueur a titre provisoire le 1¢f octobre
1983 a I'égard du Burundi qui, & cette date,
avait notifié son intention de Tappliquer,
conformément au paragraphe 2 de larticle 61.)

Enregistrée d’office le 6 janvier 1984.

! Nations Unies, Recueil des Traités, vol. 1333, p. 119, et

annexe A des volumes 1334, 1338, 1342, 1344 et 1345.
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UNIVERSAL POSTAL UNION

No. 8844. CONSTITUTION OF THE
UNIVERSAL POSTAL UNION. SIGNED
AT VIENNA ON 10 JULY 1964

RATIFICATIONS and APPROVAL (A) in
respect of the General Regulations of the
Universal Postal Union done at Rio de
Janeiro on 26 October 1979*

Instruments deposited with the Govern-
ment of Switzerland on:

26 May 1983

YEMEN
(With effect from 26 May 1983.)

8 August 1983

CHAD
(With effect from 8 August 1983.)

22 August 1983 A

UKRAINIAN SOVIET SocIALIST REPUBLIC

(With effect from 22 August 1983.)
31 October 1983

Cusa
(With effect from 31 October 1983.)

I United Nations, Treaty Series, vol. 611, p. 7; for
subsequent actions, see references in Cumulative Indexes
Nos. 9 to 14, as well as annex A in volumes 904, 907, 917,
920, 926, 932, 941, 952, 958, 959, 978, 987, 1003, 1005,
1006, 1008, 1018, 1019, 1025, 1031, 1038 to 1040, 1046,
1052, 1057, 1060, 1066, 1078, 1080, 1088, 1092, 1110,
1127, 1135, 1138, 1144, 1147, 1151, 1156, 1158, 1162,
1196, 1207, 1216, 1224, 1238, 1239, 1247, 1254, 1258,
1261, 1271, 1276, 1289, 1292, 1297, 1312, 1326 and 1331.

2 bid., vol. 1239, No. A-8844, and annex A in volumes
1247, 1254, 1258, 1261, 1271, 1276, 1289, 1292, 1297,
1312, 1326 and 1331.
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UNION POSTALE UNIVERSELLE

N° 8844, CONSTITUTION DE L'UNION
POSTALE UNIVERSELLE. SIGNEE A
VIENNE LE 10 JUILLET 1964

RATIFICATIONS et APPROBATION (A)
4 I’égard du Réglement général de I"'Union
postale universelle fait & Rio de Janeiro le
26 octobre 1979?

Instruments déposés aupres du Gouverne-
ment suisse le :

26 mai 1983

YEMEN
(Avec effet au 26 mai 1983.)

8 aofit 1983

TcHAD
(Avec effet au 8 aoiit 1983.)

22 aofit 1983 4

REPUBLIQUE  SOCIALISTE  SOVIETIQUE

D’UKRAINE
(Avec effet au 22 aodit 1983.)

31 octobre 1983

CuBa
(Avec effet au 31 octobre 1983.)

! Nations Unies, Recueil des Traités, vol. 611, p. 7; pour
les faits ultérieurs, voir les références données dans les In-
dex cumulatifs nos 9 3 14, ainsi que I'annexe A des volumes
904, 907, 917, 920, 926, 932, 941, 952, 958, 959, 978, 987,
1003, 1004, 1006, 1008, 1018, 1019, 1025, 1031, 1038 &
1040, 1046, 1052, 1057, 1060, 1066, 1078, 1080, 1088,
1092, 1110, 1127, 1135, 1138, 1144, 1147, 1151, 1156,
1158, 1162, 1196, 1207, 1216, 1224, 1238, 1239, 1247,
1254, 1258, 1261, 1271, 1276, 1289, 1292, 1297, 1312, 1326
et 1331.

2 [bid., vol. 1238, no A-8844, et annexe A des volumes
1247, 1254, 1258, 1261, 1271, 1276, 1289, 1292, 1297,
1312, 1326 et 1331.
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11 November 1983 11 novembre 1983

ARGENTINA ARGENTINE

(With effect from 11 November 1983.) (Avec effet au 11 novembre 1983.)

With the following reservations: Avec les réserves suivantes :

[SPANISH TEXT — TEXTE ESPAGNOL]

“Reitérase la reserva efectuada en oportunidad de ratificarse la ‘Constitucion de la Unién
Postal Universal,’ suscripta en la ciudad de Viena, Austria, el 10 de julio de 1964, en la que el
Gobierno Argentino dej6 expresa constancia que el articulo 23 de dicha Carta Organica no se
refiere ni comprende a las Islas Malvinas, Islas Georgias del Sur, Islas Sandwich del Sur y
Antartida Argentina, por cuanto forman parte del territorio argentino y estdn comprendidas
en su dominio y soberan{a.”

“Asimismo, la Reptblica Argentina reserva especiaimente sus legitimos titulos y derechos
sobre estos territorios, sefialando que la disposicién contenida en el articulo 28, numeral I, del
Convenio Postal Universal sobre circulacién de sellos postales valederos en el pals de origen,
no serd considerada como obligatoria para la Republica cuando en los mismos se desfigure la
realidad geogréfica y juridica argentina, y sin perjuicio de la aplicacion del parrafo 15 de la
Declaracién Conjunta Argentino Britdnica del 1°de julio de 1971 sobre comunicaciones y mo-
vimiento entre el territorio continental argentino y las Islas Malvinas, aprobada por Notas

Reversales intercambiadas entre ambos gobiernos el 5 de agosto de 1971.”

[TrRANSLATION]

The Argentine Government reiterates the
reservation which it made when ratifying' the
Constitution of the Universal Postal Union,
signed at Vienna, Austria, on 10 July 1964,
wizereby it expressly declared that article 23 of
that Constitution did not refer to or include
the Islas Malvinas, the Islas Georgias del Sur,
the Islas Sandwich del Sur or the Argentine
Antarctic, inasmuch as they formed part of
the Argentine territory and fell under its
dominion and sovereignty.

Furthermore, the Argentine Republic
especially reserves its legitimate title to and
rights over these territories, pointing out that
the provisions of article 28, paragraph 1, of
the Universal Postal Convention® concerning
the circulation of postage stamps valid in the
country of origin will not be regarded as bind-
ing on the Republic when the said stamps mis-
represent the realities of Argentine geography

! United Nations, Treaty Series, vol. 611, p. 102.
2 bid., p. 7.
3 Ibid., vol. 1239, No. 1-1998S.

[TrADUCTION]

Est confirmée la réserve formulée lors de la
ratification' de la Constitution de 'Union pos-
tale universelle, signée & Vienne (Autriche) le
10 juillet 19642, selon laquelle le Gouverne-
ment argentin a déclaré formellement que
Particle 23 de ladite Constitution ne se réfere
ni ne s’applique aux iles Malouines, aux iles
de la Géorgie du Sud, aux iles Sandwich du
Sud et A ’Antarctique argentin, lesquels font
partie du territoire argentin et relévent de sa
juridiction et de sa souveraineté.

De méme, la République argentine réserve
spécialement ses titres et droits légitimes
concernant ces territoires et signale que la dis-
position du paragraphe 1 de I’article 28 de la
Convention postale universelle’ relatif a la
circulation de timbres-poste valables dans le
pays d’origine ne sera pas considérée comme
liant la République lorsque ces timbres défor-
meront la réalité géographique et juridique

| Nations Unies, Recueil des Traités, vol. 611, p. 58.
2 fbid., p. 7.
3 Ibid., vol. 1239, n® 1-19985.
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and law. This is without prejudice to the
application of paragraph 15 of the Joint
Argentine-British Statement of 1 July 1971 on
communications and movements between the
Argentine mainland and the 1slas Malvinas,
approved by exchange of notes on 5§ August
1971.

Vol. 1346, A-8844

argentine, et s’entendra sans préjudice de I'ap-
plication du paragraphe 15 de la Déclaration
commune de I’Argentine et du Royaume-Uni
en date du 1°" juillet 1971 concernant les com-
munications et les déplacements entre le terri-
toire continental de I'Argentine et les files
Malouines, approuvée par échange de notes
en date du 5 aoiit 1971.
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No. 19985. UNIVERSAL POSTAL CON-
VENTION. CONCLUDED AT RIO DE
JANEIRO ON 26 OCTOBER 1979'

No. 19986. POSTAL PARCELS AGREE-
MENT. CONCLUDED AT RIO DE
JANEIRO ON 26 OCTOBER 1979*

RATIFICATIONS and APPROVAL (A)

Instruments deposited with the Govern-
ment of Switzerland on:

26 May 1983
YEMEN

(With effect from 26 May 1983.)
8 August 1983

CHAD

(With effect from 8 August 1983.)
22 August 1983 4

UKRAINIAN SOVIET SOCIALIST REPUBLIC

(With effect from 22 August 1983.)
31 October 1983
Cusa
(With effect from 31 October 1983.)
11 November 1983

ARGENTINA

(With effect from 11 November 1983.)
With the following reservations:

[For the text of the reservations, see p. 367
of this volume.]

1 United Nations, Treaty Series, vol. 1239, No. 1-19985,
and annex A in volumes 1247, 1254, 1258, 1261, 1271,
1276, 1289, 1292, 1297, 1312, 1326 and 1331.

2 Ibid., No. 1-19986, and annex A in volumes 1247,
1254, 1258, 1261, 1271, 1276, 1289, 1292, 1297, 1312, 1326
and 1331.

N° 19985. CONVENTION POSTALE
UNIVERSELLE. CONCLUE A RIO DE
JANEIRO LE 26 OCTOBRE 1979

N° 19986. ARRANGEMENT CONCER-
NANT LES COLIS POSTAUX.
CONCLU A RIO DE JANEIRO LE
26 OCTOBRE 1979*

RATIFICATIONS et APPROBATION (A)

Instruments déposés aupres du Gouverne-
ment suisse le :

26 mai 1983

YEMEN

(Avec effet au 26 mai 1983.)
8 aofit 1983
TcHAD
(Avec effet au 8 aofit 1983.)
22 aofit 1983 A

REPUBLIQUE
D’UKRAINE

(Avec effet au 22 aofit 1983.)

SOCIALISTE  SOVIETIQUE

31 octobre 1983
CuBa
(Avec effet au 31 octobre 1983.)
11 novembre 1983

ARGENTINE

(Avec effet au 11 novembre 1983.)
Avec les réserves suivantes :

[Pour le texte des réserves, voir p. 367 du
présent volume.)

! Nations Unies, Recueil des Traités, vol. 1238,
no I-19985, et annexe A des volumes 1247, 1254, 1258,
1261, 1271, 1276, 1289, 1292, 1297, 1312, 1326 et 1331,

2 Ibid., no 1-19986, et annexe A des volumes 1247, 1254,
1258, 1261, 1271, 1276, 1289, 1292, 1297, 1312, 1326 et
1331.

Vol. 1346, A-19985, 19986
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No. 19987. MONEY ORDERS AND N° 19987. ARRANGEMENT CONCER-

-POSTAL TRAVELLER’S CHEQUES NANT LES MANDATS DE POSTE ET

AGREEMENT. CONCLUDED AT RI10 LES BONS POSTAUX DE VOYAGE.

DE JANEIRO ON 26 OCTOBER 1979 CONCLU A RIO DE JANEIRO LE
26 OCTOBRE 1979’

RATIFICATIONS RATIFICATIONS
Instruments deposited with the Government Instruments déposés auprés du Gouverne-
of Switzerland on: ment suisse le :
26 May 1983 26 mai 1983
YEMEN YEMEN
(With effect from 26 May 1983.) (Avec effet au 26 mai 1983.)
8 August 1983 8 aoiit 1983
CHAD TCHAD
(With effect from 8 August 1983.) (Avec effet au 8 aoiit 1983.)
11 November 1983 11 novembre 1983
ARGENTINA ARGENTINE
(With effect from 11 November 1983.) (Avec effet au 11 novembre 1983.)
With the following reservations: Avec les réserves suivantes :
[For the text of the reservations, see p. 367 [Pour le texte des réserves, voir p. 367 du
of this volume.) présent volume.)
1 United Nations, Treaty Series, vol. 1239, No. 1-19987, 1 Nations Unies, Recueil des Traités, vol. 1238,
and annex A in volumes 1247, 1254, 1258, 1261, 1271, 1276, 1o 1-19987, et annexe A des volumes 1247, 1254, 1258, 1261,
1289, 1292, 1297, 1312, 1326 and 1331. 1271, 1276, 1289, 1292, 1297, 1312, 1326 et 1331.

Vol. 1346, A-19987
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No. 19988. GIRO AGREEMENT. CON-
CLUDED AT RIO DE JANEIRO ON
26 OCTOBER 1979'

No. 19989. CASH - ON - DELIVERY
AGREEMENT. CONCLUDED AT RIO
DE JANEIRO ON 26 OCTOBER 1979*

RATIFICATIONS

Instruments deposited with the Govern-
ment of Switzerland on:

8 August 1983

CHAD
(With effect from 8 August 1983.)

11 November 1983

ARGENTINA

(With effect from 11 November 1983.)
With the following reservations:

[For the text of the reservations, see p. 367
of this volume.]

1 United Nations, Treaty Series, vol. 1239, No. I1-19988,
and annex A in volumes 1247, 1254, 1258, 1261, 1271,
1276 1289, 1292, 1297, 1312, 1326 and 1331.

2 [bid., No. 1-19989, and annex A in volumes 1247,
1254, 1258, 1261, 1271, 1276, 1289, 1292, 1297, 1312, 1326
and 1331.

N° 19988. ARRANGEMENT CONCER-
NANT LE SERVICE DES CHEQUES
POSTAUX. CONCLU A RIO DE
JANEIRO LE 26 OCTOBRE 1979!

N° 19989. ARRANGEMENT CONCER-
NANT LES ENVOIS CONTRE REM-
BOURSEMENT. CONCLU A RIO DE
JANEIRO LE 26 OCTOBRE 1979*

RATIFICATIONS

Instruments déposés aupres du Gouverne-
ment suisse le :

8 aofit 1983

TcHAD
(Avec effet au 8 aofit 1983.)

11 novembre 1983

ARGENTINE

(Avec effet au 11 novembre 1983.)
Avec les réserves suivantes :

[Pour le texte des réserves, voir p. 367 du
présent volume.]

! Nations Unies, Recueil des Traités, vol. 1238,
no [-19988, et annexe A des volumes 1247, 1254, 1258,
1261 1271, 1276, 1289, 1292, 1297, 1312, 1326 et 1331.

2 Jbid., No. 1-19989, ‘et annexe A des volumes 1247,
1254, 1258 1261, 1271, 1276, 1289, 1292, 1297, 1312, 1326
et 1331.

Vol. 1346, A-19988, 19989
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No. 19990. COLLECTION OF BILLS N° 19990. ARRANGEMENT CONCER-
AGREEMENT. CONCLUDED AT RIO NANT LES RECOUVREMENTS.
DE JANEIRO ON 26 OCTOBER 1979 CONCLU A RIO DE JANEIRO LE

26 OCTOBRE 1979

RATIFICATION RATIFICATION
Instrument deposited with the Government Instrument déposé auprés du Gouverne-
of Switzerland on: ment suisse le :
11 November 1983 11 novembre 1983
ARGENTINA ARGENTINE
(With effect from 11 November 1983.) (Avec effet au 11 novembre 1983.)
With the following reservations: Avec les réserves suivantes :
[For the text of the reservations, see p. 367 [Pour le texte des réserves, voir p. 367 du
of this volume.] présent volume.]
1 United Nations, Treaty Series, vol. 1239, No. 1-19990, ! Nations Unies, Recueil des Traités, vol. 1238,
and annex A in volumes 1247, 1254, 1258, 1261, 1271,  no [-19990, et annexe A des volumes 1247, 1254, 1258,
1276, 1289, 1292, 1297, 1312 and 1326. 1261, 1271, 1276, 1289, 1292, 1297, 1312 et 1326.

Vol. 1346, A-19990
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No. 19991. INTERNATIONAL SAVINGS N° 19991. ARRANGEMENT CONCER-
AGREEMENT. CONCLUDED AT RIO NANT LE SERVICE INTERNATIONAL
DE JANEIRO ON 26 OCTOBER 1979 DE L’EPARGNE. CONCLU A RIO DE

JANEIRO LE 26 OCTOBRE 1979'

RATIFICATION RATIFICATION

Instrument deposited with the Government Instrument déposé auprés du Gouverne-
of Switzerland on: ment suisse le :
8 August 1983 8 aofit 1983

CHAD TCHAD

(With effect from 8 August 1983.) (Avec effet au 8 aofit 1983.)

! United Nations, Treaty Series, vol. 1239, No. 1-19991, | Nations Unies, Recueil des Traités, vol. 1238,
and annex A in volumes 1247, 1254, 1258, 1261, 1271, no 1-19991, et annexe A des volumes 1247, 1254, 1258,
1276, 1289, 1292, 1297, 1312 and 1326. 1261, 1271, 1276, 1289, 1292, 1297, 1312 et 1326.

Vol. 1346, A-19991
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No. 19992. SUBSCRIPTIONS TO NEWS-
PAPERS AND PERIODICALS AGREE-
MENT. CONCLUDED AT RIO DE
JANEIRO ON 26 OCTOBER 1979

RATIFICATION

Instrument deposited with the Government
of Switzerland on:

11 November 1983
ARGENTINA
(With effect from 11 November 1983.)
With the following reservations:

[For the text of the reservations, see p. 367
of this volume.)

Certified statements were registered by
Switzerland on 6 January 1984.

! United Nations, Treaty Series, vol. 1239, No. 1-19992,
and annex A in volumes 1247, 1254, 1258, 1261, 1271,
1276, 1289, 1297, 1312 and 1326.

Vol. 1346, A-19992

N° 19992. ARRANGEMENT CONCER-
NANT LES ABONNEMENTS AUX
JOURNAUX ET ECRITS PERIO-
DIQUES. CONCLU A RIO DE
JANEIRO LE 26 OCTOBRE 1979

RATIFICATION

Instrument déposé auprés du Gouverne-
ment suisse le ;

11 novembre 1983
ARGENTINE
(Avec effet au 11 novembre 1983.)
Avec les réserves suivantes :

[Pour le texte des réserves, voir p. 367 du
présent volume.)

Les déclarations certifiées ont été enregis-
trées par la Suisse le 6 janvier 1984.

! Nations Unies, Recueil des Traités, vol. 1238,
n° 1-19992, et annexe A des volumes 1247, 1254, 1258,
1261, 1271, 1276, 1289, 1297, 1312 et 1326.



